
Fourteentb Series, Vol. XXVII No.l1 Monday, April 30, 2007 
Vai.akha 10, 1929 (Saka) 

LOK SABRA DEBATES 
(English Version) 

Tenth Session 
(Fourteentb Lok Sabba) 

[;i~~·, .... .'G' 

Act',. No ....... /J ............ .. 
Dated ..•.• /. 9. .f.t.p..?~?:'{ ... 

(~ol. XXVII contains Nos. 21 to 32) 

LOK SABHA SECRETARIAT 
NEW DELHI 
Price· Rs. lJO.OO 



EDITORIAL BOARD 

P. D. T. Aohery 
Secretary-General 
LokSabha 

A.K.Slngh 
Joint secretary 

J.P.8harme 
Director 

P.K.Shenne 
Joint Director - I 

Prabhekar Mohenty 
Joint Director - II 

DhenlRem 
Editor 

(ORIGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN 
HINDI VERSION WILL BE TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF) 



CONTENTS 

Fourteenth Series, Vol. XXVII Tenth Session, 200711_ (Saka) 

No. 21, MondIIy, AprIl 3O,20071V81 ..... 10,1 ....... ' 

ORAL ANSWERS TO QUESTIONS 

*s..n.d Question NoI. 381, 382, 392, 394 and 398 .......................................................................................... 3 .... 

WRITTEN ANSWERS TO QUESTIONS 

SIM'ed Queatlon NoI. 383 to 391, 393, 395 to 397, 399 and 400 ............................................................... . 

UnslM'ed Question Nos. 3743-3901 ............................................................................................................... . 

PAPERS LAID ON THE TABLE .................................................................................................................................. . 

~  BY MINISTERS ..................................................................................................................................... . 

(I) 8uccH.ful launch of India', Polar Satellite launch Vehlc:le (PSl-CB) on April 23, 2007 

Shri PrithvIntI Chavan ......................................................................................................... . 

(1/) CorntCtIng Reply to Unltarred aueltlon No. 2795 dated 19th March, 2007 regarding 

'Relocation of vHlag .. from Sarlska Reserve' alongwith the reasMs for delay 

44-80 

80-321 

321-328 

328-327 

328-327 

ShrI Nama Nerain Meana .............................................................................................................. 327 

RE:NOTICE OF QUESTION OF PRIVilEGE ................................................................................................................ 328-328 

SlJBMISSI()N BY MEMBERS .................................................................................................................................... 328-350 

(I) Re: Reported derogatory remarkl made by a Union MInI •• 

Dr. RaghuVWIsh Praud Singh agalnat Chief tAnll .. of Blhw .............................................................. 329-344 

(1/) Re: Need to fill up posts of varlou. functlonariea lying vacant In the 
National Cornrniaaion for Scheduled Cast .. at the eartielt .................................................................. 344-348 

(III) Re: Reported Constitution of a Commlulon by Central Government to 
review the Centre State relations .............................................................................................................. 348·350 

MATTERS UNDER RULE 3n ................................................................................................................................ .. 355-385 

(I) Need to open a Vocational Training Institute In dllIricI Gumla, JhMchand 

Dr. Rarneahwar Oraon ............................................................................................................. . 355-358 

(II) Need to divert few e,,11 trains via New Guntur •• IIon, Andhra PrIdeIh 

Shrt RayapatI ~ Reo .............................................................................................................. 358 

(III) Need to provide railway connectivity on Aligarh-Palwal-Alwar route 

ShrI Avtar Singh Bh8dIna .............................................................................................................. 356-357 

* The aIgn + marked abow the narne of a Member Indicate. that the Que.tIon wu .-....y aIMd on the floor of the HoUle 
by that Member. . 

(I) 



(iv) Need to take steps to construct an over-bridge at Udyog Nagar railway crossing 
on Amrell-lathi Road, Amreli, Guiarat 

Shri V.K. Thunvnar .................................................................................................................................... 357 

(v) Need to provide reHrvation to OBCs under central quo .. Hats In State-run medical colleges 

Dr. Karan Singh Vadav ............................................................................................................ .. 357·358 

(vi) Need to start work on Erode-Palani via Oharampuram New Railway Scheme 

ShrI S.K. Khanlenthan .............................................................................................................. 358 

(vii) Need to provide adequate wage. and other social security benefits to Beedi workers of 
Bhandara and Gonda districts In Maharuhtra 

Shri Shilhupal N. Patle ............................................................................................................. . 

(viii) Need to provide a special Central assistance to the landless agricultural workers 
of Nawarangapur Parliamentary constituency, ons .. , with a view to chec:k their migration 
from the region In search of jobs 

358-359 

• ShrI PIU'IWIIn" ................... ,................................................................................................................ 359 

(Ix) Need to take steps to diHngage teachers from non-teaching works under Sarva 
Shlklha Abhlyan In R.,..than 

Shri Chan SIngh Rawat ............................................................................................................ .. 

(x) Need to undertake steps for providing road connectivity linking all the administrative 
center In Arunachal Pradesh 

359-360 

Shri KIren RijIju .................................................................................................................................... 360 

(xl) Need to fill up the posts lying vacant In para-military forces 

Shri KrIshna ..".,. Moghe .............................................................................................................. 360-381 

(xU) Need to expedite the completion of RaIlway Over BrIdges In Kerala 

ShrI P. KarunIkarM ................................................................................................................................. 361 

(xiii) Need to take s. to tranl'" the land owned by Mil Bum Standard Company ltd. 
At laI KOlhi & Ranlganj, West Bengal to the S .... Government 

ShrI ~ ChoucIIury ............................................................................................................. 381-382 

(xlv) Need to review the dec:llion to aHow cent per cent Foreign Direct Investment In 
higher education HCtor 

Shri RarnjI LaI Suman .................................................................................................................... 382·383 

(xv) Need to provide special Central relief package to vlctlml of f1re-accldentl In Sarnutlpur, Bihar 

ShrI AIok Kwnar Mehta ............................................................................................................... m.. 383 

(xvi) Need to provide sufficient financial asliltance for excavation and preservation of 
Buddhllt monasteries at MoguIamarI P8-0antan of diltrict-Puchlm Medlnlpur, West Bengal 

ShrI PnIbodh Panda ......................................................................................................................... 383 

(U) 



(xvii) Need to declare Karaikal district of Puducherry as a backward dil1rict 

Prof. M. Rarnadau .................................................................................................................................... * 
(xviii) Need to speed up the doubling of Sonarpur-Canning railway line and upgrade 

Betberia Ghola Railway Station in West Bengal 

Shri Sanat Kumar MandaI ............................................................... _ .. _ •• _ ••• _ •••. _..................... 384·385 

(xix) Need to expedite the pusa"e of Women's Re .. rvation Bill providillg Inter alia 3K 
reservation for women in Partiament 

Shri Rarndas AlhawIIe .............................................................................................................. 315 

FINANCE BILL, 2007 .......................................................................................................................................................... 315·445 

Motion to consider 

Shri P. ChIclar11l:Jaram .................................................................................................................................... . 31. 

Shri HaM Pathak ......................................................................................................................................... . 311·371 

Shri Sandeep DikIhit ........................................................................................................ _ ......................... . 371·312 

Shri Rupchand Pal ............................................................................................... _ ................................. .. 382·310 

Shri Ran1IlIII Suman .................................................................................................................................. .. 310-313 

Shri V/joy KriIhna .......................................................................................................................................... .. 313-311 

Shri B. Mahtab .......................................................................................................................................... .. 318·401 

ShrI Vljayendra Pal Singh ........................................................................................................................ . 401·405 

Shri Madhu Gaud YaakhI ...................................... _ .............................................................. _ ........... _ ..... . 405-412 

Dr. ~ Jatiya ................................................................................................................................ . 412·411 

Shri N.S.V. ChiIIhan ...................................................................................................................................... . 4'1-424 

Shri K. Francia George .................................................................................................................................. . 424·421 

Shri P.S. Gac:I\avI ........................................................................................................................................... . 428·431 

ShrIrnatI TejaIwinI Seerarneah .................................................................................................................... .. 43'·435 

Shrirnali Sunitra ~ ........................................................................................................... ~ ............... .. 435-431 

Shrt,Aruna KlI11ar VurIdIIvaIII ••••••••••••••••••••.•.••••..•••••.••••••.••••••••••••••••••••••••••••••••••••.•• _ ......................... _ ••••••••••• 431·440 

ShrI Khagen Du ............................................................................................................................................ . 440-443 

Stv1 ar.rn K8Ihari Deo .............................................................................................................................. .. 443-441 

(III) 

, 

'. 



ANNEXURE-I 

Member-wile Index 10 SWrwd 0ueI1iont .............................................................................................................. 449 

~ i  Index 10 Unlt .. y..:l a. .... DM........................................................................................................... 450-454 

ANNEXURE-II 

1IniIIry ..... 1ndex 10 SIIn..:t a.... _ ......................................................... : ....... ;. ..................... ;................... 455-458 

~ i t  .... Index to UnI .... J..:IOJIIIIIM ..................................................................... ;..................................... 456-458 

(Iv) 



OFFIC!RS OF LOt( IA8HA 

THE8PEAKER 
Shri Somnath Chatt.".. 

THE Dl!PUTY SPEAKER 
Shri Chamjlt Singh AtwaJ . 

PANEL OF CHAIRMEN 
Shri Glrldhar Gamang 
Dr. Satyanarayan Jaliya 
ShrImati Sumitra ~ 
Dr. Laxmlnarayan Pandey 
Shrf BaIuaheb VIkhe Pdt 
Shri Varkala Radhakrilhnan 
ShrI Aljun Sethi 
Shri Mohan Singh 
ShrImati Krishna Tlrath 
Shri Devendra PraMd Yedav 

8ICRETARY QINIJW. 
Shri P.D.T. Adtary 

(v) 



LOK SABHA DEBATES 

LOK8A8HA 

1IondIr. AprIl IO. 2007N11 .... 10. 1_ (18IaI) 

( ~  

The Lok ~ met at Eleven 
of tM CIocIc. 

(MA. SPEAIcER In the ~ 

PROF. VIJAY KUMAR MAlHOTRA (South Delhf): Mr. 
Sp ..... SIr. I haw gMn nob for Iuepension of 0ueI1ion 
hour .••• {lfIIfItruptJoM) 

[EngM.h} 

MR. SPEAKER: I wit allow It at 12 noon. I win allow 
It. I am not minimizing the Importance of It. 

••• (IntenupIJoM) 

PROF. VIJAY KUMAR MALHOTRA: I am only laying 

this much. 

('f'raMMtJon) 

PIe.. liaten .. to why I have given notice for 
auepenlion. Nandigram II burning 1IQ8in •••• (lnIetr'IJpIJona) 

24 perlona have already been Idlled In Nandlgram. 
Y ..... y aIIo 1hree pet"IOftI ..,. Idled th ......•. {IntemJp-
tIoM) 

SHRI MADHUSUDAN MISTRY (SabarMntha): What 

I. going on In Gujarat •••. {Interruptions) 

[English} 

MR. SPEAKER: Prof. Malhotra. I will allow you. 

... {Interru",."..) 

MR. SPEAKER: I aIIU,. you that I will allow you. lit 
UI go through the Que.tIon Hour. 

... (lntenuptIoM) 

["tiaMIatJon} 

SHRI MAOHUSUDAN MISTRY: What action you we 
taking In Gujlta" ... {lnterruptloM) 

[EngIIah} 

MR. SPEAKER: NothIng more will be ~ now. 

... {lnIetr'IJpIJonar 

[TraMlatlon} 

MR. SPEAKER: W. are li.tenlng. why you have atood 
up. 

... {Interruptlons) 

PROF. VIJAY KUMAR MALHOTRA: **A situation like 
that of a civil war has cropped up there. 

[Engll.h} 

MR. SPEAKER: Prof. Malhotra. I am assuring you. 

... (Interruptions) 

MR. SPEAKER: Do not record anything more. Q. No. 

381. 

... {Interruption.}" 

[TraMlatlon} 

MR. SPEAKER: PI.a.e lit down. Malhotrajl. you 
pie ... speak at 12 0' clock. 

[Eng/ish} 

MR. SPEAKER: Shri Nikhil Kumar to ask the Q. No. 

381. 

'" (Int.rruptfons) 

MR. SPEAKER: I will allow you to raise It immedlat.,y 
after the au.stion Hour. 

... {Interruptions) 

MR. SPEAKER: I am requesting the hon. M.mbers 

to pl .... allow the auealion Hour to go on. 

...(Interruptions) 

SHRI ADHIR CHOWDHURY (Berhampore. Wist 

B.ngal): Sir. Nandlgram isaue I. very Important. 

...(Interruptions) 

MR. SPEAKER: Please lit down. I haYI not permitted 

you Mr. ChowdhUry to speak. 

... (Interruptions) 

MR. SPEAKER: How can I carry on If everybody I. 

lpeaklng from all aides? 

... (Interruption.) 

· ot~ 

•• EJrpunged .. ordered ~ the Chair. 
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ORAL ANSWERS TO QUESTIONS 

11.02 hra. 

(English) 

MR. SPEAKER: Shri Nlkhil Kumar. Q.No. 381. 

Proteotlon of Uona 

+ 

·381. SHRI NIKHIL KUMAR: 

SHRI ADHIR CHOWDHURY: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether the carcasses of some lions/Asiatic 

lions/cubs were recovered recently from the lion 

sanctuaries In the country: 

(b) if so. the details thereof: and 

(c) the effective steps taken by the Union 

Govemrnent for the protection and conservation of lions in 

the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) to (c) A statement is laid on the Table of the 

House. 

Stetement 

(a) and (b) Yes. Sir. As informed by the State 

Government of Gujarat. carcasses of 9 Hons have been 
found In Gir Sanctuary area during the month of March 

2007. Three of the lions died of natural causes while 6 

~io  have been killed by the poachers. 

(c) Stepe taken by the Govemment for protection 
and conservation of lions in the country are as follows: 

i. Consequent upon the recent reports of incidences of 

poaching of lions in Gir area. the Ministry had 

constituted a Committee on 03.04.2007 comprising of 

Regional Deputy Director (~ t  Region). Regional 

Deputy Director (Westem Region) and Joint Director. 

Wildlife. in the Ministry. to look into the matters of 

protection strategies. constraints and to suggest steps 

for improvement to check recurrence of such incidents 

In future. The Committee has been asked to submit Its 

report within a month. 

ii. State govemment has been requested to strengthen 

the field formations and intensify patrolling in and 

around Gir protected area. 

III. Four Wildlife Regional Offices located at Deihl. MLtmbal" 

Kolkata and Chennal have been alerted for smuggling 

of any lion parts. 

iv. Legal protection has been provided to wild animals 

including lions against hunting and commercial 

exploitation under the provisions of the Wildlife 

(Protection) Act. 1972. 

v. Sensitization courses have been organized for the 

officers from Para-Military forces, Customs and 

Revenue Intelligence by Wildlife Institute of India. 

Dehradun. 

vi. Financial and technical assistance Is extended to 

the State government under. Centrally Sponsored 

Scheme. viz. Development of National Parks and Sanc-

tuaries for enhancing the capacity and infrastructure 

of the state for providing eHective protection to wild 
animals including lions. 

vii. The lion has been included in Schedule I of the Wildlife 

(Protection) Act. 1972 thereby affording maximum 

protection to the species. The Wildlife (Protection) Act. 

1972 has been amended and made more stringent. 

The punishments in cases of offences have been 

enhanced. The Act also provides for forfeiture of any 

equipment. vehicle or weapon that are used for 

committing wild life offence. 

viii. Central Bureau of Investigation (CBI) has been 

empowered under the Wildlife (Protection) Act. 1972 

to apprehend and prosecute wildlife offende,.. 

SHRI NIKHIL KUMAR: Mr. Speaker, Sir. I thank you. It 

is for the first time that a Question of mine Is 'listed at SI. 

No.1 on the list. I congratulate myself. 

This is an important matter that in the space of just 

one month, there has been a poaching of as many as 

eight lions in the Gir Wildlife Sanctuary. There are two 

types of lions in the whole world -African and Asiatic 

lions. We are privileged to be the only ones to provide an 

abode for Asiatic lions and this is in the Gir Sanctuary. 

Everything possible should be done to prevent any damage 

being done to these lions. They face poaching from two 

types of people -one Is criminals who make use of their 

teeth, their nails and even their skull and the second 

threat comes to them from poachers in the nearby villages 

because the cattle of the villagers become a target of the 
lions. 

It is important, therefore. to prevent the poaching of 

these lions from both these sources becau.. envlron-

4 
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mental source. including natural resources such .s our 
lions form an integral part of our culture and thli hu to be 
preserved. Therefore. through you. I would request the 
Government to Ie. us know thil fact. Has the Committee -
which was appointed on 3rd April or 4th AprIl following the 
incidents of poaching of eight lions in just one month -
submitted its report? If it has not submlHed Itneport. then I 
would request the Government to kindly let us know If 
there is any arrangement to prevent poaching by the 
villagers. Is. there any proposal to put up some kind of 
fencing? 

MR. SPEAKER: Please do not dilute the thrust of 
your question. 

SHRI NIKHIL KUMAR: I do not want fenCing around 
the whole sanctuary because it is just not possible. but 
between the sensitive villages in the said areas and the 
sanctuary. Why is there no such proposal? 

MR. SPEAKER: Mr. Nikhil. you are a policeman. and 
a well disciplined Member of the House. 

SHRI NAMO NARAIN MEENA: Sir. three incidents of 
poaching took place in the Gir areas in the month of 
March. The first incident was on 3rd March. the second 
Incident was on 30th March. and the third incident wal on 
14th April. In all. 17 lions were found killed in the year 
2007. Out of these 17 cases. eight lions were victims of 
poaching including three inside the National Park and 
Sanctuary and two outside the National Park and 
Sanctuary; five lions died their natural death; and four 
lions died due to drowning in the wells. Three cases 
against a few persons have been registered, and the 
cases are with the CB-CID of Gujarat., The Gujarat 
Government has suspended three personnel, namely, one 
Ranger and two guards in this matter. 

As far as Asiatic Lions are concerned, they are 
confined in a small protected area in the Gir National Park 
and Sanctuary. and the adjoining areas. There is a fear 
that some adverse action, natural calamity or disease may 
wipe out the whole population. 

MR. SPEAKER: The hon. Member wants to know 
whether the report has been submitted or not. 

SHRI NAMO NARAIN MEENA: This caused concern 
for the Central Government and th. conservationists as 
there is need for second home for the lion •. Hence. the 
Wildlife Institute of Dehradun was asked to carry out a 
survey, and they suggested that the Kuno-Palpur Sanctuary 
in Madhya Pradesh is the best suited place for trans-
location of these lions. 

MR. SPEAKER: He wantl to know about the report 
of the Committee appotnted on 3rd AprH. 

SHRI NAMa NARAIN MEENA: Sir. I am coming to 
that iHue alto. As far al the man-animal conflict is 
concerned. there are 59 hamlets In the protected ...... 
and there are 14 foreat-settlement vlliagel. The population 
of thil is around 9.000, and they are living together. As far 
as their Involvement Is concerned. the local partons are 
rarely caught. There are some outsiders and criminal gangs 
operating In thil business. However. the Government is 
aware of the fact that the livelihood security of the persons 
residing In and around the National Park and Sanctuary 
should be .nsured. Th.refor.. there are developmental 
programmes lik. eco-d.v.lopment, buff.r-ar.a manag.-
ment to be strengthened, .tc. 80 that they g.t their IIveHhood 
secured. 

On receiving reports from the M.mbers. the 
Government of India has decided to appoint a Committee 
to go to Gir for.st to a ••••• the .ituation on the spot. 
Three persons were nominated. They were a.ked to lubmit 
the report within a month. PreNminary report reveals that 
there is a shortage of manpower. In the category of Field 
Staff. there are 58 vacancies. Th.y also recommended 
that Itrict vigil should be paid on the part of the Stat. 
Government. 

MR. SPEAKER: I do not think you need any further 
information. It is a very exhaustive answer on the subject. 

SHRI NIKHIL KUMAR: But the exhaustive answer 
fails to mention one important point. Is it necessary to 
have an alternative conservation forest or not tor the Glr 
lions to see that they are not subject to any kind of 
epidemic? If one epidemic takes place, the entire lion 
population would be wiped out. That we cannot afford. 

MR. SPEAKER: He has indicated an alternative lite. 

SHRI NIKHIL KUMAR: There is a need for another 
conservation camp. Is the Government thinking of Ihiftlng 
some of theM lions to another location or not? 

MR. SPEAKER: H. has already ltaaed that. 

SHRI NIKHIL KUMAR: H. h .. mentioned about the 
site. I. the lion population being shifted? 

MR. SPEAKER: Are you going to Ihlft the lion 
population to some other place? 

SHRI NAMa NARAlN MEENA: Yes. Sir. A decilion 
was taken in the WIldlIfe Board of India that han. Minister 
should write to both the Chl.f Mini,t.rs - Qujarat and 

6 
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Madhya Pradesh. Hon. Minister has written to them. We 

are trying to persuade them. 

MR. SPEAKER: Shri Adhlr Chowdhury, any question? 

SHRI ADHIR CHOWDHURY: India is a signatory of 

many International Conventions concerning the protection 

of wildlife in our country but it is regrettable to note that in 

spite of measures, poaching of wildlife population has 

been continued in a rampant manner. It appears sometimes 

to me that we are getting wise after the event. 

... (Interruptions) 

MR. SPEAKER: We have already taken 13 minutes. 

... (Interruptions) 

[Translation] 

SHRI ADHIR CHOWDHURY: Some days back the 

Hon'ble Prime Minister had intervened in the matter of 

poaching of lions at Sariska Forest in Rajasthan, and a 

task  force was constituted. The Task Force has made a 

number of recommendations but there are reports of poac-

hing again in Gir forest in Gujarat solne ~  back. We 

have information from certain sources that a ~ involved 

in Sariska is also functioning there .... (Interruptlons) 

{English] 

MR. SPEAKER: You are going much beyond the 

scope of the question. 

[Translation} 

SHRI ADHIR CHOWDHURY: The same gang is 

poaching In Glr forests. Is this the failure of the State 

Government since the same syndrome is working in 

Rajasthan and Gujarat. 

(English] 

MR. SPEAKER: We are not utilizing the time properly. 

... (Interruptlons) 

[Translation] 

SHRI ADHIR CHOWDHURY: After introdUCing several 

stringent measures it was claimed that efforts have been 

made to plug the loopholes in the Wild Ufe Protection Act, 

1972. I would like to as to how many poachers have been 

punished by these stringent measu ..... 

{Engll.h} 

THE MINISTER OF ENVIRONMENT AND FORESTS 

(SHRI A. RAJA): 1M Government Is keen to protect the 
wildlife, though it Is placed in the State L1tt. Aa my 

colleague put It, whether It Is tiger or lion or whatever be 
the wild animal, poaching il taking place often for vartoua 

reasons. Knowing a/l these thing., the Members of the 

House are well aware that this Is the first time we amended 
the Wildlife Protection Act wherein we have created a 
Wildlife Crime Control Bureau con lilting of Police, 

CUltoma and other offici .... They are acting as an authority 

under the Central Government. Whatever be the directions 

of the Wildlife Crime Control Bureau, State Governmen .. 
are bound by it. Comprehensive mealurea have been 

taken which would very soon come into existence . 

MR. SPEAKER: Not to be recorded. 

. .. (InterruplloMr 

Inter-Unklng of RI".,. 

-382. SHRI HITEN BARMAN: Win the Mlniater of 
WATER RESOURCES be pleased to state: 

(a) whether the Committ .. of Experts on the inter-

linking of rivers has considered the recommendation. of 

the previous Task Force on the iuue; 

(b) If so, the details thereof; and 

(c) the reaction of the Experta Committee on each 
of the· recommendatlonl of the previous Task Force 

alongwtth the decislonl taken thereon by the Committee 

and the Government? 

THE MINISTER OF WATER RESOURCES (PROF. 

SAIF-UD-DIN SOZ): (a) to (c) A Statement II laid on the 
Table of the House. 

(a) to (c) A Task Force under the Chairmanship of 

Shrl Suresh. P. Prabhu, the then Member of Parllainent 

(Lok Sabha) was constituted during December, 2002 on 

Inter linking of Rivera (lLR). The recommendationl of 

Task Force are annexed at Annexure I. The Task Force 
completed Ita work and IUbmltled Action Plan-I during 

April, 2003 giving outline of time Icheclule for completion 

of Feasibility Reports, Detailed Project Reports, Eatimated 

Cost, Implementation Schedule, concrete) lIIMiIIlI'Md 
Advantagea of the project. ActIon plan-II l i ~ 

optlonl for funding and execution of the' ~ 'Md 
Suggeltion on methoda for COlt recovery et.:. ... aIIo 
submitted during AprIl, 2004, Tuk Force o . ~~.~ 

Rivera (TF-ILR) ... wound up w.e.t."'tt12.200'4" 10t\' .. 
completion of Ita manctaa.d talk. A p oi it;~ ... :~~ . 
conltltuted to look atter the ,.Ildual roUtifW.'!Cifihf" 

hi tv:) ~.l. i 11 ! 
• Not recorded 
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TF-ILR and for taking follow up action on the Intertlnklng 
of rivers Programme under the Ministry of Water Reso,Urces 
(MoWR). 

MoWR ha. a'so constituted a Committee of environ-
mentalist., locial scientists and other experts on 
intertlnklng of rivers with a view to make the proce.s of 
proceeding on ILR consultative on 28.12.2004. The role of 
Committee is advisory in nature and it II required to render 
its advice to the government from time to time on Its terma 
of reference (ToR). ToR of this Committee are given at 
Annexure-II. Three meetings of the Committee were held 
on 18.01.2005, 28.10.2005 and 4.9.2006. During the .. 
meetings, experts gave various suggeatlons on ToR for 
preparation of Detailed Project Reports (OPR) & modalities 
for preparation of OPR of Ken - Setwa Link and on ToR for 
Its comprehensive Environmental Impact Asseament (EIA). 
The ToR for the preparation of OPR of Ken-Betwa Unk ha. 
been approved by the Government incorporating the views 
of the Committee of experts. Also, Ministry of Environment 
and Forests has conveyed itl approval on the ToR for EIA 
studies of this link on 10th April, 2007. 

Anne1ture-l 

(i) Task Force got prepared Term. of Reference (TOR) 
for preparation of Detailed Project Reports (OPR) 
through Mis Engineers India Ltd. (ElL) for providing 
guidance on norms of appraisal of individual project. 

(Ii) On the ilsue of suitable mechani.m for bringing out 
apeedy conaensus amongst the States, Task Force 
has suggested Meeting at the highest level to agree 
after the technical-level discussions wtth emphasis 
that outltandlng iSlues should be such that they can 
be addrelled In IPR stage. 

(Iii) The TF-ILR has stated that the peninsular links are 
the right component to begin with. Top priority links 
identified by TF-ILR are: 

(a) Ken-Betwa link 

(b) Parbatl-Kalisindh-
Chamballink 

UP&MP 

MP& 
Rajasthan 

(Iv) On this basis of report of 11M, Ahmedabad, a two tier 
InstitutionaVorganlzatlonal .etup hal been suggested 
for the implementation of the programme on 
Interlinking of Rivers (ILR) along with a Council -
-National River Water Development Council (NRW 
OCr to act a. the apex body of the proposed setup. 
The National Authority for Interlinking of Rivers 
(NAILR) Is proposed al the firlt tier of the proposed 
two tier organizational structure and the regional or 

branch offices or subsidiaries would act as -Link 
Instrument- and are proposed as the second tier of 
the organizational letup. 

(v) TF-ILR consulted ICICI for funding options. ICICI has 
proposed that funding should be partly through public, 

,public-private and private inputs. The exact 
requirement on realistic basis will be available only 
after the preparation of Detailed Project Report (OPR) 
of all the linkl. 

Sased on NWOA studies National Council of Applied 
Economic Research (NCAER) hal estimated that the 
cost of ILR project would be Rs. 4,44,331.20 crore 
which Is 21-22% lower than the present rough 
estimate. NCAER Is of the view that the programme 
would take nearty 35-40 years. However, with use of 
modern construction and Remote Sensing techni-
que., the programme at be.t could be completed in 
25 years. 

(vi) A Working Group on International dimensions 
conltituted by Task Force on ILR has also suggested 
that at the present juncture, it is too early, to pursue 
the matter further at high political levels with the 
Nepal govemment. Regarding Bangladesh, it has 
been suggested that Dhaka will continue to ralse the 
ILR issue In Joint River Commission and possibly In 
other bilateral fora. India should respond by reiterating 
the line taken in the JRC i.e., ILR is a concept, not a 
single project. 

Terms ot Reference: 

The Committee will advise the Government on the 
following aspects of the propoled project. 

• Environmental and socio-economic ilSues cove..-d 
in the Term of Reference (TOR) for preparation of 
Detailed Project Reports (OPRs) finalized by the Task 
Force. 

Rehabilitation & Res.ttlement package for the 
persona affected by ILR programme keeping in view 
the national R&R policy and structure of the agency 
for Its implementation. 

• Additional studies needed to be carried out, to 
addres. any other concema In the ILR Programme. 

Impacts of propoMd Inter buln transfer of water 
links on settlementl, occupatlona and other socio-
economic actJyfttes, whH8 prepMng the OPRs. 

Adoption of appropriate meaaures for optimum 
utilizations of transferred water especially In the water 
short basin. while preparing the vartous OPRs. 
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Consideration of the above issue/aspects so as to 
cover the impact studies of intra-state river linking 
proposals while preparing their OPRs. 

SHRI HITEN BARMAN: The concept of interlinking 
river project is to link the Himalayan region with the 
peninsular region - that is to link water supply from the 
northem rivers to south em rivers by a chain supply system. 
The northem river basin has Brahmaputra. Ganga and 
others, which have a different character from the peninsular 
rivers. Those rivers change the course every year, after 
every one or two kilometres; and it also carries a lot of 
sand and silt while flowing. 

MR. SPEAKER: What is your question? Please put 
your question. 

SHRI HITEN BARMAN: I am putting the question. 

The rivers of the northem basin related to international 
matter; the project passes through agricultural, forest and 
tea-garden lands. This project is not feasible, not 
economically viable, and it is impractical. I want to know 
from the Govemment, through you Sir, what is the quantum 
of land that Is acquired for this project anC: what Is the plan 
of rehabilitation of displaced persons. 

PROF. SAIF-UO-OIN SOl: I was preparing myself to 
welcome the question. The hon. Mdmber has gone Into 
some details which are not connt"cted with the Main 
au.stion. 

MR. SPEAKER: Quite right. 

PROF. SAlF-UO-OIN SOl: There was the recommen-
dation of the Talk Force earlier; then a Committee of 
Experts and Environmentalists had been constituted. The 
Main Question is about that Committee. 

MR. SPEAKER: Vou are right. 

PROF. SAIF-UO-OIN SOl: As per the Himalayan 
component of the interlinking river project. this is not on 
priority. The Ministry concentrated on the peninsular 
situation where there is a lot of hope. Ken-Betwa portion 
has a'ready been done; OPR is under preparation. Soon, 
the nation will hear that Ken-Betwa i. progressing; and its 
progrMI wiN be reported. There are other situations In the 
penln •• region. As per the Himalayan component, there 
were 101M inherent dlfficultie •. But I am happy that now It 
il pot"- and it will be comfortable to deal with our 
neighbouring countries in the north and certainly this 
component wiU also be in focus. 

SHRI HITEN BARMAN: In our country, since 1951, 

out of the 1300 irrigation projects, 400 are. pending for 
want of money. May I know from the hon. Minister why the 
Government is not trying to complete the pending Irrigation 
projects instead of interlinking river projects, which is likely 
to consume Rs.4,44,331.20 crores? 

MR. SPEAKER: Is it connected with the Main 
Question? 

PROF. SAIF-UO-OIN SOl: This also Is not connected 
with the Main Question. The hon. Member had raiaed a 
very important questior, on interlinking of rivers. The Main 
Question is on the Committee of Experts and Environ-
mentalists; whether the Committee has gone Into the terms 
of references prepared by the Task Force earlier, etc. The 
hon. Member asked about irrigation, which is a separate 
question. We have a question on AIBP today; this question 
can be tackled there. 

[Translation} 

SHRI GIROHARI LAL BHARGAVA: Mr. Speaker, Sir, I 
would like to say that Rajasthan gets only one percent of 
total water of the country's rivers and .ituation of Rajasthan 
is worst in reg3rd to water. I want to know from the hon'ble 
Minister Jls to which of the rivers are proposed to be 
connected and when this work will be completed because 
there is .cute problem of potable water in Rajasthan. 

(English) 

MR. SPEAKER: The Main Question is on the report 
of the Expert Committee. 

PROF. SAIF-UO-OIN SOZ: The que.tion of the hon. 
Member is specific to Rajasthan. As reported to the House, 
the Ministry is concentrating Its attention to the priority 
determined by the Task Force In 2004. So, Ken-Betwa link 
is on top priority. Its DPR has been taken up. We are 
working very hard for Parbati-Kallsindh-Chambal, which is 

. between Madhya Pradesh and Rajasthan. Hon. Member 
will be happy that apart from CWC. Secretary level 
exchange of documents, etc. have taken place. I wrote to 
the Chief Ministers personally and I talked to them that 
they must do something to bring some hope to this region. 
A draft MoU has already been exchange: It is available to 
both the Govemments and they are committed to do 
something on this Parbati·KaU.lndh-Chambal link. 

They have the technical advice available from my 
Ministry. This will be the .econd .Ituatlon of hope for the 
country. V." Rajasthan de.erve. better and thl. aJtuation 
will bring a lot of hope to Raja.than. Attention I. being 
given on priority to Parbatl·KalI.'ndh-Chambal link. 
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{Translation] 

SHRI BALASAHEB VIKHE PATIL: Mr. Speaker, Sir. 
Through you, I would like to know state that the committee 

hu reported that. 

{English] 

~  Council of Applied Economic Research has 

estimated the cost of ILR project will be Rs.4,44,331.2 

crore which is 20-21 per cent low than the present 

estimate." 

{Translation] 

I would like to atate that this recommendation tries to 

linking of rivers through task force. My specific queltion i. 

whether Maharuhtra will be benefited from It? Another 

i"ue I. river linking project means providing water where 

there II lcarclty AI water flows to downward Statea. So It 
may not be feulble to provide water to upper reach State. 

u there il lome sort of acarcity of water at the point of 

origIn of the river. Therefore the comminee hal made 

aome recommendations for thil. Have any orders been 
I"ued or will be ISlued to National Water Development 

AuthOrity. The Government of India had formulated a policy 
In 2002 for the formation of Inter-ltate river linking project 

for all the Statel within 2 years. I would like to know about 
the number of States where River Linking Project has 
been prepared. 

{English] 

MR. SPEAKER: Thll II not a debate. Put a specific 
queltlon. 

{Translation] 

PROF. SAIF-UD-DIN SOZ: Sir, Interlinking project II 

a very Important project In Itlelf but It II a difficult tuk. It II 

euy to say but very difficult to perform. But we have 
prepared 14 link fluibillty report for Penlnlular South 
and Talk force WAI ukld to accord priority to Kln-Betwa 

Link, Parwati-Kallslndh-Chambal link and we have added 
thr. more projects and we are giving full anentlon to 
Panlnlula which includl Maharuhtra allO. Narmada-

Partapliink Is betwlln Gujarat and Maharalhtra. 

{English] 

The MoU hu now bien lent to both thl Govern-
menll. Thli II one of the five link which we have chosen 
for pointed anlntlon. 

SHRI ABU AYES MCNOAl: I would like to know 'rom 

the hon. Minister, the present status of the rivers Manas-

Sankosh-Tista-Ganga link In the Himalayan component. 

MR. SPEAKER: That is not related to the Main 

Question. 

PROF. SAIF-UD-DIN SOZ: If the han. Member takes 

it up with me I can make him available that information. 

SHRI A. KRISHNASWAMY: Sir, the House is very 

well aware that Tamil Nadu is one of the water scarcity 

Statel in the country. Our hon. Chief Minister has also 

raised this issue in the National Development Council 

meeting. It has been mentioned in the reply that there is a 

component to begin with all the peninsular rivers. They 

have also Identified two rivers that is, UP-MP and MP-

Rajasthan. I would like to know from the Minister why the 

peninsular rivers of the Southern Statel have not been 

identified. When will it be Identified and implemented allO. 

PROF. SAIF-UD-DIN SOZ: As I was saying earlier, 

after the Task Force was wounded, the hon. Prime Minister 

took a meeting In October, 2004 and among other decisions 

a high-level Committee of experts was constituted to make 
the process of p o ,~ i  on interlinking 0' riverl 
consultative. Later the Ministry tried Its hard, consulted the 

CommiHee a''Io. We now have five priority links. They are: 

Ken-Betwa link in UP and MP. Parbatl-Kalislndh-Chambal 

link in Madhye Pradesh and Rajasthan. Par-Tapi-Narmada 

link in Gujarat and Maharashtra, Damanganga-Pinjal link 

in Gujarat and M.lharashtra and Godavari (Polavaram)-

Krishna, (Vljaywada) link involving. Orissa, Maharaahtra, 

Andhra Pradesh, Karnataka and Chhattisgarh. AI far al 

Tamil Nadu is concerned, I would say thaI Ihe Stat. will 

also have to pursue be98use ultimately It II the State 
lubject. The Ministry is prepared to consider and render 

asllatance. Here I would like to say one thing. For instance. 
in Tamil Nadu, Pamba Achankovll-Valpar link project 

involves Tamil Nadu and Kerals. Now, Tamil Nadu laYS 

that you do It early but Kerala has Itrong objection to It. 
So, w. have to respect the aapiratlona of thl State., their 
demandl and their requirements. W. can proceed further 

only when they are in agreement with lach other. 

MR. SPEAKER: If the hon. Mlnil'" II 10 concerned 

to go beyond the question then, a" these lupplementarlel 
will come. Every Stale has soml problem. 

SHRI KINJARAPU VERRANNAIDU: Mr. Speaker, Sir. 
the Talk Force wal conltltuted in December, 2002. The 

Action Plans I and II we,. lubmltted to the Government In • 

AprIl 2003 and April 2004 respectively. Already the Task 

Force has identified two linkl. But water Is a State subject. 
The Action Plans are already with the Government of 
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India, The Standing Committee on Water Resources has 
recommended that it should be included in Ihe Concurrenl 

List. On the baa is of the recommendation of the Committee, 
has the Government of India convened any meeting of all 

Ihe Chief Ministe" to arrive at a consensus or nol? 

Otherwise, how is il possible 10 inter-link all the rivera 

without any consensus of the State Chief Ministers? this 

is a good project because through inter-linking of rivers, 

you can solve unemployment problema, provide drinking 

water and you can also provide water for Irrigation. These 

three objectives could be fulfilled by inter-linking of rivera. 

MR. SPEAKER: Any matter relating to water 

resources cannol come under Ihis question. I would not 
allow this. You are a senior Member. You cannot just pul 

any question you like. 

SHRI KINJARAPU YERRANNAIOU: I would like 10 

know whether any meellng of the Chief Ministers hal 
been convened or not. If it has been convened, what is the 

result of that? 

MR. SPEAKER: This is not right. I do nol think il 
arts .. oul of this question. I would not allow this. So many 

hon. Members want to ask so many questions. 

SHRI KINJARAPU YERRANNAIOU: Sir, the Minister 

is In ...... ted to give reply. 

MR. SPEAKER: Do you want to answer? 

PROF. SAIF-UO-OIN SOl: Sir, I would answer very 
briefly. 

MR. SPEAKER: The trouble Is thai you know 

everything about Ihia IUbject. 

PROF. SAIF-UD-OIN SOl: SIr, the hon. Member will 
be pleasantly surprlMd to know that I am trying to organize 
a meeting of the hon. Chief MIn .... with the hon. Prime 
Minisler on several water ..... ted lasues. The progrell of 

the project regarding ~ of riYerI will be reported 
at thai time. So any Chief MInIater ... Icome to make any 
.ugg .. tion. 

SHRI K. FRANCIS GEORGE: Sir, the hon. Minister 
hu already referred to Pamba AchankovtI-VaIpar Hnk 
proJect. In feet, the Kerala Govemment Md objected to It 
on 1M bul. of the facl that lakhs of people are living In 
the downllrNm are .. of Pamba-Achankovll rMrI. So, It 
will affect their drinking water and Irrlgallon nMdI. The 
Kerala GovMnment had submitted two mlnI-hydro projedI 
connected with Ihne two Pamba and AchankovII rivera. 
ThI. particular inter-buln tr&nsfer of water win affectlakhl 
and IakhI of people Md II will also affect the w.IIarid 
system of Kuttunad. 

MR. SPEAKER: I am sorry. I disallow this qu .. tlon. 

SHRI K. FRANCIS GEORGE: Sir, this is a matter 

concerning us. It Is very vilal. But you are not allowing this 

question. If we cannot ral .. this matter here in this Hou .. , 
where else can we raJ.e it? 

MR. SPEAKER: You cannot argue with the Chair. 

SHRI K. FRANCIS GEORGE: Sir, none of our 

business can be raised In this House. We cannot even 

open our mouth In thl. House. 

MR. SPEAKER: What do you meanl? 

SHRI K. FRANCIS GEORGE: Sir, I am nol complaining 
against you. 

MR. SPEAKER: Can you raise any subject? 

SHRI K. FRANCIS GEORGE: Sir, any matter 

concerning our people and our Siale, if we stand up and 
open our mouth, somebody will obstruct and we are not 
permltted'to apeak at all. 

MR. SPEAKER: Very well. I will uk somebody ., .. 
to take the Chair today. 

SHRI K. FRANCIS GEORGE: Sir, I am .orry. I am 

.ittlng down. 

MR. SPEAKER: You please see what has been 

recorded. You plea.. ..e yourself whal have you said. 
This •  a matter aboul a particular Expert Committee. 

Everybody II asking anything not connected with this 

question. Very wen, hon. MinIster could anawer if It reIatH 
to the question. 

... (Interruptions) 

MR. SPEAKER: Mr. Krishnadas, I do not need your 
help. 

PROF. SAIF-UO-OIN SOl: Sir, he is expressing his 
opinion on the project. It Is his opinion. But we cannot 
discuss It here. I have said that the two States have' cIfterent 
points of views. W. will proceed further only when two 
.tates agree among themselves. 

MR. SPEAKER: If laay that then .. , sortI of .. tegatlonl 
.... made ag .. nst the Chair. 

Nine supplementari •• have already been put. Out of 
that. five of them were beyond the purview of the main 
Question. . 

SHRI K. FRANCIS GEORGE: Sir, If I have INIde any 



17 Oral Answers VAISAKHA 10,1929 (SAKA) to Questions 18 

allegation against the Chair, then I am sorry. I apologize 
for that. 

MR. SPEAKER: Only one and a half question has 
been discussed In half an hour's time. I do not know who • 
you are serving. 

{Translation} 

SHRI RAJ NARAYAN BUDHOLlA: Sir, when the han. 
Chief Ministers of Uttar Pradesh and Madhya Pradesh 
singed an agreement to link Ken-Betwa rivers, under the 
interlinking of rivers plan, there was an all round euphoria 
in both the States, with the expectation that it would benefit 
both the States. However, experts expressed the view that 
interlinking of these rivers may cause severe loss due to 
floods and droughts In Banda, Hamirpur and Mahoba 
districts of Uttar Pradesh. I would like to know the stand of 
the hon. Minister on this regard. Alae, I would like to know 
when the interlinking wor!( of Ken and Betwa rivers will 
begin and when it will be completed and what is its 
estimated cost. 

PROF. SAIF-UD-DIN SOZ: Sir, I would like to inform 
the hon. Member that Ken-Betwa is a successful Project. 
Both the States have reached an agreement and terms of 
reference have been finalised, which is a very difficult 
task .. DPR is going to be prepared. Ken-Betwa would be 
the first project to interlink two rivers. It would provide 
relief to both Uttar Pradesh and Madhya Pradesh. It is the 
first project, the DPR of which is under process. It would 
take another one year since preparation of DPR is a very 
difficult work. Its terms of reference heve been finalised. 
The Committee has done a very good wor!(. At present, 
the environmental aspect has been addressed. Because, 
in such projects taking environmental aspect into consi-
deration Is very important. The terms 0' reference in this 
regard have been approved by the Environment and 
Forests Ministry and received. The Environment and Forests 
Ministry wrote to us on 17th April that linking of Ken and 
Betwa rivers would solve the irrigation problem in Uttar 
Pradesh and Madhya Pradesh giving much relief. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
debate regarding inter-linking of rivers has been going on 
for a pretty long time. During the NDA regime, a committee 
was constituted under the chairmanship of Shrl Suresh 
Prabhu. It had received numerous proposais, which have 
been included in the annexure. Mr. Speaker, Sir, after 
going through this paper, it seems the objective of the 
Union Government to inter-link the rivers would not be 
accomplished unless the talks with Nepal and Bangladesh 
are luccessful. The hon. Minister stated that he has written 

to the Chie' Ministers to wor!( on it at their own levels. 
Some States like West Bengal, Bihar, Assam and Uttar 
Pradesh experience both floods and droughts. In pursuance 0' letter of the hon. Minister, the Chief Minister 0' Bihar has 
prepared a separate proposal to inter-link rivers in Bihar . 
Through you, I would like to know whether the Union 
Government would extend financial help to Bihar to assist 
the State in implementing the proposal prepared by it so 
as to interlink the rivers in Bihar? 

PROF. SAIF-UD-DIN SOZ: Sir, the task force 
completed its wor!( on 31 st December, 2004. It also 
prepared the terms of reference and also outlined the 
future course of action. In it, the Task Force accorded 
priority to linking 0' Ken-Betwa and Parvati-Kalislndh-
Chambal link, as it was 'easible. Hence, our attention was 
paid to it. Later, the Ministry added three more links. 
Regarding your concern 'or the Himalayan component in 
the North, he would be happy to know that I had been to 
Bhutan and Nepal has also invited me. 

Regarding the issue of financial assistance raised 
by him, I would like to in'orm that we are yet to receive the 
proposals from Bih:-" Shri Jai Prakashp is concentrating 
on this aspect. 

[English) 

MR. fPEAKER: O. No. 383 - Shri Vijay Kumar 
Khandelwal - not preMnt. 

Shri Kailash Meghwal - not present. 

O. No. 384 - Shri Rayapati Sambasiva Rao - not 
present. 

Shri Ganesh Singh - not present. 

O. No. 385 - Shrimati Kalpna Ramesh NamJte - not 
present. 

Shrl Srichand Krlplanl - not present. 

O. No. 386 - Shri Kashiram Rana - not present. 

Shrimati Sangeeta Kumari Singh Ceo - not present. 

O. No. 387 - Shri Ravi Prakash Vanna - not present. 

Shri Sugrlb Singh - not present. 

O. No. 388 - Shri Oharmendra Pradhan - not present. 

Shrl Kiren Rijiju - not pre .. nt 

O. No. 389 - Shri Chengar. Surendran - not present. 

O. No. 390 - Shri L. Rajagopal- not present. 

O. No. 391 - Shrlmati P. Satheedevi - not present 

O. No. 392 - Dr. Satyanarayan Jatiya. 
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We will have a lot of time for supplementaries on this 
Question. 

Are we not inviting lome critical comments from the 
people of India? 

{Translation] 

Item. Distributed under PDS 

·392. DR. SATYANARAYAN JATIYA: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the details regarding foodgralns and other 
items distributed under Public Distribution System (PDS). 
Targetted Public Distribution System (TPDS) and 
Antyodaya Anna Yojana (My) during the last three months. 
a10ngwith the quantum thereof. month-wise and State-
wise; 

(b) the number of families covered under the said 
schemes alongwith the number out of those that were 
actually benefited from this distribution during the said 
period. State-wise; and 

(c) the Central Issue Price and the final seUIng 
price of each of the said commodities during the said 
period. State-wise? 

[EngO.h} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a> to 
(c) A Statement "laid on the Table of the House. 

.,.,."..nt 
(a) Statementa on quantum of allocation of food-

grains, sugar and subslclzad keroHne all (SI<O) for the 

months of January, February and March, 2007 month-wise 
and State-wise are enclosed as Annexe I, II, III, IV and V. 
Allocation of the Subsidised Kerosene Oil (SKO) is made 
by Central Govemment to different StateslUTs on a quarterly 
basis for distribution under TPDS. 

(b) The total number of families as per Planning 
Commission's poverty estimates of 1993-94 and Registrar 
General's population projection (as on 1.3.2000) were: 
Above Poverty Llne-11.52 crore; Below Poverty Line- 4.02 
crore; Antyodaya Anna Yojana- 2.50 erore totalling to 18.04 
crore households. The number of actual beneficiaries 
depends upon the quantum of offtake of foodgrains and 
other Items and their distribution through the FPSs to the 
beneficiaries by the StatellJT Govemments. 

(c) The statementa of Central Isaue, Price and 
Issue Price of foodgralns under TPDS for BPL and 
APL families In the states are enclosed as Annexe VI and 
VII. 

The foodgrains issued to the beneficiaries under 
MY are at the rate of Rs.21- per kg. for wheat and Rs.31-
per kg. for rice. The StatesiUTs are required to bear the 
distribution cost and make available foodgrains to the 
beneficiaries at the above price fixed by the Government 
of India. 

The retail issue price of levy sugar under TPDS in 
the country is Rs. 13.50 per Kg. since 1.3.2002. 

PDS kerosene 011 is being subsidized by the Central 
Govemment and the PSU Oil Companies by about Rs.16 
per litre. While the 011 companies determine the prices of 
PDS kerosene up to the storage depot, the respective 
State Govemments fix the final retail selling price to the 
end consumer. Presently, the depot price applicable for 
Deihl market il RI.8356 per Kilo Litre and the retail selling 
price at DeIhl is RI. 9.09 per litre. 

Annexu"" 

State-Wise details of the wheat IIIlocated under Targetted Public Distribution System (Including MY) 

(in thousand tonnel) 

Jft!WY. 21107 Febtuary.2007 March. 2007 

S.No. Stat.IUT AAV BPL APL Total AAV BPL APL Total AAV BPL APL Tolal 

2 3 4 5 ! 7 8 9 10 11 12 13 14 

Andhra 0.000 0.000 2.754 2.754 0.000 0.000 2.754 2.754 0.000 0.000 2.754 2.754 
PradHh 

2 Arunachal 0.000 0.258 0.530 0.711 '0.000 0.258 0.530 07S8 0.000 0.258 0.530 0.788 
Prad •• h 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

3 AI,am 0.000 0.000 18.897 18.897 0.000 0.000 18.897 18.897 0.000 0.000 18.187 18.897 

4 Bihar 21.004 50.308 1.034 72.346 21.004 50.308 1.034 72.346 33.788 37.524 1.034 72.348 

Chhattiegarh 0.000 2.810 3.104 5.714 0.000 2.610 3.104 5.714 0.000 2.810 3.104 5.714 5 

6 

7 

Deihl 1.388 8.880 18.348 28.394 1.388 8.660 18.346 28.394 1.388 8.860 18.348 28.314 

Goa 0.000 0.000 0.201 0.0201 0.000 0.000 0.201 0.201 0.000 0.000 0.201 0.201 

8 

9 

(lujaral 

Haryana 

15.373 21.377 8.402 43.152 15.373 21.377 8.402 .3.152 15.373 21.377 8.402 43.152 

10.235 11.591 7.421 29.247 10.235 11.591 7.421 29.247 10.235 11.591 7.421 21.247 

10 Himachal 2.957 1.153 6.748 10.858 2.957 1.153 8.748 10.858 2.957 1.153 8.748 10.858 
Pradesh 

11 Jammu 1.762 4.181 11 .193 17 .1 38 1. 782 4.181 11.1 93 17.138 1 .782 4.181 11 .1 93 17 . 138 
and Kashmir 

12 Jharkhand 9.921 15.289 1.375 26.585 9.921 15.289 1.375 28.585 9.921 15.289 1.375 28.585 

13 Karnataka 7.282 11.712 7.734 28.728 7.282 11.712 7.734 28.728 7.282 11.712 7.734 28.728 

14 Kerala 0.000 8.983 11.777 18.740 0.000 8.983 11.777 18.740 0.000 8.983 11.777 18.740 

15 Madhye 48.171 81.510 4.740 112.429 48.179 81.510 4.740 112.429 48.179 81.510 4.740 112.421 
Pradesh 

18 Maharashlra 35.205 82.299 5.154 122.858 35.205 82.299 5.154 122.858 35.205 82.219 5.154 122.158 

17 ManJpur 0.000 0.108 0.500 0.808 0.000 0.108 0.500 0.808 0.000 0.108 0.500 0.808 

18 Meghalaya 0.000 0.000 0.430 0.430 0.000 0.000 0.430 0.430 0.000 0.000 0.430 0.430 

19 Mlzoram 0.000 0.000 0.824 0.824 0.000 0.000 0.82. 0.824 0.000 0.000 0.124 0.824 

20 Nagaland 0.328 0.517 1.873 2.718 0.328 0.5171 1.873 2.718 0.328 0.517 1.'73 2.716 

21 Orl,.. 0.000 0.000 7.793 7.793 0.000 0.000 7.793 7.793 0.000 0.000 7.713 7.i93 

22 Punjab 3.904 5.912 1.308 11.122 3.904 5.912 1.308 11.122 5.041 4.775 1.308 11.122 

23 Raja'ihan 31.410 35.735 18.959 84.104 31.410 35.735 16.9581 84.104 31.410 35.735 18.151 84.104 

24 SlkkIm 0.000 0.000 

25 Tnl Nadu 0.000 0.000 

28 Trlpura 0.000 0.000 

27 Uttaranchal 0.000 0.000 

0.245 

3.713 

1.337 

0.000 

0.245 0.000 0.000 0.245 0.245 0.000 0.000 0.245 

3.783 0.000 0.000 3.783 3.783 0.000 0.000 3.7'3 

1.337 0.000 0.000 1.337 1.337 0.000 0000 1.337 

0.000 0.000 0.000 0.000 0.000 1.182 4.043 1.588 

0.241 

3.713 

1.137 

7.111 

28 Uttar Pradelh47.151 75.812 1.451 124.488 47.158 75.882 1.451 124.418 47.158 75.'82 1.451 124.418 

28 Weal Bengal 22.718 48.758 49.040 121.514 22.718 49.758 49.040 121.514 22.718 4t.758 41.040 121.514 

30 Andaman 0.021 0.081 
and NIcobar 
Island, 

31 Chandlgarh 0.000 0.000 

32 Dadar and 0.013 0.018 
Nagar HaVill 

33 Daman 0.005 0.007 
and Diu 

34 Laklhadweep 0.000 0.000 

35 Pondlcherry 0.000 0.000 

0.247 

0.000 

0.015 

0.000 

0.000 

0.100 

0.329 0.021 0.081 0.247 0.328 0.021 0.081 0.247 

0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 

0.044 0.013 0.018 0.015 0.044 0.013 0.018 0.015 

0.012 0.005 0.007 0.000 0.012 0.001 0.007 0.000 

0.000 0000 0.000 0.000 0.000 0.000 0.000 0.000 

0.100 0.000 0.000 0.100 0.100 0.000 0.000 0.100 

0.321 

0.000 

0.044 

0.012 

0.000 

0.100 

Tolal 256.857 445.883 192.913 895.653 258.857 445.883 182.913 885.853 272.380 438.005 194.478 802.844 

22 
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AnnelIure-l' 

State-wise details of the rice allocated under rargetted Public Distribution System (Including MY) 

S.No. State/UT 

2 

Andhra 
Prad •• h 

(in thousand tonnel) 

January. 2007 February, 2007 March,2oo7 

MY BPL APL Total AAY BPL APL Total MY BPL APL Total 

3 4 5 8 7 8 10 11 12 13 14 

54.524 87.874 176.011 318.287 54.524 87.874 178.088 318.287 54.524 87.674 178.088 318.287 

2 Arunach.i 1.331 1.871 4.474 7.878 1.331 1.871 4.474 7.676 1.331 1.871 4.474 7.676 
Pr.d_h 

3 Auam 24.518 39.725 57.487 121.710 24.518 39.725 57.487 121.710 24.518 39.725 57.467 121.710 

4 Bihar 31.507 125.487 91.350 241.354 31.507 125.497 91.350 248.354 31.507 125.497 91.350 248.354 

5 Chhattlagarh 25.182 37."4 81.005 124.031 25.182 37.184 81.005 124.031 25.182 37.884 61.005 124.031 

8 

7 

8 

Goa 

Guj .... t 

I H."ana 

10 HIm.ct.l 
P,lIdnh 

0.555 3.712 24.113 21.180 0.555 3.712 24.813 29.180 0.555 3.712 24.913 29.180 

0.508 0.455 8 .... 7.828 0.509 0.455 6.664 7.828 0.501 0.455 8.884 7.621 

12.tl7 24.487 88.071 125.533 12.187 24.487 88.078 125.533 12.187 24.487 88.071 125.533 

0.000 5.790 24.770 30.580 0.000 5.790 24.770 30.580 0.000 5.780 24.770 30.580 

3.142 2.074 18.144 22.110 3.142 2.074 16.144 22.180 3.842 2.074 18.144 22.160 

11 JMIIIIU 7.117 12.127 28.117 45.831 7.117 12.627 28.117 45.131 7.187 12.627 26.117 45.831 
Mel KahmIr 

12 Jha,khand 15.511 43.013 12.611 71.111 15.511 43.083 12.818 71.111 15.518 43.083 12.818 71.111 

13 K ... nataka 34.701 55.120 118."1 210.387 34.708 55.120 118.888 210.317 34.709 55.120 119.168 210.387 

14 Ker.. 20.155 28.581 113.420 110.'41 20.155 28.588 113.420 180.141 20.855 26.588 113.420 180.141 

15 Madh,. 8.578 21.108 51.570 85.254 1.571 21.108 58.570 95.254 8.578 28.108 58.570 95.254 
P,adeeh 

18 M.har_hIIa 34.230 7'.851 137.411 24'.878 34.230 78.858 137.488 248.878 34.230 78.951 137.411 241.878 

17 Manlpur 1.785 3.840 

18 Meghal.y. 1."" 4.451 

0."0 1.470 

1.331 2.·158 

2.711 

3.104 

2.'" 
4.38' 

1.474 1.785 3.840 2.789 8.474 1.785 3.940 2.788 

8.508 1.148 4.459 3.104 8.509 1.948 4.459 3.104 

5.221 0.110. 1.470 2.141 5.221 0.910 1.470 2.'41 

7.... 1.331 2.158 4.388 7.188 1.338 2.159 4.388 

1.474 

9.501 

5.221 

7.888 

11 Miaorlm 

20 Nagaland 

21 Oriaaa 44.210 .7.131 11.'31 '''.32' 44280 87.131 58.931 188.328 44.280 87.131 56.838 191.328 

22 Punjab 0.855 5.107 38.'31 43.3'3 1.238 5.323 38.131 43.393 1.239 5.323 38.831 43.393 

23 Raja.than 1.089 ".171 87.57' 15.518 1.088 18.871 87.578 85.518 1.089 18.871 87.578 15.518 

24 SIkIIim 0.578 0.142 1.101 3.428 0.578 0.942 1.908 3.426 0.578 0.942 1.906 3.428 

25 TIIftII..., 85.282 104.838 305.811 475."3 85.282 104.938 305.865 475.863 65.282 104.938 305.865 475.863 

28 Trtpura 2.371 7.147 13.5" 21.124 2.371 7.847 13.599 23.924 2.378 7.847 13.589 23.824 

27 UU ... anchaI 0.000 0.000 0.000 0.000 0.000 0.000 0.000 '0.000 3.711 8.085 17.664 28.470 

21 Uttar 
P,lIdnh 

H.134 la..lt3 270.515 521.'32 .18.134 154.813 270.585 521.332 96.134 154.813 270.585 521.332 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

29 Weal 8eng8I 29.081 78.707 228.928 337.728 28.081 79.707 228.928 337.728 29.081 79.707 228.928 337.726 

30 Andaman 0.128 0.358 1.438 1.827 0.129 0.358 1.438 1.827 0.128 0.359 1.438 1.927 
and NIcobar 
1.lanct. 

31 Chandlgarh 0.074 0.211 

32 D .. and 0.170 0.381 
Nap" Havell 

1.187 2.172 0074 0.211 1.887 2.172 0.074 0.211 1.887 1.172 

O.tt' 0.486 0.997 0.170 0.361 0.488 0.997 0.170 0.381 0.466 

33 Daman 0.048 0.080 0.818 0.828 0.048 0.080 0.688 0.828 0.048 0.080 0.818 0.828 
and Diu 

34 LakahadwHp 0.013 0.080 0.280 0.313 0.013 0.020 0.280 0313 0.013 0.020 0.280 0.313 

8.82' 35 Pondlcherry 1.128 1.787 4.000 8.828 1.129 1.797 4.000 8.128 1.121 1.717 4.000 

Total 623.3411064.811 2022.11 51 3801.151 623.6251084.8162022.1193801.151527.3381082.710 2040.583 3630.821 

AddltloMl AHocIatlon of wheat 10 sr.,.. under APL 
Category for the months January 2007 to March 2007 

(In Tonn .. ) 

SI. No. StateslUTs January, February, March, 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

2007 2007 2007 

2 3 

Anethra Prade.h 4000 

Arunachal Pradesh 300 

Assam 3000 

Bihar 2000 

Chhattisgarh Nil 

Delhi 10000 

Goa 500 

Gujarat 5000 

Haryana 1500 

Himachal 3500+ 
Pradesh' 3000· 

Jammu and Kashmir 5000 

Jharkhand 2000 

Karnataka 5000 

K.rala 8000 

4 

4000 

300 

3000 

2000 

Nil 

10000 

500 

5000 

1500 

3500+ 
3000· 

5000 

-2000 

5000 

-8000 

5 

4000 

300 

3000 

2000 

Nil 

10000 

500 

5000 

1500 

3500+ 
3000· 

5000 

2000 

5000 

8000 

• An adrItlonai adhoc allocation of 3000 Tonnel of wheat during 
the month of January. Flbruary & March. 2007 

2 3 

15. Madhya Prad.sh 5000 

16. Maharashtra 10000 

17. Manipur 300 

18. Meghalaya 300 

300 

300 

19. Mizoram 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 
35. 

Nagaland 

Ori .. a 4000 

Punjab 12000 

Rajasthan 6000 

Sikkim 300 

Tamil Nadu 6250 

Trlpura 800 
Uttar Pradesh 5000 

Uttaranchal 5000+ 
5000·' 

VV.stBenga' 5000 

Andaman and 300 
Nicobar '.'and. 

Dadar and Nagar 50 
Haven 

Pondicherry 

Chandigarh 
) 

Lak.hadweep 

Daman and Diu 

150 

50 

50 

50 

5 

5000 5000 

10000 10000 

300 300 

300 

300 

300 

4000 

12000 

8000 

300 

6250 

800 

5000 

5000+ 
5000·· 

5000 

300 

50 

150 

50 

50 

50 

300 

300 

300 

4000 

12000 

6000 

300 

8250 

800 

5000 

5000"· 
5000·' 

5000 
300 

50 

150 

50 

50 

50 

Total 1,19,000 1,19.000 1,19,000 

•• An additional adhoc allocation 01 5000 1bnne1 of ..,... during 
the month 01 January, February· I MarCh, 2007 
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Anne1tutW-IV 2 3 4 5 

Month-wise/State-wise allocation of levy sugsr during 25 Tamil Nadu 10012.3 10012.3 10012.3 
January, February and March 2007 

26 Trlpura 2718.6 2718.6 2719 
(Oty. In Tonnes) 

27 Uttar Pradesh 35574.3 27997.3 27997.3 
51. No. States/UTs January, February, March, 

2007 2007 2007 28 Uttrakhand 6313.7 5922.7 5922.7 

2 3 4 5 29 West Bengal 14218.8 14218.8 14218.2 

Andhra Pradesh 9727.2 9727.2 9727.2 30 Andaman and 389 389 389 
Nicobar Island 

2 Arunachal Pradesh 842.5 842.5 842.5 
31 Chandlgarh 62.3 62.3 62.3 

3 Assam 19162.1 18438.1 18438.1 
32 Dadar and Nagar 48.7 48.7 48.7 

4 Bihar 7041.7 7041.7 7041.7 Haveli 

5 Chhattisgarh 2480 2480 2480 33 Daman and Diu 11 11 11 

6 Delhi 2826.8 2826.8 2826.8 34 Lakahadweep 115 115 115 

7 Goa 120 120 120 35 Pondicherry 178 178 178 

8 Gujarat 5876.2 5876.2 58762 Total 180427.9 173669.9 172635.3 

9 Haryana 959.8 959.8 959.8 Annexu,..V 

10 Himachal Pradesh 3803 4303 4703 
State-wise quantity of PDS SKO allocated during 

the 4th quaffe" 2006-07 

11 Jammu and Kashmir 7167 7601 7167 Name of StateslUTs 4th Quarter of 2006-07 
(January to March, 2007) 

12 Jharkhand 13.3 13.3 13.3 
2 

13 Karnataka 5325 5325 5325 
Andaman and Nlcobar lalands 1454 

14 Kerala 4113.2 4113.2 4113.2 Andhra Pradesh 129290 

15 Madhya Pradesh 12509.4 12509.4 12509.4 Arunachal Pradesh 2315 

16 Maharashtra 10000 10000 10000 Assam 64502 

Bihar 161858 
17 Manipur 1807.9 1807.9 1807.9 

Chandigarh 3267 
18 Meghalaya 1727.9 1727.9 1727.9 Chhattisgarh 36735 
19 Mizoram 691.8 691.6 691.6 Dadra and Nagar Hav.1I 696 

20 Nagaland 1204.4 1204.4 1204 Daman and Diu 530 

21 Ori ... 8732.8 9732.8 8732.8 Delhi 42121 

Goa 4803 
22 Punjab 1141 1141 1141 

Gujarat 185940 
23 Rajasthan 3122.4 3122.4 .3122.4 Haryana 36405 

24 Sikklm 391 391 391 Himachal Pradesh 12635 
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Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashlra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

OrIssa 

Pondicherry 

Punjab 

Rajalthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Total 

51.No. States 

2 

1 Andhra Pradelh-

2 Arunachal Pradelh 

VAISAKHA 10,1929 (SAKA) 

2 

21733 

52794 

to Questions 

Annexu,..VI 

CentrallQ .. Price of Foodg,./ns 

30 

(Rupees. Per quintal) 
115370 

54077 

000 

122153 

319219 

4977 

5101 

1555 

3328 

78745 

3065 

59298 

99729 

1396 

139733 

7708 

310443 

22463 

188026 

2293464 

Rloe 

APL BPL MY 

Period Common Gr8de -A- Commonl 
Grade -A-

12.7.2001 10 31.3.2002 795 ($) 

1.4.2002 10 30.8.2002 885 ($) 

1.7.200210 TIll 0.. 785 ($) 

Period APL 

12.7.2001 to 31.3.2002 610 

1.4.2002 to 30.6.2002 510 

1.7.2002 to Till Date 810 

830 

730 

830 

BPL 

415 

415 

415 

565 300 

585 300 

585 300 

MY 

200 

200 

200 

S AppIIcIIbIe only 10 JIK, HP, HE SUiIea, SIkIdm Mel UttarIllChel 

APL BPL MY 

070% 050% Ra.2001. 
per quintal 

CO) percent 01 economic ooat which v.t .. from Slate 10 ..... 

Annexu,..VII 

Issue Prices al Fair Price Shops in Stat.slUT. 

(A. repotted by each SI.telUT from time 10 lime) 

(RI. Per Kg.) 

BPL APL 

Wheat Rice Wheat Common Rice Reported 

--
Gr. A Videletler 

dated 

3 4 5 8 7 8 

7.00 5.25 7.00 9.00 10.9.2006 

4.85 8.15 6.60 7.45 8.80 4.2.2003 
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1 2 3 4 5 8 7 8 

3 Allam. 8.27-6.87 8.78-7.01 7.69-7.95 9.17-9.43 17.2.2003 & 
10.9.08 

4 Bihar 4.73 6.29 6.62 8.62 9.22 27.12.2002 
& 10.9.06 

5 Chhattllgarh 4.75 6.25 6.81 9.04 14.9.06 

6 Deihl 4.65 6.15 6.80 9.00 29.9.2006 

7 Goa 6.15 8.60 8.95 18.10.2002 

8 Gujarat • 2.00 3.00 7.00 10.00 25.9.2002 

9 Haryana 4.64 6.40 8.86 9.15 30.11.2005 

10 Himachal Pradesh 5.25@ 7.00 7.28-7.50 9.20-9.55 9.80-9.95 7.10.2002 
., 31.10.04 

11 Jammu and Kashmir • 4.75 8.25 8.60 8.60 9.00 24.10.2002 

12 Jharkhand 4.62 6.15 6.10 8.30 3.1.2003 

13 Karnataka- 3.000 3.oo@ 6.70 9.00 31.7.2002 @ 
Sept., 04 

14 Kerala 3.00 3.00 6.70 8.90 10.9.06 

15 Madhya Pradelh , 5.00 6.50 7.00 9.20 29.7.2002 

16 Maharuhtra • 5.00 6.00 7.00 9.50 6.10.2004 

17 Manlpur 6.21 6.33 8.95 16.11.2002 

18 Meghalaya' 6.15 6.60-7.00 8.30-8.80 10.9.06 

19 Mizoram 6.15 7.78 9.50 10.9.06 

20 Nagaland 4.75 6.15 6.70 (Alta) 8.90 4.2.2003 

21 Ori88a 6.30-4.75 7.00 9.30 10.9.06 

22 Punjab 4.54 6.12 6.59 8.90 16.9.06 

23 Rajasthan 4.70 &..30 6.80 9.00 11.8.2005 

24 Sikkim 4.00 6.75 9.00 10.9.06 

25 Tamil Nadu- 7.50 8.00 7.50 6.00 12.11.2002 

26 Trlpura 8.75 6.15 8.75 8.65 9.50 19.9.2002 

(wholemeal Alta) (wholemeal Alta) & 10.9.06 

27 Uttar Pradelh 4.65 6.15 6.60 8.45 10.9.2006 

28 Uttaranchal 4.85 6.15 6.600 8.45 8.80 21.12.2002 
.10.9.06 
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1 2 3 4 5 6 7 8 

29 West Bengal 4.65 6.15 6.75 9.00 12.3.2003 

30 Andaman and Nicobar Islands 4.45 6.05 6.50 8.80 8.10.2002 

31 Chandigarh 4.50 6.02 6.54 8.79 1.1.2003 

32 Dadar and Nagar Haveli 4.65 6.00 6.50 8.50 9.10.2002 

33 Daman and Diu 5.00 6.40 6.70 (Daman) 9.00 (Daman) 4.4.2003 

7.20 (Diu) 9.55 (Diu) 

34 Lakshadweep 6.15 6.60 8.80 11.11.2002 

35 Pondicherry 4.00(upto 6.80 9.00 3.8.2004 
20Kgs) & 2.6.06 

6.00 (beyond 
20 Kgs upto 

35 Kg.) 

• Addilional sublidy borne by Slale Government. •• Applicable only 10 J&K. H.P and hilly are .. of North Eastern SIal .. Including Sikkim and 
UP. , - OIHer. from area 10 area @ date. trom which Ihe rale are applicable. 

[Translation} 

DR. SATYANARAYAN JATIYA: Mr. Speaker, Sir, Public 
Distribution system is an important system, through which 
foodgrains are provided to the weaker sections of the 
society. It is a great relief to them. Due to non-arrival of the 
fixed quota for this purpose the targeted masses are 
deprived of foodgrains. Therefore, the Union Government 
should find ways and means to provide foodgrains and 
other items under PDS regularly. What steps have the 
Government taken to streamline list of beneficiaries under 
the Public Distribution System. 'Antyodya Ann Yojana' etc., 
and What would be the prices fixed so that there is no 
price rise? 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
although a detailed reply has been given. yet I would like 
to inform that the central issue price especially for the 
poor, has not been raised since 2000. The rates today are 
the same as they prevailed during 2000. After the UPA 
Government came to power, the number of families, under 
the 'Antyodya Ann Yojana' has increased by one crore. At 
present the number of APL families is 11.52 crore and that 
of BPL families is 4.02 crore. The number of families 
under 'Antyodya Ann Yojana' earlier was 1.5 crore. After 
the UPA Government came to power it was raised to 2.5 
crore. A total of 18.04 crore families are covered under the 
Public Distribution System. If an average family consists of 
5.5 members, the total number of persons covered under 
the Public Distribution System stands above 90 crore and 
they are being provided foodgrains. 

It may have happened that due to shortage of wheat 
last time, we may have compensated them by rice. But 
there was no cut as such. For the APL families, we have 
reduced it from 35 kg to 20 kg. No cuts have been eHected 
for the BPL and the 'Antyodya Ann Yojana' families. We 
have only eHected a rationalization. 

DR. SATYANARAYAN JATIYA: Mr. Speaker, Sir, as 
the Minister said, due to the shortage of wheat, supply 
was cut. Wheat eating and rice eating people cannot be 
expected to change their eating habits overnight. If you 
supply rice to wheat eating people. it will fall into wrong 
hands. Therefore, my question is as to what measures will 
be taken to ensure all these things and make a reserve for 
this? My next question is that the procurement being made 
this year is not taking place, hence what measures will be 
taken to meet this? I would like to ask as to what steps will 
be taken to meet the required demand so that the supply 
of fooclgrains is ensured properly? 

THE MINISTER OF AGRICUTLURE AND MINISTER 
OF CONSUMER AFFAiRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): Mr. Speaker, Sir, it is a 
fact that to meet the demand of rice at places of its 
requirement rice should be supplied and to meet the 
demand of wheat at places of its requirement only what • 
should be supplied. Wheat has been compensated by 
rice only in those States which are essentially rice eating 
States. 

Sir, as regards the question of procurement, though 
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it is not related to the question, I would like to state that the 
procurement position is critical. Our country has produced 
more wheat in the last three-four years. This year the 
production of wheat is 73.6 lakh million tonnes in 
comparison to last year's production of 69 lakh million 
tonnes. 

[English} 

The production is 73.5 million tonnes 88 against last 
year's production of 69 million tonnes. 

[Translation} 

Therefore, there is no shortfall in production, field is 
good and crop Is also good. But it a campaign was 
launched that wheat should not be distributed to public 
distribution system and procuring agencies of the 
Government. It had certain Impact. The total procurement 
so far is of 71-72 lakh million tonnes which is 6-7 lakh 
tonnes less as comparison to last year's procurement. 

Sir, it is evident that this is the first occasion when 
thla year the procurement price of wheat is being given at 
As. 850/- per quintal as against As. 700/- per quintal. 
Earlier we used to witness an increase of Rs. 10 to 15 per 
quintal only. We have never seen such an increase before. 
Price is being given more this year, but stili difficulty Is 
being faced in procuring wheat. Whatever procurement is 
being received, is coming from Haryana and Punjab only. 
As regards other States, particularly Uttar Pradesh, which 
is the largest producer of wheat, we are not getting any 
help from them. The situation is the same with Rajasthan. 
They had good wheat crop this year, but despite that no 
procurement I. being made from there. Madhya Pradesh 
is also no exception. They have also had good crop, but 
as regards procurement, Hot a good response is being 
received from them. 

Sir, If the situation continues like this, we cannot shy 
away from our responsibility concerning public distribution. 
To meet the requirement and as regards ensuring food 
security, if there is a need to import, we will do that also. 
We have made our preparations to import, but our every 
effort is to procure wheat, even at higher rates, in the 
country Itself. But till we get full quota of procurement and 
solve the question of food security, we will have to import 
wheat from anywhere in the world, and provide foodgrains 
to common man. 

DR. SATYANARAYAN JATIYA: Mr. Speaker, Sir, I would 
like to know from the hon'ble Minister, whether he will 
consider procuring wheat from within the country by further 
increating the support price? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, that ia why, 
this year, we are procuring wheat by Increasing the price 
by Rs. 150/- per quintal. Never before this the wheat price 
was fixed at this rate. 

[English} 

MR. SPEAKER: Shri Chandrakant Khalre - not 
present. 

Shri N.N. Krishnadas. 

SHRI N.N. KRISHNADAS: Recently the Government 
of India have decided to drastically cut ahort the quota of 
the commodities which are provided to the States for 
distribution through the Public Distribution System. 
Everybody is aware that in the whole of the country, in 
Kerala the Public Distribution System functions better. But 
unfortunately the Government have decided to drastically 
reduce the quota of several commodities, especially wheat, 
sugar and rice. 

Yesterday, some television channels had shown that 
very low quality wheat has been distributed to Kerala. 
Some ration shops of the Capital city of Trlvandrum were 
shown in the television channels. 

May I know from the hon. Minister whether he would 
restore the reduced quota meant for the Public Distribution 
System in Kerala? Will the Government examine and 
ensure that the commodities distributed there are of better 
quality? 

SHRI SHARAD PAWAR: The quota in respect of 
people who are Below the Poverty Line (BPL) has not 
been changed at all. MY category's quota is at all not 
changed. There is a reduction definitely in Above the 
Poverty Line (APL) section. We have studied as to what 
was the off-take of the last three years. The off-take was 
not there. That is why we have taken the average off-take 
of the last three years and we have made the same 
allocation. It is because there is a serious question of 
diversion. In fact, certain studies were made and those 
studies are also indicating that essentially APL quota has 
been substantially diverted in open market. 

SHRI N.N. KRISHNADAS: In Kerala it i3 not done. 
... (Interruptions) 

SHRI SHARAD PAWAR: I am saying country as • 
whole. I am not saying about Kerala. Keral. is one of the 
States where there is a very effective Public Oiltribution 
system. That is why I have no compiaint about that 
particular State. I am just making a general statemenl 
Here, the Kerala situation 'I little different. There Is no 
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problem and there Is no complaint from the Government of 
Kerala about MY as well as about BPL. But definitely 
there is an additional· demand for APL quota. We are 
ready to give a serious thought about wheat. 

[Translation} 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
this is a very important question. In this regard, I would 
like to invite the attention of the hon'ble Minister, through 
you, that on the one hand, In his reply he said that this 
year production of wheat was the highest, which is a 
matter of pleasure for all of us. Secondly, he said we have 
fixed the support price at Rs. 850 from Rs. 700 per quintal. 
On the one hand it is being said that production of wheat 
is very high, the price has been increased from Rs. 700 to 
Rs. 850 for which this Government are being applauded 
that they have increased much and it was never done 
before. It is being said to we are facing shortage of wheat, 
we are not getting the required quota of BPL and APL 
wheat. He is also saying that if required, he will make 
import of wheat, as has been done earlier. We want to 
give Rs. 850 per quintal for wheat to our farmers. We want 
to supply imported wheat. Imported wheat will cost Rs. 
1100 and Rs. 1200 per quintal. Today wheat available In 
the market costs Rs. 13 to Rs. 14 per kilogram. Through 
you, I would like to ask the hon'ble Minister that as we are 
paying less price for wheat to our farmers, do we want to 
increase the price of wheat to our farmers? Our farmers 
are committing suicide. Therefore, I would like to remind 
that he wants to import whsat. He alleges that Rajasthan, 
Madhya Pradesh and Uttar Pradesh are not cooperating 
because they are n?t procuring. A farmer who sells wheat 
in the open market gets higher prices, whereas the 
Government pay less prices to them. Therefore, I would 
like to ask if the Government want to import wheat, why 
don't it procure from our farmers by paying them more? 
This is my question. 

SHRI SHARAD PAWAR: I made it clear that the 
previous Government used to raise the price @ Rs. 10 per 
year. 

[English} 

As against ten rupees rise for wheat, we have given 
Rs. 150/-. So definitely the approach has been changed 
and a pro-farming policy has been adopted. But, ultimately, 
the Food Corporation of India has limited machinery. 
Unless and until the Food and Civil Supplies Departments 
of the State Governments come forward to support 
procurement, I do not think that we will be able to procure. 
The States which I have mentioned, altogether, have not 

procured even 25,000 tonnes. This is the position 
prevailing. Even in the case of State like Uttar Pradesh 
where there is a highest area and highest crop, but there 
is no procurement. Likewise, in the case of Madhya 
Pradesh, It is somewhat 2,000 to 3,000 erare. Whatever 
requirements which I am getting from these Governments 
per month, even they are not ready to procure their own 
requirements. This is not the way to treat such an important 
issue. I can understand that there might be differences 
here and there, but one should not bring differences In the 
area of food security. 

[English} 

SHRIMAn KIRAN MAHESHWARI: The hon. Minister 
did not reply the question I asked. The question is to 
increase the support prices by the Government. 

MR. SPEAKER: It has been Increased by Rs. 150. 

SHRI AJIT KUMAR SINGH: Mr. Speaker, Sir, through 
you, I would like to say that the supply under PDS so far is 
mainly of coarse grains i.e. wheat and rice. Are the 
Government considering to include pulses under PDS 
keeping in view the price of pulses? 

SHRI SHARAD PAWAR: Sir, as regards pulses, It Is 
never covered under Public Distribution Network. There 
are some difficulties in that. Therefore, lome organizations 
have been authorized to Import pul .... The organilation 
which is managed by the Member, who has raised thi8 
question, has been assigned the responsibility of 
importing, and he paid attention to it, I would like to thank 
him for thaI. 

[English} 

MR. SPEAKER: O. 393- Shrl K.C. Singh a.ba - not 
present. 

O. 394- Shri Ramji Lal Suman 

MR. SPEAKER: Shri Ramji Lal Suman. Are you ready 
with your supplementary? 

[Translation} 

Sublldy tor Export of Sugar 

+ 
*394. SHRI RAWI LAL. SUMAN: 

DR. CHINTA MOHAN: 
Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the .urplus ltocks of sugar ~ In the 
country during the current year; 
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(b) the quantum of .ugar likely to be exported 
therefrom; 

(c) whether the Govemment propose. to provide 
aublidy for export of augar; and 

(d) If 10. the detalla thereof and the re .. onl 

therefor? 

(Enguh) 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 

(d) A atatement i. laid on the Table of the Hou ... 

sr..ment 

(a) and (b) The production of lugar in the current 

lugar .... on 2006-07 Is provi.lonally estimated to be 

over 250 lac tons. Taking Into account the carry over 

stocks of about 44 lac tons from the previoul .ugar lea.on 
2005-06. the total availability of sugar in this sugar leason 

would be about 294 lac tons. as agalnot the estimated 

consumption of about 190 lac tons. After me&ting the three 

month.' buffer requlrem.nt of 48 lac ton., the .urplus 
Itock of augar Is eatimated to be over 56 lac tons in this 
augar Muon. Out of thl. surplus stock, about 15 lac tons 
of .uger I. likely to be .xported during this .ugar .... on. 
However this will depend on global market conditions. 

(c).nd (d) The Gov.mm.nt have decided to provide 
export ... I.tance to defray the cost of Int.mal transport 

and freight charg ••• marketing and handling charge. at a 
flat rat. of R.. 1350 per ton on export of dome.ticaHy 
manufactured .ugar from .ugar factories located In the 
coa.tal Stat •• and at the flat rate of R.. 1450 per ton from 
sugar factori.. located In other than the coastal Stat ••. 
Exports made under Open G.n.ral License (OGL) only 

(and not under 'advance license') on or aft.r 19th April. 
2007 and upto 18th April. 2008 or till furth.r orders. 
whichever i. earll.r, would be eligibl. for this usl.lance. 
Further. the amount 10 raceived i. also to be used for 
payment of cane price Including cane price arrears of 

previous sugar s.a.on(.) to .ugarcane farmers. Th. 
Government h.ve decided to give .xport as.l.tance to 
.ugar f.ctoriaI .. realization from .xport of .ugar w .. 
Ie .. than the ex-factory levy augar prIceI and .t that level 
of .xport reaJization •• uger factori .. .,. not in • position 
to pay the Statutory MInimum Price (SMP) of .ugar fixed 
by the Central Oov«nment. 

/T,.nslatlon] 

SHRI RAMJI LAl SUMAN: Mr. Speaker. Sir. the 
MIn..... replied that during Ihe current .ugar MUOn of 

2006-07. the final •• timate of sugar production I. 250 lakh 

IoAne •. Keeping In view the carry over .tock of about 40 

lakh tone. of sugar from the previous •••• on of 2005-06. 

the total non availability during the current .... on would 

be about 294 Iakh tonn.l. 

(English) 

MR. SPEAKER: You need not read the .ntlre an.wer. 

/T,.nsl.tlon} 

SHRI RAWI LAL SUMAN: Mr. Speaker. Sir. during 

October 2006. the carry ov.r .tock of lugar In the country 

was about 44 lakh tonn.s. The present e.tlmat.d 

availability II 294 lakh tonnes. And the •• tlmated domestic 

consumption is around 190 lakh tonnes. It  simply means 

that w. produce more than the domestic consumption. 

Since sugar production was excess this year and w. 

alr.ady had a carry over stock from the previous year, .0 
the Government decided to go in for export of sugar. I 

would lik. to inform. through you that since the sugar 

prices at t~  international market is very low, so the 

Government is subsidizing the .xport. But, the subsidy 

available to the overseas consumers is not available to 

the domestic consumers. 

Mr. Speaker, Sir, I would like to know through you, 

from the Govemment that since the sugar prices at the 

international mark.ts are low and the Government Is giving 

sub.ldy to the  foreign consumers, why don't we give 

incentive. to the farmers to go In for ethanol production 

instead of sugar? If we give .ubsldy to farmers to produce 
.thanol It would certainly benefit the con.umers of our 

country. What steps are being taken by the Government to 

go In for an a1tem.tive production, In view of sugar prices 

being low? 

(English) 

MR. SPEAKER: It show. how .xperi.nced you are 

as a Member of Partiament that without knowing the answer, 
you have put the .upplementaryl 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR): Sir. It I. true that this 

year, there is a .urplus production. As the hon. Member 

has rightly mentioned ... agaln.t the requirement of 190 

lakh tonn.s, the production i. going to .omewhat n.ar 

280 plu. lakh tonn •• with a carry-over of the last stock of 

300 lakh tonn.s. That I. why. there II a .urplul. What I. 

the altemative before u.? The alternative before u. I. th.t 

we have to enter the Intern.tlon.1 market. But the 
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International market prices are also not congenial to us. 
Our producers are not In a position to compete with a 
number of other countries which are also bringing their 
stu" to the international market. One of the reasons Is that 
our transport cost Is quite high. That is why, the Government 
took a conscious decision to provide Rs.1350 per tonne 
as traniport subsidy to certain States which are somewhat 
near the Sea. Those States like Bihar and Uttar Pradesh 
are away from the Sea Port. For them, we have given an 
additional sum of Rs.loo and the total is Rs.1450 per 
tonne. So, this Is the position In which we are now. 

Now, there Is a suggestion saying why not we think 
about ethanol. Yes, certain sugar mills have started 
production of ethanol. But, to be frank, for ethanol, you 
have to compete with Brazil. And, Brazil Is a country which 
Is providing sugarcane for the manufacturers of ethnol at 
Rs.40 per quintal. 

In India, our farmers are genlng the price ranging 
from Rs. 80 to Rs. 110 per quintal. There is wide diHerence 
in the price. That 18 why, our manufacturers are not in a 
position to compete with Brazil. That II the position. 

Then, there are three types of juices. The secondary 
juice has low quality of sugar. So, there is a thinking 
whether we should allow the mills to convert or use this 
lecondary Juice for manufacturing of ethanol. But there 
are very few units which have got ethanol manufacturing 
plants. That il why, the Government of India has decided 
to provide monetary support at the rate of 4 per cent 
Interest to the mills to set up ethanol manufacturing plants. 
This issue cannot be solved in one day, but the process 
has started. 

[Translation} 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, the hon. 
Minister's reply is correct. 

[English} 

MR. SPEAKER: Dr. Chinta Mohan - not present 

[Translation} 

SHRI SVED SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, as we are talking about exporting sugar the domestic 
price of sugar is rising. I would like to know from the 
Minister, the steps being taken to bring down the price of 
augar? What steps are being taken to bring down the 
price of sugar instead of exporting It? 

SHRI SHARAD PAWAR: It seeml that you have not 
been to the market for a long time. Sugar pricel have 
come down to IUch levell which wal not seen during past 
leveral years. 

[English} 

MR. SPEAKER: O. No. 395 - Shrl Mohan Rawale -
not prelent 

O. No. 396 - Shri Jalubhai Dhanabhai Bared - not 
present 

Shri Sal Pratap - not present 

O. No. 397 - Shrl Anantkumar Hegde - not prelent 

O. No. 398 - Shri Rajiv Ranjan Singh 'Lalan' 

[Translation} 

Export of Pul .. after the Ban 

*398. SHRI RAJIV RANJAN SINGH -LALAN": 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(a) whether the pulses are being exported from 
the country even after the ban was Imposed on itl export 
on June 22, 2006 in view of its shortage In the country; 
and 

(b) If 10, the details thereof indicating the quantum 
exported tllI-date, month-wi .. between January and June 
2008? 

[English} 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (.) and (b) A Statement 
is laid on the Table of the House. 

(.) Vel Sir. Certain quantities of pulael were 
exported as per the transitional arrangementl provided In 
para 1.5 of Foreign Trade Policy till 9.3.2007, under 
provision given for export of puis.. to Bhutan and Sri 
Lanka, under perminion given for export of kabuli chana 
and against advance licence/Authorisation ISlued prior to 
22.6.2006 till 19.4.2007. 

(b) Data relating to month-wile exports of pulses 
during the period January, 2006 to AprIl, 2007 are given 
below: 

Month 

1 

January, 2006 

February. 2008 

auantity (In tonnes) 

2 

27893 

24120 
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2 

March. 2006 45029 

April. 2006 31358 

May, 2006 44704 

June, 2006 38965 

July, 2006 13765 

August. 2006 21579 

September. 2006 17906 

October. 2006 13091 

November, 2006 18990 

December. 2006 12255 

January, 2007 10819 

February. 2007 9268 

March. 2007 11200 

AprIl. 2007 7148 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker. 
Sir. jn reply to a question. a little while ago. the honble 
Minleter referred to ahortage of pulses and said that the 
Government Ie conaldering its export. The Govemment's 
reply is stunning. The emphasis ia on exports. The country 
is facing a ahortage of pulses. yet the Govemment is 
exporting It. I would like to know whether the Govemment 
have made an eatlmate regarding the total domestic 
demand of pul .... our total production, and steps being 
taken to bridge the supply demand gap? 

SHRI SHARAD PAWAR: Mr. Speaker. Sir. I want to 
clarify that exports have not been allowed aince June 
2006. 

(English) 

The export of pulses has been banned. So. there Is 
no question of exporting pulaes. The thing ia. though there 
was a ban. It was brought to the notice of the Government 
that there were few parties who have manipulated the 
recorda and they have exported. So. the entire matter has 
been handed over to the CBI for investigation. It looka like. 
from preliminary investigation. that there are three 
companies who have either ctoaed the record or I do not 
know what happened exactly. because that la in .. proceu 

of inveatlgation. But it looka like they have exported aome 
of the things and their licences have been cancelled. 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker. 
Sir, it is a serious matter that some companies have 
exported pulsea by manipulating rules and provisions of 
the country, when the country is facing a shortage. The 
Govemment has revealed that a CBI inquiry has been 
ordered. I would like to know whether the Govemment 
would take stem action immediately against such persons. 
so that there Is no recurrence of such things in the future 
and the steps being taken to check such a meas up. 

SHRI SHARAD PAWAR: If the companies under 
investigation are found guilty and If it is .. tablished. after 
the invesligallona 

(EfIt1Ilsh) 

they will be permanently banned from any export 
business, plus criminal action will be taken against them. 

WRITTEN ANSWERS TO QUESTIONS 

fTtansiatlon} 

RelmburMment of Expen •• on ESI 

-383. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI KAILASH MEGHWAL: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) the criteria for the reimbursement of expensea 
incurred by the State Govemments on the Employees' 
State Insurance Services (ESISs); 

(b) whether any discussion was held and decision 
taken in the Board of Trustees meeting of the Employees 
State Insurance Corporation (ESIC) on the reimbursement 
of expenses Incurred over the prescribed ceiling to the 
State Govemments; 

(c) If so, the details thereof; and 

(d) the follow-up action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR, FERNAN-
DES): (a) to (d) The expenditure incurred by the State 
Government on provision of medical care services II 
relmbura.no the State Govemments by ESIC on the 
basil of prescribed ceiling of Rs. 10001- per lneured Person 
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per annum. The ESI Corporation in Ita meeting held on 
23.12.2008 approved the enhancement of ceiling on 
medical care from Rs. 900/- per Insured Person per annum 
to Rs. 1,000/- per Insured Person per annum with effect 
from 01.04.2007. In addition to Rs. 1,000/-, the ESI 
Corporation hu also decided to give an Incentive of Rs. 
501- per Insured Person per annum to the State 
Governmentl on fulfilling the Itlpulated terms and 
conditions for Improvement of medical scheme. There waa 
no dllcuHlon in the meeting of the ESI Corporation held 
on 23.12.2008 regarding reimburaement of expen .. a over 
the prescribed ceiling. The instructionl conveying the 
enhancement of ceiling to State Govemmenll have been 
iHued by the ESI Corporation on 24.01.2007. 

(English) 

Benefit. under the AlBP 

*384. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI GANESH SINGH: 

Will the Mlnlater of WATER RESOURCES be pleaaed 
to state the details of the benefill that accrued since the 
Inception of the Accelerated Irrigation Benefit Programme 

(AIBP) In terms of the total Irrigation potential created, 
State-wi.. and the total coat of projecta Implemented 10 
far? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-DIN SOl): The Irrigation potential created through 
AIBP .. slated major and medium projects up to March 
2008 is 37.4 Lakh ha. State wi .. details are given In 
Statement-I. Total Irrigation potential created through 
lurface minor Irrigation schemea up to March 2008 II 1.52 
Lakh ha. The State wi .. detalll are given In Statement-II. 
Target of creation of Irrigation potential through AIBP 
a .. isted projects for the year 2006-07 ia & Lakh ha. 

Total estimated COlt of the AlBP components of major 
and medium projects Included In the programme up to 
March 2008 II RI.S4097.4 crore agalnlt which, expenditure 
Incurred up to March 2008 II RI.3381 0.9 cro,.. The State-
wlae detalll are given In the encloaed Statem."t-I 

Total eltimated COlt of the aurface minor irrigation 
schemes Included In AIBP up to March, 2006 il Rs.1272.& 
crore agalnlt which expenditure Incurred up to March, 
2008 II Rs.702.4 crore. The State-wi .. detalll are given 
In the encloaed Statement-II. 

State wiSfl details of estimated cost, expenditure incurred and potential created for 
major and medium projects assisted under AIBP 

(Cost In Ra. crore, Potential In Thousand il8Ctare) 

SI.No. Name of State Latelt Estimated Coat Lat.at Estimated Coat Total Expenditure on Potential created 
of whole project of AIBP Components AIBP upto March 2006 upto March, 2008 

2 3 4 5 8 

Andhra Pradeah 14499.092 5834.3700 2152.3220 229.3100 

2 Aaum 879.728 586.3550 310.0333 88.2110 

3 Bihar 2238.545 1715.2310 1510.7897 346.4680 

4 Chhattilgarh 3208.7900 610.6200 512.7171 93.9500 

5 Goa 967.0140 252.1100 214.6372 9.7480 

6 Gujarat 48599.0700 13654.0540 8238.4790 426.3250 

7 Haryana 2164.3600 245.1080 204.7660 109.0860 

8 Himachal Pradelh 261.9900 258.3600 128.9530 2.6550 

9 Jammu and Kuhmlr 358.3140 200.0880 146.4720 14.4460 

10 Jharkhand 507.3030 279.1530 220.2758 13.0300 
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2 3 4 5 6 

11 Karnataka 11834.9000 5340.5600 3950.7670 388.9250 

12 Ketala 1119.0000 360.9650 263.1750 34.2900 

13 Madhya Pradeah 17091.9200 4196.865 3356.7530 105.1480 

14 Maharalhtra 14818.8010 4447.2960 2284.9981 207.1840 

15 Manlpur 102.3200 489.9800 310.1980 0.0000 

16 Meghalaya 81.8100 44.4900 5.4280 0.0000 

17 OrIlla 11583.1800 2842.7270 1570.7149 100.7890 

18 Punjab 8318.5300 1289.2340 933.6210 116.1560 

19 Rajuthan 1846.1400 4485.4320 2524.3260 413.5440 

20 Trlpura 118.0000 91.7200 71.6245 6.6990 

21 Tamil Nadu 1143.3000 0 10.5100 0.0000 

22 Uttar Pradnf\I 12418.8100 5086.8800 4210.1988 980.1580 
Uttaranchal 

23 WeatBengaJ 2182.4850 1315.8820 359.1426 14.5400 

Grand Total 182881.3880 54081.4380 33810.8880 3742.2990 

""".",.",. 

sr.t. ... det:al. of ..tItrtaIed COlt, expenditure incurred and potential created 
from Sutface Mnor InIgation ScItema (upto Match, 2006) 

SI.No. Slate Eltimad Coat Potential Created Expenditure 
(RI.ln crore) (In '000 ha) incurred by atatel 

(Ra. in erore) 

2 3 4 5 

A. ...... Cld ••• rr ..... 
AIunaahaI PnIdeIh 140.43 28.074 105.9934 

2 Allam 138.2498 16.183 64.04 

3 Manlpur 42.94 6.5 18.98 

'" Meghalaya 22.08 3.636 19.629 

5 Mlzoram 4888 3.682 4'i.6533 

8 Nagaland 56.1803 22.31 51.7752 

1 SIckIm 14.18 2.433 9".43 

8 Trtpura 112.58 31.397 130.554 

a 81.158 5.48 "32.8824 
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1 2 345 

10 Jammu and Kashmir 

11 OrIssa (KBK) 

12 Uttaranchal 

Total 

59.9901 

82.9206 

437.145 

1272.9358 

[Translation] 

Foreign aided 1m_on Projecta 

*385. SHRIMATI KALPNA RAMESH NARHIRE: 

SHRI SRICHAND KRIPLANI: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the number of irrigation projects under 
Implementation with foreign funding in the country 
alongwlth the funding agencies; State-wise; 

(b) the action plan of the Government for 
completing and making operational the said projects, Stat. 
wile; and 

(c) the details of the action taken by the Union 
Government to improve irrigation projects, State-wlse? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-tlD-DIN SOZ): (a) List of Irrigation projects of various 

0.193 

6.391 

25.636 

152.515 

38.5949 

60.565 

128.33351 

702.40071 

States under Implementation with foreign funding is given 
In the enclosed statement. 

(b) The projects with external assistance are 
implemented as per the mutually agreed project document 
which includes detailed action plan. 

(c) Irrigation being a state subject, Irrigation 
projects are conceived, planned and implemented by the 
State Governments as per their own priority. However, 
Government of India provides central assistance to the 
State Governments for completion of on-golng Irrigation 
projects under the Accelerated Irrigation Bene'lt 
Programme (AIBP). Further, a pilot scheme titled -National 
Project for Repair, Renovation and Restoration of Water 
Bodies directly linked t('l Agriculture- hal been approved 
by Government of India In January 2005. Government of 
hidla also provides lupport under centrally sponsored 
scheme 'or Command Area Development and Water 
Management. 

S""",.nt 

Details of Irrigation Projects Under Implementation with Foreign Assistance 

SI. No. Name of Projects State Funding Agency 

2 3 4 

Karnataka Community Baaed Tank Karnataka World Bank 
Management Project 

2 Madhya Prade.h Water Sector Mldhya Pradesh World Bank 
Restructuring Project 

3 Maharashtra Water Sector Improvement Maharalhtra World Bank 
Project 

4 Minor Irrigation Project Maharashtra KIw, Germany 

5 Rajasthan Water Sector Restructuring Rajasthan Wortd Bank 
Project 

8 Rajasthan Minor Irrigation Improvement Rajuthan JBIC, Japan 
Project 

1 UP Water Sector Restructuring Project Uttar Pradesh World Sank 
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2 

8 Chhattisgarh Irrigation Development 
Sector Project 

9 Modernization of Kurnool-Cuddapah 
Canal (Tranche-II) 

10 Andhra Pradesh Irrigation and 
Livelihood Improvement Project 

11 Rengali Irrigation Project 
(Tranche-II) 

12 Rural Water Supply & Minor Irrigation 
(Technical Assistance) 

13 Tamil Nadu Irrigated Agriculture 
Modernisation and Water Bodies 

Restoration and Management 

New Coneumer Policy 

-386. SHRI KASHIRAM RANA: 

SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the progress made with regard to the 

formulation of the New Consumer Policy so' far; 

(b) whether consultations have been held with 

the Ministries/Departments and other stake holders 

concerned In this regard, 

(c) It 10, the details thereof and the decisions 

taken thereon; and 

(d) the time by which It is likely to be finalised? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR): (a) and (b) The 

Department of Consumer ~tf l  hal prepared a Draft 

National Conlumer Policy document after consultation and 

dllcusslon with all the .takeholders. These Include 

voluntary consumer organizations, Central Mlnlltrleal 

Departments, Union Territori.. and State Governments. 

Process for Its formal approval and adoption has 

commenoed for obtaining final vlewl of the Central 

MinlatrlealOepartments to whom the document has been 
circulated on 22.11.2006. 

(c) Oeclalon will be made after obtaining the final 

views of the Central Ministriesl Departments. 

(d) In view 0' (e) above, the time frame for 
finalizing thll policy cannot be Indicated. 

3 4 

Chhattlsgarh Asian Development Bank 

Andhra Pradesh JBIC, Japan 

Andhra Pradesh JBIC, Japan 

Orissa JBIC, Japan 

Himachal GTZ, Germany 
Pradesh 

Tamil Nadu World Bank 

[English} 

Quality of Indu.trlal TrIII"I"; Inatltute. 

-387. SHRI RAVI PRAKASH VERMA: 

SHRI SUGRIB SINGH: 

Will the Minister of lABOUR AND EMPLOYMENT be 

pleased to state: 

(a) whether the quality of Industrial Training 

Institutes (ITII) continue to deteriorate in the country as 

reported In The Times of India dated March 26, 2007; 

(b) If so, the reasons therefor and the reaction 0' 
the Government In this regard; 

(c) whether the Government hal approved 107 
trades, out of which these institutes ofter only 2 to 38 

trades; 

(d) if so, the reasons for not offering the remaining 

other trades by these ITls; and 

(e) the steps taken by the Government to improve 

the deteriorating conditions of these ITII In the Country? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) The State Govts. are relponslble for 

the implementation of the Craftsmen Training Scheme In 

Industrial Training Institutes (ITls)/ Industrial Training 

Centres (ITCs) set up in the respective states. The ITls are 
under the financial and administrative control of the 
respective State Govls. A concern has been expressed by 

various quarters In the recent past about mismatch between 
the kinds of skills required by the Industry 'and tho •• 
supplied by the Vocational Training System primarily 
because of non -availability of adequate financial resources 

with the State Govts. 
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(c) .nd (d) Although 107 approved tr.des are 

• vallable for Irnpattlng training. the leleetion of tr.de by 

ITI dependl upon the requirement of the Indultry In that 

region. ITII ant free to conduct training In any number of 

approved trade. but due to requirement of the Indultry 

.nd employability of train .... State Govts take a view on 

the balil of their perception on the requirement. and their 

ability to conduct training in the trades chosen. 

(e) In order to improve the Vocational Training 

System. the following initi.tive. have been taken by the 

Government to improve the quality of training: 

In the last ten yeara. course curricula of 46 trades 

h.ve been revised. 47 new trades introduced in 

conlultation with the Industry and 11 trades for which 
dem.nd did not exllt have been deleted. 

A .cheme of upgrading Govt. 500 ITls in a phased 
manner hal been Initiated in 2005-06. Under the 

.cheme 100 ITI. each has been taken up In the 

2005-06 and 2006-07. Allistance of World Bank has 
been .ought for funding the upgradation of ITI. from 

2008-07 onw.rd •. 

• The remaining 1396 Govt. ITls are proposed to be 
upgraded In a Public-Private Partnership mode at a 

COlt of RI. 2.5 crores per ITI as interest free loan to 

the Stat.s in the next 5 years as per announcement 
made by Finance Minilt.r in hi' Budget speech In 

2007-08. 

A Centrally Sponsored Scheme for 81tabU.hment of 
22 new ITI, and upgradatlon of 35 .xl'ting ITI, i, 

currently under progres, in the North-East region of 

the country and one new women ITI i, being I.t up 

and 37 .xl,tlng ITI. are alto being upgraded in the 
State of Jammu & Kashmir under thi. ,ch.me. 

(T,,"".tlon) 

Ganga.tAlek 

-388. SHRI DHARMENDRA PRADHAN: 

SHRI KIREN RIJIJU: 

Will the Mlnl,ter of ENVIRONMENT AND FORESTS 

be pt.a,ed to ,tate: 

(a) whether the river Gang. has been Included 

•• one of the world', top ten rivera facing the graalllt riak 

In a report by the World Environment Organllatlon; 

(b) if '0. the d.tail, th.r.of including the 
'ugg8ltion, made In thl' regard; 

(c) the reaction of the Government thereto; and 

(d) the steps taken by the Government with • 

view to keeping the n.tural lourcel clean and s.fe and 

the outcome of such steps taken so far? 

THE MINISTER OF ENVIRONMENT AND FORESTS 

(SHRI A. RAJA): (a) and (b) The Government Is not aware 

of the existence of any organization by name of World 

Environment Organisation. As for the referred-to report 

which includes the river Ganga amongst the world's top 

ten rivera at ri'k. the Govemment i. aw.re of a publication 

brought out by the World Wide Fund for Nature. an 

International Non-Government Org.nilatlon. which 

Include, the river Ganga .s one of the world', ten rivers 

facing ri.k. The Central Govlmment I. not aware of the 

data-baH and the methodology adopted by thl IBid NGO 

for making thl. Report. The Central Govemment has tak.n 

appropriate Inlti.tlves. and I. committed to contlnu. I"Orti 

towards contervatlon of natural resource.. The report 

profiles the blodIver,lty of river Ganga and perceive, over 

extraction of water for agriculture .nd exce.llve water 

diversions ."ectlng natural floWi as major thr.ats to the 
river. The report suggests. among others. Improving 

efficiency In water ute and Irrigation of cropI. end to 

perverae subsldl8l. capping of wat.r extraction I.vel •• 

further community educ.tlon & .w.r.n.... .nd an 

integrated river basin management. 

(c) and (d) The Centr.1 Govemment I ... Ized of the 

problems ,tated In the WWF Report. Th. varlou. national 

Interests merit to be balanctd In the procell of formulation 
of strategy to deal with the probleml .lated In the Report. 

A. for the probllm of abltractlon of groundwater, 

and the need to optlmlz. UN of .urface water. the Central 

Water Commission (CWC) under the Ministry of W.., 
Resources pursues an approach for integr.ted .nd 

coordinated development of .urface and ~ .... 

r .. ourc.. and th"ir conjunctive u... The ewe hal 
formulated a National Per,pective Plan for water rnourcn 
development in the country that envi ... Inter-lir*ing of 
rivers for tran.fer of water from IUrplUi buIna to wa .. 
deficit ba.lns for optimum utilization of wa .... In the country. 

The Mlni.try of W.ter RelOUrcn hal tak.n both 
promotional and regulatory rneuuNI 10 oonHrY8 the 
surface and groundwat.r. The promotlon.I me •• ure. 
comprl... providing technical guidance on rain w.tec 
harvesting to v.rlou. State Government as wen as private 
.g.ncle,. Group Hou.Ing Socidft, R .. ldent Welfare 
AI.oclatlons ItC. requeltlng Central Mlnl.trlealDepartments 
to provide roof top rain water harvesting .tructure. In the 
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building under their control; issue of directions to State. to 
adopt artificial recharge to groundwaterl promote rain water 
harvesting and to en.ure Inclusion of roof top rain water 
harvesting in the building bye-laws; circulation of a ManuBV 
Guide on ArtIficial Recharge to Groundwater to the Stateel 
UTs to enable them to formulate area apeclfic artificial 
recharge schemes to check the declining trend of ground 
water levels; conatructlon of exploratory wells tapping 
arsenic free aquifer zonea by the Central Ground Water 
Board in arwnlc Infested areas and handing them ovar to 
the State Governments for utilization; and circulation of a 
concept report titled 'Master Plan for Artificial Recharge to 
Ground Water' to all the StateslUTs identifying areas 
requiring artificial recharge of ground water In the country 
and to take measure. for ita Implementation. The regulatory 
measures inciude notification by Central Ground Water 
Authority (CGWA) of certain cver-exploited areas In the 
country for regulation of ground-water development and 
management, and notification for regiatration in varioua 
States of groundwater abstraction structures, which showed 
a very steep decline in ground water levels and require 
action for regulation. 

Under the Centrally Sponsored Scheme of National 
River Conservation Plan (NRCP) of the Ministry of 
Environment & Forests, various works are undertaken for 
pollution abatement in major rivers including Ganga 
through Interception and diversion of sewage for its 
treatment and construction of Sewag. Treatment Plants 
and Low eost Sanitation. Th. NRCP presenlly covers 34 
major river. in 160 towns spread over 20 States. Under 
the Ganga Action Plan (GAP) Pha .. I & II, 1743 mid. 
(million Iitrel per day) of sewage treatment capacity has 
been created 10 far. WIth the pollution abatement works 
completed so far under Ganga Action Plan, the water 
quality of the river Ganga hu shown Improvement at 
major locations over Ita pre4AP quality as per the Water 
Quality Monitoring (WQM) undert8ken by Independent 
reputed Institutions like Cen1raI Pollution Control Board 
(CPCB), Bharat Heavy EIectrfcaII Ltd. (SHEL), Indian 
Institute of Technology (liT), Kanpur ahd Indian Toxicolo-
gical Rnearch Centre (lTRC) , Lucknow. Prnentty there 
are 158 Water Quality Monitoring locations where the 
water quality of rivers is monitored by the Ministry through 
reputed Independent institutions. The data Is diuemlnated 
through IIx monthly bulletins to all the concerned IQ8f1Cles. 
BeaidH, the c.ntral Pollution Control Board conducts w_ au"lty Monitoring at 898 locations on rtwra and 
other water bod_ In addition to monitoring of groundwater 
quality In 321 1ocatIonI. An independent study of the Ganga 

Action Plan undertaken by Harvard Institute of Intemational 
Development in 1995-97, in collaboration with reputed 
national institutes concluded that the GAP-I ha. delivered 
significant benefits to India; both users and non-users 
have benefited from it and; in terms of both the cost and 
time taken and GAP compares favourably with thoH of 
the other major rivers of the world like Thame., Rhine and 
Danube. 

Under the Centrally Sponsored Scheme of National 
Lake Conservation Plan of the Ministry of Environment & 
Forests, works for conservation and rejuvenation of major· 
lakes are undertaken. The Plan presently covers 46 lakes 
in 13 States. Further, the Wetland Conservation Programme 
is another flagship scheme of the Ministry' under which 
works for catchment area treatment, biodiversity conser-
vation, .iltation control etc. of National Wetlands are 
undertaken. Pre.ently 94 Wetlands are covered under this 
programme. 

Th. National Environment Policy, 2006 also 
advocate. an Integrated approach to management of river 
basins by the concerned river authorities, ensuring 
maintenance of adequate flows, and adherence to water 
quality standards throughout their course in all seasons. 

[Eng/I.h} 

........ of FACT with 
other Compllnl •• 

*389. SHRI CHENGARA SURENDRAN: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
ltate: 

(a) whether the Union Government has any 
propoaal to merge F.rtIllzers and Chemicals Travancore 
limited (FACT) with other companies; and 

(b) If 10, the details thereof and the steps initiated 
to revive the organisation? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b): A proposal to either merge Fertilize,. And 
ChemicalaTravancore Limited (FACT) with or make it a 
subsidiary of a well run fertilizer PSU is under examination 
of the Govemment. No decision has yet been taken. 

On 30.3.2006, a financial package for revival was 
sanctioned to the Fertilizers And Chemicals Travancor. 
Limited (FACT) which was made effective from 31.3.2005. 
By this, the company could reduce its 10lHS and could 
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come out of the purview of BIFR. However, the company is 

stili  incurring lo •• es of about Rs. 10-12 crore per month. 

The Govemment i. exploring viable options for sustaining 

the operations of the company. 

Incr .... In Allocation 

of Fertlllzera 

*390. SHRI L. RAJAGOPAL: 

SHRI ANANTA NAYAK: 

Will the Mini,ter of CHEMICALS AND FERTILIZERS 

be pleased to state: 

(a) whether there has been an increase In the 

Central allocation of fertilizers to the State. during 2006-

07; 

(b) If so, the detail, thereof, State-wise; 

(c) whether the ... II scarcity of fertilizer in  some 

States despite the increase in the allocations; 

(d) If so, the demand, supply and consumption of 

fertilizers recorded during the said period, State-wi .. ; 

(e) whether the Govemment has decided to bear 

the transportation and distribution co.t of Urea to make 

available Urea to the farmers in the ongoing Rabi .eason; 

(f) If so, the details thereof; and 

(g) the details of the  recommendations made by 

the Alag Commlnee in this regard and the recommen-

dations that have been accepted and implemented? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) The Department of Fertilize,. oversees the supply of 

Urea, Oi-ammonium Phosphate (OAP) and Muriate of 

Potuh (MOP) u per the requirement u .... ed by the 

Department of Agriculture & Cooperation, Ministry of 

Agriculture. 

(b) and (d) The .tate-wise details of demand, 

availability and sale, of fertilize,. In 2006-07 and 2005-06 

are given in the .tatement I & /I respectively. 

(c) No Sir, .ufficient availability of fertilizers was 

ensured by the Department of Fertilize,. in each of the 

months in Kharif and Rabi 2006-07 at the state level. 

However, shortage. at the local levels were reported in 

.ome states. Urea is the only fertilizer whose movement 
and distribution is  under the partial control of the 

Govemment of India (GOI). GOI is responsible tor .upplying 

urea up to the state level. It is the responsibility of the state 

govemments to ensure distribution of fertilizers as per 

local  demand within the state. 

(e) and (f) As per the new pricing policy, the 

transportation and distribution cost of Urea will be 

reimbursed as follows: 

(i) Primary Freight will be reimbursed on the basis of 

actual leads for rail movement; 

(ii) Reimbursement of railway freight will be as per the 
actual expenditure; 

(Iii) For the road component of the primary freight, road 

leads will be as per actual distance to the primary 

godown and per tonne Km. rate. will be e.calated 

by the composIte road transport index [weighted 

average of the Wholesale Price Indice. (WPI.) of 

HSD oil, Motor Tyres, Truck Chassis and All 

Commodities); 

(iv) One time enhancement ot 33% ~  be granted on 

the road component of primary freight to offset the 

Impact of Supreme Court directed maximum truclcload 

limit of 9 MT on road vehicles: 

(v) Tariff Commission will be requested to fix average 

lead. and per tonne km ba.. rate, for road 

transportation in the ca.e of .econdary movelT;ent. 

The .. rate. will be escalated by WPI (compostte 

road tran.port index) every year; 

(vi) Pending finalization of leads and rates by the Tariff 

Commilllon, secondary freight which w .. frozen at 

2002·03 rate. during Stage. I & II of NPS wtI be 
escalated by the increa.aldecreue tn WPI (compo-
.tte Index) Iince 2002-03; 

(vii) The Freight computed and pa6d .. per the policy 

shall not exceed the actual freight expenditure 

Incurred by the units; and 

(viII) The existing scheme for special freight subsidy will 

continue for lupplie.10 the North E .... m State, and 
Jammu and Kuhmlr ' 

(g) Recommendations made by the Alagh Commi-

tte. In this reglrd and the recom,..."..onl that 

has been implemented are given in the enclosed state· 

ment-1I1. 
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With regW to trIInspon.tion and distribution of urea recommendations of the AJagh Committee 
and action taken thereon under the New Pricing Scheme StlIQe 1/1 for Ura are as follows: 

Recommendations of the 
Alagh Committee 

(I) The present system of 50% decontrol be continued 
for the next four years but with a more rationalized 
plan for reimbursement of freight on decontrolled 
component. 

(iI) Where the fertilizer industry is prepared to set up buffers 
for distribution in remote and inaccessible areas, the 
Department of Fertilizers may recognize the effort 
and extend support through suitable and appropriate 
schemes. 

(iii)· The existing reduction of Rs.1 00 PUT from the 
equated freight rate for deregulated quantities 
should be rationalized by reducing 20% from the 
equated freight rate subject to a maximum 
ceiling of RI.100 PMT. 

Water Pollution In Sea 

-391. SHRIMATI P. SATHEEDEVI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether a large number of fish die every year 
in the .ea due to water pollution and related problems; 

(b) If so, the details thereof; 

(c) whether the Ministry has conducted any study 
in this regard; and 

(d) if so, the details thereof and the action taken 
by the Govemment In this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) and (b) 14 per the information of 
Ministry of AgriCulture, no specific cues of mass fish 
mortality have been reported. However there have been 
some isolated instances of fish mortality observed In the 
1M on the south-west coast of the country. In September 
2004, there were two instances of fish mortaflty. one at 
Tangeuerl near Kollam and at Vizhinjam near Trlvandrum 
in Kerala. Another instance of fish mortality was reported 
off Mumbal coast during October, 2005. The precI .. cause 
for ...... incidents have not been establi.had. 

(c) and (d) The Department of Ocean DeWlopment. 
Mlniltry of Earth Sciences (MoES) regularly monitors the 

Action Taken 

The Government will continue to retain the authority 
to direct movement of urea stock up to 50% of 
production depending upon the exigencies of the 
situation. 

The Department will operate a buffer stock through 
the State Institutional Agencies I Fertilizer Companies 
in States up to a limit of 5% of their sealOnal 
requirement. 

There win be no difference In the treatment of regulated 
and de-regulated urea for the purpose of payment 
of freight subsidy. 

health of coastal water quality under a national coordinated 
research programme on "Coastal Ocean Monitoring and 
Prediction System (COMAPS)" with the active participation 
of reputed national reaearch and development laboratories 
including coastal State Universities. Wherever necessary, 
investigations are also undertaken by National Environ-
mental Engineering Reaearch Institute (NEERI). Nagpur, 
Indian Council of Agricultural Research (ICAR). institutes 
like Central Marine Fisheries Research Institute (CMFRI), 
Kochi, Central Institute of Fisherie. Education (CIFE), 
Mumbai and other organizations. India is a party to the 
marine pollution (MAR POL) international agreement, under 
which various actions are required to be taken by all 
ships. 

Doth of Elephant. 

-393. SHRI K.C. SINGH "BABA": Will the Minister of 
ENVIRONMENT AND FORESTS be plealed to state: 

(a) the number of elephants killed due to mining 
related actlvitle., poaching. electrocution or revenge by 
angry farmers, aeparately, during the last three years, State-
wiae; 

(b) the steps takenlbelng taken by the Govern-
ment to stop the killing.: 

(c) whether the steps to prevent the killing of 
elephants include Issue of neceaaary directions In this 
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regard to the licence holders of mining activities and 
electric fencing by the farmers: 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) As per the available in'ormatlon, the 
number of elephantl killed due to poaching, electrocution, 
man-animal conflicts and mining related activity during 
the lalt three years, State-wise. is given In the endosed 
statement. 

(b) The important steps taken to stop such killlngi 
are as given below: 

(i) Elephants are induded in Schedule-1 of the Wildlife 
(Protection) Act, 1972 thereby affording them highest 
degree of protection. 

(iI) Regular patrolling by forelt staff. 

(iii) Instailation of wireless system with mobile facility for 
beUer communication of protection work. 

(iv) Formation of antipoaching mobile squad. 

(v) Installation 0' antipoaching checkgates at strategic 
and lensitive points. 

(vi) Provision of secret fundi for collection of intelligence 
of poachers and their activities. 

(vii) Trade in elephant ivory hu been totally banned to 
discourage poaching 0' elephants for its tusk. 

(viii) The Asian Elephant is also induded in the Appendix-
1 of the Convention on International Trade in 
Endangered Species of Wild fauna & flora (CITES) 
which prohibits international trade in Asian ivory. 

(Ix) Efforts have been made under the Centrally 
Sponsored Scheme 'Project Elephant' to protect and 
rei tore the migratory routes and corridor used by the 
elephants including development of scientific and 
planned management for conservation of elephant 
and its habitat. 

(x) Financial assistance is provided to the elephant 
range states by the Central Govemment under the 
scheme 'Project Elephant'. 

(xi) Promotion of measures tor mitigation of man-elephant 
conflict in problem areas and moderating pressures 
of human and live Itock on crucial elephant habitats 
is taken up. 

(c) to (e) Mining activities in Protected Areas are 
normally not permitted and discouraged around the 
habitats of key species. However. in case of mining in 
forest areas where wildlife may be present. mining lease 
holders are directed to take suitable measures in 
consultation with the Chief Wildlife Warden so as to check 
the loss to wildlife. Killing of elephants by any means 
including electrocution is prohibited under the provisions 
of the Wildlife (protection) Act. 1972. However. erection of 
solar fences to prevent elephant attack on both humans 
and standing crops is a part of the mitigative measures 
taken up 'or man-animal conflict. 

Stetement 

SI. Name 0' State Poaching Electrocution Man-elephant conflicts Mining 
No. 2003- 2004- 2005- Total 2003- 2004- 2005- Total 2003-2004· 2005· Total Related 

04 05 06 04 05 08 04 05 06 Activity 
2005-08 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 .... 
Assam 16 7 16 39 4 4 8 

2 Arunachal 2 2 
Pradesh 

3 Jharkhand 2 1 3 4 3 7 

4 Kamataka a 3 10 19 10 13 9 32 1 

5 Kerala 6 4 11 7 8 1 

8 Madhya Pradelh 

7 Tamil Nadu 1 3 8 11 
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2 3 

8 Unaranchal 

9 Unar Pradesh 2 

10 West Bengal 

11 Meghalaya 7 

12 Orissa 11 

13 Mizoram 2 

14 Tripura 

Total 53 

4 5 

2 

2 

5 7 

25 39 

6 

3 

2 

2 

10 

23 

2 

117 

7 

4 

2 

2 

6 

10 

52 

(Translation] 

Strategy for Kharlf Production 

"395. SHRI MOHAN RAWALE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a workshop of the Agriculture 
Secretaries of the States was held on April 3rd and 4th, 
2007 for maximizing the kharif production; 

(b) if so, the details of the discussions held and 
the decisions taken; 

(c) the strategy to be adopted for maximizing the 
khanf production alongwith the time by which it is likely to 
be implemented; and 

(d) the crops proposed to be covered thereunder? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) Yes, Sir. A National 
Conference on Agriculture for Kharif Campaign 2007, was 
held on 3rd and 4th April, 2007. Representatives of the 
Central Ministries concerned/Agriculture Secretaries of 
States/Union Territories and other experts participated to 
discuss, inter-alia, the strategy and action plan for 
maximizing Kharif production in the ensuing season. 

(b) to (d) Detailed deliberations were held on the 
strategy for enhancing agricultural growth and maximizing 
Kharif production. It was decided that both the Central and 
State Governments would make joint efforts to increase 
production of crops such as rice, coarse cereals, pl.llses 
and oilseeds during the ensuing Kharif season adopting, 
inter-alia, the following strategy which is already under 
implementation:-

8 

2 

2 

3 

15 

54 

9 10 11 

2 6 

4 

4 

9 

26 

12 118 3 

12 13 14 15 

2 2 4 2 

2 2 7 2 

(i) extension of area and productivity of ma;or food crops 
of the States, depending upon its agro-climatic zones, 
including a major thrust on the pulses and ollseeds 
sector. 

(ii) focused attention to the development of rainfed and 
dry-land areas, through the introduction of better 
watershed management techniques coupled with 
appropriate farming and livelihood system appro-
aches. 

(iii) timely availability of quality seeds in adequate 
quantity and undertaking a Nation-wide campaign 
on the development of quality seeds, particularly of 
pulses to improve the seed replacement rates in a 
determined and sustained manner. 

(iv) timely availability of other agricultural inputs such as 
fertilizers, micro-nutrients, pesticides etc. in adequate 
quantity. 

(v) immediate revamp of the extension system to Improve 
delivery mechanism at the grassroots level. 

[English] 

Relief Pacuge to Sugar Milia 

"396. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI A. SAl PRATHAP: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has recently announ-
ced Rs. 850 crore relief package for the sugar mills; 

(b) if so, the details thereof indicating the manner 
in which the package is proposed to be utilised and the 
mills likely to be benefited therefrom; 
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(c) the extent of loss suffered by the sugar industry 
due to delay in announcement of the said package; and 

(d) the time by which the said package is likely to 
be implemented? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) and (b) In order to 
ensure that over production of sugar does not lead to a 
situation of mounting cane price arrears, the Central 
Government on 24th March, 2007 have decided .. under:-

(i) to create a buffer stock of 20 lac tons for a period of 
one year (01.05.2007 to 30.04.2008) under which 
interest charges, insurance and storage charges for 
the quantity taken as buffer will be reimbursed to 
sugar factories. The cost of this subsidy is estimated 
to be Rs.378 crores for one year. Further, banks 
would provide additional credit of Rs.420 crores on 
creation of 20 lac tons of buffer. Thus, Rs.798 crores 
would be available with sugar factories to pay cane 
price to sugarcane farmers, for the sugar season 
2006-07 including the cane price arrears of previous 
sugar seasons. The buffer subsidy and the additional 
credit are to be used exclusively for the payment of 
cane price. 

(ii) to provide export assistance to defray the internal 
transport and freight charges, marketing and handling 
charges at the flat rate of Rs 1350 per ton on export 
of domestically manufactured sugar from sugar 
factories situated in the coastal States and at the flat 
rate of Rs. 1450 per ton from sugar factories situated 
in other than coastal States. Exports made under 
Open General License (OGL) only (and not under 
'advance license') on or after 19th April, 2007 and 
upto 18th April, 2008 or till further orders, whichever 
is earlier, would be eligible for this assistance. Further, 
the amount so received is also to be used for cane 
price payment. 

(c) and (d) Although the Central Government took 
the above decisions on 24th March, 2007, these decisions 
could not be announced immediately as the process of 
electing the Legislative Assembly in Uttar Pradesh had 
begun by that time. A reference was made to the Election 
Commission of India on 26th March, 2007, seeking their 
approval to notify the decisions of the Government. On 
receipt of the approval of Election Commission in the 
Department on 15th April, 2007, appropriate steps have 
been taken to implement the decisions. The order for 
export assistance was issued on 19th April, 2007. The 
notification for creation and maintenance of 20 lac tons of 

buffer stock from 1st May, 2007 to 30th AprIl, 2008 wal 
publilhed in the Gazette of India on 20th AprIl, 2007. 
Hence, there h .. been no delay on the part of the Central 
Government to announce the said decilionl 

SoIl T.ellng LabcntorlN 

·397. SHRI ANANT KUMAR HEGDE: Will the 
Minister of AGRICULTURE be pleased to ltate: 

(a) the total number of 1011 te.ting laboralOrin 
functioning In the country at pre .. nt, State-wi .. ; 

(b) the details of the performance of .uch 
laboratories .... ssed in physical and financial terms during 
each of the last three years and thereafter, Stat.wi .. ; 

(c) whether the Government proposel to Inere .. e 
the number of loll testing laboratoriel; 

(d) If 10, the detalll of IUch laboratorl.1 proposed 
to be opened during the Eleventh Five Vear Plan, State-
wise; 

(e) whether the Govemment proposel to provide 
soil test mini kits to farmers at cheaper ratel; and 

(f) if not, the r.asons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) At present there ant 
609 soli teltlng laboratories (STu) (487 static and 122 
mobile) functioning in the country. A ltatement showing 
state-wise number of STLs working during 2005-06 Is 
enclosed. 

(b) The performance of all the STu Is being 
assessed and the percent capacity utilization 01 STLI 
during 2002-03, 2003-04, 2004-05 and 2005·06 are 70.5%, 
73.2%, 71.53% and 74.500/. respectively. 

(c) and (d) To increase the number of STLI in the 
country, the Government is providing financial ... illance 
for establishment of STLs through the Centrally Sponlored 
Scheme, Balanced & Integrated Ule of Fertilizerl under 
Macro Management of Agriculture Scheme. The State 
Governments are augmenting the STLI capacity under 
Macro Management of Agriculture Scheme In 11 th Five 
Vear Plan also. 

(e) At present there is no luch proposal unct.r 
consideration of the Government. I 

(fl The Government I, promoting establishment 
and strengthening of static STLI In the country to ensure 
analysis of loil lamplel for major, lecondary and micro 
nutrients which the lOiI test mini kltl are not able to 
analyse. 
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........,., 
sr.te wIN Number of SoIl r •• ting t..boratorla, 

Analyzing c.pacIty. and UtUization During 2005-06. 

S.No. Name of the State No. of Sotl Testing lIboratoriel Annual Sample Capacity 
Static Mobile Total Analyzing Analyzed UtlHzatlon 

Capacity In '000' ('Yo) 
In '000' 

2 3 4 5 6 7 8 

LIouIhZone 

1. Andhra Pradelh 81 4 85 528.0 474.2 802. 

2 Kamataka 22 3 25 329.5 254.4 77.2 

3. Kersls 15 9 24 372.0 221.1 59.4 

4. Tamil Nadu 21 17 38 848.0 669.7 79.0 

5. Pondlcherry 2 0 2 6.0 5.2 86.7 

6. Andaman and Nlcobar lliand 1 1 2 12.0 10.6 88.3 

7. Lsklhsdweep 0 0 0 

Total 142 34 176 2093.5 1635.2 78.1 

...... Z-

8. Gujarat 21 3 24 254.0 309.1 121.7 

9. Madhya Pradeah 23 3 26 313.5 190.4 60.7 

10. Maharuhtra 35 5 40 168.0 188.8 93.3 

11. RaJ""'" 10 12 22 278.0 285.4 102.7 

12. Chhsttlegam 4 0 4 40.0 35.1 87.8 

13. Goa 1 2 24.0 22.5 93.8 

14. Daman and DIu 0 0 0 

15 Dldra and Nagar Havefl 0 1 1.0 Nil 

Total 95 24 119 1078.5 1009.3 93.8 

•• North Zone 

18. Haryana 30 31 313.0 237.7 75.8 

17. Punjab 53 14 87 601.0 214.5 35.7 

18. Himachal PnIdeIh 11 2 13 100.0 88.3 88.3 

18. UttarP"" 51 21 72 1827.0 1384.7 83.8 

20. Jammu and Kuhmlr 8 4 10 84.0 44.2 •• 1 
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2 3 4 5 6 7 8 

21. Ultaranchal 13 3 18 85.0 88.8 80.9 

22. Delhi (J 5.0 0.4 7.1 

23. Chandigarh 0 0 0 

Total 165 45 210 2795.0 2018.8 72.2 

IV. Eaat Zone 

24. Bihar 23 0 23 200.0 46.3 23.2 

25. Ori ... 11 0 11 120.0 106.4 88.7 

26. West Bengal 24 7 31 147.0 51.4 35.0 

27. Jharkhand 7 3 10 87.0 18.4 27.5 

Total 65 10 75 534.0 222.5 41.7 

V. H.E.Zone 

28. Assam 8 " 12 108.0 59.5 56.1 

29. Tripura 2 " 6 21.0 17.7 84.3 

30. Manipur 3 0 3 20.0 7.0 35.0 

31. Nagaland 3 0 3 45.0 12.5 27.8 

32. Arunachal Prdesh 0 1 5.0 1.7 34.0 

33. Meghalaya 2 10.00 8.0 80.0 

34. Sikkim 0 8.0 7.9 98.8 

35. Mizoram 1 0 1 8.0 8.0 100.0 

Total 20 9 29 223.0 122.3 54.8 

Grand Total 487 122 609 6724.0 5007.9 74.5 

Fund. under National Welta,. Schemea for FlaMrmen (d) if so, the details thereof during the aaId period, 

*399. SHRI C.K. CHANDRAPPAN: State-wi.e; 

SHRI PANNIAN RAVINDRAN: (e) the reasons therefor; and 
Will the Minister of AGRICULTURE be pleased to 

state: (I) the time by which the laid amount il likely to 
<a) whether the Union Govemment has released be released? 

itl share under National Welfare Scheme for fishermen to 
THE MINISTER OF AGRICULTURE AND MINISTER the State Govemments particularly to Kerala; 

OF CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRI-
(b) if so, the details thereof during the last three BUTION (SHRI SHARAD PAWAR): (a) Ves Sir. 

YMra, State-wise: 
(b) to (d) The Centrally Sponsored National Scheme 

(c) whether any amount out of the sanctioned for Welfare of Fishermen I. implemented in all the Sta..., 
usistance Is yet to be releued by the Union Govemment UTa including State of Kerala. Out of the total Central 
under the scheme; assistance of Ra. 225.00 cror. released during the 9th 
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and 10th Plan for implementation of welfare ICheme for 
filhermen aero .. the country on receipt of proposals, a 
sum of Rs. 26.05 crore constituting 11.15% of the total 
allocation have been released to the State of Kerala. 

The State-wise details of funds sanctioned and 
released during the last three year (2004-07) and the 
balance liability under the National Scheme for Welfare of 
Fishermen is given in the enclosed statement. Out cf Rs. 
95.57 crore sanctioned under the welfare scheme to various 
StateslUTs during 2004-07, a sum of Rs. 78.11 crore has 
been released and Rs. 17.46 crore Is balance committed 
liability. 

(e) and (f) Under the Welfare Scheme, Central 
assistance is extended on receipt of proposals from the 
State Govemment on need basis, availability of matching 
share in the State budget and performance of the scheme 
i.e. submission of utilization certificate and physical 
progre.. report in respect earlier releases. The State 
Governments are eligible to get balance amount on 
submission of aforesaid information subject to availability 
of funds under the scheme. 

Statement 

Details of Central IIlSi,tance sanctlonedlre/ea,ed! 
balance lillbiNty to the StliteslUT, "Under the We".,. 

«:heme during the last three years (2004-07) 

(Rs. in lakh) 

S.No.StaletlUTs 2004-2007 

Sanctioned Released Balance 

1 2 3 

Andhra Pradesh 284.47 

2 Arunachal Prad .. h 64.00 

3 Assam 23.65 

4 Bihar 178.51 

5 Chhanisgarh 180.82 

8 Himachal Pradesh 13.70 

7 Goa 1.05 

8 Jammu and Kashmir 100.00 

9 Jharkhand 802.90 

10 Karnataka 991.89 

4 

284.47 

64.00 

14.60 

5 

0.00 

0.00 

8.05 

127.48 49.03 

71.72 89.10 

13.70 0.00 

1.05 0.00 

100.00 0.00 

701.90 101.00 

991.88 0.00 

123 

11 Kerala 544.24 

12 Madhya Pradesh 17.97 

13 Maharashtra 113.62 

14 Manlpur 50.17 

15 Nagaland 186.80 

16 Orissa 

1 7 Rajasthan 

18 TamH Nadu 

19 Tripura 

20 Uttar Pradesh 

446.57 

68.56 

2656.86 

36.45 

1307.90 

21 Uttaranc"-! 6.45 

22 West Bengal 843.20 

23 Andaman and Nlcobar 7.31 

24 Daman and Diu 30.00 

4 5 

544.24 0.00 

17.97 0.00 

113.82 0.00 

46.52 4.25 

155.55 31.25 

223.99 222.58 

68.56 0.00 

20"0.28 818.58 

38.45 0.00 

91 ..... 0 393.50 

6."5 0.00 

641.20 202.00 

7.31 0.00 

30.00 0.00 

25 Pondlcherry 561.59 533.76 27.83 

Total 9557.28 7811.11 1146.17 

Growth Rate of Agriculture 

-400. SHRI N.S.V. CHITTHAN: Will the Minister of 
AGRICULTURE be pleased to Itate: 

(a) the detail. of the target fixed and the success 
achieved in agricultural growth in the country during the 
Tenth Five Vear Plan, Vear·wlse and State-wise; and 

(b) the steps taken/proposed to be taken to 
improve and achieve the desired growth rate in agricultural 
production during the Eleventh Plan Period, State-wi .. ? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) The all-India growth 
target for Agriculture Sector In terms of annual growth rate 
of Gross Domestic Product (GOP) during the Tenth Plan 
(2002-07) was fixed at 4 per cent. AI per the latest data on 
National Accounts released .,y Central Statistical 
Organisation (CSO), the annual growth rate of agriculture 
sector during Tenth Plan (2002-07) at 1888-2000 priceI 
stands at 2.3 percent. 
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The Stat.wI •• and v.ar-wl .. achievement In lenn. 
of growth rate of agrlcuhural GOP (at 1993-1994 price.), 

which are available till 2004-05 are given In th. tabI. 
below :-

State-wi.e Detail. of Target 5et for Agriculture a Allied Sector and Achievement made In the 
Country during the Tenth Rve Year Plan. 

(In percentage) 

StatelUT Growth Target for Annual Growth Rate ("') 

1 01h Five Vear Plan 
(2002-07) 2002-2003 2003-2004 2004-2005 

2 3 4 5 

Andhra Prade.h 3.05 -9.9 14.2 3.4 

Arunachal Pradnh 4.00 4.8 1.3 -2.2 

Allam 3.82 1.4 -1.6 -0.5 

Bihar 3.75 22.7 -19.4 17.1 

Jharkhand 3.00 5.3 2.4 5.0 

Goa -0.90 1.1 15.8 S.4 

Gujarat 4.03 -13.5 58.8 -10.1 

Haryana 4.07 -0.2 9.0 3.7 

Himachal Pradnh 4.55 0.0 8.1 9.4 

Jammu and Kashmir 4.20 3.5 5.0 4.9 

Kamataka 4.99 -7.7 -14.i 14.7 

Kerala 3.05 1.4 3.9 -2.8 

Madhya Pradnh 4.00 -17.9 38.4 -2.4 

Chhattlagarh 3.00 -26.7 48.5 -15.0 

Mahara.htra 3.58 -1.8 -8.6 -2.3 

Manlpur 3.59 -2.8 2.6 3.3 

Meghalaya 4.00 3.6 2.8 3.0 

Mlzoram 2.00 -8.1 NA NA 

Nag_land 4.00 12.8 NA NA 

OrI •• a 4.07 -18.5 23.8 3.5 

Punjab 4.07 -3.5 8.2 4.8 

Rajasthan 4.50 -34.3 80.2 -10.8 

Slkklm 5.00 16.0 8.2 2.7 

Tamil Nadu 3.54 -21.9 -2.7 15.1 

Trlpura 3.90 -4.1 2.0 NA 
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1 2 

un. Pradesh 4.67 

Uttaranchal 3.50 

WeetBengai 5.09 

Andaman and Nicobar 1.lands 1.00 

Chandlgarh -2.00 

Delht -12.21 

Pondlcherry 1.10 

Ali-India 4.00 

Source: CenIraI St.IiatIceI 0rgIniIaII0n (eso) 

Cb) Among the major Initiatives taken by the 
Government to improve agricultural production include 
Annual Plan Outlay of Rs. 5,560 crore for 2007-08 (BE) of 
the Deptt. of Agriculture & Cooperation, approval of .ettlng 
up National Ralnfed Area Authority (NRAA) to cleal with 
the problem. faced by ralnfed area, .harper focus on 
Mluion for Pulses, proposing a target of Rs. 225,000 
crore a ,.",. credit and an addition of 50 Iakh new farmers 
to the banking system during 2007-08 as announced in 
the Budget 2007-2008, continuation of agricultural 
insurance 1Cheme, extension of Agriculture Technology 
Management Agency (ATMA) to more districts and 
HortIculture development. 

The "'*' ..... proposed In the Approach Paper to 
the Eleventh PlaIn to achieve the dHIred growth ra .. of 
".1 percent in agricultural production are a. under: 

• Doubling the rate of growth of Irrigated area; 

Improvement of water management, rain water 
harvesting and waterlhed development; 

• Reclamation of degraded land and focus on .011 
quality; 

• Bridging the knowledge gap through effective 
exten.lon; 

Dive,.lfIealion Into high value outputs, fruits, 
vegegbIeI, flowers, herbs and spices, medicinal 
plants, bamboo, bIo-dlesel etc. but with adeQuate 
meuuntl to ensure food aecurity; 

• Provieion of e .. y acce.s to credit at affordable 
ra ... ; 

3 4 5 

1.9 2.8 1.0 

2.3 4.6 2.4 

-4.1 3.7 1.3 

7.5 NA NA 

16.1 -11.3 -2.8 

-1.2 -2.3 0.9 

-4.3 -0.9 -15.9 

-7.0 9.6 1.1 

• Improving the incentive structure and functioning of 
markets; 

Refocus on land reforms issues; 

Energizing the National Agricultural Research System 
and improve its capacity to develop and deliver 
innovative and effective technologies relevant to the 
current contexts and needs. 

Problem of C.'erpllla,. In Kama.aka 

3743. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

Ca) whether the Kamataka has always faced the 
problem of caterpillars; 

Cb) if so, the steps taken by the Union Government 
in this regard; and 

Cc) the nature of assistance provided so far and 
proposed to provided by the Union Govemment to the 
State to tackle the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION CSHRI KANTILAL BHURIA): ca) No, Sir. 

Cb) and (c) The Central Govemment advises the State 
Governments/Department. of Horticulture/Agriculture to 
monitor the pest and dise .. e situation in various crops 
and provide advisories, so that the States can take 
appropriate control measures to avoid crop losses. Further, 
to auist the States. Central Govemment ha. established 
31 Central Integrated Pest Management Centre. in 28 
Stat.. and one Union Territory under the scheme 
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"Strengthening and Modernization of Pelt Management 
Approach in India". The mandate of thele Centrel II pelt! 
cfiHa .. monitoring, production and rel ... e of bio-control 
agentllblo-pe.tlcldes, con .. rvation of bio-control agenll 
and Human Reaource Development in Integrated PHt 
Management (IPM) by imparting training to Agriculture/ 
Horticulture Extension Officers and farmers at grasl root 
level by organizing Farmers Field Schools (FFSs). Under 
the scheme s.w FFS. have been organized over the 
yearl, wherein 2232 Agriculture/Horticulture Extenlion 
OffIcers and 16,670 farmers in different StateS/Union 
Territoriel have been trained on latest IPM technology In 
variou. crops. IPM package of practices for peat/di ..... 
management In n major crops In collaboration with State 
Department of Agriculture/Horticulture/lndian Council of 
Agricultural Research Institutions/State Agriculture 
Universities have been prepared and circulated to all 
StateS/Union Territories for their use. 

Further, grant-in-aid of Rs.101.M lakhs has been 
given for strengthening/setting up of State Bio-control 
Laboratory (SBCl) at Gulbarga, and State Pesticide Testing 
laboratorle. in the State. 

ImportofS.,-

3744. SHRI NARHARI MAHATO: Will the Minister 
of CQNSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleased to .tate: 

(a) whether .ugar wu Imported during the lut 
three yeart; 

(b) if 10, the detail. and quantum thereof indicating 
the name. of the countrle. from where It wu imported 
and the Public Sector Undertakingl (PSU.) and Govern-
ment Corporation. involved In the .aid Import; 

(c) the reason. attributed to.uch Imports; 

(d) the da .. on which tendert were invited and 
connett awarded in thi. regard; 

(e) the e.timatad dome.tic production of lugar 
when the decillon to Import .ugar was taken; 

(f) the quantity and value of .ugar Imported by 
the.. PSU. and Government'. Corporation from other 
countries; 

(g) whether Imported sugar has been found to be 
of poor quality; 

(h) If 10, the detail. thereof; and 

(i) the estimated loIS incurr.edllikely to be 

incurred on the aaIe of such poor quality imported lugar 
at reduced rate In International market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBlIC 
DISTRIBUTION (DR. AKHIlESH PRASAD SINGH): (a) to 
(i) The requisite information is being collected and will b8 
laid on the Table of the House. 

{Translation} 

SpecIIII Purpo .. Fund for ClIett Crope 

3745. SHRI DEVIDAS PINGlE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government propoaea to 
.et up a Special Purpo .. Fund for certain cuh crops; 

(b) if so, the time by which such a fund is likely to 
be set up; 

(c) whether all the States proposed to be covered 
under the said fund; and 

(d) if 10, the details thereof alongwith the steps 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUlTIJRE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTlLAl BHURIA): (a) to (d) No, 
Sir. There Is no proposal before the Government to set up 
a Special Purpose Fund for certain cash crops. However, 
• SpecIal Purpose Tea Fund has already been launched 
by the Government for replanting and rejuvenation of Tea. 

Lou In Export ancllmport of FooctgrWna 

3746. SHRI THAWAR CHAND GEHlOT: Will the 
Minl.ter of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the detalll of quantum and price of foodgraln. 
exported by the Government between January 2004 and 
January, 2007 alongwlth the names of countries to which 
It was exported; 

(b) the detail. of quantum and rate of foodgrains 
imported, during the said period, alongwlth the names of 
countrie. from where they were Importad; 

(c) the name. of the foodgraln. Imported at rates 
higher than the rates at which they were exported a10ngwith 
the resultant lOll incurred by the Government therein; and 
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(d) the realonl for the IUch 10 .. making imports? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) The 
quantity of whe.t and rice exported from the Central Pool 
between January 2004 and January 2007 Is as follows: 

(Figures In Lakh MTs) 

Wheat Rice 

Total 19.67 2.01· 

1.88 lakh MTs and 0.15 Lakh MTI of wheat have 
been lifted by the World Food Programme (WFP) as 
humanitarian aid to Afghanistan and Iraq respectively. 

The statements-I and " showing the Wheat and Rice 
Prices announced by the Government from time to time as 
the effective export price for export purposes are enclosed. 

(b) 49.10 lakh MTs of wheat has been imported 
by STC for Central Pool account between January 2004 
and January 2007 at the weighted average price of 205.31 
US dollars from Australia. Canada. France. RUlsi •• 
Hungary. Czeek Republic. Ukraine. Romania. Bulgaria. 
Argentina and Slovakia. 

(c) Government does not undertake exporVimport 
of foodgralnl. simultaneously. However. depending upon 
the situation. decision to either import or export foodgrains. 
Is taken. Hence. no lOll II incurred by the Government on 
this account. 

(d) Does not arise. 

Whest Price snnoune«J by the Govemment from time to time for Export purpose. 

S.No. Period 

1 2 

1. From 01-01-200.4 (valid upto 31-03-200(4) 
Validity Extended upto 30-6-2004 

(a) Crop Year 1998-1989 & Earlier Ve.,. 

(b) Crop Vear 1999-2000 

(e) Crop V.ar 2000-2001 

(d) Crop Vear 2001-2002 

(e) Crop VHr 2002-2003 

(f) Crop VHr 2003-2004 

2. Period (01-07-200.4 to 30-9-2004)- Extended upto 31-12-2004 For Govt. AIDIWFP 

(a) Crop Vear 1998-19i9 & Earlier V ..... 

(b) Crop Ve.r '.-2000 

(e) Crop V.ar 2000-2001 

(d) Crop V .... 2001-2002 

(e) Crop Ve.r 2002-2003 

(f) Crop Ve.r 2003-2004 

3. Period (01-01-200510 31-03-20(5)- For Govt. AIDIWFP 

(Figures In Rs. per MT) 

Rate 

3 

5.485/-

5.8851-

6,085/-

6,085/-

6,2251-

6.5251-

5,7001-

6,1001-

6.3001-

6,4001-
, 

6,5001-

7,0001-

9,3501-
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2 

4. Period (01-04-2005 to 30-06-2005) - For Govt. AIDIWFP 

5. Period (01-07-2005 to 30-9-2005)- For Govt. AIDlWFP 

6. Period (01-10-2005 to 31-12-2005)- For Govt. AIDIWFP 
(Inclusive of VAT & other local taxes and would be applicable for stocks of 
all crop years including 2005-06) 

7. Period (01-01-2006 to 31-03-2006) For Govt. AIDIWFP 
(Inclusive of VAT & 'other local taxes and would be applicable for 
stocks of all crop years including 2005-06 

8. Period (01-4-2006 to 30-6-2006) & 01 -7-2006 to 30-9-2006 for 
Govt. AIDIWFP (Inclusive of VAT & other local taxes and would be 
applicable for stocks of all crop years Including 2006-07) 

9. Period (01-10-2006 to 31-12-2006) For Govt. AIDIWFP 
(Inclusive of VAT & other local taxes and would be applicable for stocka 
of all crop years including 2006-07) 

10. Period (01-01-2007 to 31-03-2007) For Govt. AIOIWFP 
(Inclusive of VAT & other local taxe. and would be applicable for 
stocks of all crop years including 2006-07) 

to Questions 

3 

9.3501-

10.2231-

10.2231-

10.223/· 

11.276.30 

11.973.30 

11.973.30 

Rice Price announced by tM Government from time to time for Export purpo ... 

S.No. Period 

2 

1. From 01-01-2004 (Valid upto 31-03·2004) 

Validity Extended upto 30-8-2004 

(a) Crop Vear 1998·1999 

(b) Crop Vear 1 999-2000 

(c) Crop V,ar 2000-2001 

(d) Crop Vear 200 1-2C02 

(e) Crop Vear 2002-2003 

2. From 01-07-2004 to 30-09-2004 - Extended upto 31.12.2004 For Govt. AIDIWFP 

(a) Crop Vear 1998-1999 & Earlier Viars 

(b) Crop Vear 1999-2000 

(c) Crop Vear 2000-2001 

(d) Crop Vear 2001-2002 

(e) Crop Vear 2002-2003 

(f) Crop Vear 2003-2004 

(Flgum In RI. per MT) 

Parboiled Raw 

3 4 

7.5501- 7.3501-

7.8001- 7.4001-

7,8501- 7,4501-

7,7251- 7,5251-

7.8001- 7,tJJlJI-

8.6001- 86001-

8,8001- 8,8001-

8,eoot- 8,8001-
8,8001- 8,8001-

8,8001- 8,8001-

Nil Nil 

86 
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2 3 4 

3. From 01-01-2005 to 31-03-2005 - For Govt. AIDIWFP 13,6001- 13,1001-

4. From 01-04-2005 to 30-06-2005 - For Govt. AIDIWFP 13,6001- 13,1001-

5. From 01-07-2005 to 30-09-2005 - For Govt. AIDIWFP 13,376/- 12,8561-

6. From 01-10-2005 to 31-12-2005 - (Inclu.ive of VAT & other local taxes 13,3761- 12,8561-
and would be applicable for stock. of all crop years including 2005-06) 

7. Period (01-01-2006 to 31-03-2006 ) For Govt. AIDIWFP (Inclu.ive of 13,3761- 12,8561-
VAT & other local taxe. and would be applicable for stocks of all 
crop years including 2005-06) 

8. Period (01-04-2008 to 30-06-2006) & 01-07-2006 to 30-09-2006 For Govt. 13,950/-
AIDIWFP (Inclu.ive of VAT & other local tax .. and would be applicable for 
.tock. of all crop year. Including 2006-07) 

9. Period (01-10-2006 to 31-12-2006) (Inclu.lve of VAT & other local taxe. 14,327.70 
and would be applicable for .tocka of all crop year. including 2006-07) 

10. Period (01-01-2007 to 31-03-2007) (Inclu.lve of VAT & other local taxes and 14,327.70 
would be applicable for .tocka of all crop years Including 2006-07) 

[English] 

Replacement of blatlng Rulaa for MunlclPIIIHIa. 

3747. SHRI MILIND DEORA: Will the Mlnl.ter of 
ENVIRONMENT AND FORESTS be pleased to .tate: 

(a) whether the Government propose. to formulate 
a new Ht of rules for the municlpalltln thereby replacing 
exl.tlng 2000 odd rule.; 

(b) if SO, the detail. thereof; and 

(c) the time by which theH rule. are likely to be 
framed/Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) To u.l.t the States In providing good 
urban governance and better .ervices for citizen. a. 
enshrined In the 74th Constitutional Amendment Act Md 
to .upplement the Urban Reform. Agenda, the Ministry of 
Urban Development, hu developed the modal Municipal 
Law to u.lst the urban local bodies In the area of 
accounting reforms, resource mobilisation and entry of 
private MCtor partnership. The model Municipal Law Inter 
aHa al".. at simplification of municipal byfaws, provilion 
of enhanced borrowing, allowing the entry of private .eetor 
and authorl.lng concealionairel to penaHH uaera for non 
payment of due •. 

The Ministry of Urban Development hal drafted thI. 
model municipal law under the Indo USAID FIRE Project. 

Thl. would facilitate and ulilt the State govemmenll in 
enaoling/amendlng their Municipal Laws. 

[Ti'anslatlon} 

Improvement of Alkaline Soli 

3748. SHRI MAHAVIR BHAGORA: Will the Mlni.ter 
of AGRICULTURE be pleased to state: 

(a) the target fixed and luccalS achieved under 
Reclamation of Alkali Soil (RAS) and Water.hed 
Development Project in Shifting Cultivation Areas 
(WDPSCA) schemes for improving alkaline .011 during 
each of the la.t three year., State-wise; 

(b) the funds allocated, released and utilized 
under the said .cheme. during each of the la.t three 
years, State-wi.e; 

(c) whether any lpecial provi.lon for the tribal 
areu have been made under the ... cheme.; and 

(d) if so, the detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN. THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d) 
Govemment of India I. implementing a Centrally Sponsored 
Programme for Reelamation of Alkali SoU, (RAS) through 
Macro Management of Agriculture (MMA) for the 
reelamation of the loils affected by alkalinity. The fund 
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allocated under this scheme is included in the overall 
rele ... of funds under Macro Management of Agriculture. 
The State-wise target, achievement and expenditure for 
last thrn years (2004-07) are given in the enclosed state-
ment 

Sector State Plan Scheme of Watershed Development 
Project In Shifting Cultivation Areas (WDPSCA) for 
development of the degraded shifting cultivation areas in 
the North Eastern States of the country which predomi-
nantly have tribal population. The State-wise target, 
achievement, outlay, release and expenditure for last three 
years (2004-07) are given in the enclosed statement. Government of India is also implementing a Central 

Shlremant 

State-wise Target, Achievement, Outlay and Expenditure of Reclamation of Alkali Solis (RAS) & 
Watershed Development Projects in Shifting Cuhivaoon Areas (WDPSCA) during last three YNIS of X Plan. 

A. RAS Phy. Area In lakh ha. & Fin. in As. lakh 

S.No. Name of Stat .. 2004-05 2005-06 2006-07 

Physical Financial Physical Financial Physical Financial 

Target Achlev. Exp. Target Achiev. Exp. Target Achlev.· Exp. 

Andhra Pradesh 0.004 0.000 0.00 0.000 0.000 0.00 0.015 0.015 158.00 

2 Bihar 0.000 0.800 0.00 0.000 0.000 0.00 0.000 0.000 0.00 

3 Gujarat 0.013 0.172 253.35 0.063 0.085 447.55 0.112 0.112 708.47 

4 Harvana 0.120 0.104 200.00 0.100 0.132 260.00 0.170 0.170 400.00 

5 Kamataka 0.007 0.006 71.00 0.050 0.006 73.15 0.010 0.010 133.33 

6 Madhya Pradesh 0.000 0.000 0.00 0.000 0.000 0.00 0.000 0.000 0.00 

7 Maharashtra 0.000 0.000 0.00 0.002 0.000 0.00 0.010 0.010 100.00 

8 Punjab 0.015 0.000 0.00 0.050 0.000 0.00 0.030 0.030 200.00 

9 Rajasthan 0.014 0.051 50.97 0.120 0.031 86.36 0.010 0.010 293.00 

10 Tamil Nadu 0.005 0.012 31.13 0.050 0.030 62.90 0.100 0.100 113.31 

11 Uttar Pradesh 0.010 0000 0.00 0.000 0.000 0.00 0.008 0.008 10.00 

Total 0.188 0.345 606.450 0.435 0.284 929.96 0.465 0.485 2116.11 

• Anticipated 

• WDPSCA 

Phy. Area in lakh ha. & Fin. in Rs. lakh 

S.No. Nam. of St .... 2004-05 2005-08 2006'()7 

Physical Financial PhyaIcaJ Flnancl .. Phyalcal Flnancl .. 

Target AchIev. Out A Rei. Exp. Target AchI.v. Out A Rei. Exp. Target Achiev." Out A Rei. Exp." 

2 3 .. 5 6 7 8 8 10 11 12 13 .. 14 

Arunachal 0.010 0.010 100.00 100.51 0.030 0.015 300.00 150.00 0.0350 0.0350 350.00 350.00 
Pradesh 

2 Aaaam 0.025 0.024 250.00 250.00 0.045 0.030 400.00 315.00 0.0550 0.0550 550.00 550.00 

3 Uanlpur 0.020 0.026 200.00 250.00 0.040 0.035 350.00 350.00 0.0800 0.0600 800.00 800.00 
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2 3 4 5  6 7 

4 Meghalaya 0.030 0.048 300.00 300.00 0.050 

5 Mlzoram 0.050 0.038 500.00 350.00 0.060 

6 Nagaland 0.045  0.043 450.00  450.00 0.060 

7 Trlpur. 0.020 0.023 200.00  226.74 0.030 

Total 0.200 0.210 2000.00 1927.25 0.315 

• Anticipated 
Out· outlay 

Rei· rei .... 

U .. of Fore .. Land for other PUrpoMl 

3149. SHRI AAGHUVEER SINGH KOSHAL: Will tha 

Minilter of ENVIRONMENT AND FORESTS be pleaud to 

ltate: 

(a) whether permlilion Is granted for the use of 

forast land for other PUrpol .. ; 

(b) if 10, tha detaill of permllslonl granted during 

tha last two yaarl including the current financial year, 

State-wlla; 

(c) whathar any other land hal been provided in 

lieu of tha said forest land or any amount of money has 

been granted for ~p l to  Afforestation work; 

(d) if 10, the detaill thereof; 

(a) whether AHorastatlon works has been dona 

on the said lands; and 

(f) If so, the detalll there of State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS {SHRI NAMe NARAIN 

MEENA}: (a) Under tha provislonl of tha Fore.t (Conlar· 

vatlon) Act 1980, tha Central Govemment accord. prior 

approval for diversion of Forest land for non-forestry 

purpose •. 

(b) So far, about 14580 prOPO .. II, involving about 

1,119,017 ha. of forestland have been approved. The state 
wlaa datails ara given in tha enclosed ltatement-I. 

(c) and (d) While according approval. to the projects, 
conditions luch as Afforestation on aqulvalent non· 

forestland In lieu of forestland diverted at the coat of the 

project Is Invariably stipulated. 

(e) and (f) The detalll of Compensatory Afforeltatlon 

done so far II given in the ancloud .tatement-II. 

8 9 10 11 12 13 14 

0.132 SOO.OO 500.00 0.0550 0.0550 550.00 550.00 

0.054 550.00 700.00 0.0550 0.0550 550.00  550.00 

0.052 600.00 600.00 0.1050 0.1050 1050.00  1050.00 

0.030 300.00 300.61 0.0350 0.0350 350.00 350.00 

0.348 3800.00 2915.61 0.4000 0.4000 4000.00 4000.00 

Region: Central Category: All Categorles 

Cue Statui: Approved+ During: 2511011980 to 
In principle 31/0312001 

AI on: 31/0312007 

StatelUT Number of Ca ... Total Land 

Approved Diverted 

(Ha.) 

2 3 

Andaman and Nicobar Illand 73 2,725.65 

Anc:Ihra P ..... h 440 36.655.72 

Arunachal Prldeah 120 44,048.33 

Allam 202 7,003.88 

Bihar 40 1,985.29 

Chandigarh 20 43,307 

Chhat1lsgarh 356 86,915.04 

Dadar and Nagar Haveti 169 274.842 

Daman and Diu 0 0 

Delhi 3 3.965 

Goa 86 1,574.34 

Gujarat 1063 65,674.14 

Haryana 863 8,371.20 

Himachal Pradesh 1037 14,215.57 

Jammu and Kalhmlr 8 1,500.09 

Jharkhand 202 14,218.55 
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Karnataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mlzoram 

Nagaland 

Oris .. 

2 

818 

208 

o 

822 

1396 

20 

81 

24 

o 

408 

VAISAKHA 10, 1929 (SAKA) 

3 

42,158.06 

40,889.80 

o 

388.854.98 

85,699.37 

1,051.07 

396.034 

25,214.81 

o 

42,442.29 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

to aue5llons 

2 

2145 

492 

223 

383 

197 

303 

2493 

78 

14580 

3 

0.96 

76,590.37 

19,339.80 

1,865.34 

4,847.28 

7,922.45 

40,635.42 

51,930.46 

3,988.84 

1,119,017.25 

94 

As on 31.03.2007 

S.No. StateIUT 

2 

No. of 
C •••• 
Approved 

3 

Andaman and 73 

Nlcobar Islands 

Ar •• 
Diverted 
(HA) 

4 

2725.15 

For •• t 
L.8nd 

5 

817.90 

Comp!!!!!IOIY A!Ior!!t!!Ion (HAl 
~ t  

P.naICA Total 
Fornt on Fore,' 
Land Land 

7 8 

1,978.14 1.00 2.598.03 

For •• , 
Land 

Achieved 
Non 
Forn' 
Land 

10 

Total (Yo) of CA 
Achieved 

11 12 

181.70 1,715.73 1,805.43 73.34 

2 Andhra 

Pradesh 

442 38.683.12 5,351.90 23,828.72 2,948.81 31,121.43 4.587.77 15,805.88 20,383.73 83.87 

3 

4 

5 

8 

Arunachal 

Pradesh 

Allam 

Bihar 

Chandigarh 

120 44.048.33 9,711.40 

202 7.003.88 1.924.73 

48 I,H5.28 1.254.12 

20 43,3072 1.41 

4,544.20 8,183.00 20.418.80 5.388.21 88.00 5,474.21 21.81 

1.524.23 

558.11 

11.28 

328.85 8,777.81 1.113.06 538." 1.700.03 11.37 

".20 1,180.50 848.58 0.00 841.58 45.02 

0.00 24.74 0.00  0.12  0.12 0.47 

7 Chhattllgarh 354 88,811.82 33,158.88 58,531.17 11,238.11 107,138.88 27.284.00 3.317.00 30,101.00 21.35 

8 

8 

Havell 

Delhi 

10 Goa 

11 Gularll 

12 Haryana 

13 HImachal 

Pradesh 

14 Jammu and 

Kuhmir 

189 274.8423 

3 

86 

3.115 

1.574.34 

358.15 

0.00 

852.94 

273.35 

5.41 

458.12 

0.00 

0.00 

828.51 

5.41 

288.15 210.15 478.30 78.14 

0.00 0.00 0.00 0.00 

286.77 1.577.12 1,131.44 18.00 1.148.44 72.85 

1062 15.873.H 8.403.87 51.248.53 23.785.10 11.411.00 17.233.2827.054.23 44.217.52 54.38 

814 8,371.21 2.581.51 1,538.75 21.41 4.144.17 2.251.13 1.011." 3.343.51 10.87 

1032 14.203.21 18.147.33 523.34 3.871.23 20.841.10 5.738.88 137.00 5.878." 21.47 

8 1.500.08 ,,'24 .... 0.00 0.00 1.124 .... 281.00 0.00 211.00 25.80 
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2 3 5 8 7 8 9 10 11 12 

15 Jharkhand 203 14,395.18 11,478.94 4,729.53 4,178.89 20,383.38 38.00 0.00 38.00 0.18 

18 Kamataka 618 42,158.08 8,478.97 30,001.50 5,575.22 42,053.69 9,210.9227,150.99 38,381.91 88.47 

17 Kerala 208 40,889.80 42,981.42 15,220.84 29.98 58,212.02 49,448.53 782.28 50,210.81 86.28 

18 Madhya 815 388,805.82 119,804.95 213,502.73 89,982.89 423,290.57129,559.84 38,134.11187,893.95 39.82 
Pradesh 

19 Maharuhtr. 1397 85,700.87 28,909.09 34,401.89 19,120.70 82,431.88 43,919.3827,853.00 71,572.38 88.83 

20 Manlpur 20 1.051.07 247.77 741.27 0.00 989.03 181.18 0.00 181.18 18.32 

21 Meghalaya 81 398.034 112.03 344.90 0.00 456.93 258.45 4.80 283.25 57.81 

22 Mlzoram 24 25,214.81 19,283.17 10.439.25 227.57 29,930.00 38.15 5,520.85 5,558.81 18.57 

23 Ori .. a 407 42,430.72 8,993.80 38,148.13 8,934.19 58,075.91 9,777.9420,849.33 30,427.28 54.28 

24 Pondlcheny 0.88 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

25 Punjab 2141 78,570.53 7,166.113 1,797.68 28,315.94 37,280.52 3,478.51 929.23 4,407.74 11.82 

28 Rajasthan 492 19,339.80 2,584.15 14,433.59 10,323.39 27,341.13 3,088.01 7,252.77 10,318.78 37.74 

27 Slkkim 220 1,844.24 2,287.22 150.87 95.91 2,513.80 2,012.97 17.78 2,030.75 80.78 

28 Tamil Nadu 383 4,847.28 595.59 1,851.53 1,0811.95 3,317.07 1,210.03 717.90 1,927.93 58.12 

29 Trlpura 197 7,922.45 3,811.99 734.42 2,049.39 8,395.79 2,581.54 58.21 2,649.75 41.43 

30 Uttar Pradesh 303 40,835.42 54,060.54 6,405.94 2,087.42 62,533.90 2,457.57 4,887.50 7,145.07 11.43 

31 Uttaranchal 2493 51,930.48 52,338.07 13,331.84 1.390.71 87,080.61 8,333.53 6,558.00 14,891.53 22.21 

32 Wesl Bengal 78 3,e88.84 1,848.90 3,854.89 4.88 5,708.45 1.237.35 2,828.27 3,885.82 87.72 

Tolal 145821,119,065.03 447,218.77 534,727.81 227,139.071,209,083.85 525,888.52 43.49 

Allocation tor We"-re Inatltutlon. Under PDS 

3750. SHRIMATI RUPATAI D. PATIL: 
SHRI CHANDRA MANI TRIPATHI: 
SHRlMATI KARUNA SHUKLA: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether welfare institutions In the States are 
being allocated foodgrains under the public distribution 
system; 

(b) if so, the details thereof; 

(c) whether some States have requested the 
Union Government to increase the quantum of foodgrains 
allocated for welfare Institutions; 

(d) If so, the detalls thereof and reaction of the 
Government thereto, State-wise; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) No, Sir. The Welfare Institutions in the States/Union 
Territories are being allocated foodgrains in addition to 
allocation made under Targetted Public Distribution System. 
A statement showing the allocation/offtake of foodgrains 
under this scheme for 2006-07 is enclosed. 

(c) to <e) State Governments of Andhra Pradesh, 
Chhattisgarh, Delhi, Madhya Pradesh, Manlpur, Orissa, 
Rajasthan, Trlpura and Union Territory Dadar & Nagar 
Havell have Pequested to increase the quantum of 
foodgrains allocated to them for their welfare Institutions. 
Since the offtake of the thole States & Union Territories is 
lesl than the allocated foodgralnl under the Icheme in 
the preceding years, their requests for incre... in the 
quantum of foodgrainl have not been agreed to. 
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SfII"ment 

Allocation and Offtake for the Year 2006-07 made under Welfare Institutions and Hostels Scheme 

(fig. In 000' tonn •• ) 

Allocation Offtake 

S.No. StateJUT Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

Andhra Pradesh 202.93 0.00 202.93 201.75 0.56 202.31 

2 Arunachal Pradesh 0.24 0,08 0.32 0.00 0.00 0.00 

3 Assam 0.06 0.02 0.08 0.01 0.00 0.01 

4 Bihar 0.00 0.00 0.00 0.00 0.00 0.00 

5 Chhattisgam 1.44 0.60 2.04 0.09 0.00 0.00 

6 Delhi 0.20 0.32 0.52 0.01 0.03 0.04 

7 Goa 0.36 0.12 0.48 0.00 0.00 0.0 

8 Gujara' 3.36 7.80 11.16 0.02 6.07 6.09 

9 Haryana 0.07 0.13 0.20 0.00 0.02 0.02 

10 Himachal Pradesh 0.60 0.59 1.19 0.43 0.07 0.50 

11 Jammu and Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 

12 Jharkhand 0.10 0.04 0.14 0.26 0.03 0.29 

13 Karnataka 44.17 21.01 65.18 13.27 4.37 17.64 

14 Kerala 1.80 0.73 2.53 0.54 0.19 0.73 

15 Madhya Pradesh 2.28 5.28 7.56 0.78 2.64 3.42 

16 Maharashtra 7.56 17.64 25.20 5.71 9.68 15.39 

17 Manipur 0.36 0.12 0.48 0.31 0.10 0.41 

18 Meghalaya 1.44 0.00 1.44 1.34 0.00 1.34 

19 Mizoram 0.98 0.00 0.96 0.61 0.00 0.61 

20 Nagaland 1.20 0.49 1.69 1.40 0.64 2.04 ., 

21 Orissa 13.44 0.00 13.44 10.52 0.03 10.55 

22 Punjab 0.01 0.02 0.03 0.00 0.00 0.00 ,. 

23 Raja.than 0.12 0.36 0.48 0.04 0.25 0.29 

24 SIkkIm 0.12 0.00 0.12 0.00 0.00 0.00 

25 Tamil Nadu 38.64 0.00 38.64 37.55 0.47 38.02 
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26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

2 3 

Tripura 0.68 

Uttar Pradesh 0.48 

Ultarakhand 0.02 

West Bengal 2.28 

Andaman and Nicobar Islands 0.05 

Chandigarh 0.00 

Dadar and Nagar Haveli 0.06 

Daman and Diu 0.00 

Lakshadweep 0.00 

Pondicherry 0.24 

Total 326.27 

(Eng/ish] 

Monitoring of Antyodaya Anna Yojana 

3751. SHRI NAVEEN JINDAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 

(a) whether the Government has evolved a new 
procedure to monitor Antyodaya Anna Yojana (MY): 

(b) if so, the details thereof; 

(c) whether National Monitors have been deputed 
to monitor the implementation of this Yojana in various 
States; 

(d) if so. whether they have reported diversion of 
foodgrains from the said scheme; and 

(e) if so. the action taken by the Government on 
the basis of these Reports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) No, 
Sir. 

(b) Question does not arise. 

(c) There are no National Monitors who have 
been deputed especially to Monitor the implementation of 
AAY. 

4 5 6 7 8 

0.00 0.68 0.41 0.00 0.41 

0.18 0.66 0.03 0.09 0.12 

0.08 0.10 0.00 0.00 0.00 

0.96 3.24 0.09 0.00 0.09 

0.02 0.07 0.01 0.00 0.01 

0.00 0.00 0.00 0.00 0.00 

0.01 0.07 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 0.00 

0.12 0.36 0.08 0.00 0.08 

56.72 382.99 276.26 25.24 301.50 

(d) and (e) However, in order to strengthen Public 
Distribution System (PDS) in the country after evaluation 
studies by Programme Evaluation Organisation of Planning 
Commission (PEO) and ORG-MARG (which covered MY 
Yojana also as part of TPDS), five ,.eglonal conference. of 
State Food Secretaries were held. They were followed by 
a national conference of State Food Ministers and 
Secretaries held on 29.3.2006. Based on feed back of 
these conferences, a nine point action plan given below 
was prepared for implementation by all StateJUT 
Governments: 

1. States should undertake a campaign f_Revlew of 
BPUMY lists, to eliminate ghost ration cards within 
3 months. 

2. Strict action should be taken against the guilty to 
ensure leakage free distribution of foodgrains. In this 
respect information asked for under clause 9 of PDS 
Control Order, may also be sent. 

3. For sake of transparency Involvement of elected PRI 
members in distribution of foodgrains, licences be 
given to SHGs, gram panchayats, cooperative., etc. 

4. BPUMY lists should be displayed on all FPS •. 

5. District-wise and FPS-wlse allocation of foodgralns 
should be put up on websltes and other prominent 
places, for public scrutiny. \ 

6. Wherever possible, door step delivery of foodgralna 
should be ensured by States, Instead of letting private 
transporterslwholesalers to transport goods. 



101 . Written Anawens VAiSAKHA 10, 1128 (SAKA) 102 

7. Timely availability of foodgralns at FPS level and 
fixed dates of distribution to ration card holders should 
be ensured. 

8. Training of members of FPS level Vigilance 
Committees should be ensured. 

9. Computerisation of TPDS operations be undertaken. 

The action taken by the StatefUT Govemments on 
this issue is reviewed by the Department of Food and 
Public Distribution during meetings of State Food 
Secretaries from time to time. 

KIIla .. and Bandurlnalla Scheme, 
0' Karnataka 

3752. SHRI IQBAL AHMED SARADGI: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the project proposals, Kalas. and 
Bandurinalla Schemes submitted by the Karnataka 
Government have been pending with the Union Govem-
ment for a long time; 

(b) if 80, the reasons for delay In clearing these 
projects; and 

(c) the time by which the final decision is likely to 
be taken in this regard alongwith their present status? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) The Government of Karnataka in April, 
2002 requested for clearance of proposal from Inter-State 
angle for diversion of 7.56 TMC of water from MahadayV 
Madei basin to Malaprabha basin through implementation 
of Kalaa and Bandurinalla schemes to meet the drinking 
water needs of HublilDharwad cities. The Ministry of Water 
Resources gave an in principle clearance to the proposal 
to meet the drinking water needs of HublilDharwad from 
water availability angle on 30th April, 2002. The 
Government of Goa in July, 2002 took strong exception to 
the grant of this clearance by the Ministry and requested 
for setting up of an Inter-State Water Disputes Tribunal 
under the Inter-State Water Disputes Act, 1956 for 
resolution of the dispute. In view of this, the ' in-principle' 
clearance granted by the Ministry wu kept 'in abeyance' 
in September, 2002 with a view to resolve the matter by an 
agreement between the two states, failing which by an 
award of the Tribunal. The Ministry of Water Resources 
hu come to a conclusion that this dispute cannot be 
s.ttled by negotiation. 

{Tra"*lJon} 

propo .... of o.Iry DeveIopIHnt 

3753. DR. DHIRENDRA AGARWAL: Win the Minister 
of AGRICULTURE be pleaHd to ltate: 

(a) the detall8 of proposals receiYecl from the State 
Governments particularty Jharkhand for Dairy Development 
during the lalt two year.; and 

(b) the action taken by the Govemment on th ... 
proPOlall and the number of proposals rejected alongwith 
the reasonl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) During 
the lalt two years, one proposal under the Centrally 
Sponsored Scheme -Intensive Dairy Development 
Programme- was received from the State Government of 
Jharkhand for the diltricts of Ranchl, Eut Slngbhum & 
Saralkefa-Kharlawan. However, conllderlng the viability 
of the project, the proposal for the diltrict of Ranchl wu 
approved with the total outlay 0' RI.294.29 lakhl and an 
amount of RI.166.89 lakh hu been releaHd till 31.03.2007 
for Implementation of the project. 

Auf_nee to Women Under Aural Backyard Pouftry 
Development Soh ..... 

3754. SHR. KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to ltate: 

(a) whether the Government hal provided 
uslltance to the women of poor rural famlllel for their 
income generation under the Rural Backyard Poultry 
Development Scheme; and 

(b) if 10, the detalls thereof and the number of the 
women benefited therefrom during the lalt three years, 
State-wi.e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) No Rural 
Backyard Poultry Development Scheme fa in operation. 

(English) 

Super 8peo1al1ty HoepIt8Ie 

3755. SHAt G.M. SIDDESWARA: WIt the MIni ... of 
LABOUR AND EMPLOYMENT be pIeaHd to sta .. : 
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(a) the number of super speciality hoapitals 
adminlltered/directly run by Employee. State Insurance 
Corporation (ESIC), State-wile; 

(b) whether the Govemment propoHI to open 
such more luper speciality hospitals; 

(c) If 10, the details thereof; 

(d) the number of State Governments run hospItail 
of ESIC, Stat.wlle; 

(e) whether the servicel by ESIC are not being 
provided properly due to dual control of both the State 
and Union Govemments; and 

(I) If 10, the detalll thereof and the remedialltepa 
proposed 10 be taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES): 
(a) Nil. 

(b) and (c) ESI Corporallon in itl 133rd meeting 
decided to HI up four super speciality hosp!tals In four 
zones. Accordingly, Hospital Servicel Conliiultancy 
Corporallon (HSCC), Govemment of 1i1dla was assigned 
to prepare the detailed project report on .etting up of 
luper specialily hOlpltai at Hyderabad (South Zone). The 
Report of the HSCC wal considered by the ESI 
Corporation in III meeting held on 23.12.2006 and as 
recommended In the report it w .. decided to have a fresh 
look on the Httlng up of luper speclalitl hOlpltalllpecially 
with reference to III fe .. lbility and financial viability. 

(d) The number of State Govemmenl run hospital. 
of ESI Corporation II fumlthed in the statement enclosed. 

(e) and (f) Medical care il provided to the insured 
persons and their family members through State 
Govemment run hospltall and hospitall run directly by 
ESI Corporation. The ESIC share of expenditure on the 
provision of Medical Care provided through the Sta .. 
Govemmentall to extent of 87.5'% of the ceiling prncrIbed 
by the Corporation from time to time. The reat of the 
expenditure II to be borne by the State Government. For 
lmooth Implementation of the Scheme, ESI Corporation 
hu taken the foRowing steps:-

(I) The S .... Governments have been advised to take 
me.lurel to Improve delivery of medical care 
lervlcel. 

(II) ESI Corporation hu taken over one hospital In a 
S .. te 10 be run .. MadII Hospllal. Ita on .-., there 
In 21 model ~ In the country. The IOtaI 

expenditure on Model Hospitals II bome by the ESI 
Corporation. 

(iii) ESI Corporation has taken in principle decilion to 
take over ESI Scheme In thOle sta ... where State 
Government makes a lpeclflc requelt, lubject to 
fulfilling the criteria of modalities, feasibility and 
economic viability. 

(iv) Scheme of Revolving Corpus Fund has been ltarted 
where the funds are kept with the Regional Director 
on the request of the State Govt. and the payment Is 
made directly by State Medical Commissioner and 
Regional Director Office in respect of super speciality 
treatment, drugs and dressings. .,.,."..,., 

List of State-run ESI HospItall 

SI.No. State 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

.. Chandlgarh Admn. 

5. Chhattlsgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashlra 

15. Meghalaya 

16. OrIlla 

17. Pondlcherry 

18. Punjab 

Hospital 

2005-06 

3 

10 

2 

1 

11 

05 

01 

08 

12 

06 

13 

05 
01 

06 
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2 3 

19. Rajasthan 04 

20. Tamil Nadu 08 

21. Uttar Pradesh 15 

22. Uttaranchal 

23. West Bengal 13 

24. Jammu and Kashmir 

25. Jharkhand 02 

Total 123 

Dhanarl and Champamatl Multl-Purpoae Project 

3756. SHRI M.K.SUBBA: Will the Minister of WATER 
RESOURCES be pleased to state: 

SI.No. Name of the 
project 

Year of start 

1. Dhansri 1975-76 

2. Champamati 1980 

(c) As informed by the State Govemment. Dhansri 
Irrigation Project in the first phase and Champamati 
Irrigation Project are scheduled to be completed by 2009. 

(d) The Union Government has released an 
amount of Rs.31.69 crore for Dhansri Irrigation Project 
and Rs.13.73 crore for Champamati Irrigation Project as 
Central Loan Assistance (CLA) under Accelerated Irrigation 
Benefits Programme (AIBP) upto March, 2007. 

Command Area Development and 
Water Management Programme 

3757. SHRI RANEN BARMAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the restructured Command Area 
Development (CAD) and Water Management programmes 
have not achieved the desired results; 

(b) if so, the factors attributed thereto; 

(c) the states where the wor1< has been completed 
so far under the said programmes; and 

(d) the steps taken by the Union Government to 

(a) the status of Dhansri and Champ.mati 
Irrigation multi-purpose project of Assam as on date; 

(b) the date on which the project was taken up for 
construction alongwith the orIginal estimated cost 
escalation incurred thereon so far; 

(c) the time by which it is likely to be completed; 
and 

(d) the funds provided by the Union Government 
therefor so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) As informed by the State Government, the 
overall physical progress of Dhansri Irrigation Project is 
76% and that of Champamati Irrigation Project is 60%. 

(b) The details are given below: 

Original approved cost I 
(Year of approval) by 
Planning Commission 

15.83 (1975) 

15.32 (1980) 

(Rs. in crore) 

Latest Estimated 
Cost (at 2004 price 

level) 

401.24 

147.24 

help In achieving the targets fixed under the. said 
programmes? 

THE MINISTER OF STATE IN THE MINISTRY Of 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. The progress under restructured 
Command Area Development and Water Management 
Programme has been satisfactory except for the new 
components of correction of system deficiencies up to 
distributaries of 150 cusec capacity and the renovation of 
minor Irrigation tanks. 

(b) For implementation of new components of 
correction of system deficiencies up to distributarl.s of 
1 50 cusec capacity and the renovation of minor Irrigation 
tanks, formation of legalized Water Users' Associations Is 
a pre-requisite, which is taking time as several Stat .. 
have not yet enacted a new Participatory Irrigation 
Management Act or make amendments in the existing • 
Irrigation Act to facilitate formation of Water Use's' 
Associations. 

(c) Projects under the restructured Command Area 
Development & Water Management Programme are 
continuing in all the states except in Goa where all CAD 
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projects were completed prior to restructuring of the 

programme. 

(d) The Programme implementation is being 

monitored and reviewed periodically to ensure achieve-

ment of the targets. 

(Translation) 

SoIl Eroalon In Revlne. 

3758. SHRI ASHOK ARGAL: Will the Minister of 

WATER RESOURCES be pleased to state: 

(a) whether the Union Government has received 

any suggestions to check the soil erosion In ravines; 

(b) If so, the details thereof; 

(c) the estimated area of agricultural land 

converted into ravines due to &oil erosion by rivers every 

year; 

(d) whether the villages situated on the banks of 

the Chambal river are also coming under the grip of soil 

erosion; and 

(e) If so, the details thereof and the steps being 

taken to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTHY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) As estimated by the National Remote Sensing 
Agency (NRSA) in 2003, about 16,469 ha of more land is 

engulfed by existing ravines every year. 

(d) and (e) The villages situated within about 2 km 

range of Chambal river or Its tributaries are under the grip 

of gully erosion. The Research Centre of Central Soil and 

Water Conservation Research and Training Institute 

(CSWCR&TI) located at Kota (RaJasthan), has developed 

technology packages for reclamation of Chambal ravines. 

With the application of this technology, about 3 lakh ha of 

Chambal ravine in M.P. and about 1.4 lakh ha in Rajathan 

have been restored under various watershedlwastelands 
development programmes. 

[English) 

Prlc .. of Medicine. 

3759. SHRI SUBRATA BOSE: Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the increase in percentage recorded in the 

prices of medicines during the last three years; 

(b) whether permission has been sought from the 

Union Government for increasing the price of any of the 

medicines; 

(c) if so, the names of such medicines alongwlth 

the details of the permission granted for the price rise; and 

(d) the details of medicines whose prices have 

either come down or have been reduced during the said 

period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE): (a) to (d) The 74 bulk drugs 

specified in the First Schedule of the Drugs (Prices Control) 

Order,  1995 (DPCO, 95) and the formulations based 
thereon are under price control and their prices are fixed! 

revised by the National Pharmaceutical Pricing Authority 

(NPPA) in accordance with the provisions of the DPCO, 

95. These drugs have been kept under price control on 

the basis of criteria mentioned in 'Modifications in Drug 

Policy, 1986', announced in September, 1994. The price 

fixation/revision of the Scheduled Drugs and formulations 

is a continuous process under DPCO, 95. 

Prices of non-Scheduled formulations are fixed by 

the manufacturers themselves keeping in view the various 

factors like cost of production, marketing/selling expenses, 

R&D expenses, trade commission, market competition, 

product innovation, product quality etc. The Government 

takes corrective measures where the public interest is 
found to be adversely affected. 

Prices of medicines in India have increased at a 

Iflsser rate than prices of general commodities as would 

be clear from the above table. 

0/0 Change in WPI Over preceding year 

(Source: Ministry of Commerce & Industry) 

Year 2000-01 2001-02 2002-03 2003-04 2004-05 2005-06 

Drugs & Medicines 5.85 3.48 0.71 2.55 2.37 4.10· 

All Commodltie8 7.16 3.60 3.41 5.46 6.48 4.41· 

·ProvIsional 

Hole • WPI lor the year ~  tIM not yet been IInIIIIzed. 
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As part of its price monitoring .ctivlty. NPPA regularly 

examines the movement in prices of non-scheduled 

formulations on the basis of internal l li .~ formulated 
for thla purpoa.. Thes. guid.linea are reviewed by the 

NPPA from time to time baaed on .xperlence. Thea. 

guiclelin.. are uniformly followed for the whole Pharma 

Indu.try. 

The year wi .. details a. well .. Increue In price. of 
scheduled medicines since 2004-05 are .. under: 

2004-05 2005-06 2006-07 

Nos 

Price Incr.ased 42 

Price D.cr .... d 133 

Price fixed for the first time 144 

No changi In price. 13 

Total 332 

IIecIIoaI 8c:heme for lleedl WorUr8 

3760. SHRI A.V. BELLARMIN: WIll the Mlnl.ter of 

LABOUR AND EMPLOYMENT be pIe.sed to .tate: 

(.) whether the Govemment I. contempl.tlng to 

Introduce a comprehen.lve Medical Schem. for the BHdI 
Workers; and 

(b) If so. the det.lI. thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES): 
(a) .nd (b) Th. Government haa already formulated a 

comprehensive medical .cheme for beedi workers and their 

dependents. to provide health care through hotpltal. and 
dl.penaarl .. run by the Labour Welfare Organization all 

over the country. Ther. I •• 110 provl.1on of relmburse-ment 
in ca.e of major .lIment. like h.art di...... Kidn.y 

tran.plant •• urgery. cancer, .tc ... under: 

(i) Reimbursement unto R •. 1.30 lakh for h .. rt dI.ea ... 

(II) R •. 2 lakh for kidney tranapl.nt. 

(ill) Ra. 30,000/-for minor surgerl ... 

(Iv) Full reimbursement In cue of cancer treatment. 

Pen Ganga ProJect 

3761. SHRI HARIBHAU RATHOD: WIll the Minllter 

of WATER RESOURCES be pieaaed to .tate: 

(a) whether the Government h .. given permi •• lon 
to the Penganga Project In Y.vatmal Di.trict. Mahara.htra; 

(b) If 10, whether necessary clearance has been 

%age No. %age Nos %age 

12.85 89 8.72 131 12.14 

40.06 398 39.10 340 33.33 

43.37 480 47.15 522 51.18 

3.92 41 4.03 27 2.85 

100 1018 100 1020 100 

obtained from the Mini.try of Environment and Fore.t. 

and other concerned departments; 

(c) If 10. the detail. thereof; and 

(d) If 10. the ,. .. on. therefor and the time by 
which the said cI .. rtlnce I. 11k.1y to be obtained? 

THE MINISTER OE: STATE IN THE MINISTRY "OF 

WATER FiESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (.) The pr.llfT1lnary project r.port of Low.r 

Pengang. ;>roject for aocordlng In principle clearance of 

C.ntral Water ComfTl' •• 1on (CWC) was submitted by the 
Government of Mahara.htra to CWC on 14.11.2001. The 
State Govemment I. y.t to comply with the observation. of 
the CWC. After obtaining In prIncIJH clearanoe from cwe. 
the Govemment of Maharuhtra I. required to .ubmIt 
detailed project report for appraiUJ. 

(b) and (c) The project requn •• nvlronmental and 
fornt clearance from Union Mlni.try of environment & 
For .. t and cI .. rance from the Mlnl.try of Tribal Affairs for 
Re.ettlement & Rehabilitation Plan which are to be 
obtained by the St.te Govemment. 

(d) The time taken for the clearance from Central 
AppraIsing AgencIes depends on the promptnna with 
whloh Slate Government oompliel to the obMrvationt of 
the central appraI.1ng agenda •• 

IhorIItge of Funda for AgrtcuIt&nI R •••• rch 

3782. SHRI TUKARAM GANOAOHAR GADAKH: WI_ 

the Mlniater of AGRICUlTURE be plHled to ..... : 

(a) whether varIout IIgricultural reeearch projectI 

are suffering due to shortage 0' funds; 
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(b) If 80, the details thereof, project-wise: and 

(c) the steps being taken by the Government to 
overcome the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The fund 
allocations to DARE/I CAR for agricultural research are 
being increuefj progressively every year. 

Year 

2005-06 

2006-07 

2007-08 

(b) and (e) Doel not ari ... 

BE (Rs. in crore) 

1150.00 

1350.00 

1620.00 

Clo.ure of Super aazar 

3763. SHRI S.K. KHARVENTHAN: 
SHRI BASU DEB ACHARIA: 

WHI the Minlater of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be ple .. ed to state: 

(a) the number of persons displaced due to 
cIolure of Super Bazar; 

(b) the ltage at which the proposal of its revival 
standi .. on date; 

(c) the time likely to be taken in its implementation 
alongwtth the modalities finalized therefor; and 

(d) the manner In which the claims of displaced 
employeel have beenlpropo88d to be settled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) The Liquidator, 
Super Bazar, Delhi has Informed that after the order for 
winding up of Super Bazar was Issued by the Central 
Reglltrar of Cooperative Societies (CRCS), 897 employees 
opted for Voluntary Separation Scheme and 12 employ .. s 
were dllmllHCl. 

(b) and (c) During the hearing held on 04.04.2007, 
the Supreme Court approved the prQpOsal submitted by 
Additional SolIcitor General and Senior Counsel for Indian 
Potuh Limited (IPL) and Indian Labour Cooperative Society 
(ILCS) for revival of Super Bazar and permitted them to 
give effect to the proposal In accordance with law. The 

Department of Agriculture and Cooperation has sent a 
letter dated 24.04.2007 to Managing Director, Indian 
Potash Limited and Chairman, Indian Labour Cooperative 
Society to send a copy of the modalities duly signed by 
them for submission to the Supreme Court and a copy of 
the scheme/proposal indicating, inter-alia, investment to 
be infused as per Orders of the Supreme Court for revival 
of Super Bazar to enable CRCS to take further action as 
per provisions 01 the Multi-State Cooperative Societies 
Act, 2002 and orders 01 the Supreme Court. The next date 
of hearing lixed by the Supreme Court is 10.05.2007. 

(d) The Liquidator, Super Bazar has informed that 
the terminal benefits of all the employees who opted for 
Voluntary Separation Scheme have been paid. There is 
no provision in the Multi-State Cooperative Societies Act, 

. 2002 to rehabilitate such employees. 

Setting up of Special Horticulture Zone. 

3764. SHRI K.C. PALLANI SHAMY: Will the Minister 
01 AGRICULTURE be pleased to state: 

(a) whether the Union Government has any 
proposal to set up special horticulture zone in various 
parts 01 the country; 

(b) if so, the locations identified for the same and 
features thereof, State-wise; and 

(c) the time by which the said zones are likely to 
be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The Union 
Govftrnment does not have any proposal to set up special 
horticulture zone in the country. 

(b) Does not arise. 

(c) Does not arise. 

SettIng up of Cold Storage. 

3765. SHRI M. SHIVANNA: Will the Minister 01 
AGRICULTURE be pleased to state: 

(a) the assistance provided for setting up of cold 
storage. during the last three years, State-wise; 

(b) whether the Govemment of Karnataka hal 
lought assiltance from the Union Government to ,let up 
cold storages to reduce wastage of agricultural produce; 

(c) II so, the details thereof and the reaction of 
the Government thereto; and 



113 Written Ana"" VAISAKHA 10, 1929 (SAKA) to Questions 114 

(d) the aaaistance provided to each State for the 
purpole during 2007-08? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The 
uslstance provided for letting up of cold storagea during 
the last three y.ars through National Horticulture Board Is 
given In the enclosed Itatement. 

(b) and (c) Government of Karnataka has not lought 
any alslltance from the Union Government to let up cold 
atoragel to reduce waatage of agricultural produce. 
However, a .um of RI.363.89 lakh have been provided to 
entrepreneurs in the State of Kamataka for construction of 
9 cotd .torages with a capacity of 54,696 metric tonnes 
during the year 2006-07. 

(d) AI the financial year 2007-08 hal just begun, 
assistance II yet to be provided to the States. 

Statement 

Details of Au/stance provided for setting up of Cold 
Stotal1e. durlng Ia.t th,.. yea" - Sta,. wise 

S.No: Name of the State 

2 

1. Anethra Pradesh 

2. Assam 

3. Arunachal Pradesh 

4. Bihar 

From 2004-2005 to 2006-07 

No. of 
Project 

3 

Capacity Assistance 
(MT) (Rs. In lakh) 

4 5 

42 247311 1443.85 

10 46400 513.30 

o 0 0.00 

48 181942 1310.24 

5. Chhattlagarh 9 40313 335.22 

6. D.lhl 1000 5.00 

7. Goa 0 0 0.00 

8. Gujarat 20 77838 569.99 

9. Harvana 8 16479 112.69 

10. Himachal Prade.h 0 0 0.00 

11. Jharkhand 9 38664 258.38 

12. Jammu and Kashmir 114 1.14 

13 Kamataka 27 141571 1158.22 

2 

14 Kerala 

15. Madhya Pradeah 

16. Maharashtra 

17. Nagaland 

18 Orissa 

19. Punjab 

20. Rajasthan 

21. Tamil Nadu 

22. Trlpura 

23. Uttar Pradesh 

24. Uttaranchal 

25. Welt Bengal 

Total 

3 4 5 

3 9850 98.50 

18 60849 446.86 

9386709 637.38 

o 0 0.00 

4 21500 193.53 

43 121141 1019.57 

15 43226 324.99 

22 59343 776.58 

o 0 0.00 

305 1541445 9878.59 

o 0 0.00 

24 103074 781.35 

702 2838567 19865.38 

Indo-US Co-opemlon In 
Environment Sector 

3766. SHRI PARSURAM MAJHI: Will the Mini.ter of 
ENVIRONMENT AND ;-ORESTS be pleased to state: 

(a) wheth.r the Government has a proposal to 
e.tabll.h cooperation with the USA In the environment 
sector; and 

(b) If '0, the areas in the environment .ector 
identified therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) Government of India ha. entered into 
a Memorandum of Under.tandlng with the United State. 
Environment Protection Agency In the year 2002 under 
which bilateral cooperation I. going on In various 
environmental .ectors .uch as Air and Water Quality 
Manag.ment. Management of Toxic ChemlcaJ. and 
Hazardou. Waste., Pollution Prevention and Control. 
Environmental Governance, Environmental Monitoring and 
A ..... ment etc. Recently, on 2nd April, 2007 the 
Memorandum of Understanding ha. been extended further 
by Mlni.try of Environment and Foresta, Government of 
India and the USEPA by mutual consent for a further 
period of five year •. 
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Handing Over of Quart.,. to HFCL Employeea 

3767. SHRI SUNIL KHAN: Will the Mini,ter of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the quarters of Hlndustan Fertilizer 
Corpor.tlon of India Limited (HFCL), Durgapur unit were 
not handed over to the employees; 

(b) if '0, the reasons therefor; and 

(c) the corrective steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) No, Sir. 

(b) Keeping In view the possibility of revival of 
Durgapur unit, the quarters have not been handed over to 
the employees. 

(c) The regular employee, have been allotted 
quart.rl al per the policy of Hindultan Fertilizer 
Corporation Ltd. 230 .x-.mploY .. 1 of the Company have 
allO been allotted residential quarters at Durgapur under 
the L ... 1ng Scheme. In view of the decilion not to hand 
over the quarters to employ... on outright sale balll 
through the Alanlol Durgapur Dev.lopment AuthOrity, the 
queltlon of taking corrective Itepi doel not arise. 

[Translation) 

Cantril' In""."" F."..et Schem. 

3788. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of ENVIRONMENT AND FORESTS be plealed to 
ltate: 

(a) wheth.r any propolal und.r the Central 
Integrated Forelt Scheme (CIFS) for the year 2006-07 II 
pending with the Union Government; 

(b) If 10, the action taken In thll regard 10 far; 
and 

Commodity Year 

2005- 08 (April -November) 

(c) the time by which the said proposal 1ft likely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) There is no Scheme with the name 
Central Integrated Forest Scheme (CIFS). However, under 
Integrated Forest Protection Scheme, thirty Annual Work 
Programme proposals were received from States/Union 
Territories during 2006-07. These Annual Work Progra-
mmes were examined. Out of these, two proposals did not 
conform to the guidelines and cost norms of the Scheme 
and the concerned States/Union Territories were informed. 
Annual Work F:'rogrammes for eighteen States were 
sanctioned and first installments were released. In the 
remaining ten cases, Annual Work Programme propoNls 
were examined. However, due to non-submission of 
Utilisation Certificates and Progress Reports in respect of 
funds released in previous year/s, fresh funds could not 
be relealed to ten States. 

Import ot Milk .nd Diary Products 

3769. SHRI TUFANI SAROJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether import of milk and dairy products have 
Incr •••• d unpr.cedently due to decrease In milk 
production in the country; and 

(b) if so, the percentage of increase recorded 
during the period from April 1, 2006 to December 2006? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) No, Sir. 
Import of milk and milk products gradually decreas.d 
during 2003-04 to 2005-06 whereas milk production during 
the period from 2003-2004 to 2006·2007 increased from 
88.1 million tonnes to 100 millicn tonnes in 2006-07 
(provisional). However import of milk products have 
Increased during the period from April 2006 to Nov.mber 
2006 as compared to corresponding period in year 2005 
as shown below: 

Quantity (in 000' Kg) %8ge growth 

3232.83 Milk & other dairy products 
under ITC (HS code 0401, 
0402,0403,0404,0405,0406) 2006-07 (April to Nov.mber, 08) 9929.99 207.16 

(Eng//ahl 

3770. SHRI P.C. THOMAS; Will the Minister of 
AGRICULTURE be pleaMd to .tat.: 

(a) wh.ther Nutmeg Is being produced in the 
country; 

(b) if 80, the d.tails ther.of alongwlth the 
production recorded during the last three y.ara, Stat.-
wile; 
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(e) whether the farmers are In difficulty due to 

low price ~ Nutmeg; and 

Cd) if 10, the Itepi taken/proposed to be taken by 
the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA): Ca) V .. , Sir. 

(b) As per data ayallable from SpIces Board, 
Cochln, the Stat.wI .. production of nutmeg In the country 
during the lalt three years are al follows: 

(Production In MT) 

818.. 2003-04  2004-05 2005-06 CP) 

!(era. 2427 2700 2748 

Karn.taka 120 151 151 

Andaman and 3  5  5 
Nicobar Islands 

Total 2550 2858 210 

( .~ 

(e) In Cochln market In Kerala, the .y .... price 

0' nutmeg with shelln the lut three yHI'I hu lhown • 
declining trend though the prices of nutmeg without shell 

hallncrMMd In 2008-07. 

Bale data In thll IWg8rd II lhown In the TeJe below: 

(Prioelln AeIKg) 

Vear 

2004-05 

2005-06 

2006-07 

Nutmeg with IheII Nutmeg without IheIt 

106.82 

102.34 

88.28 

187.78 

171.51 

181.88 

(d) To protect the growwa of perIaMbIe agri-

cultural and horticultural commoditiea InctudIng nutmeg 
from un-remunerative prieM, there II • IGheme called 
Market Intervention Scheme (MIS) whtch II Implemented 
on the request 0' the State Government. No propoaal hal 
been NCeIved from any Slat. Government In thIa ,.,.cl 

8pIoea Board hal been ~ti  • number of 
export promotion programmes to Increue the export of 
apioea including nutmeg. 

Stcnge F--' for Non-Hortlculbnl Produoe 

3n1. SHRI VARKALA RADHAKRISHNAN: WIll the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBliC 

DISTRIBUTION be pleased to ltate: 

(a) the figurel with respect to ltorage CIIPIdIY 
required for proper storage of non-horticultural produoe In 

variOUI Statel, State-wi .. ; 

(b) the current Itorag. capacity for non-. .... 
cultural produce In varIoul States, State-wiH; 

(c) the additional capacity propoaed to be crMIId 
during the current year; and 

(d) the fundi aUocated therefor? 

THE MINISTER OF STATE IN THE MINISTRY OIF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MlNlSTRV OF CONSUMER AFFAIRS, FOOD AND P\&JC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) The 
detalll of State-wIH ,.qulrernent of Itcnge capdJ, for 
ltonIge of toodgraJna by FCI for Public DIIIrIbutIon S,..., 
aN given In the encIoHd ltatement-I. 

(b) The detalll of Stat ..... current ... 
CIJJIICIty available with FCI u on 28.2.2007 are gIvwIln 
the encIOMd ltatement-II. 

(e) During 2007-08, an addItioMIlIOrage ......, 

of 25,000 Mr, I, propoHd to be crHIed. 

(d) For the year 2007-01, • budget prowI.'an .. 
Ra..18.40 ann hal been ... for the Plan ........ 
oonatrucllon of godowna by FCI. 
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2 2 

Meghalaya 0.24 Andhra Pradesh 12.36 

Mizoram 0.16 Andaman and Nicobar ,.,and. 0.04 

Tripur. 0.42 Ker.l. 1.74 

Manlpur 0.16 Karnataka 4.34 

Nagaland 0.28 Tamil Nadu 6.32 

Deihl 0.96 Pondlcherry 0.02 

" 
Harvana 0.62 GuJarat 1.68 

Himachal Prade.h 0.64 Mahara.htra 4.86 

Jammu and Ka.hmlr 1.20 Goa 0.08 

Punjab 0.40 Madhya Prade.h 3.80 

Chandlgarh 0.00 Chhattt.garh 1.46 

RaJa.than 2.40 Daman at;Id Diu 0.00 
~~t·(  

Uttar Prade.h 7.72 Dldra anci Nagar Havell 0.00 

Uuaranchal 0.54 Total 131.02 

Bfa,."..",." 

The .torage c.2,oacity (owned • hlred)lcovered • CAP). IIOCIq held with Fel al on 28.02.2007 

(fig. In lakh tonne.) 

SI.No. Name of the Statel Covered Stg. capacity CAP (Open) Stg. Total  Total %age 
Union Territory lt~ Covered Stocka utilization 

Owned Hired Total Owned Hired Total & CAP 

2 3  4 6  8 7 8 I 10 11 

Bihar 3.88 1.55 5.21 0.00 0.00  0.00 5.21 2.15 41 

2 Jharkhand 0.68 0.52 1.18 0.00 0;00 0.00 1.18 0.18 84 

3 Ori ••• 2.13 3.43 8.38 0.00 0.00  0.00 8.38 4.16 85 

.. We.t BengaVSlkkim 8.74 1.35 10.01 0.00 0.00 0.00 10.01 3.48 34 

Total of Eat Zone 15.18 8.85t" '. 22.14 0.00 0.00 0.00 22.14 10.77 47 

5 A •• am/Arunachal 2.17 0.58 2.73 0.00 0.00 0.00 2.73 0.15 35 
Prade.h 

6 Meghalaya 0.1. 0.15  0.21  0.00 0.00  0.00 0.21 0.11 88 

7 Mlzoram" ' 0.17 0.01 0.18  0.00 0.00  0.00 0.18 0.04 22 

8 TripuraO$.O 0.22 rie.taft 0.35 0.00  0.00 0.00 0.35 0.23 88 
•. & .• .-» 
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9 

10 

11 

12 

13 

14 

15 

18 

17 

18 

19 

20 

21 

22 

23 

24 

25 

2 

Dlmapur 

Total of N.E. Zone 

3 

0.40 

3.10 

4 

0.12 

0.97 

5 

0.52 

4.07 

Delhi 3.36 0.00 3.36 

Haryana 7.70 10.65  18.35 

Himachal Pradesh 0.14 0.13 0.27 

Jammu and Kashmir 0.96  0.16 1.12 

Punjab/Chandlgarh 22.24 36.85 59.09 

Rajasthan 7.08 0.29 7.35 

UttarPradelh 14.98 8.12 21.08 

Uttaranchal 0.66  0.89 1.35 

Total of North Zone 

Andhra Pradesh 

Kerala 

Karnataka 

Tamil Nadul 
Pondlcheny 

57.08 54.89 111.97 

12.73 20.08 32,79 

5.12 0.00 5.12 

3.73 0.81 4.54 

6.25 1.10 7.35 

Total of South Zone 27.83 21.97 49.80 

Gujarat 

MaharashtralGoa 

Madhya Pradesh 

Chhattlsgarh 

Total of We.t Zone 

5.00 

11.92 

3.37 

5.12 

25.41 

Grand Total (All India) 129.41 

Mlau .. of Fund 

0.56 5.56 

2.69 14.61 

1.70 5.07 

1.47 6.59 

6.42 31.83 

91.10 220.51 

3772. SHRI M. APPADURAI: Will the Mtnlster of 

LABOUR AND EMPLOYMENT be pleated to state: 

(a) the amount allotted by the Government to Non-
Gov.rnmental Organlsationl (NGOI) for abolition of child 

labour in the country during the lut th .... y.ars, State-
wi .. ; 

(b) wh.ther the Government hu recetvecl any 
complaints againlt the NGOt for miSUH of the funds; 

(c) If 10, the detalll th.reof; and 

(d) the action taken by the Government In this 
regard? 

6 

0.00 

0.00 

0.34 

3.17 

0.00 

0.00 

6.41 

1.58 

4.19 

0.09 

15.78 

1.97 

0.21 

1.37 

0.88 

4.23 

0.81 

1.42 

0.35 

0.76 

3.34 

23.35 

7 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.09 

0.10 

0.00 

0.02 

0.21 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

8.18 

~ 18 

8 

0.00 

0.00 

9 

0.52 

4.07 

0.34 3.70 

3.17 21.52 

0.00 0.27 

0.00 1.12 

8.50 65.59 

1.68 9.03 

4.19 25.27 

0.11 1.48 

15.99 127.98 

1.97 34.76 

0.21 5.33 

1.37 5.91 

0.68 8.03 

4.23 54.03 

0.81 8.37 

1.42 16.03 

0.35 5.42 

8.94 15.53 

11.52 43.35 

10 

0.17 

1.58 

1.14 

7.50 

0.18 

0.85 

39.35 

3.59 

5.53 

0.90 

59.04 

17.87 

2.16 

2.92 

4.61 

27.78 

3.97 

7.20 

4.91 

13.30 

29.38 

8.39 31.74 252.25 128.53 

11 

33 

39 

31 

35 

67 

76 

60 

40 

22 

82 

48 

51 

41 

49 

80 

51 

62 

45 

91 

88 

88 

51 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) Government Is Implementing the Sch.me of 

Grantl-in-ald to Voluntary Organisations In the dlltrlcta 
which are not covered by National Child Labour Project 
Scheme and INDUS projects. Under the leheme, financial 
.ssistance is being provided to the NGOs for running 
special schooll for the welfare of children withdrawn frgm 

work. State-wi •• detail. of amount ailotted to the NOOa 
dunng the last three years II glv.n In the .nclosed 
statement. 

(b) and (c) No specific complaint hal be.n r.celved 
with regard to misuse of funds. 

(d) Does not arise. 
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~ ..,., 

Sl. No. Name of the State 

2004-05 

1. As.am 3,65,906 

2. Bihar 2,46,285 

3. ChhaUlagarh 4,57,588 

4. Harvana 1,70,100 

5. Jharkhand 4,57,850 

a. Jlmmu and Kuhmlr 11,44,287 

7. Madhya Prade.h 13,17,491 

8. Maha,..htra 16,67,377 

8. Manlpur 5,59,350 

10. Nagaland Nil 

11. New Deihl 1,01,742 

12. Ori ... 21,18,850 

13. Ratalhan 32,52,441 

14. Tripura 88,451 

15. Tamtl Nadu 1,11,841 

11. unar Prade.h 38,40,840 

17. Wesl Bengal 18,03,889 

,..... ........ ProIHI 

3773. SHAI SARVEY SATYANARAYANA: WI" the 
MInIIIIr of WATER RESOURCES be ...... 10 ..... : 

(a) whether the C30vemment of Andhra PrIIdesh 
hid requested the Union Gcwemmenl 10 provide wa .... 10 
lie people of Guntur cl81r1c1 through NllgarJuna SlIgar 
Dam: and 

(b) " 10, lie ..... theNof and the reaction of 
lie 00vemmen11heretD? 

THE MlNISTEt:' OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Doe. not art ... 

AevtvaI or Fea ... ..cL 

3774. SHRI KISHANBHAI V. PATEL: 
aHAI JUAL OAAM: 

WIt lie ,..,...., of CHlMtCAL8 AND FERTILIZERS 
be pleased 10 ..... : 

Amount releuec:I 

2005-06 

4,57,650 

Nil 

1,14,412 

Nil 

Nil 

Nil 

2,18,112 

22,80,342 

23,71,658 

2,91,689 

17,74,050 

33,00,988 

9,88,284 

Nil 

Nil 

28,50,538 

8,54,477 

2006-07 

4,57,650 

Nil 

Nil 

Nil 

Nil 

3,43,238 

2,2B,B25 

9,10,766 

18,68,737 

6,86,475 

6,04,710 

20,54,928 

17,25,265 

2,28.825 

Nil 

19,01,257 

8,19,037 

Ca) the plant' under Fertilizer Corporation of 

India (FCI) and Hindu.tan Fertilizer Corporation Limited 

(HFCL) which were closed down aIongwith the rauon. 
u..for; 

(b) whether the Board of Recon.tructlon of 

Public Sector Enterpri ... (BRPSE) has reoommended to 

,... the earlier decI.lon of winding up of FCI and 

HFCl; 

(c) If 10, the I'88IOnt advanced therefor and the 
action liken theraon; and 

(d) the time by which the production in the.e 

plants are likely to be re.umed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIOUE): (a) The name of the plants 

and the date, on which the plant. under Fertilizer 

Corporation of India Ltd. (FCll) and Hindu.., Fertilizer 

Corporation lid. (HFCl) we.. cloud down are Indica .. 
below: 
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FelL 

Name of the 
PlantlUnlt 

Government decision 
to cIoM 

SindrI (Jharkhand) 

GorUhpur (U.P.) 

Ramllgundam (A. P.) 

05.09.2002 

18.07.2002 

18.07.2002 

Talcher (0riaA) 
Korba 
(Chhattltgarh) 

18.07.2002 
30.07.2002 

The reuonl for cIoaure of theM unitt, Inter·alla, 
Include t8ChnoIogical obIoIHcence, mlamalch 0' c.pa. 
.. , feedltock related iuueI, high energy conIumpIion. 

(b) V ... Sir. 

(c) and (d) The BRPSE h.. found merit In the 
rationale for exploring the optiona for revival of the cIoled 
until of FCIL and HFCL having regwd to the demand· 
.upply gap 0' urea, availability 0' natural gu. utilization of 
the exlltlng infrutructure and availability of g.. .. 
fHdItock. Sued on the recommendation. of BRPSE, the 
Govemment h.. decided 'In-principle' to ex...-lne the 
.... 1biIIty of reviving FCIL and HFCL IUbject to the 
oonftnned .vdability of guo No definite tlme-frame could 
be fixed for producIion of fertilizer by these pIantI at this 
I •. 

(T'ran8tJon) 

.... : 

Lou or Crope due to .... na ..... Hell ....... 

3775. SHRJ MOHD.TAHIR: 
SHRIMATI JHANSI LAKSHMI aoTCHA: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHAOEO GAIKWAO: 
SHAI HEMLAL MURMU: 
SHRI KlAn VARDHAN SINGH: 
SHRI HANSRAJ G. AHlR: 
SHRI BRAJA KISHORE TRlPATHY: 
SHAI ABU AVES MONDAL: 
SHAI DEVIDAS PINOLE: 
SHRI KAlLASH HATH SINGH VADAV: 
SHAI RAGHURAJ SINGH 8HAl<YA: 
SHAI DUSHYANT SINGH: 
SHAI M.APPAOURAI: 
SHRI K.C. PALLANI SHAMY: 
SHAI SHlSHUPAL N. PAne: 
8HRI S.K. KHARVENTHAN: 

WI! .. MIni ... , of AGRICULTURE be __ to 

Name of the PlantlUnlt 

DurgllPUf (W.B.) 

Baraunl (Bihar) 

Haldia (W.B.) (Not 
commlllioned) 

HFCL 

Government decision 
tocloH 

OS.09.2002 

OS.ai.2002 

18.07.2002 

Ca) whether due to the unexpected rain.. hall· 
.torm. and .trong winds In the montha of February and 
March. 2007. crops like wh .. t, pul ... and cereal. have 
been badly aHected in the country; 

(b) If 50, the details thereof and the e .. lmated 
101. reported by each State ••• re.ult thereof: and 

(c) the .. 1I.1ance being provided by the Union 
Government to the aHected 'armers. Stat.wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAl BHURIA): Ca) and (b) 
The Governmentl of Haryana, Madhya Prade.h. Punjab, 
Raja.than. Uttarakhand and Uttar Prade.h reported 
damage to crops, of varying magnitude. due to rain. and 
hail.torms during February and March, 2007. State·wiH 
detail. of crop area aHeeted ... reported by the Statn/ •• 
per available Information. I. Indicated below: 

State Crop area aHeeted 

Haryana 5.78 lakh acre. 

Madhya Pradesh 1 .7" lakh hectare. 

Punjab 2.15 Iakh .are. 
Raja.than 2.85 lakh hectare. 

Uttarakhand 1.5" lakh hectare. 

unar Pradesh 4.12 Ilkh hectare 

(c) It II prlmartly the responsibility of the State 
Governrnentl concerned to take nece.sary meuure. In 
the wake of natural calamitle. Including hall.torm. There 
I. ready availability of fundi with the Stat .. under Calamity 
Relief Fund (CRF) to take necMlIfY measure •. AddItional 
"'iltancI, over and Ibove CRF. I. conlidered from the 
National CalamIty Contingency Fund (NCCF). H neonsary. 
for natural caIamItIn of ItMtre nature. in accordanoe with 
an .. tabIIIhed procedure, on IUbmlaIion of a Memoran· 
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dum for assistance from the NCCF by the State Govern-

ment. The Govemment of Haryana had submitted a Memo-

randum seeking assistance from the NCCF, in the wake of 

hailstorm. However, it was assessed that the requirements, 

as per existing norms, could be met from the funds available 

in the CRF and the State Government have been advised 

accordingly.' No other State Government mentioned above 

have so far submitted any Memorandum for assistance 

from the NCCF in the wake of recent hailstorms. 

(a) whether the Govemment hu received any 

proposal from the Govemment of Assam for the develop-

ment of forests and environment; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): [English] 

Project PropoNI tor Development ot 

Fore.tlEnvlronment 

3776. SHRI ANWAR HUSSAIN: 

SHRI CHANDRAKANT KHAIRE: 

(a) Yes Sir. 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(b) and (c) The details of proposals received from 

the Government of AIsam for the Development of foresta 
and environment and action taken/proposed to be taken, 

is given in the enclosed statement. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Project Proposal 

2 

De.,r ~ l Wetland Conservation 

'i8Ug m' 

Urpad Beel 

29 Forest Development Agency 

(FDA) Projects Proposals 

Annual Plan Proposal for Manas 

Tiger Reserve 

Annual Plan Proposal for Nameri 

Tiger Reserve 

Integrated Forest Protection Scheme 

St.tement 

Action Taken/ Proposal to be taken 
=, 

3 

Identified  Wetlands in 1994, since than financial assistance ha. been 
provided for management action plan for Deepar Beel. So far an 

amount of As. 311.66 lakh has been released to Govemment of Assam 

for conservation and management of Deepar Beel. 

Identified Wetlands for conservation and management. This wetland 

has been included subject to site visit the wetland and the management 

action plan for conservation of this wetland is still awaited for the State 

Government hence no funds grant has been given for Urpad, Beel in 

Assam. 

These FDA proposals have been received and sanctioned at a total 

cost of As. 43.14 crore for treating an area of 26,955 ha during 10th 

Plan. An, amount of Rs. 32.67 crore has been released till 31.t March, 

2007 under these projects. 

Proposal for As. 272.41 lakhs 

Sanctioned for Rs. 125.31 lakh 

Instaliment released during 2006-2007 

As.30.00 lakh 

Proposal for As. 126.2161akh 

Sanctioned for 61. 86 lakh 

Installment Released during 2006-2007 

Rs. 57.431 lakh 

Proposal for Rs. 600.00 lakh 

(Ra. 5401-Central Share 

Rs. 40/-lakhs State Share) 

Rs. 190.26 lakh release during 2008-2007 
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1 2 3 

7. Assistance for Botanical Garden 

at Singrihills, Assam 

The proposal has been Examined and comments sent to PCCF, 

Assam for Improvement of the proposal 

Submitted by PCCF, Assam 

8. Implementation of Management 

Action Plan of Dibru Saikova 

An amount of As. 78.60 lakhs has been sanctioned and As. 13.796 

lakhs released during 2006-2007 

Biosphere Aeserve in Asaam-2006-2007 

9. Implementation of Management 

Action Plan of Manas Biosphere 

Aeserve in Assam -2006-2007 

The proposal could not be sanctioned because Utilization Certificate 

was not in order and the proposal did not have approval of State 

Level Committee. 

(Tr.nsl.tion) 

Yamuna Action Plln-III 

3777. SHAI CHANDAA MANI TAIPATHI: 

DR. LAXMINARAYAN PANDEY: 

SHAI CHANDAAKANT KHAIRE: 

Will the Minister of ENVIAONMENT AND FOAESTS 

be pleased to state: 

(a) whether the Government has received draft of 

the Yamuna Action Plan (YAP)-III for approval; 

(b) if so, the details of the plan; 

(c) the time by which it is likely to be implemented! 
completed; and 

(d) the amount of funds spent during the first two 

phase. of the action plan and the results achieved 

therefrom? 

THE MINISTEA OF STATE IN THE MINISTAY OF 

ENVIAONMENT AND FOAESTS (SHAI NAMO NAAAIN 

MEENA): (a) and (b) No, Sir. 

(c) At this stage, it is not possible to indicate the 

time frame. 

(d) The total amount of funds spent by the 

Government under the completed Yamuna Action Plan, 

Pha .. -I (YAP-I) and the ongoing worka under Yamuna 

Action Plan-II (YAP-II) is As.686.39 crores as on 31st 

December 2006. 

With the completion of works under YAP-I, a sewage 

treatment capacity of 753.25 million litres per day (mid) 

hu been created and 269 schemes of pollution abatement 

completed In the three States of Deihl, Uttar Pradesh and 

~  under the Plaa. Under YAP-II, an amount of 

Rs.29.40 crorea, . .~ crcres & Rs.l0.05 crores has 
~ ,.1nMd to Deihl, U.P. & Haryana against the 
allocation of Rs.387.17 cro,.s, Rs. 124. 13 crores and 

As.62.50 crores respectively for works which comprise 

laying of Sewer lines, Aehabilltatlon of Trunk Sewers, 

setting up of Sewage Treatment Plants (STPs) & improving 

efficiencies 0' existing STPs etc. 
(English) 

Sale of Dry Suglrclne 

3778. SHRIMATI JHANSI LAKSHMI SOTCHA: Will 

the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 

(a) whether the farmers in coastal region of Andhra 

Pradesh produced dry sugarcane due to depletion of 

ground water during the year 2006-07; 

(b) If so, whether they are now facing problems In 

selling their produce, leading to heavy losses to them; 

(c) if so, whether the Govemment proposes to 

direct the sugar factories for procurement of the said 

sugarcane; 

(d) if so, the details thereof and the time by which 

such procurement is likely to start; and 

(e) the other steps taken by the Government to 

compensate these farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) As 

per the information received from the Commissioner 0' 
Sugar & Cane Commissioner, Andhra Pradesh, no such 

complaints were received from Coastal Andhra Pradesh. • 

All the sugar factories in coastal Andhra Pradesh are 

accepting the cane irrespective of its category. 

(b) to (e) Do not arise. 
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Closure 0' FCI o.pot 
3n8. SHRI P. KARUNAKARAN: Will the Minlsler of 

CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBUTION 

be pleaHd to state: 

(a) the reuons anributed to the closure 0' the 
~ Corporation of India (FCI) Depot in Angadippuram, 

Kerala; 

(b) wh.ther the Government has since decided 

to ..vive the said depot; 

(e) If 10, the time by which the said depot is likely 

to mum8 functioning; 

(d) whether the MInistry has received any proposa/ 
from the MInistry of Railways 'or the placement of full 

..... at Angadippuram Godown of FCI; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) The 

Food Corporation of India (FCI) was forced to close Its 
operations at Angadlppuram D.pot (K.rala) due to closure 

of goods-shed by the Railway authorities. 

(b) and (c) The FCI can resume its operations at 

Angadippuram, Depot in Kerala on placement of part/full 

rake by the Railways. 

(d) Ves. Sir. The Railway Board has suggested 
that full rake movement can be undertaken by them 

provkied the FCI develops a full rake handling siding In Its 

own land adjoining to the Railway Station. 

(e) Under the Plan Scheme for construction of 

storage godowns. presently the construction of storage 

godowns is undertaken only in the North East Region 

Stat.s Including Sikkim and State of Jammu & Kashmir. 

The ICOpII of scheme is proposed to be widened in 11 th 

Plan to include newly emerging procurem.nt Stales like 

West Bengal, Bihar. Jharkhand. OrIssa. Chhattisgam .tc. 
The proposal of other States will be taken up in the 

perapective of revised Plan Scheme. 

introduction of Villege as Unh Under NAIl 

3780. OR. M. JAGANNATH: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Govemment has recently decld8d 

to Introduce vii/age as unit in 100 districts of the country 

under National Agricultural Insurance Scheme (NAJS): 

and 

(b) if so, the detail. th.reof? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 

National Agricultural In.urance Scheme (NAIS) I. 

implemented on the basis of 'homogeneous area' 

approach. The implementing StatnlUT. are free to notify 
any unit area of In.urance viz. Tehall. Taluka, block, 
mandal. firka, gram pnachay aWillage keeping in view the 

capacity of the State to undertake requl.ite number of 

Crop Cutting Experiments (CCEs) and availability of 
adequate past yield data. 

However. a proposal to modify the exi.ting NAIS 
based on the recommendations of the Joint Group 

constituted by the Government to study the improvementa 
required in the .xlstlng NAIS which InteraliB include. the 

reduction in unit area of insurance to Gram Panchayat! 

village for maJor crops. i. under consideration of the 
Govemment. 

{Translation] 

R .... rch to Curb Fruita DI ..... 

3781. SHRI MANSUKHBHAI D. VASAVA: 

SHRI V.K. THUMMAR: 

Will the Mini.ter of AGRICULTURE be pleased to 

state: 

(a) whether fruits g.t destroyed becau .. of their 
infliction with dl ..... s; 

(b) If SO, whether the Govemment hal conducted 

any research to curb these di.e .... ; 

(c) if so, the details and outcome thereof and the 

action taken thereon; and 

(d) If not. the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MlNISTRV OF CONSUMER AFFAIRS, FOOD AND PUBliC 

DISTRIBUTION (SHRI KANTILAL BHURIA): (a) VH, Sir. 

Fruits get destroyed because of their infliction with dt ...... 

If care I. not taken. 

(b) Ves. Sir. ReHarch hu been conducted to 
curb dl.e.... by the Indian Coundl of AgrIcuIIural 

Re.earch through ICAR InltttutnlNational ReIHfCh 
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Centres, All India Coordinated R •••• rch Projects on 
different fruit crop. and N.twork programme •. 

(c) and (d) Outcome of the re .. arch hal been that 
fung.', baet.ri." microbial and mould uaociated with 
dl...... cau.ing damage. to different fruit. h.y. been 
identified. D.tall. of pr.-disposlng factors Including pre-
harve.t condition., which .re aggrayating the di ...... 
h.y •• Iso been worked out. 01 •••••• cau.lng damage to 
fruit. are anthracno .. , black rot, clgar-end rot In ban.na, 
Diplodla st.m-end rot, Alpergillu. bl.ck rot, bIu. mould, 
bact.rlal rot., Rhlzopu. rotlblack mould. Phytophthora rot, 
.te. Common factors which are pre-dl.po.lng for the 
dl •• a... are Inf.etion in orchard, poor handling .t the 
time 0' h.rv •• t and tranIport, .torage In lnappropri.t. 
condition. and we.ther condition •. To reduce the damage 
due to di...... In fruit., Guldelln •• , baaed on the 
r •••• rch, have be.n prepared. The recommendation. 
include pr.-harve.t tr.atment, proper handling, pre-coollng, 
grading, pr.-tr.atment of fruits with non-toxic chemicals, 
sulphuring in ca •• of litchi, gr.ding, appropri.t. packaging 
and maint.n.nce of cool chain t.mperature approprI.te to 
'ruits i... tropical 'ruit not Ie.. than 12°C and t.mperat. 
'ruit o-soc. 
(Eng/ish} 

Norma for En¥IronIMnt8l CIM_. 
to ........... 

3782. SHRI JUAL ORAM: Will the Mlnl.ter 0' 
ENVIRONMENT AND FORESTS be pleaed to refer to the 
reply given to Starred au •• tlon No. 171 on 4th December, 
2008 and .tat.: 

(.) the norms prescribed for glv\ng clearance to 
mining I .... ; 

(b) the number of clearance. given In 0rI ... , 
Chhanlsg.rh .nd Jharkh.nd within the.. norm. during 
th.last three y.ars; 

(c) the detail. of the companlelllndlvtduall given 
IUch mining 1 •• 1' during the said period, year-wi .. ; 

(d) whether the same norma are being applied 
for the pending projects; and 

(e) if not, the r.a.on. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) Mining of mineral. with Ie ... area of 5 he 
• nd abov. ~ prior environmental cIearMce under 
the proyiIions of the EIA NotIfIcatIon, 2008. How'lI'8r, .. 

projects relating to mining of ubHlOI require environ-
mental cIurancI, IrreapecIIII'8 of the ninlng ........... 
PrIor to the new EIA Notification, 2008 coming InIO bee 
on 14th s.pt.mber, 2008, the prajecII NIdng to mining 
of major mInerall only with ..... area of men than 5 he 
were required to obtain prior environmental cIearMce 
under the EIA NotIfication, 18M. 

(b) and (c) Ministry of Environment a Forests hal 
granted envtronm.daI cIHranoe to 13 mining projects 
from the StatH of 0riIaa, ChhatUagIuh Md JharIchMd 
during the lut three years. TheM Include projeotI from 
Central and Stat. PubIc SecIor UndertIIIdngI, Private 
eomp.nlel and IncIvtduaIa. The ~ ..... bMIk-up of 
theM projICIIlI u under:-

DetaIls of Year Teal 
Companlft/ 2004 2005 2001 
Individual. 

Public Sector 05 10 28 43 

Undertaking I 

Private Companlell 09 25 18 50 
Individual. 

Total 14 35 44 .3 
(d) Yae, Sir. 

(.) Doel not ...... In view of the reply 10 part (d) 
above. 

/T,.".tionj 

eom ....... to • ...." 
ApprovIII Proaldln 

3783. SHRI RAKESH SINGH: WII the MIniItIr 'of 
ENVIRONMENT AND FORESTS be pIeued 10 ..... : 

(.) whether the Oovemment hal .... tvwd lIlY 
proposal from the Otrector Gerwal, FOI'fttI for .... up 
of • ComnittIe·1O IimpIify the prooadure tor ....... of 
the management ICIhIrnM of more .... 10 ...... faNIt 
aria under the Pubic Forestry Pragrwnme; 

(b) If 10, the ...... theMot; Md 

(c) the rMCtIon of the Un60n BovwrnmeIII thereIo? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NNWN 
MEENA): (8) No, SIr • 

(b)'" (0) Quillan'" nDC ..... 



135 Written An ..... 1S APRIL 30, 2007 to Questions 136 

[English} 

Amendment of Wlldl"-Protection 

Act. '972 

3784. SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether the Government propo.e. to bring 
out an amendment to Wlldllf. Protection Act, 1972; 

(b) if so, the details thereof and the reasons 

therefor; and 

(c) the .t.ps tak.n/propo •• d to be taken by the 
Gov.rnment for str.ngthening the protection of wild 

animal.? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) and (b) The propo.ed amendments in the 

Wildlife (Protection)Act, 1972 are to meet certain .xlg.ncies 

and include mainly introduction of a new c. ... apter on the 
impl.m.ntation of the Convention on International Trad. 

in Endangered Specl •• of Wild faunb & flora (CiTES) and 

sal. of dome.ticated live elephantl. 

(c) The st.ps taken by Govemm.nt for .trengthe-

ning the protection of wild animal. include: 

(i) Th. Wlldlif. (Prot.ction) Act, 1972 hu been am.nded 

from time to tim. and made more string.nt. The 

puni.hm.nts In c.... of ottenc.. have been 

enhanced. 

(II) legal protection hu been provided to wild animal. 

against hunting and commercial .xploltatlon under 

the provl.ions of the Wildlife (Protection) Act, 1972. 

(iii) Habltatl of important & endangered .pecl.s have 

been d •• lgnated as Protected Area •. 

(iv) Th. National Tiger ~ tio  Authority ha. been 
e.tabll.hed for better protection and management of 

the tiger and It. habitat. 

(v) Central Bureau of Inve.lIgation (CBI) has be.n 

• mpowered under the Wildlife (Protection) Act, 1972 

to appreh.nd and pro.ecute wildlife oHenders. 

(vi) Gov.mment of India hal •• t up Regional and Sub-
Regional OffIces for wildlife pr.servation in I'f'Bjor 

export and trade centers of the country to prevent 
smuggling of wild animal. and their products. 

(vii) Financial assistance is provided to the State 

Governments under the Centrally Sponsored 

Schemes of 'Development of National Par1<s and 

Sanctuaries', 'Project Tiger' and 'Project Elephant' for 

infrastructure development, setting up of anti-

poaching camps, purchase of wireless sets, vehicles, 

fire arms etc. 

(viii) India has bilateral agreements with Nepal and 

China for controlling trans-boundary Illegal trade in 

wildlife. 

[Translation) 

Strlk .. and Lockouta 

3785. SHRI RAMDAS ATHAWALE: 
SHRI ABU AYES MONDAl: 

Will the Minister of LABOUR AND EMPLOYMENT be 

pleased to state: 

(a) the number of incidentl of strikes and lockouts 

occurred in public sector and private sector during each of 

the last three years eapecially in tribal areas, state-wl.e: 

(b) the number of mandays wasted on account of 

this in the country including Gularat, State-wise and year-

wise; 

(c) the number of workers/employees rendered 

jobless on account of these incident. in various States, 

State-wise and year-wise; and 

(d) the steps taken by the Government to improve 

industrial relation.? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-

DES): (a) A statement-I showing the number of strikes and 

lockouts in the public sector and the private sector. State-

wise, during 2004, 2005 and 2006 is enclosed. However, 

information is not maintained separately for tribal areas. 

(b) and (c) The information on number of wor1<ers 

rendered jobless on account of incidents of strikes and 

lockouts is not centrally maintained. The details on number 

of mandays lost and workers affected due to strikes & 

lockouts in the country, including Gujarat during 2004,2005 

and 2006 is given in the enclosed statement-II . 

(d) The Industrial Disputes Act, 1947, provides a 

framewor1< for maintaining harmonious industrial relations. 

The Act facilitates intervention, mediation and Conciliation 

by the Industrial Relations Machinery of the appropriate 

Government for resolution of indu.trial disputes. 
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StatelU.T 

Andhra 
Pradesh 

Arunachal 
Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Goa 
Gujarat 

Haryana 

Himachal 
Pradesh 

Jammu and 
Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya 
Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Public 
Sector 

2 

12 

o 

o 

o 
3 

o 

o 

o 

3 

3 

5 

1 

o 
o 
o 

o 
3 

o 
o 
o 

VAISAKHA 10, 1929 (SAKA) to Questions 

St.""n'" 
State-w;se number of strllces and lockouts in the Public .nd Private Sector 

2004 

Private 
Sector 

3 

12 

o 

5 

5 

o 
33 

11 

4 

o 

o 
5 

25 

o 

4 

o 
o 
o 
o 
5 

9 

12 

o 
74 

o 

Total 
(S&L) 

4 

24 

o 

6 

6 

o 
36 

11 

5 

o 

o 
8 

28 

3 

9 

o 
o 
o 
6 

9 

15 

o 
74 

o 

Public 
Sector 

5 

12 

o 

o 

o 
10 

o 
6 

4 

4 

2 

o 
o 
o 
2 

2 

2 

o 
o 
o 

2005 

Private 
Sector 

8 

11 

o 

3 

o 
o 
o 

24 

16 

10 

o 

o 
10 

13 

o 

4 

o 
o 
o 
o 
5 

4 

18 

o 
85 

o 

Total 
(s&L) 

7 

23 

o 

4 

o 

o 
34 

17 

11 

o 
18 

17 

8 

2 

o 
o 
o 
7 

8 

20 

o 
65 

o 

2006 (P) 

Public Private 
Sector Sector 

8 

10 

o 

o 
9 

4 

o 
8 

o 
o 

4 

6 

8 

4 

9 

o 
o 
o 
o 
7 

o 
4 

o 
9 

o 

9 

13 

o 

o 
o 
o 
o 

14 

15 

1 

o 
14 

3 

o 

5 

o 
o 
o 
o 
o 

10 

14 

o 
41 

o 

138 

Total 
(SAL) 

10 

23 

o 

o 
9 

4 

o 
22 

15 

4 

20 

11 

4 

14 

o 
o 
o 
o 
7 

10 

18 

o 
50 

o 
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2 3 4  5 8 7  8 9 10 

Uttaranchal 3 4  0 3 0 0 1 

Utt8r 9 14 23 2 7 9 5 3  8 
Prad .. h 

Welt Bengal 2 203  205 3 205 208 14 195 208 

Andaman and 0  0 0 0 0 0 0  0 0 
Nlcobar 
Illandl 

Chandlgarh 2 3 5 :! 3 3 0 3 

Dadar and 0  0 0 0 0 0  0 0  0 
Nagar Havell 

Deihl 0  0 0 0  0  0  7  0 7 

Daman and Diu 0 0 0  0  0  0  0 0  0 

LaklhadwHp 0  0 0  0  0  0  0 0  0 

Pondicherry 0  0 0 0 0  0  0  0  0 

All India 49 428 477 57 319 458 111 329 440 

Souroe: Uibour ......... S:SI'*- L: LCICko&a P: ProvIIIoIIli 

............." 

No. 01.....,. aflet:ted and manda,l! "'-' due to Incident of atrlJc .. and lockout. 

2004 2005 2008(P) 

SIaIWU.T. Manda" Workera MandaVI Worker. MandaYI Workera 
Lo.t (In Affectad LOll (In Affected LOit (In Affected 

t o ~ t o l ~ thou .. ~ 

1 2 a ! § Ii 7 

Andhra Pradeth 857 100384 1012 188010 2358 88132 

Arunachal 0 0 0 0 0 0 
Pradelh 

AIa.n 88 38478 112 19484 0 0 

Bihar 148 72227 23 23163 118 40783 

Chhatttagarh 28 181" 10 7700 23 3405 

Goa 0 0 0 0 0 0 

Gujaral 183 27428 187 79488 188 48537 

Haryana 158 3415 494 21403 408 7844 

Himachal 25 4247 23 83SM • 48 
PradettI 

Jammu and 0 0 • 145 N.A N.A 
Kalhlntr 

Jharkhand 0 0 0 N.A 32 13404 

KamatMa 217 180142 458 148285 238 84432 

Kerala 488 103331 3818 583324 227 107783 

MMhya PrIdeIh 55 41358 85 84773 70 13213 
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1 2 3 " 6 8 7 
Maharuhtra 1348 864002 1"33 131281 as "8011 
Manlpur 52 1077 18 800 0 0 
Meghalaya 0 0 0 0 0  0 
Mlloram 0 0 0 0 0  0 
Nagaland 0 0 0 0 0 0 
Ori ... 72 4714 122 24138 135 4.588 
Punjab 310 7200 33 85 .... 38 2581 

Raja.than 1332 37387 1827 58ne 1150 38088 
Slkklm 0 0 0 0 0  0 
Tamil Nadu 538 25188 881 33185 510 84072 

Trlpura 0 0 0 0 0 0 

Uttaranchal 33 13830 38 482" • 213 

t ~  185 581H 133 _51 458 20581 

Weat Bengal 17686 481631 18218 .... 15M8 281"81 

Andaman and 0 0 0 0 0  0 
Nicobar I.lanell 

Chandlgarh 12 1203" "7 .... 204 102 22880 

Dlidar and Nagar Havell 0 0 0 0 0 0 

DeIhl 32 32"58 10 10413 111 71058 

Daman and Diu 0 0 0 0 0 0 

LU.hadwHp 0 0 0 0 0 0 

Pondicherry 0 0 0 0 0 0 

Minda 23815 2072221 211_ 2813801 22230 1042082 

8auroe: l.Ibcu ............ P: PnMIianII ........ N.A: Nell AwIIIIIIe 

............................ , ... ......., 
3788. SHRI SUBHASH SURESHCHANORA 

DESHMUKH: 
SHAI HANSRAJ Q. AHtR: 

WIll the MInIIter of ENVIRONMENT AND fOIIEST8 
be pIeaHd to ..... : 

(a) whether certain propoaal. pertaining to 
Irrigation profecIa of Maharuhtra are under conaIderIItion 
of the Union Government for ~; 

(b) If 10, the da .. Iince when theM propoeaII 
are pending with the Government: 

(c) the ruaon. for delay in aocordIng ciuIance 
to theM propoHI.; and 

THE MINISTER OF STATE IN THE MINISTRY "OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) YeI, Sir. 

(b) to (d) Lower Penganga and Jigaon ma;or 
IrrigaIIon pIOjecII were received on 10.1.2007 and 
08.3.2007 ~. TheM two proJec8 haw bMn 
prooe ... under 1M EIA NotIftcaIton of 1884 .. ~ 
under the EIA NoIIfIcation 2008. The prapouI. ..... 
con.ldered and recommended for approval by the 

concerned Expert Appal'" CommInee on 22nd Mani'I 
2007 aubject 10 IUbmIuion of oertaIn cIMfIoaIIonI, whiah 
..... received only during 1M mIdcIe of AprIl 2007. AI per 
EIA Notification 111M, ........... II to be oornpIeted . 
wfthIn a period of ninety daY8 from NOIIpI of .. requiIIe 
docuIMnli and dedIion ~ wIItIIn IhIrtr dap, 
......... The decIaion NgIIdIng .... ptOpa ...... 
expected to be taken aoconIngIy. 
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{Eng/i,hl 

PrornoIIon of Hortlcultu ... 

Mel FIortcunure 

3787. SHRI SHRINIWAS DADASAHEB PATIL: Will 

the Mlnleter of AGRICULTURE be pleased to state: 

(a) whether a ehlft from traditional crops to 

hOf1iculture and floriculture Ie reported In the Agriculture 

Sector; 

(b) If 10, the Increue recorded In CUltivation In 

hectaret of horticulture and floriculture crop. during the 

lut three yearl, State-wi .. ; 

(c) the .tepa taken by the Government to further 

promote hortloulture and fIorioulture In the country; 

(d) whether the Government propo ... to open 

MandI'a equipped with cold atorage lacilitle. to .tore the 

horticultural and floricultural produce throughout the 

country; and 

(e) If ao, the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Vea, Sir. 

There II an Increue both In the area and production of 

horticulture crape which Indlcatea a ahlft from tradltlonal 

cropa to horticulture Including floricultu .... 

(b) The atate wlae detalla of ar .. and production 
of horticultural cropa Including ftorloulture during 2003-04, 

2004-05 & 2005-06 'a given In the encloHd atatemanL 

(c) National Horticulture Million h.. been 

launched In the country during 10th plan with effect from 

2005-01 tor hollatlc development of horticulture Metor duly 
enlUrlng horizontal and vertical IInkag.. with the active 

participation of all the .take-holderl. All the Statea and 

U,nion Terrltorlea of India are covered under the Minion 

except the  eight North Eutern State a Including Sikkim 

and the Statea of Himachal Pradaah, Jammu & Kuhmlr 

and Uttaranchal which have been covered under the 
Technology Million for integrated development of 

horticulture In the North Eutem Sta ... (TMNE). Under the 
Scheme, ualltanoe II provided to the farmerI for tUIng 
up varlou. actIvItIeI related to Horticulture and FIorICutture 
euch a. area o~, rejuvenation of ..., .. orchardl, 

protected CUltivation, organic farming, promotion of 

Integrated Nutrient Management/Integrated Pest Manage-

ment and bee-keeping including setting up of Markets, 

Rural Mandl. and Cold Storages. 

In addition to  the above, Agricultural and Processed 

Food Products Export Development Authority (APEDA) has 

taken following steps to promote horticulture and floriculture 

exports:-

(i) Introduced the concept of AEZ for promotion of export 

of Horticulture produces. 

(II) Agrl Export Zones in 20 states in the country has 

been approved. 

(ill) APEDA promotes export of horticulture and floriculture 

producta through following financial a .. i.tance 

.cheme.:-

Sch,me for Infra.tructure development. 

Scheme for market development. 

te.tlng of Pelticlde Residue. 

Scheme for Re .. arch & development. 

Scheme for transport assistance. 

(d) and (e) A Central Sector Scheme for "Develop-

ment/Strengthening of Agricultural Marketing Infraltructure, 

Grading and Standardization" i. being implemented in the 

country to encourage rapid development of marketing 

infra.tructure in agriculture and aHled .ecto". to cater to 

the POlt harve.t requiremenll of handling, value addition 

and marketing of 'UrplUI of variou. farm productl including 

the horticultural produce .• Under National Horticulture 

Mlalion, a component for aetting up of modern terminal 

markell II covered. The terminal markell would be linked 

to a number of collection centrel, conveniently located to 

dow euy ecce .. to farme". for the. marketing of their 

produce. The commodttle. to be covered by the marketa 

include fruita. vegetablel, ftowe"., aromallca, herbl, meat 

and poultry. The publlc-paltne".hlp model envl.aged for 

the lennlnal market projectl where the private enterpriH 

brlngl the capital and management, the State Government 

provide. the regulatory clearance and the Central 

Government, part of equity capital in the project. In addition 
to terminal markell, 3855 cold atcnge. and 848 market. 

hu been approved under  Natlona' Horticulture MIHton 

during Xth Plan (2oo5-0! and 2008-07). 
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Amendment In Forward ContrIK:t Bill, 2008 

3788. SHRI K.S. RAO: Will the Minister 0' CONSU-
MER AFFAIRS. FOOD AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) the main recommendations 0' the Standing 
Committee regarding amendments to the Forward Contract 

Bill. 2006. alongwlth the present status thereo'; 

(b) the steps taken to regulate farm product prices 

to safeguard the interests of the farmers and consumers; 

(c) the current status of the proposal to provide 

single regulatory framework for the spot and commodity 

market. appoint eminent persons from marketing and 

farming on regulatory authority and to have an Act to 
regulate and stabilize prices of agricultural commodities. 

check speculation in agricultural commodities to protect 

the interests of farmers; and 

(d) the time by which it is likely to be finalised? 

THE MINISTER OF STATE IN THE MINISTRY 

OF AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN): (a) The Standing 

Committee on Food. Consumer Affairs and Public 

Distribution has. inter alia. recommended changes in the 

provisions 0' the Forward Contracts( Regulation) 
Amendment Bill. 2006 relating to composition of the 
Forward Markets Commission (FMC). qualification and 

selection of the Members of FMC. constitution 0' the 
selection committee to recommend Chairman and 

Members of FMC. constitution of a separate Appellate 

Tribunal. quantum 0' fine. grant of exemption 'rom Wealth 
Tax and Income Tax to FMC etc. The recommendations of 

the Standing committee are under consideration 0' the 
Government. 

(b) The Government's price policy for agricultural 

commodities. inter-alia. seeks to ensure stabilization of 

prices. In this regard. the Government announces Minimum 

Support Prices (MSPs) for major crops. MSPs enable the 

farmers to sell their produce at remunerative prices 

whenever the market Prices tend to fall below the MSP. 

The Government also implements the Market Intervention 

Scheme (MIS) in respect 0' the agricultural commodities 
which are not covered under the MSP scheme. Under 

MIS. procurement operations are permitted to be carried 
out by the National Agricultural Cooperative Marketing 

Federation 0' India Ltd. (NAFED) or State designated 
agencies on the request of the State Governments to 

prevent distr .. s l8Ie by farmers of their produce In the 

event of gtut. provided the concerned t t~ Governments 

undertake to share the 10.... in such operations. As a 

part of the process of reforms In agricultural marketing in 

order to make it more vibrant and competitive. the Central 

Government had drafted a Model Act on Agricultural 

Marketing which. Inter alia. provided for the establishment 

of direct purchue centres and farmers' markets tor direct 

sale to consumers. Besides. such a marketing system 

would ensure complete transparency In the pricing system. 

While some of the State Governments have amended the 

Agricultural Produce Marketing Committe. Act. some other 

States have Initiated action for making amendments to the 

Act. 

(c) and (d) The Standing Committee on Food. 

Consumer Affairs and Public Distribution have recommen-

ded that the spot market and futures market need to be 
placed under the same regulatory framework. The 

Committee has further recommended that In order to bring 

in better coordination and synergy between spot trading 

and future. market. thl •• ubject needs to be placed under 

the Union or Concurrent List by amending the Con.titutlon 

of India suitably. These recommendations are under 

consideration of the Govemment. 

More Iteml Under PDS 

3789. SHRI MANORANJAN BHAKTA: Will the 

Minister of CONSUMER AFFAIRS. FOOD AND  PUBLIC 

DISTRIBUTION be pleased to state: 

(a) whether the Government has Initiated a move 

for sale of other Items like cooking gas.  postal stamps etc. 

through Fair Price Shops; 

(b) if so. the details thereof indicating the Items 

likely to be sold therein; 

(c) whether the Government has issued any 

guidelines to the States in this regard; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY 

OF AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 

(d) There have been complaints from FPS owners about 

lower margin on PDS items. One of the findings of the 

Evaluation studies done on PDS wal also that only with 

the margins allowed on PDS items. the Fair Price Shops 

could not be made financially viable. Therefore. the State 

GovernmentS/UTI Administrations have been advised to 

allow FPSs owners to enlarge the balket of commodities 

by adding additional non-PDS items of daily use as per 

local requirement for sale. Some States also distribute 

additional Items of mass consumption such as exercise 

bookl. pul .... iodised salt. tea elc. through the FPSs 10 
make them flnanciaUy more viable. For 18le of other items 
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like cooking gas, through FPS, the Ministry of Petroleum 

and Natural Gas has not agreed with the proposal u It Is 

not a practical proposition to put domestic cooking gas 

(LPG) In FPS as cooking gas (LPG) Is a purely commercial 

good marketed by Government 011 Companies through 
their distributors appointed as per their commercial 

considerations. The Issue of including the sale of Postal 

Items through FPS has been taken up with Department of 

Posts recently to make the FPS economically more viable. 

(Trsnslstlon] 

Inte,.lt Payment on Sugarcane Duel 

3790. SHRI HARIKEWAL PRASAD: 

SHRI GIRIDHARI YADAV: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether there Is a provision for payment of 15 

per cent Interest on sugarcane dues if Ihe same is not 

paid within the stipulated period of fourteen days; 

(b) if so, the details of the  cases reported during 

the last three years wherein payment was not made within 

the stipulated period; 

(c) the number out of these where the requisite 

interest was nol paid despite the delay in payment of 

sugarcane dues beyond the stipulated period; and 

(d) the provisions made for action to be taken 
against the defaulters for non-payment of the Interest? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) Yes, 

Sir. 

(b) and (c) The responsibility for ensuring timely 

payment of cane price to sugarcane farmers lies with the 

State Governments, as such, the delay In payment of cane 

price, if any is reported to the concerned State 

Governments. The Central Government does not maintain 

dati on payment of interest on delayed payments of cane 

price. 

(d) In November, 2000, the Sugarcane (Control) 

Order, 1966 was amended providing that where any 
producer of sugar or his agent defaults in paying the 

whole or any part of the price of sugarcane to a farmer of 

sugarcane or a growers' cooperative society within 14 

days from the delivery of sugarcane or where there is an 

agreement In writing between the parties for payment of 

price within a specified time and any producer or his 

agent defaulll In making payment within the agreed time 

specified therein, the amount of price of sugarcane and 

Interest due thereon is recoverable from the producer of 

sugar or his Agent as arrears of land revenue. 

ShorbIge ofWhHt 

3791. SHRI HEMLAL MURMU: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleated to .tate: 

. (a) whether the Government hu decided to ule 
hedging at the global level to meet the shortage of wheat 

In the country; 

(b) if so, the details thereof and reuons therefor; 

(c) whether a high level empowered Committee 

has been constituted/proposed to be constituted for the 

purpose; 

(d) if so, the details thereof indicating the terms of 

reference of the Committee; and 

(e) the time by which the process II likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRI::;ULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PYBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 

(e) No, Sir. There is no shortage of wheat In the country 

due to production of 73.75 million tonnes of wheat In the 

Rabi crop to be marketed In Rebi Marketing Season 2007-
08. However, it has been decided by the Government to 
constitute an Empowered Committ.. (EC) of experts to 

advise the FCI for using ove,.eas wheat derivatives market. 

The composition of EC is as under: 

1. Shri UK Sinha, 

CMD UTIAMC.  Mumbal 

2. Dr. Susan Thomas, 

Indira Gandhi Institute of 

Development Research 

Mumbai 

3. Shrl Bharat Ramaswami, 

Indian Statistical Institute. 

Delhi 

Chairman 

Member 

Member 

2. The Terms of Reference of the EC are as under: 

(I) to interact with a set of potential OTC vendors 

in designing a legal contract that would be 
finally signed between the designated entity of 

the Government of India and the successful 

vendors; 

(II) to arrive at the transaction lias, baaed On 
empirical eYidenoe and Interaction with ~ 

industry. which oould be o ~  without 
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undue impact on the market. EC would recruit 
International or dome.tic con.ultant on commer-
cial terms to a •• i.t them in this work, If deemed 
appropriate. 

(iii) it would be fully empowered to proceed on a 
transparent procurement process for choosing 
one or more OTC vendors for buying options. 

(Iv) to •• tabll.h minimum t.chnical crit.rla., viz 
minimum .iz. and track record for the perspec-
tiv. writer of option contract. that can quote 
price of option. in the auction. 

(v) ba •• d on their judgment, If EC come. to 
conclusion that .xcluslve reliance on options Is 
not f.aslbl. at an acceptable price, It could buy 
futures contracts and based on the market 
condition. dynamically decide whether to 
.x.rcis. it or to roll it over. 

3. Th. t.rm of the EC would be up to September 2007 
or until further orders, whichever is earlier. 

{English} 

Drug. under PrIce Control Scheme 
3792. SHRI UDAY SINGH: Will the Mlnl.ter of 

CHEMICALS AND FERTILIZERS be pI.ased to state: 

(a) whether the Government propose. to bring 
more essential drugs under the price control regime; and 

(b) If 10, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) and (b) Keeping In view the 
directions of the Supreme Court in SLP No. 366812003 

and in lin. with the declared objective of the Government 
in the National Common Minimum Programme to make 
avallabl. IH. .aving and •••• ntial drug. at reasonabl. 
prices to the poor, the draft National Pharmaceuticals 
Pollcy-2008 propose., Inter alia, that the basket 'or price 
control would be the .... ntlal medicine. as contained in 
the National LI.t 0' Essential Medicines, 2003 in addition 
to 74 drugs which are at pre.ent under price control under 
the Drugs (Prices Control) Order, 1995. 

Expenditure on Procurement 

3793. SHRI ANIL BASU: Will the Minister of CONSU-
MER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be 
pl.ased to state: 

(a) th. d.talls regarding the total quantum of 
foodgrains including Rice, Paddy, Wh.at procured by Food 
Corporation of India and the Stat. Gov.rnments •• parately 
during the la.t three y.ars, Stat.-wis. and y.ar-wi •• ; and 

(b) the comparative figures 0' the expenditure 
incurred by F.C.!, w.-a-w. the State Govemments per Metric 
Tonne for the above said procur.ment? 

THE MINISTER OF STATE IN THE MINISTRY 
OF AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): 
(a) Statem.nt-I giving procurement of rice, paddy and 
wheat by Fel and State Gov.rnment. "parately during 
Khari' Marketing Season 2003-04 to 2006-07 and Rlbi 
Mark.tlng Season 2004-05 to 2006-07 State-wis. and 
year-wis. i. enclosed. 

(b) Statement-II giving the comparative figures of 
economic co.t of wh.at and rice in FCI and Stat.s 
undertaking the D.centrallsed Scheme 'or last three 
marketing Seasons is enclo.ed. 

S""""n'" 
Fe, and Agency wI.e Rice and Paddy for KMS 2003-04 to 2005-06 

(flgur •• In 000 tonn •• ) 

StatellV.ar FCI Stat. Ag.ncy Total (In terms of rice) 

Levy Rice Paddy Total Levy Rice Paddy Total Levy Rice Paddy Total 

2 3 4 5 8 7 8 9 10 

2003-04 

AndMIan and Nlcobar I.land. 0 192 Neg. Neg. 

Andhra PradMh 3872 II 4038 288 0 3972 385 4230 
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1 2  3 4  5  8 7  8 9 10 

Arunachal Pradesh 0 0 0 

AHam 17 17 253 17 17 

Bihar 164 110 378 0 542 383 

Chandigarh 0 1819 0 

Chhattl.garh 555 555 2715 0 555 2715 2374 

Deihl 0 0 0 

Gujarat 0 657 0 

Harvana 650 41 677 980 0 650 1021 1334 

Himachal Pradesh 3 3 0 3 3 

Jammu and Kashmir 0 0 0 

Jharkhand 3 2 0 3 2 

Kamataka 0 0 0 

Kerala 0 43 0 

Madhya Pradesh 12 84 68 64 125 12 148 111 

Maharashtra 183 183 186 0 183 186 308 

Nagaland 0 70 0 

0rI .... 1273 45 1303 104 0 1273 149 1373 

Pondlcheny 0 5514 0 

Punjab 2057 1629 3148 8230 0 2057 9859 8663 

Rajasthan 28  20 41 207 28 20 41 

Tamil Nadu 0 309 700 310 208 

Uuar Prade.h 0 1853 1045 1858  1853 1045 2553 

Uttaranchal 197 197 121 7 299 318 7 323 

Wnt Bengal 630 630 118 265 296 748 265 928 

Total 9577 2085 10974 2092 14589 11853 11889 18855 22828 

(figures In 000 tonne.) 

StatesIYear FCI State Agency Total (In terms of rice) 

Levy Rice Paddy Total Levy Rice Paddy Total Levy Rice Paddy Total 

2 3 4  5 6 7 8  9 10 

2004-05 

Andaman and Nlcobar Islands • 1 1 

Anethra Prad .. h 3891 10 3898 0 12 8 3891 22 3908 
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2 3 4 5 6 7 8 9 10 
Arunachal Pradelh 

Allam Neg. Neg. Neg. Neg. 

Bihar 72 48 295 295 295 72 343 
Chandlgarh 19 19 19 19 
Chhattllgarh 890 890 2906 1947 890 2906 2837 
Delhi 

Gujarat 

Haryana 648 100 713 1417 949 646 1517 1882 

Himachal Prad .. h 2 2 2 2 
Jammu and Kuhmlr 1 1 

Jharkhand 2 2 

Kamataka 31 21 31 21 

Kerala 49 33 49 33 

Madhya Pradelh 7 20 20 33 22 7 53 42 

Maharalhtra 157 157 72 48 157 72 205 

Nagaland 16 11 16 11 

Ori ... 1314 84 1370 327 220 1314 411 1590 

Pondlcherry 

Punjab 2388 1149 3138 8908 5968 2388 10057 9108 

Rajalthan 17 7 22 17 7 22 

Tamil Nadu 973 652 973 852 

Uttar Pradesh 849 849 1802 778 2121 2451 778 2971 

Uttaranchal 186 186 122 11 130 308 11 316 

W .. t Bengal 318 318 148 714 626 466 714 g.u 

Total 10668 1444 11633 2188 16245 13052 12834 17889 24886 

(figu .... ln 000 tonn .. ) 

StatealYear Fel State Agency Total (in terms of rice) 

Levy Rice Paddy Total Levy Rice Paddy Total Levy Rice Paddy Total 

2 3 4 5 8 7 8 9 10 

2005-08 

Andaman and Nicobar Illanda 

Andhra Prade,h 4853 192 4782 284 190 4853 478 4172 
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2 3 4 5 6 7 8 9 10 

Arunachal Pradesh 

Alum 1 1 

Bihar 73 85 131 587 394 73 673 52 .. 

Chandlgarh 2 16 13 2 18 13 

Chhattt,garh 880 880 3589 2404 880 3589 3285 

Delhi 

Gujarat 

Haryana 475 95 538 2282 1515 475 2358 2053 

Himachal P,.. .. h 

Jammu and Kuhmir 3 3 3 3 

Jharkhand 1 2 2 

Kamataka 47 47 2 47 2 48 

Kerala 140 94 140 94 

Madhya PrIde,h 24 93 88 75 50 24 168 136 

Maharuhtra 92 92 151 101 92 151 193 

Nagaland 

Orilla 966 384 1223 839 582 986 1223 1785 

Pondlcherry 

Punjab 1074 1042 1772 10571 7083 1074 11813 8855 

Rajuthan 23 Neg. 23 23 Neg. 23 

Tamil N.ciu 1382 926 1382 928 

Un.Pradeeh 528 528 1924 1047 2825 2450 1047 3151 

Uttal'MchaJ 198 198 128 18 138 324 18 338 

WntBengai 264 813 809 97 552 467 361 1365 1278 

Total 9282 2721 11108 2147 21499 16550 11429 24220 27856 

"wiN IIIJd AfIII*etinQ Seaon-wiN Procurement of What by Fel & State Agencle. 

(in'OOO MT) 

2004-05 2005-08 2006-07 
FCI S1aIe Total FCI State FCI Stale Total 

Agencle, Agencie, Total Agencie, 

1 2 3 .. 5 6 7 8 9 10 
Andhra Prildeeh 

ArunIIchal PrIdeah 
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1 2 3 4 5 6 7 8 9 10 
Aaaam 

Bihar Neg. 14 14 Neg. 

Chand/garh 

Chhattlagarh Neg. Ne". 

DeIhl 2 2 2 2 

Gujarat 

Haryana 880 4235 5115 617 3912 4529 269 1960 2229 
Himachal Prade.h Neg. Neg. Neg. Neg. 

Jammu and Kuhmir Neg. Neg. Neg. Neg. 

Karnataka 

Madhya Pradesh 35 315 350 15 469 484 Neg. Neg. Neg. 

Maharashtra 

Orissa 

Pondlcherry 

Punjab 2147 7093 9240 1428 7582 9010 1013 5883 6946 

Raja.than 178 101 279 119 40 159 2 Neg. 2 

Tamil NBdu 

Uttar Prad .. h 15 1725 1740 41 519 560 5 44 49 

Uttaranchal 9 46 55 6 34 40 Neg. Neg. Neg. 

We.t Bengal 

Total 3266 13529 16795 2228 12557 14785 1339 7887 9228 

Neg.: Below 500 tOMel. 

"''''''.'-11 (I) 2004-01 (RI. per tonne) 

Comparison of Economic eost of Wheat and Rice of State/Corporation RawRIoe Wheal 

Food Corporation of India (FCI) Ind State, Undertaking Common Grade-A 
o.centrallsed Procurement (ooP) 

1 2 3 4 
FCI·. economic co.t II fixed on All India bul. and 

FCI (2004-05 Prov.) 13295.90 10495.90 many of the expenditure I .. ms of the FCI like transportation 
cost. labour charge.. admlnl.trative overhead. etc. are Chhattlsgarh 11231.80 11744.30 
apportioned on All India basi •. Therefore. If OCP State. 

Karnltaka 10813.90 11311.70 economic COlt are compared to FCI's economic co.t the 
.ta .. wi .. variOUI component. of economic co.t may not Kerlla" 
compare. However. Statement showing FC/'s economic 
coet for 2004-05 to 2008-07 and DCP Sta ... • economic Madhya Pradeah 8033.80 
COlt (provisIonaJ) from 2004-05 to 2008-07 of both rice on ... 11282.00 117M.eo 
and wheal are u under. 
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Tamil Nadu 

Uttar Pradesh 

Uttarakhand 

West Bengal 

2 3 4 

10577.90 11064.00 

11646.10 12167.40 8718.20 

11306.10 11827.40 8411.50 

10526.80 11013.00 

• DCP Icheme ttarted In Kerala from 2005-08 

(II) 2005-06 

State/Corporation Raw Rice Wheat 

Common Grade-A 

FCI (2005-06 Prov.) 13372.90 10444.20 

ChhaHlsgarh 

Kamataka 

Kerala 

Madhya Pradesh 

OrIlla 

TamU Nadu 

Uttar Pradesh 

Uttarakhand 

West Bengal 

(III) 200M7 

State/Corporation 

FCI (2006-07 RE) 

ChhaHllgarh 

Kamataka 

Kerala 

12266.80 11746.50 

10982.80 

11771.40 

11460.70 + 

(Par-boiled) 

8538.70 

11514.50 12029.20 

10421. 50 10907.80 

11922.30 12443.70 8672.90 

11571.50 12092.80 8411.50 

10712.60 11201.20 

Raw Rice Wheat 

Common Grade-A 

13859.20 12325.80 

12672.00 13198.20 

11800.20 12299.40 

12708.70 
(Par-boiled) 

Madhya Pradelh 9111.00 

OrI .. a 12483.50 13003.80 

Tamil Nadu 11544.50 12038.80 

Uttar Pradesh 12753.50 113276.30 9353:80 

Uttarakhand 12450.70 12875.80 9018.20 

Weat Bengal 11790.40 12282.70 

Land Ua. Survey 

3794. PROF. CHANDER KUMAR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to conduct 
the land use survey keeping in view the diversification In 
the agriculture sector; 

(b) whether the Government has prepared any 
action plan for conducting the said land use survey; and 

(c) if so, the details thereof including the amount 
proposed to be allotted therefor, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) All India 
Soli & Land Use Survey (AIS&LUS) and National Bureau 
of Soil Survey & Land Use Planning (NBSS&LUP) are the 
two Government organizations Involved In Soil and Land 
Use Survey. AIS&LUS conducts soil and land use survey 
with a view to generate and provide detailed scientific 
data base on soil and land characteristics to various State 
user departments for planning and implementation of 
various Natural Resources Management programmes. The 
NBSS&LUP conducts soil surveys in different parts of the 
country with particular reference to soils under agricultural 
areas to determine its land quality and studies the 
properties with respect to morphology, physical and 
chemical characteristics and use the data for land use 
planning. 

Based on the.. land use and loil surveys, State 
Govemments have been encouraged to take up the 
diversification of agriculture in their States. 

(b) and (c) In the action plan for the year 2007-08, it 
is proposed to do rapid reconnaissance survey in 208 
lakh ha. detailed lOiI survey in 2 lakh ha. land degradation 
mapping in 156 lakh ha. and soil resource mapping in 
220 lakh ha. against budget outlay of Rs. 10.75 cr. 

Expoaure to StHllnduatry 

3785. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minllter of STEEL be pleased to state: 
(a) whether the CII has sought increased banking 

exposure and infrastructure status for the lteel Industry 
along with nlcailOpl at par with those extended to SEll; 

(b) If 10, the detaill thereof; and 

(c) the reaction of the Union Government thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS): (a) to (c) Confederation of 

Indian Industry (CII) have stated  that they have not made 

any earlier representation regarding increased banking 

exposure and infrastructure ltatus for the Iteel Industry 

alongwith fiscal sops at par with thole extended to SEZa. 
However. they have sent a representation on 26.04.2007 
to Ministry of Steel. which is now being examined. 

Procurement of Aloe 

3796. SHRI B. MAHTAB: Will the Minllter of CONSU-

MER AFFAIRS. FOOD AND PUBLIC DISTRIBUTION be 

pleased to state: 

(a) the total quantity of rice procured by the Food 

Corporation of India (FCI) In 0rI .... and other rice 
producing States during the lut six months, State-wi .. ; 

(b) the quantity likely to be procured from the 

said States by FCI till commencement of next Kharif season. 

State-wise; 

(c) the districtl where the rice is being stored by 

the FCI. Indicating the qu.ntum thereof; 

(d) the storage charges p.ld by FCI during the 

last three years for the rice .tored in private godowns in 
the States; and 

(e) the steps proposed to be taken to reduce the 

expense. on storage of such rice? 

THE MINISTER OF STATE IN THE MINISTflV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 

(b) As per information furnished by FCI the total quantity of 

rice procured for the Central Pool by the FCI and State 

agencies during Kharlf Marketing Season 2008-07 (from 

October. 2006 to March 2007) and the further quantity of 

rice likely to be procured till commencement of next Kharlf 

season, State-wise Is given in the enclosed at.tement-1. 

(c) District-wise atocka of FCL are not maintained 

by this Department. As per Information received from FCI. 

a .t.tement-II Indicating .tate-wise .tock po.ltlon of 

foodgr8tn. .vailable with FCI .nd St.te agencle. as on 

31.3.2007 Is enclosed. 

(d) The commodity-wise storage charges p.id to 

Private parties are not maintained In the books of account •. 

The storage charges paid by FCI during the lut three 
years for the rice stored In private godown. State-wi .. I. 

given in the enclo.ed atatement-III. 

(e) For reductng the storage expenses. In.truc-
tiona already exist among the field offices i.e. to (I) review 

the .torage need at regular Intervals to dahl,. 1M capacity 

found surplus. (1/) to hire out the FCI owned surplua 

godowns capacity to other users (III) to u.e/flnallze HTC at 

most competitive ratel. 10 as to reduce the ItOrage! 
handling cost of foodgrains. 

""""'ent-l 

Rice Procured by FCI during KMS 2006-07 (From October, 

2006 to March, 2007) and the quantity of rice likely to be 
procured by FCI till commencement of next #chari' .eason 

StatelU.T. By 
FCI 

By Stat. 

Agency 

(In lakh tonnes) 

Total Further 

likely 

qty. of rice 
during KMS 

2008-07 

Andhra Prade.h 28.015 0.70 28.715 22.50 

Bihar 

Chandlgarh 

.ttl ~ 

Hary.na 

Jharkhand 

K.rnataka 

Madhya Prade.h 

Maharuhtra 

on ... 

Punjab 

Pondlcherry 

Raja.than 

TamH Nadu 

Uttar Prade.h 

Uttarakhand 

Wnt Bengal 

AIIlnda 

1.02 3.23 4.25 0.50 

0.10 0.10 

9.74 115.39 25.13 4.00 

4.08 13.83 17.71 0.10 

0.05 0.05 

0.20 0.01 0.21 

0.49 0.24  0.73 

0.11 0.85  0.98 0.70 

8.74  8.85 13.59 8.70 

8.77 89.25 78.02 2.00 

0.03 0.03 

0.10 0.10 

9.95  9.95 3.00 

2.07 18.94 21.01 5.00 

0.84 1.08 1.72 0.10 

1.83 3.28 4.89 3.00 

81.82 144.19 206.01 49.60 
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"'temen'-I' 2 3 4 5 

Totw Stocb of Rice In Centrel Pool .. on 31.3.2007 25. Mahara.htra 1.97 0.37 2.34 

(In Lakh tonne.) 26. Madhya Prlde.h 0.76 0.76 

S.No. State With WIth Total Rice 27. Chhattlagarh 8.40 4.79 13.19 
Fel State In Central 

Agencle. Pool Total 95.11 33.47 128.58 

2 3 4 5 Stock. in Tran.1t 3.13 3.13 

1. Bihar 2.20 0.47 2.87 Total All India 98.24 33.47 131.71 

2. Jharkhand 037 0.37 ",,,,,,,,,,-1,, 
3. Ort ... 4.99 0.31 5.30 The commodity •• storage cMrges paid to Privat. 

pattie. are not malntwned In the book. of IICCOUnt.. The 
4. We.t Bengal 2.20 2.20 total storage charg •• paid by Fel during the la' 318'" 

5. As.am 0.39 0.39 for prIv.te godowns St.te·wlse .re as under:· 

6. Arunachal 001 0.01 (Rupee. in Lakh.) 

Prade.h S.No. Name of Region 2003·04 2004·05 2005·08 

7. Trlpur. 0.20 0.20 2 3 4 5 

8. Mlzoram 004 0.04 1 Bihar 47.26 60.90 57.21 

9. Meghalaya 0.13 0.13 2. Jharkhand 44.26 29.15 23.66 

10. Manlpur 0.05 0.05 3 Ort ... 20.97 19.73 22.91 

11. Nagaland 0.12 0.12 4. We.t Bengal 121.42 134.24 63.90 

12. Deihl 0.34 0.34 5. Allam 53.37 42.71 48.70 

13. Haryana 3.76 0.23 3.99 6. NEF 1.11 0.88 25.OS 

14. HImachal Pradesh 013 0.13 7. N&M 0.89 

15. Jammu and 0.45 0.45 8. Haryana 155.79 113.59 105.29 
Ka.hmlr 

9. Himachal 1.10 0.15 0.11 
16. Punjab 37.09 11.06 40.05 Prade.h 

17. Raja.than 0.26 0.26 10. Jammu and 1.50 0.83 

18. Uttar Pradelh 2.87 11.08 13.95 Ka.hmlr 

19. Uttarakhand 0.76 0.49 1.25 11. Punjab 1029.88 588.02 338.35 

20. AncIhra Pradelh 16.88 18.88 12. Raja.than 18.11 12.32 23.11 

21. Kerala 1.71 0.39 2.10 13. Uttar Prade.h 26.80 15.07 ,18.67 

22. Kamataka 3.18 3.16 14. Uttaranchal 3.95 3.85 :J1.59 

23. TamH Nadu 4.52 4.16 '.81 15. Andhra Pradeah 38.81 20.7' 

24. GuJarat 0.48 0.'" 18. K.,.'a 0.98 
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2 3  4 5 

17. Tamil Nadu 0.56 

18. Gujarat 85.11 

19. Maharashtra 33.56 72.72 83.15 

20. Madhya Pradesh 70.90 93.89 73.32 

21. Chhattisgarh 17.04 15.91 31.58 

Total 1764.44 1204.96 948.73 

Development of Ichamatl River 

3797. SHRI AJOY CHAKRABORTY: Will the Minister 

of WATER RESOURCES be pleased to state: 

(a) whether the Government is considering to 

Implement a programme to develop the river Ichamatl In 

West Bengal including increasing its depth and water 

carrying capacity; 

(b) if so, the details thereof; 

(c) whether the Union Government is aware that 

large number of people got affected ev.ry year due to 

recurrent floods in this river; and 

(d) if 80, the details of the st.ps taken by the 

Government to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) and (b) Th. Government of West Bangal 

prepared a scheme in Sept.mber. 2005 amounting to 

Rs.23.59 crore for desihingldredging of r1v.r Ichhamatl 

along the common border between India and Bangladesh 

for better drainage and flood management for an 

approximate I.ngth of 20 km. from Angrail BSF Bridge to 

Kalanchi BSF Bridge. 

(c) Yes Sir. 

(d) As the river Ichhamati form the intemational 

border between India and Bangladesh, the matt.r hu 

already been tak.n up by Gov.rnment of India with 
Bangladesh during 36th me.ting of Indo-Bangladesh Joint 

Rivers Commission (JRC) h.1d at Dhaka in Sept.mber, 

2005 to work out the modalities for undertaking desiltingl 

dredeging work. A joint field visit by Ministers of water 
Resources of both the countries (India and Bangladesh) 

was also und.rtaken in S.ptember, 2006 to a ..... 

• ituation on the ground. 

Miautiliution of Funda under GAP 

3798. SHRI ABU AYES MCNDAl: 

SHRI KAILASH MEGHWAl: 

Will the Mini.ter of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether the Government hu received comp-

laints again.t misutiliaation of funds for Ganga Action Plan 

(GAP); 

(b) if 80, the details thereof; and 

(c) the action taken by the Government th.reon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA): (a) to (c) As per the information received from 

the State Government of Uttar Pradesh, the Hon'ble High 

Court of Allahabad appointed an audit team under a Public 
Interest Liligation vide itl order dated 5.5.1998. The audit 

report lubmitted on 10.9.1999 Is stili sub-judice. On 
another complaint received on 28.2.2003 action ha. been 

taken againlt the persons concerned on the balis of 

detailed enquiry conducted by the Chi.f Engln.er, UP Jal 

Nigam. The process of .nquiry Into y.t another complaint 

concerning award of t.nder for construction of a 29 mid. 

(million litres per day) Sewag. Treatment Plant at Allahabad 
is on. 

NotIfIC8tIon ..... nnng Environment Trlbu .... 

3799. SHRI ~  VITHOBA ADSUL: 

SHRI ADHAlRAO PATll SHIVAJIRAO: 

Will the Minist.r of ENVIRONMENT AND FORESTS 

be pI.ned to state: 

(a) w.,.th.r the Gov.rnment Is yet to notify the 
tribunal without which the National Environment Tribunal 

Act, 1955 remains non-functlonal; 

(b) If 10, the r.uons for not notifying the said 

Tribunal so far; and 

(c) the It epa taken/proposed to be taken by the 
Government to notify the Tribunal Ht up under the National 

Environment Tribunal Act, 19851 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA): (a) to (c) The Law  Commi .. ion of India In It. 

188th Report has int.r-alia recommended setting up of 

separate Environmental Court8 in .ach Stat. (or for group 

of Stat.s). The Commission hal also recommended repeal 

of the National Environment Tribunal (NET) Act, 1995 and 

the National Environment AppeIlat. Authority (NEAA) Act . 
1997, and tran.f.r of provi.ions regarding functions and 
powers of the Tribunal and Appellat. Authority contained 

in tho •• Act. in the proposed .nactment for .stabli.hment 

of the Environment Courts. 

In view of the Hid Report, the MiniStry of Environment 
" For.sts ha., in principle, decided to propo ••• nactment 
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of legislation for setting up a National Environment Tribunal 

and Regional Environment Tribunals. The mandate of the 

Tribunals under the proposed l8Olaiatlon will not be limited 

to the provisions of NET Act, 1995 to provide for strict 

liability for damages arising out of any accident while 

handling any hazardous substance but will provide for 

adjudication in all civil cases where a substantial question 

of environment protection Including enforcement of any 

legal rights relating to environment is Involved. 

[Tranll.tionJ 

Review of River Water Con.e.".Uon Project 

3800. SHRI SHISHUPAL N. PATLE: 

SHRI DEVIDAS PINGLE: 

SHRI KAlLASH NATH SINGH YADAV: 

SHRI MOHO. TAHIR: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether the Union Government has .. seised 

the shortcomings during the review of the working of the 

National River Water Conservati.on Project In the country; 

(b) If so, the details thereof; 

(c) whether a report on the health of children 

getting affected due to polluted water of the rivers in the 

country hu been received: 

(d) If 10, the details thereof; 

(e) whethftr the Union Government has formula-

tedIIa formulating any scheme to strengthen the existing 
conlervatlon projects; and 

(f) If 10, thedetalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA); (a) and (b) The Government h .. identified certain 
systemic Illuei aff-cllng Implementation of pollution 

abatement works for rive,... un!fer the National River 

Con .. rvation Plan (NRCP). The major Illues Identified 

among others are Inadequate fundi for Operation I 

Maintenance (OIM) of .... ts created under the Plan by 
the State Governments, Insufficient budgetary allocation 

for Statn' Ihare, dellY.in the Implementation of the projects 
ciUi to land acquilition prObtem, &rrIong others. 

(0) and (d) No, Sir. Doel not arl ... · 

(e) and (f) The Central Government undertakes 
regular review meetings and field visits to enhance the 

eftectlvene .. of prolect Implementation. It hal allo 

requelted State Qovernments to have regular monthly 

meetings under the Chairmanship of Chief Secretaries for 

a time-bound resolution of inter-sectoral problems. 

[English) 

E •• bUshment of National Fund for Stnlteglc 

Agricultural R .... rch 

3801. SHRI ASADUDDIN OWAISI: Will the Minister 
of AGRICULTURE be plealed to state: 

(a) whether the Or. M.S. Swamlnathan Commi-

ssion has recommended for establishing National Fund 

for Strategic Agricultural Research with corpus of Rs.50 

crores; 

(b) if so, whether the said recommendation has 

been accepted by the Government; 

(c) if so, the steps taken for Its speedy implemen-

tation: 

(d) whether efforts have been made to tie-up with 

multilateral agencies like World Bank and Asian 

Development Bank etc. in this regard in view of Insufficient 

provisions of the funds for the same; 

(e) if so, the details thereof and the current status 

of the propos.l; and 

(f) the present position of the fund and the steps 
taken to grant lufflclent fundI thereunder for encouraging 

agricultural relearch? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) Yes. Sir. 

(b) Yes, Sir. 

(c) The Finance Minister announced In his budget 

speech for the year 2006-07 an Initial provillon of Rs. 50 

crore for operationalizlng the National Fund. There after 

an Empowered Committee with very eminent Chairman 

and Member. wal constituted by the Hon'ble Minister of 

Agriculture In 2006-07 for the Fund functioning. The DAREI 

ICAR Is operating the Fund. 

Cd) and Ce) No, Sir. However. the ICAR Is now 

operating a World Bank funded National ~. i lt l 

Innovation Project with one of the Components entitled, 

"Basic and Strategic Reaearch in Frontier Areal of 

Agricultural Sciencel" with a budget of US$ 56 million 

(approx. R •. 250 cro,.) for six yearl to .upport large 
projectl. 
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(f) So far 14 innovative high quality projects have 
been ¥"ctloned under the Fund with a total budget of R •• 
24.76 erore. Some projects are In the process of selection 
and .anction. 

Performance of Central cattle BrHdIng Fann. 

3802. SHRI KISHANBHAI V. PATEL: Will the Minister 
of AGRICULTURE be pleased to atate: 

(a) whether the Government has constituted Farm 
Technical Advisory Committees to examine the deteriorated 
performance of various Central Cattle Breeding Farms 
(CCBF.) in the country particularly at Suratgarh 
(Rajasthan), A1madhi (Tamil Nadu) and Chllplima (Orissa); 

(b) whether the said Committe .. have submitted 
Ita report; 

(c) if so, the details of the recommendations made 
by the Committees; 

(d) the action taken by the Govemment on such 
recommendations; and 

(e) the extent to which the performance of each 
of the said farms have been Improved .0 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHAI TASLIMUDDIN): (a) and (b) Yet, 
Sir. 

(c) and (d) The recommendations and the action 
taken on them are given in the enclosed .tatement-1. 

(e) The performance of the farms Ia gJven In the 
enclosed statement-II. 

s,.,.",.",.., 

1. 

2. 

3. 

4. 

5. 

e. 

Action Taken Report on the Approved Recommendation. of the Farm Technical Advisory Committee. 

Recommendations 

High pedigree Tharparkar breeding bulls should 
be procured through Central Herd Registration 
Scheme (CHRS) and stationed at Central Frozen 
Semen Production and Training Institute (CFSP&TI) 
for frozen .. men production and its use In Tharparltar 
bull mother of Central CaUle Breeding Farm (CCSA, 
Suratgarh. 

Twenty five Tharparkar cows should be transferred from 
CCBF Suratgarh to CCBF A1amadhi for production of buill. 
Twenty five Sahiwal cows should also be procured and 
atatloned at CCBF A1amadhi. 

Frozen aemen of high pedigree Red Sindhi bulls may be 
imported from Pakistan for breeding the Red Sindhi 
bull mothera of CCBF, Chipllma. Frozen semen of high 
pedigree Sahiwal, Tharparkar and Niliravl bulls 
may also be Imported for use In the concemed herds. 

Grazing of animals within the farm premises allowed 
earlier should be stopped in the farms maintaining 
exotic and crossbred cows. 

Dlaea .. testing for the specified sexually transmissible 
dIN .... should be done on rotational basis by 
different agencies. Testing of the animals for 
Tubercutoals and Johne', diseue .hould be done 
by the farm by ELISA telt. 

Regular soil tesling should be done to find out the 
deficiency of the specific nutrients and u.e the chemical 
fertilizer accordingly to compensate the deficiency. 

Action Taken 

Five high pedigree bulla have been procured from 
the breeding tract of Tharpartw through CHRS 
and stationed at Central Cattle Breeding Farm 
(CCBA, Suralgarh. AfW atlalning the brHd8b1e 
age they will be tranIferNd to CFSP& TI for 
production of frozen aemen. 

The recommendation wu reviewed by the 
Department since the bntedIng policy of southern 
ltates does not envisage u .. of Tharparkar and 
Sahlwal for upgrading the local OOWI. The 
recommandatlonl will be reconaIdered after reYIaIon 
of the brMdlng policy by the concerned ....... 

The proposal for procurement of frozen semen hu 
been taken up through different 'orumt for Inter· 
national Cooperation with PaId.tan. 

The grazing of animals hal been .topped In all the 
Central Cattle Breeding Farms to avoid tranamII8Ion 
of Infection from outside animal •• 

Farms are regufarty carrying out the teata for 
screening the animaII tor the cI ...... 

All the CCBFa have carried out the soil testing and 
are accordingly ueIng fertIIlz .... to make up the 
deficiency be.1des using farmyard manure 
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Statem.,,'''' 
Performance of Central cante 8rHding Farms (2006-07) 

S.No. Parameter Alamadhi Andeshnagar Chiplima 

Bull calf 33 50 43 
production 

2 Bull 13- 70- 33 
calves aold 

3 Mortality 4.07 3.S0- 3.'" 

4. No.of 372· 35S· 567· 
persons trained 

5. Milk 1.19· 5.28· 1.83 
production (Lakh Kg.) 

S. Revenue 19.24· 66.51 23.23 

(RI. in lakha) 

[Tranalatlon) 

Smuggling of AnI ...... 

3803. SHRI HARISINH CHAVDA: 

DR. DHIRENDRA AGARWAL: 

Will the Mlnllter 0' F.NVIRONMENT AND FORESTS 
be plealed to ltate: 

(a) whether the Animal Welfare Board has drawn 
the anentlon of the Government towarets the Imuggllng of 
animal.; 

(b) If 10, the actton taken by the Government in 
thl. regard 10 far; and 

(e) the number of peraon. IIplnlt whom action 
ha been taken during the Jut two years. State·wI .. ? 

THE MINISTER OF STATE IN· THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) The Animal Welfare Board of India (AWBI) I. 
a .tatutOfY body created under the Prevention of Cruelty 
to Ani,..,s Act 1980, which Is presently functioning under 
the aegis of the Ministry of Environment and Fores... Ita 

mandate II to deal with varioUi matters connected with 
animal welfare and the prevention of Infliction of 

unnece.lary pain and suffering on animall, Including 

dome.tlcated animals and animall In captivity. AWBI haa 

not made any reference to thi. Mlnlltry regarding the 

IUbject of smuggling of animals. 

(b) and (e) Does not art .. in view of (a) above. 

Dhamrod 

23 

14 

4.80· 

243 

0.74 

22.15· 

(Engll.h) 

Heslerghana Sunabeda Suratgarh 

31- 85- 61-

26- 64- 15 

5.22· 5.94 4.37· 

549· 781· 281· 

2.96· 3.88· 2.01· 

35.39· 54.45 45.01· 

Integl'llted Project for Coutal 

o ~ 

3804. DR. VALLABHBHAI KATHIRIA: 
SHRIMATI JAYABEN B. THAKKAR: 

SHRI MAHESH KANODIA: 

Total 

326-

235 

4.42· 

3149· 

17.18* 

265.98-

Will the Minllter of ENVIRONMENT AND FORESTS 
be pleuect to state: 

(a> whether the Government of Gujarat ha. 

submitted any Integrated Project for Coastal Conservation! 

Management; 

Cb) If '0. the details thereof; 
(e) whether the project ha been tMen up for 

extemaiUllstance; and 

(d) If 10. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAlN 

MEENA): Ca) and Cb) The Central Government hulnltlated 

an Integrated Coatal Zone Management project baaed 

on the approach suggeltfld by Prof. M.S. Swamlnathan 
Committee. that had reviewed the Coatal Regulation Zone 

Notification, 1991. One of the State. Identlfl8d for the 

project II Gujarat. The Government of Guj.,.. has also 
communicated acceptance for implementing the project In 
Gujarat. 
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(c) and (d) For implementing th. above project, the 
Central Gov.mment hu sought technical and financial 
MIlItance from muhilateral donor agenclel, including the 
World Bank. Th. project includes demarcation of 
wlnerabillty line, mapping of ecologically sensitive areu, 
Institutional development and capacity building, control of 
pollution from land baed activities and preparation of 
Integrated Coastal Zone Management for the coastal 
Itretchel of the identified States, including the State of 
Gujarat. 

Production of Fodder 

3805. SHRI DUSHVANT SINGH: Will the Minllter of 
AGRICULTURE be pI .... d to refer to the reply given to 
Unstarred QU.ltion No.53 dated February 28, 2007 
regarding shortage of fodder and state: 

(a) the quantum of fodder produced In each 

Central Fodder Seed Production Fann during the lui three 
years; 

(b) whether the Govemment propo .. s to let up 
additional fannl and take ItepS to Incre ... the production 
of fodder during the Eleventh FIve Vear Plan; and 

(c) If 10, the details thereof and the additional 
production of fodder expected during the laid plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) The quantum 
of fodder produced In each Regional Station for Forage 
Production & Demonltratlon and In the Central Fodder 
Seed Production Fann In 'ut three yeara II enclosed .. 
statement. 

(b) and (c) Question doel not arl ... 

Fodder Production .t RegIonal Station for FOf8(J#I Production • Detnon«ratlon • 
C.ntrIIl Fodder Seed ProductIon Farm for the IMM "".. YHI'I 

(In.) 

Fann Type of fodder 2004-05 2005-08 2008-07 

Reglona' Station for Forage Production & Demonstration, Green 1211 831 814 
Gandhlnagar, Gujarat Dry 284 973 750 

Regional Station for Forag. Production & Demonltration. Green 35 
GandhINgar. Srlnegar, Jammu & Kuhmlr Dry 75 '4 70 

Regional Station for Forage ProductIon & Green 300 75 225 
Demonltratlon, Hydrabad, Andhra Pradelh Dry 100 50 50 

Regional Station for Forage Production & Demonltration, Green 1157 1800 3810 
SuraIQarh, ~ Dry 2783 2800 2280 

Regional Station for Forage Production & Green 908 8M 182 
Demonltration, Hiaar, Haryana Dry 803 313 

Regional Station for Forage Production & Demonstration, Green 2310 2340 8910 
ChennaI, Tamil Nadu Dry 855 880 2485 

RegIoMI Station for Forage ProductIon & Green 
Demonltratlon, KalyanI, West Bengal Dry 208 247 

Central Fodder SHd ProducIIon Fann, Heuarghatta, Green 10 80 '30 ~ 
BangaIore, Kamataka Dry 180 UIO 110 
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[Translation] 

VRS to Labourer. 

3806. SHRI RASHEED MASOOD: Will the Minister 
of STEEL be pleased to state: 

(a) whether a large number of Labourers working 
under different departments of Steel Mlniltry/PSU were 
offered VRS In 1998-99; 

(b) if so, the detaUa thereof; 

(c) whether certain outstanding amount in reapect 
of some labourers offered VRS in 1998-99 has not been 
paid so far; and 

(d) if 10, the time by which the aald outstanding 
dues are likely to be paid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) There are no 
departments under the Ministry of Steel. However, the 
details in respect of Public Sector Undertaking under the 
administrative control of the Ministry of Steel are as followl: 

..... Authority of India, Ltd. (SAIL) 

In VRS-1998. Introduced in SAIL w.e.f 1.3.1998 till 
31.8.1 •• a total number of 5975 employees were offered' 
took voluntary retiremeht (858 Executives and 5317 Non-
Executlvel) and In VRS-1999. introduced w.e.f. 1.6.99 till 
31.10.1999. a total number of 13617 employ .. s were 
separated (2011 Executives and 11606 Non-Executives). 

In case of liSCO which was a subsidiary of St .. , 
Authority of India .limited (SAIL) In 1998 and 1999, 260 
number of Non-Executive employees have taken voluntary 
retirement (VR) during the period. 

I ... Refnlctorlea Umlted (IRL) 

VRS scheme was In opera,lon In BRL and 7 
empIoy .. s opted for voluntary retirement In the year 1888-•• 
Ipong Iran india Umtled c-L) 

A total number of 27 workers Including 9 executives 
and 18 Non-Executives opted for voluntary retirement In 
the year 1_-99. 

Hindu"'" ..... Worka Conetruollon Umlted (HlCL) 

A total number of 407 employen including 70 
ExecutiYH, .a3 Non-Executives and 294 workers of HSCL 
opted voluntary retirement in 1996-99. 

(c) and (d) During the year 199811999, SAIL was 
operating Voluntary Retirement Scheme (VRS) (In deferred 
payment basis where VR compensation amount was paid 
on monthly/quarterly basis. Only in Durgapur Steel Plant 
(DSP). there are a few cases where after the death of the 
employee, nominees could not file the claima after obtaining 
succeuion certificate, therefore claims could not be settled. 
In DSP there are some other cases also where payments 
have not been released as ex-employees have not vacated 
Company's accommodation or the injunction from the Court 
has been obtained by a party in dispute for the claim. In 
Ispat Limestone Quarry. Satna only in a few cases dues 
on account of gratuity and leave encaahment of the 
employees arising out of 1997 wage/salary revision, which 
was made effective in July, 2004 could not be released 
due to non-submission of claims by the employees. 
However, the payments are released as aoon as. the 
atlpulated requirements are fulfilled by the employee 
concerned. In all other cases, payment has already been 
made. 

As r.garda the other PSUs viz., BRL, SilL and HSCL 
no outstanding claim is pending with the companiea in 
respect of the employees who had opted for voluntary 
retirement in 1998-99. 

[English] 

Depleting Weter Lavel 0' 
YIImuM River 

3807. SHRI RAGHUNATH JHA: Will the Minilter of 
WATER RESOURCES be pleased to state: 

(a) whether the water level of Yamuna River in 
Delhi is depteting day-by-day causing shortage of drinking 
water in Deihl; 

(b) if so, the reasons therefor; 

(c) the measure. taken to maintain water level of 
Yamuna River to check shortage of drinking water; and 

(d) the detaUs of the policy formulated to meet 
potable water demand of Master Plan, 2021? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (cl CWC Is maintaining a Gauge & Discharge 
observation site on river Yamuna at Old Delhi Railway 
Bridge downstream of Wazlrabad barrage si(lce 1963. A 
study of observed data at the site does not suggest that 
there i. any trend showing that water lewla in river Yamuna 
are failing over the years during the corresponding pertodI 
of the year. 
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River Yamuna " one of the main lOUrcel of water 
supply to Deihl. The water from River Yamuna II supplied 
to Delhi at Wazirabad barrage aliO. The fun pond level at 
Wazlrabad barrage II to be maintained .. per the orders 
of Hon'ble Supreme Court dated 29.02.1998. The rele .. e 
of water in river Yamuna and canal network il regulated 
through Hathnlkund Barrage (nearly 240 krns. From Delhi) 
and a regulator at Munak, both under the control of 
Haryana Irrigation Department. The water travel. a long 
dlltance before reaching Deihl. Therefore there II a 
pollibility of fluctuation of water level at Wazlrabad 
barrage. AI and when a fall in water level it reported by 
Delhi Jal Soard, the Haryana Irrigation Department II 
reque.ted to release more water for maintaining the pond 
level, so that the water supply to DeIhl from river Yamuna 
Is en.ured. 

(d) Delhi Jal Board ( DJS) h .. Informed that the 
present population of Deihl is 165 lakh. (approx.) and 
DJB Is supplying 720 MGD of water. AI per the past trend 
the population I. eltimated to be around 230 lakh. by 
2021. AI .uch the potable water demand II expected to 
be 1380 MOD by 2021. PreHnt inltalled capacity of water 
treatment plants (WTP) are: 

WTP Capacity 

Chandrawal 90MGD 

Wazlrabad 120 MGD 

Haiderpur 200 MGD 

Nangloi 40 MGD 

Bawana 20MGD 

Shagirathl 100 MOD 

Sonia Vlhar 140 MOD 

Ranney welilitubeweli. 100 MGD 

Total 810 MGD 

Out of the above Sonia Vlhar & Nanglol Water 
Treatment Piants are running under capacity due to lei. 
Iupply of raw water and Bawana WTP which II ready but 
not ruMing due 10 non-avallabillty of raw water. To bridge 
the gap between supply and demand, following I. are 
being undertaken: 

1. Efforts are being made to Increue raw water supply 
of SonIa Vlhar WTP. 

2. Strengthening of water canter eMaIl to Increue 
raw water .upply to Nanglol WTP. 

3. A scheme for conltruction of parallel line channel 
from MunM to Halderpur WTP II being executed by 
Haryana.lnlt deposit of R •• 315 erare from Deihl 
Govemment. Thl. will make available additional 
water due to savings In .eepage water 10 .... In the 
exlltlng canal. 

4. Four re-cyclying back waahlwaste water treatment 
plants are a110 under con.truction and will produce 
45 MGD of additional water. 

5. Water harve.ting schemes to recharge the depleting 
ground water table In Delhi are being promoted. 

6. Thr .. Itorage daml In Yamuna balln to provide raw 
water to Deihl are prOPOled to be con.tructed at 
Renuka, KI.hau and Lakhwar Vya.l. AI per MoU of 
May, 1994 among Upper Yamuna Basin States ( 
Delhi, Rajasthan, Haryana, Uttar Pradelh, Uttrakhand 
& Himachal Prade.h) Delhi I. to get 0.724 BCM of 
water out of the 11.983 BCM of annual utilizable flow 
of Yamuna upto Okhla. In accordance with MoU of 
May 1994 .eparate agreement will be executed in 
re.pect of each identified storage project. Ministry of 
Water Resources In as.ociatlon with Central Water 
Comml •• ion Is facilitating to work out the Resolution 
on each of the .torage projects In re.pect of Iharing 
of benefltl and cost. Out of the .. thrM dam. Detailed 
Project Report of Renuka dam in Himachal Prade.h 
II In advanced stage of appralaal by Central Water 
Comml.sion. 

With the .. measures, by 2021, It I. expected that the 
.upply of raw water to Deihl will cro .. 1380 MGD against 
the demand of 1380 MGD 

state: 

DeclIne In SowIng ANe of OIIIMCI 

3808. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Mlnl.ter of AGRICULTURE be plea.ed to 

(a) whether edible oil crop acreage hal .hrunk 
conalderably as reported In the Bu.lne .. Standard dated 
AprIl 9, 2007; 

(b) If 10, the re880nl there'or; and 

(c) the remedial llept takenlbeing taken by the 
Government In thil rtigard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAl BHURIA): (al and (b) 
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The Business Standard dated 9th April 2007 reported that, 

among other things, oilseeds acreage declined by 5.47 

percent. As per the 3rd advance estimat.. for 2006-07, 
acreage under kharif and rabi oilseed. stand. al 25.99 

million hectares compared to 27.86 million hectar.s during 
2005-06, showing a decrease of 1.87 million hectares. 

The kharif acreage declined from 17.37 million hectares in 

2005-06 to 16.55 million tonnes and the rabi acreage 

declined from 10.49 million hectares to 9.44 million 

hectares in 2006-07. The area shrinkage under oilseeds 

has been mainly due to that in Groundnut in kharif season 

and Rapeseed & Mustard in rabi season. Groundnut area 

declined in Andhra Pradesh and Karnataka due to drought 

like situation at the time of sowing, and in Gujarat due to 

diveraion of groundnut area to Cotton. The area under 

Rapeseed & Mustard has been diverted to Wheat crop 

specially in Uttar Pradesh, Rajasthan and Haryana and to 

Gram in Madhya Pradesh. 

(c) A Centrally Sponsored Integrated Scheme on 

OIlseeds, Pulses, Oilpalm and Maize (ISOPOM) Is in place 

from 01.04.2004 for increasing production and productivity 

of oilseeds In the country. Under the scheme financial 

.. slstance is provided for purchase of breeder aeeds, 

production of foundation seeds, distribution of seed minikits, 

Infrastructure development, block demonstrations on 

Improved technology, Integrated pest management, 

we&dlcldes, dlstnbution of sprinkler sets and farmers 

training. The Budget 2007-08 announced proposals to 

expand the ISOPOM. 

[Translation} 

Norm. for Allotment of Levy Sugar 

3809. SHRIMATI RUPATAI D. PATIL: 

SHRI CHANDRA MAN I TRIPATHI: 

SHRlMATI KARUNA SHUKLA: 

DR. LAXMINARAYAN PANDEY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has laid down certain 

norms for the allotment of levy sugar to various States 

under the Public Distribution System (PDS); 

(b) if so, the details thereof; 

(c) whether a discriminatory policy Is being 

followed in the aliotment of levy sugar to some States 

including Madhya Pradesh, Chhattisgarh and ~ t ; 

(d) if sO,.the reasons therefor; 

(e) whet;,er the effected States have taken up the 

issue with Union Government to ensure regular allocation; 

and 

(f) If so, the details thereof and the reaction of 

the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 

(b) With enect from 01.02.2001, the allotment of levy sugar 

is made on the basis of fixed norms of ensuring minimum 

500 grams per capita availability for the projected 

population as on 1.3.2000. 

(c) and (d) Since the levy percentage has been 

reduced to 10% of the domestic production, w.e f. 1.2.2001, 

the availability of sugar for levy allocation varies 

depending upon the levels of domestic production, as 
such, it has not been possible to supply levy sugar as per 

the fixed levy quota to each StatelUT. Accordingly, due to 
fall in supar production in 2003-04 and 2004-05 sugar 

seasons, the levy quota of many States including the 

States of Madhya Pradesh, Chhattisgarh and Mahar.shtra 

was reduced in August, 2005. 

(e) and (f) The State Governments of Madhya 

Pradesh, ChhaHisgarh and Maharashtra requested for 

restoration of levy quota and their full State quotas has 

since been restored. 

[English} 

W ..... WlthdnIWIIl. from ca. ... 

3810. SHRI NAVEEN JINDAL: Will the Minister of 

WATER RESOURCES be pleased to state: 

(a) whether the Ganga I, facing a ,eriou, threat 

owing to increased water withdrawala as reported In the 

Hindu dated March 21, 2007; 

(b) if so, the extent of water extracted from Ganga 
every y.ar for irrigation and other purposes; and 

(c) the stepl being taken to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) to (c) Central Water CommIssIon has a network 
of hydrological observation lit .. in Ganga basin. A study 

of flow data at five important stations viz. Rilhlkesh, Kanpur, 
Allahabad, Varanasl and Palna, In river Ganga for the 

period 1983-84 to 2002-03 showing five yearly .".,. ia 
given below: 



1i3 Written Answers VAISAKHA 10,1929 (SAKA) to Questions 194 

P.riod Rishik •• h 

Average Annual 689.176 
flow for 1983-84 to 1987-88. 

Av.rage Annual 729.388 
flow for 1988-89 to 1992-93. 

Averag. Annual 783.132 
flow for 1993-94 to 1997-98. 

Average Annual 751.583 
flow for 1998-99 to 2002-03. 

From the above data, no disc:ernlble trend in decreue 
in wat.r flow In Ganga I. obs.rved. 

RelOCllUon of neer AeMIW8 

3811. SHRI G. KARUNAKARA REDDY: Will the 
Mlnist.r of ENVIRONMENT AND FORESTS be pleased to 
stat.: 

(a) wh.ther the Gov.rnment proposes to relocat. 
som. tiger res.rv.s; 

(b) if so, the details thereof; 

(c) whether some Stat.s have aaked for a special 
financial package to meet the Immediate need. of national 
parka and reserves as regard protection of tigers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) No, Sir. 

(b) Question does not aris •. 

(c) and (d) Yes, Sir. The State Government of 
Rajasthan has submitted proposal for special financial 
package for Sariska Tiger Res.rv. and Ranthambhor. 
National Park & adjoining areas for Rs.4264.50 lakh. and 
Rs.6248.75 lakhs respectiv.ly. 

BHcII Workera under Provident 
Fund8cheme 

3812. SHRI NARHARI MAHATO: Will the Mlnl.ter of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of beedl workers in the country 
geHing the benefit of provident fund acheme, State-
wi .. ; 

(b) the detail. of the Govemmenf mechanism for 

(Unit: Cum.ca) 

Kanpur Allahabad Varanasl Patna 

846.234 3071.485 3253.642 6843.685 

727.431 2609.051 2509.868 6964.158 

720.003 2987.875 3079.797 8715.034 

998.990 2851.711 2860.950 8511.401 

en.uring full benents under the labour laws to all the 
workers; 

(c) whether the Government I. aware of the 
actlviti.s of certain un.crupulous elements in the office of 
provident fund who are allegedly exploiting the workers; 
and 

(d) If so, the step. tak.n or proposed to be taken 
by the Government to check .uch activiti.s to pr.v.nt 
.xpIoltation of the work.rs? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) As on 31.03.2006. the number of beedi workers 
getting benefits under the Employe.s' Provident Fund 
Sch.m., 1952 was 19,88,257 as per details given In the 
enclo.ed statement. 

(b) The Employ ••• · Provident Fund. & Misc.lla-
neoua Proviaion. Act, 1 Q52 appIi •• with its own fore. and 
the .stabllshments fulfilling the condition of the applicability 
are required to comply with the provisions of the Act. 
Special drives are launched from time-to-time for coverage 
of cov.rabl •• stablishments avoiding complianc •. Furth.r 
compliance of the cov.red .stabllshments Is monitor.d 
regularly to .nsur. that the ben.flts under the Act and 
Schemes framed thereunder are extended to, all eligible 
employ.es. 

(c) and (d) WIth a view to r •• trlct the actlvltl •• of 
untcrUpUloua elements, atrict vigilia k.pt on the functioning 
of all offices of Employ ••• • Provident Fund Organisation. A 
full-fledged grievance redre ... 1 machinery already .xiata 
in the Organi .. tion to redre •• grievance. of the aggri.ved 
member/.mploy.r. Wh.n.ver activltl.. of unacrupuioul 
elements are detected. appropriate action •. g. lodging 
complaInts, disciplinary acUon .tc. la taken agaln.t the 
persons concerned. 
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sr..ment 
State-••• u.mbfIrMIp In l'UPflCt of 8HdI Establlsh"",nts 

(AI on 31.03.2006) 

SI. No. Region Establishments Members 

1 Delhi 
2 Haryana 
3 Himachal Pradesh 
4 Punjab 
5 Uttaranchal 
6 Uttar Prade.h 
7 Andhra Prade.h 
8 Kamataka 
g Kerale 
10 Tamil Nadu 
11 Blher 
12 Jharkhand 
13 N.E Region 
14 Orissa 
15 West Bengal 

o 
o 
o 
o 
o 

169 
571 
299 
127 

2097 
37 
51 
23 

254 
1303 

16 Chhattisgarh 48 
17 Goa 0 
18 Gujarat 60 
1 g Madhya Pradesh 281 
20 Mahara.htra 192 
21 Raja.than 150 

Total 5662 

[Trans/.tion} 

T .... '1GIagy ... .aon on Cotton 

o 
o 
o 
o 
o 

9954 
452802 
238832 

69985 
580888 
30102 
33348 

1340 
88596 

207399 
10820 

o 
1102 

146512 
102443 

14154 

1988257 

3813. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the targets fixed and success achieved under 
the Technology Mission of Cotton (TMC-MM-II) during each 
of the last three years; 

(b) the fund. allocated, released and ullUzad 
uncler the said mission, State-wi .. ; 

(c) the buls for the allocation of the fundi therein; 

(d) whether there i. any provision for additional 
funds if the expenditure under the said mission exceed. 
the allocated/released funds; and 

(e) if so, the detail. thereof indicating the quantum 
of additional funds proposed to be released alongwlth the 
time by which the said funds are likely to be ret ..... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAl BHURIA): (a) The target 
and achievement for cotton production during lut three 
yea,. are a. under: 

Year 

2004-05 

2005-06 

2008-07 

P (PrOYillonll) 

(Production lakh bales of 170 kg each) 

Target 

150 

185 

185 

Achievement 

164 

185 

210(P) 

(b) State-wlse allocation, rei .... and utilization 
of fund It enclosed at Statement. 

(c) The fund. are allocated to the State. on the 
ba.is of area, production, demand from the state, 
performance of the scheme in past years and potential to 
incre .. e production. 

(d) and (e) Additional fund. are given to the scheme 
implementing .tate. based on the achievements of phy.ical 
targets and utilization of funds available. At pre •• nt, there 
i. no proposal for rele .. e of additional fund. under the 
scheme. 

Allocation, Releas. and Utilised Under Mini Scheme-" of Technology Mission on Cotton from 2004-05 to 2006-07 

(As in LIkh) 

SI.No. Stale 2004-D5 2005-06 2008-07 
AllocatIon ReIeae UtIIiIaIian Allocation Release UtlIiNtIon AllocatIon Re ...... UtIisaIian (P) 

2 3 4 5 6 7 8 9 10 11 

1. Anclhra Pradesh 623.62 571.16 554.14 440.00 570.52 547.99 1320.00 1227.91 ... .23 

2 Gujerat 750.00 773.04 BOO.18 750.00 812.42 858.11 1200.00 1095.11 1095 .• 7 
3 Haryana 225.00 112.50 186.88 280.00 270.43 203.72 300.00 223.17 'lIJ7.7 
4 Kama .. 488.03 478.58 420.79 500.00 500.00 418.21 580.00 438.82 448 
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2 3 4 5 8 7 8  9 10 11 

5 MDyaPra.h 807.159 483.28 «18.42 400.00 302.35 427.10 450.00 317.30 22805 

8 MIIha'uhIra 784.79 771 ..... 775.81 788.00 783.00 785 .• 1000.00 •. 83 625 •• 

7 Ortua 80.00 40.00 100.94 78.00 7B.9S 75.18 125.00 120.41 80.35 

8 AqIb 1.00 0.00 0.00 1.00 0.00 284.00 10.00 0.00 0 

9 RajIIIhIn 719.21 231.25 1 •. 55 !iOO.OO 392.87 457 .• 580.00 548.11 242 

10 '~ 339.41 :M2.IM 234.08 350.00 338,45 400.28 • .00 211.54 237.8 

11 T,.,... 25.00 22.00 15.07 !O.OO 15.00 20.00 200.00 32.00 7.5 

12 UItIr PrIdIIh 80.00 «».00 58.15 85.00 35.00 39.38 .,,00 40.00 38.85 

13 WIll", 50.00 38.58 49.80 75.00 82.77 88.00 .,,00 40.00 17.18 

TCIIII 4771._ _4.711) 3791.680 4275.000 4171.780 4342.13 8150.00 ~.  4ZIO.53 

(Engn.h} 

Agro CIImetIc ZonM 

3814. SHRI G.M. SIDDESWARA: WID the Minister of 

AGRICULTURE be pleased to state: 

(a) the number of agro-cHmatic zones exist at 

pre .. nl In the country, State-wi .. ; 

(b) whether the seed, fertilizer and agricultural 

proces .. altechnlques used In one zone cannot be used 
In another zone; 

(e) if 10, whether there Is any plan to open an 
agricultural research Institute In the country; 

(d) If 10, the details thereof, State-wi .. ; and 

(e) if not, the reuona 1heNfor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAI. BHURIA): (a) There are 

15 agro-cllmatic zones u per the Planning Commiulon 
In the country. The ..... wiIe dlltrlbutlon of dIffefent zones 
II given In the encloMd ltatement 

(b) Each zone hu lpeclflc character/itlel with 
reapect to climate, soil and growing period In one zone. 
Hence, the Input requirement like 1Nd, fertilizerl vary 
from zone to zone. How.wr, some crop apecin/Yartet/el 
may be oommon to slmJlar lIdjoin/ng agro climatic zona. 
The agricultural procnlUllechniquel dependa on the 

particular commodity. 

(c) and (d) Ov.ralght Committee hMded by SM M. 

Veerappa MaNy recommended establishment of thr .. 

Agrioulbnl Research Inatltutea:-

(I) National Institute for BiotIc Stresl Management, 

(II) National Institute for AbIotic Stress Management, 

(III) National Institute for Agricultural Biotechnology. 

The Department hal Included the propo .. ' In III XI 
Plan submitted to the Planning CommIllion. 

(e) Does not ari ... 

.... ",.,., 
Agro cnmatlc; ZonM .. per the PlannIng CommIuIon 

S.No. Agro-CIimatIc Zonel 

1 2 

1. 

2. E .. ..", Himalayan Region 

Zone 1 

Zone 2 

'> 
3 

Jammu and Kuhrnlr, Himachal Pradesh, 
Uttaranchal 

SiIcklm, Weat Bengal, Assam, Manlpur, 
MeghaIaya. Napand, AIunach8I PrIIdeah, 
Trtpura, M1zoram 
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2 

3. Lower Gangetic Plains Region 

4. Middle Gangetic Plains Region 

5. Upper Gangetic Plains Region 

6. Trans-Gangetic Plains Region 

Zone 3 

Zone 4 

ZoneS 

Zone 6 

3 

West Bengal 

Eastern Uttar Pradesh, Bihar 

Uttar Pradesh 

Punjab, Haryana, Rajasthan, Union 

Territories of Delhi and Chandlgarh 

7. Eastern Plateau and Hills Region Zone 7 Maharashtra, Chhattisgarh, Jharkhand, Oris .. 

& West Bengal 

8. 

9. 

10. 

11. 

Central Plateau and Hills Region 

Wastarn Plateau and Hilla Region 

Southam Plateau and HiDs Region 

-East Coast Plains and Hills Region 

ZoneS 

Zona 9 

Zona 10 

Zone 11 

Madhya Pradesh, Rajasthan, Uttar Pradesh 

Maharashtra, Madhya Pradelh and R .... than 

Andhra Pradalh, Kamataka and Tamil Nadu 

Orilsa, Andhra Pradesh, Tamil Nadu and 

Pondicherry 

12. West Coast Plains and Ghat Region Zone 12 Tamil Nadu, Kerala, Kamataka, Maharashtra 

and Goa 

13. Gujarat Plains and Hills Region 

14. Western Dry Region 

15. The Islands Region 

Zone 13 

Zone 14 

Zone 15 

Gujarat 

~ t  

Andaman & Nicobar Islandl and 
Lakshadweep 

(Translation] 

expenditure Incurred or. 
Kunopalpur S8nctuary 

3815. SHRI ASHOK AAGAl: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state: 

(a) tha amount spent by the Union Government 

on the Kunopalpur Sanctuary located in Madhya Pradalh 

in the current year; 

(b) the number of villages vacated for the Kuno 

Sanctuary; 

(c) whether the displaced villagers have bean 

rehabilitated; and 

(d) if so, tha time by which the Gir lions ara Ilkaly 

to be brought into the above .Sanctuary? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA): (a) Curing the current financial year I.a. 2007-
OS, no funds have been released to Kuno-Palpur Sanctuary. 

However, during the lut financial year La. 2008-07, Rs. 

249.84 IIIkhl waN ... HIed to Kuno-P.apur Sanctuary .. 

(b) and (c) As par the information available, 1545 

familial of 24 villages have been rehabilitated outside the 

sanctuary. 

(d) No time frama has bean fixed for the translo-

cation of lions in Kuno-Palpur Sanctuary. 

Intar-Llnklng of N8ti0Nl1 .... 

3816. SHRI GANESH SINGH: Will the Minister of 

ENVIRONMENT AND FORESTS be pleuad to ltate: 

(a) whether the Union Government propoan to 
strengthan road links to Inter-link national pukI; 

(b) If so, whethar any propouI to link tMdhavgarh 
National Park and Sanjay Gandhi National Park at Sidhl 
with Road links has bean sant by State Government of 

Madhya Pradesh; 

(c) if not, whether tha Union Government propo-
sas to Include tha .. two national pukI keeping In view 

the national Importance of the .. two parka; 

(d) If 10, whether the Gowmmant propal .. to 

luua dlrectlvel to tha Stata Government to I8nd IUCh a 
proposal; and 

(a) If 10, the cia ..... thereof? 

THE MINISTER OF STATE IN THE MtNISTFIY OF 
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ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) No, Sir. There is no proposal to strengthen 
road links to Interilnk national park •. 

(b) Does not arise. 

(c) and (d) No, Sir. 

(e) Does not arise. 

1English] 

AMlatanee for Strengthening of Data Ba .. and 
information Networtdng 

3817. SHRI SUGRIB SINGH: Will the Minlst.r of 
AGRICULTURE be pl.as.d to stat.: 

(a) whether the Government has provided Central 
assistance for strength.ning of data base and Information 
n.t working for fisheri.s sector; and 

(b) If so, the assistance provided during 2006-07 
and proposed to be provided during 2007-08, State·wis.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTiON (SHRI TASLIMUDDIN): (a) Y.s Sir. 

(b) An amount of R •. 363.21 lakh has been released 
to various States, UTs and oth.r implementing ag.nci.s 
during 2006·07 under the C.ntral Sector Schem. on 
Str.ngth.ning of Database and Information T.chnology 
for Flsh.rI.s Sector. Th. stat.ment Indicating the r.I .... 
made to various implementing ag.ncies during 2006-07 
Is enclosed. An amount of Rs.280.oo lakh hal been 
allocated und.r the .ch.m. for 2007-08. Th. fund. are 
r.l.a.ed to various impl.menting ag.ncl.. on receipt of 
viabl. proposals from th.m. 

Statement 

Financial Assistance for Strengthening of CMtabae 
and Information NetworlcJltfl for the FI.herie. 

Sector during 2006-07 (State-wl.e' 

Amount in Rs. lakh 

S.No. StateslUTsloth.r 2006-07 
implementing ag.ncles 

2 

Andhra P,....h 

2 Arunachal Pradesh 

3 

9.55 

7.45 

2 3 

3 Goa 4.00 

4 Haryana 10.50 

5 Himachal Pradesh 6.15 

6 Karnataka 19.93 

7 Maharashtra 49.37 

8 Mizoram 3.89 

9 Raja.than 9.07 

10 Tripura 4.87 

11 Uttar Pradesh 31.20 

12 W.st Bengal 6.00 

13 Pondlcherry 4.50 

14 Chhattlsg.rh 0.23 

15 Utt.ranchal 14.00 

16 Central Inland Fisheries 151.42 
Re.earch Institut. (CIFRI) 

17 Central Marine FI.herle. 10.37 
R •••• rch In.titute (CMFRI) 

18 Fi.hery Survey of Indl. (FSI) 15.53 

19 Department of Animal Husbandry 5.18 
Dairying & FI.heries HO, 
Govt. of India 

Total 383.21 

SettIng up 01 SUb Regional P.F. 
Commlulonere OffIce 

3818. SHRI A.V. BELLARMIN: Will the Mlni.ter of 
LABOUR AND EMPLOYMENT be pleased to .tate: 

(.) the .tatus of the propoaaJ to Htup • Sub-
Regional Provident Fund Comml .. loner·. OHlce In 
Kanyakumari District u on dale; and 

(b) the .teps initiated In that direction .0 far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPlOYMENT (SHRI OSCAR FERNAN-
DES): (.) and (b) The proposal to set up a Sub-Regjonal 
OffIce at Nagercoll covering DiatrIct of KanyMunwt a 
Negercoll wu placed before the ExecutMt CommIttee, 
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Central Board of Trustees. Employees' Provident Fund in 
its meeting held on 24.07.2006. The matter was deferred 
and the same il yet to be considered by the Committee. 

Ret. of Inte,.., on EPF 

3819. SHRI S.K. KHARVENTHAN: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the rate of interest paid on Employees 
Provident Fund (EPF) during each of the last three years 
and the rate fixed for the year 2006-07 and 2007-08; 

(b) whether there is shortfall in the payment of 
interelt on EPF; 

(c) if so, the reasons therefor; and 

(d) the steps taken to earn more revenue on the 
EPF funds? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) The rate of interest on EPF deposits for the 
years 2003-04 and 2004-2005 was 9.5% whereas lor the 
year 2005-06 it was 8.5%. Howev.,r, the rate of Intere.t for 
the years 2006-07 and 2007-08 hat; not yet been reco-
mmended by the Central Soard of Trusteel, Employees' 
Provident Fund. 

(b) and (c) No, Sir. The rate of interest to be credited 
on EPF accountl in any particular year is determined in 
such a manner that there should be no overdrawal on the 
Interelt Suspense Account 8S a result 01 debit thereto of 
the interest credited to members' accounts. 

(d) The investments made are monitored by the 
Central Board and suitable recommendations are made 
from time-to-tlme lor better return, salety and liquidity. 

Spec .. 1 Quote.R' Fertlllzera 
for VaY8tmlll 

3820. SHRI HARIBHAU RATHOD: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has received any 
representation for sanctioning of special quota of lertilizers 
for the farmers 01 Yavatmal district, Maharashtra to save 
the rabi crop; and 

(b) if so. the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINiSTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) Yes, Sir. 

(b) Movement and diltrlbutlon of only 50% of the 
indigenous production of Urea is under the control of the 
Government. All other fertilizers viz.. DAP and MOP etc. 
are decontrolled fertilizers and the availability of th ••• 
fertilizers depends upon the market forces of demand and 
supply. During Rabi, the availability of urea in Maharashtra 
was more than the assessed demand. Distribution and 
movement 01 lertilizers within the state is the r.sponsibility 
of the State Government. 

Setting up of Warehou ... 

3821. SHRI M. SHIVANNA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 

(a) whether the Government of Karnataka hal 
sought any financial asslltance from the Union Government 
to Ht up warehOUHs in order to reduce wastage of 
agriculture produce and ensure remunerative prices to the 
farme'1; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) No, 
Sir. 

(b) and (c) Do not arise. 

Poaching of Llona In Sarlakl 

3822. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the number of lions in Sariska reserve as on 
date; 

(b) whether in the month of March. 2007, alx Dons 
were killed in Sari5ka in two poaching incidents; 

(c) if so, the details thereof; 

(d) whether any inquiry has been conducted In 
this regard; 

(e) if so, the outcome thereof; and 

(I) the Itepa taken by the Govemmertt to armt 
the poachers and to ensure .... ty of Ilona? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA): (a) There II no report of presence of lions in 
SariIka R ... rve .. on date. 

(b) No, Sir. 

(c) to (f) Questions do not ari ... 

[TtaMIatIon} 

w ..... ProJeata In Jharlchand 

3823. SHRIMATI SANGEETA KUMAR I SINGH OEO: 

Will the MInIs .. r of WATER RESOURCES be pleased to .... : 
(a) the names of Irrigation schemes and potable 

...., schema received and approved for Jhllkhand, 

........ Iy during the I .. t three y ..... and thereafter; 

(b) the amount allocated scheme-wi .. indicating 
the II110Unt of share by the Union Govemment and State 

Gowmment during the laid period; 

(c) the number of projects completed In the 
stipulated time; 

(d) the number of ongoing projectl out of them 
dII under implementation; and 

(e) the time likely to be taken for their completion? 

THE MINISTER OF STATE IN THE MINISTRV OF 
WATER RESOURCES (SHRI JAV PRAKASH NARAVAN 

VAOAV): (a) One Irrigation Icheme namely Burahl 

ReeervoIr project of Jharkhand State has been reoeiYed In 

Central Water Commllaion for Techno economic appraisal 
during the lut three years. Commentslob .. rvatlons on 

the same have been sent to the State Govemment for 

compliance. 

(b) The Central Govemment launched Accelera-

ted Irrigation Benafits Programma (AIBP) to provlda 

financial assistance to the Statas for earty completion of 

the irrigation projects. Under this schema Central loan 

Asliltance (CLA)/Grant was provided to six projects of the 

State of Jharkhand during tha last 3 years. Scheme-wi .. 
details of ClAIGrant released for these projects and total 

expenditure incurred by the State on them during this 

period are given in tha anclosed Statement-I. 

In order to supplement the efforts of tha State 

Govamments and the urban Local Bodies in water supply, 

sewerage and sanitation sector, Accelerated Urban Water 

Supply Programme (AUWSP) was initiated by the Central 

Govammant undar which  Central Asslltance Is being 

extended to augment watar supply in towns having a 
population of Ie .. than 20,000 as per 199112001 Census. 

The Central and State Govemments fund the AUWSP 

schemes on 50:50 basis. Under this ICheme Central 

Asaistance was provided to seven projects of the State of 

Jhartthand. Schem.w1se details of Central Assiltance 

released for thr se proJectl and total expenditure incurred 

by the State on them are given in the encloled Statement-

II. 

(c) to (a) Vear of inClusion of these schem.s under 

AIBP, their scheduled year of completion and reviled year 

of completion Is given in the enclosed Statement-I. 

The AUWSP projects normally have. time frame 2-3 

years for comptetlon. The scheme. mentioned in 

Statement-II were sanctioned from January to March, 2005. 

Their ICheduled completion date il 31-3-2008. 

CentralLoM AllIance {CLA)/flrllnt re/eaed under AIBP to Govt of Jharlchllnd during 2004-05 to 2006-07 

( (Rs. in crore) 
I 

81. o. 'of~ Cl..NGrMt Ve.r of Scheduled Revised 

2004-05 2005-08 2008-07 Inclulion year of year of 

under completion completion 

AlBP 

Loan Grw1t Total Grant Grant 

2 3 4 5 8 7 8 9 10 

1 Gumanl 1.3820 0.3900 1997-98 2001-02 2008-09 

2 Kanljore 0.4800 1997-98 2001-02 2007-08 
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2 3 4 5 6 7 8 8 10 

3 Sonua 4.1965 1.7985 5.9950 0.7080 1997-98 2001-02 2008·08 

4 Surangl 1.7675 0.7575 2.5250 1897-88 2001-02 2008-08 

5 Upper Sankh 5.7890 2.4810 8.2700 1.4400 0.9000 2004-05 2008-09 2008-09 

6 Panehkhero 3.1465 1.3485 4.4950 1.0470 2004-05 2008-09 2008-09 

Total 14.8995 6.3855 21.2850 5.0370 1.2900 

"""".",-11 
ScIteInH funded under AUWSP 

(Ra.1n 1Mh) 

81. No. Name of Town District Project Central share Funds released by Expenditure 
Coat Govemment of upto March, 

India 2008 

2 3 4 5 6 7 . 
1 Dugdha Bokaro 215.63 107.82 80.85 48.38 

2 HUlsalnabad Daltonganj 277.45 138.73 136.73 23.14 

3. Manoharpur Puchlm Singhbhum 152.00 78.00 76.00 2.48 

4 Buuklnath Dhumka 553.77 276.89 207.88 0.00 

5 Meru Hazarlbagh 72.85 38.43 38.43 15.34 

e Panchet Dhanbad 271.83 139.81 139.81 189.89 

7 Ballarpur Dhanbad 112.12 •. 41 91.41 134.97 

Total 1744.15 872.09 775.89 394.18 

Nelle: A,. 808.72 .... were ,......, 10 the undivided StIle of BItw upIo u.n:tI, 2001. The rwpectIve ... of BIMr a JMrktwId worka QUI 
to "'.307.37 IIIIh Iftd "' .•. 35 '*' reepecIIveIy. 

DeclIne In PnMIIIIGIIon flll.ad 

3824. SHRI PARSURAM MAJHI: WlU the Mlnilter of 
AGRICULTURE be pleased to ltate: 

(a) whether ........ hal been Iharp decline In 
... food production In the Weat oout IhiI year; 

(b) If 10, the deld. thereof aIongwith the Ihortflll 
in percentage recorded u compm'8d to ....... year; 

(e) the reuonl theNfor; and 

(d) the action takenfpropoHCI to be taken In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (d) The 
.... ood production figure. for this YM' 2008-07 hu not 
been compiled by the Cou ... StatMlUT •. The nwtne fish 

production for the lut th .... years I. glveri In the encloHd 
statement It It Hen that there was no .harp dedlne In . 
... food production In the Welt couto .... ....,., /' 

Trend of MarIne F1Mt Produc:tIon MonQ the ..., coat 

(In '000 tomes) 

S. Name 01 2003-04 2004-05 2005-08 
No. StaI8lUT 

1 Gufarat 809.14 584.78 683.88 

2 Maharuhtra 420.01 417.77 445.34 

3 Goa 83.76 M.81 100.81 

4 o.m.n and DIu 13.77 12.51 17.72 

5 Kamablka 187.00 171.23 178.17 

• K .... 808.52 801.88 558.11 

7 10.OS 11 .• '11 .• 

Total 1132.23 1814.12 1175.81 
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ColdStol1l", 

3825. SHRI MILIND DEORA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government has decided 
to set up a Task Force to come out with a set of guidelines 
for large Icale augmentation of the cold storage 
Infrastructure for agriculture produce in the country; 

(b) If 10, the details thereof; 

(c) the detaill of constitution and terms of the 
Task Force; and 

(d) the time by which the Task Force is likely to 
be submitted its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d) No, 
Sir. However, the Cold Chain Summit, 2007 held on 20-
21st March, 2007 at New Deihl, organized by Confe-
deration of India Industry (CII) in asaociatlon with Ministry 
of Agricuhure and the Mlnlltry of Food Processing Indultries 
has recommended to constitute a Task Force Involving the 
Ministry of Agriculture, Ministry of Food Processing Indus-
tries, National Bank for Agriculture and Rural Development 
(NABARD), Agricultural and Processed Food Products 
Export Development Authority (APEDA) etc. for large scale 
augmentation of Cold Chain Infrastructure In the country 
with the following mandate: 

i) To develop the terma of referwnce for the Central and 
State nodal agencies to be constituted for policy 
execution and to ensure participation of crucial ltake 
holders in developing cold chain In the country. 

ii) To develop a road map with milMtonea. 

Iii) To detail investment dimensions and execution time 
frame. 

Iv) To continuously pursue the execution mOdel. 

The Task Foroe is expected to complete Its work 
within a period of three months of Its constitution. 

{Tran*tIon] 

Shelter Homn for Child Ubour 

3826. SHRI DEVIDAS PINGLE: 
SHRI MOHO. TAHIR: 
SHRI BRAJESH PATHAK: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

<al whether the Union Government has accorded 
sanction for construction of shelter homes for the children 
freed from child labour; 

(b) if so, whether arrangements Is being made to 
provide food, education and vocational training to such 
children in shelter homes; 

(c) if so, the details thereof; and 

(d) the number of such shelter homes existing In 
the country at present, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) to (c) Government is implementing the National 
Child Labour Project (NCLP) Scheme for the rehabilitation 
of Child Labour. Under the Scheme, children withdrawn 
from work are put in the special schools, where these 
children are provided with education, vocational training, 
nutrition, stipend and health care facilities etc. These 
schools do not have residential facility. However, recently 
the shelter homes for children available under the Juvenile 
Justice Act of Ministry of Women and Child Development 
have been made available for the child labour also. 

(d) State-wise details of number of shelter homes 
existing In th9 country at present Is given in the enclosed 
statement. 

Stat.-wls. details of She/t., Home •• xllling /n the country 

S.No. Stat.slUTs No. of homes uilited 

2 3 

1. Andaman and Nicobar 

2. Andhra Pradelh 28 

3. Arunachal Prad.sh 

4. Assam 7 

5. BIhar 13 

6. Chandigarh 

7. Chhatttagam 7 

8. Dadra and Nagar Haveli 

9. Daman and Diu 

10. Delhi 19 
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11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

{English] 

2 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Keral. 

LaklhadwHp 

Madhya Prad .. h 

Maharalhtra 

Manlpur 

Meghalaya 

Mlzoram 

Nagaland 

0rI ... 

Pond!charry 

Punjab 

Rajalthan 

Sikldm 

Tamil Nadu 

Trlpura 

UttarPr.dnh 

Utt&ranchal 

West Bengal 

Total 

3 

3 

55 

7 

82 

23 

26 

273 

3 

4 

2 

5 

15 

15 

9 

19 

7 

47 

28 

33 

711 

1no ...... 1n Iro .. • .. ProcIualion 

3827. SHRI ANANTA NAVAK: WIll the Mlnllter of 
STEEL be pteued to state: 

(a) whether the Nattonal Minerai Development 
Corporation (NMOC) has any proposal for expansion and 
IncreaM of lron-ore production; 

(b) if so, the details in this regard; 

(c) the details of targets fixed and achievements 

made during each of the last three years; and 

(d) the details of the new mines proposed to be 

acquired by the NMDC in various States during the year 

2006·07 and 2007·08? 

THE MINISTER OF STATE IN THE MINISTRV OF 

STEEL (DR. AKHILESH DAS): (a) and (b) Ves Sir, National 

Mineral Development Corporation Limited (NMDC) has 

planned to Increase the production of iron ore from the 
level of 27 million tonne. achieved in 2006·07 to 50 
million tonnes per annum by 2014-15. 

(c) Details of targets for production of Iron ore 

and achievements by NMDC during the last three years 

are given below. 

(aty. in million tonnes) 

~  ~ 

2004-05 

2005-08 

2006-07 

Target Achievement 

19.69 

2100 

23.10 

20.74 

22.92 

27.07 

(d) NMDC applies to various State Governments 

for grant of mining lea ... from time to time. However it 

can not be forecasted as to when  (during which year) the 
concerned State Govemments will take a decision on 

mining lea .. applications made by NMDC. 

Removal of Brand NIl.,... of Drup 

3828. SHRI HITEN BARMAN: Will the MInister of 

CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government I. considering any 

propoaaI to remove the brand names of the drugs and 

marketing the drug. by their generic name. 10 that the 

high prevailing prices of the drugs can be bought down; 

(b) if so, the details thereof; 

(c) the maximum percentage difference in the 

prices of drugs being lold at brand name and in generic 
form; and 

(d) the datans of control meehanism,of perminlno 

the maximum difference in the cost price and .elling price 

of the drugs? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE): (a) and (b) In the draft National 

Pharmaceutical Policy, 2006 it has been proposed, inter 

alia, that one of the ways to make available cheaper drugs 

to people at large and to public health system could be to 
promote the production and marketing of generic drugs in 

the country. This may be achieved through preference of 

generic drugs for public procurement and distribution and 

free of cost quality certification for generic drugs. 

This Policy wal submitted before the Cabinet for its 

approval. The Cabinet considered the proposal in its 

meeting held on 11-1-2007 and has referred the matter to 

a Group of Mlnlst.rs (GeM), A GOM has Iince been 

con.tltuted. Th. first meeting of the GOM was held on 10-

4·2007. No time frame can be given for finalization of the 

phanna policy. 

(c) and (d) The 74 bulk drugs specified In the First 

Schedule of the Drugs (Prices Control) Order, 1995 (OPCO, 

85) and the formulations baled thereon are under price 

control and th.lr prlcel are fixed/reviled by the National 
Pharmaceutical Pricing Authority (NPPA) In accordance 

with formula given In Para 7 of the DPCO, 95. 

Under Para 8 of the OPCO 1995, GovernmenVNPPA 
II empowered to fix from tim. to time, retail prices of 
Scheduled formulations In reapect of Individual manufac-

turers. Under Para 8 of DPCO 1995, the Gov.rnment II 
empowered to fix from time to tim. ceiling prices of 

Scheduled formulationl and IUch ceiling prices will be 

appIicabl. to all such packs Including thoH sold under 
generic name and for every manufacturer of such 

formulations. 

At present Maximum Allowable Post Manufacturing 

Expenses (MAPE) II allowed @ of 100% on ex-factory 

price In respect of Indlgenoully manufactured Scheduled 

formulations and not exceeding 50% of the landed cost for 
Imported Scheduled formulations. 

Prices of non-SchedUled formulations are fixed by 

the manufactu,.rs themeelvas keeping In view the various 
factors like COlt of production, marketing/HUlng .xpens.s, 

R&D e.penHI, trade commission, market competition, 

product Innovation, product quality etc. The Govarnment 
tak.. corrective measurel whe,. the public Int.rest Is 
found to be adverHfy affected. 

Propoull under Janbhagldart VojanI 

3828. SHRI VIJAV KUMAR KHANDELWAL: Will the 

Mlnllt., of ENVIRONMENT AND FORESTS be pleased to 
Ita,,: 

(a) whether the Union Government has received 

a proposal from the Government of Madhya Pradesh 

amounting to Rs.1 03.73 lakh each for Indore, Bhopal, 

Vldilha, Mandidweep, Jabalpur, UjJaln, Nagda, Burhanpur, 

Seoni, Chhapara and Kewlari respectively from 1999 to 

2002 under the Janbhagidari Yojna; 

(b) if so, the current status of the .. proposals; 

(c) the reasons for not approving th.m so far; 

(dl the action being tak.n by the Government In 

this regard; and 

(8) the time by which they .,..Ilkely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA): (al The Mlnlltry of Environment and Foresta did 

not Impl.m.nt any scheme called "Janbhagldarl Yojana" 

during the period from 1999 to 2002. 

(b) to (e) Ooel not arl.e. 

{English} 

Dlatrtbutlon of Steel ma 
Bullock Carta 

3830. SHRI RAVI PRAKASH VERMA: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRt KAILASH MEGHWAL: 

SHRt ANANDRAO VITHOBA ADSUL: 

Will the Mlnllter of STEEL be pIeaHd to ltate: 

(a) wheth., the,. I. any propoul to dI.trlbute 
bullock carta made of s ... 1 among villagers, partlcularty to 

the weaker Hctlons; 

(b) If 10, the detalll thereof; 

(c) the crit.rla to be followed 'or dlltrlbutlon of 
bullock carta among villagers; 

(d) whether the Union Government hal allo 

launched Hveral schemes through Steel Authority of India 

Limited (SAIL) and Ruhtrlya lapat NIgam Limited (RINL) 

to promote consumption of lteel, ~ 

(e) If 10, the details the,.of? 

THE MINISTER OF STATE IN THe ~  OF 

STeEL (DR. AKHiLESH DAS): (a) and (b) V", Str Inslltute 
of StHl O.velopmenl and Growth (INSDAG), an Institute 

engaged In promotion of lteel UN, hu made the design 

and got flbrlcated Matty 800 steel bullock carta for 

dlltrlbutlonl through the lponlOring steel companies. 
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(c) The criterion for the distribution of bullock carts 

is ~i  by the sponsoring companlel themlelvel. 

However, weaker lectlons of the society are given priority 

in the distribution. 

(d) and (e) To further promote awarenesl regarding 

use of Iteel, particularly in the· rural lector and to boost 

Iteel demand in the country, a National Steel Campaign 

has been launched on 20th. March, 2007 with participation 

of major Iteel producers such as Steel Authority of India 

Ltd. (SAIL), Ruhtriy,a ISPat Nigam Ltd (RINL), JSW ttd, 

Jindal Steel & Power Ltd. (JSPL), E ..... Ltd., Ispat Ltd. 

and Mintstry of Steel. 

Conneotlvtty betwMn nge, ..... rwa 

3831. SHRI K.C. SINGH "BABA": Will the Mini.t.r of 
ENVIRONMENT AND FORESTS be pleaHd to ltate: 

(a) the tig.r re.erYll In the country having 

connectivity between them and a110 tho.. having no 
connectivity between them; 

(b) whether tiger merve. having no connectivity 
between th.m are cau.lng glnetlc problem. In brHding 
amongst tigers thereby restricting the Incre... In the 
population of tig .... ; and 

(c) if 10, the r.action of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe) NARAlN 

MEENA): (a) The list 0' all Tiger reHfVl. In the country 
.,. ghlen In the enclosed ..... ment. TigIr ,...",.. In the 
country .,. not connected by natural fornt corridors with 

HCh oIhIr exoept Pench TIger Reserve In Medhya PradIIh 
with Panch Tiger R ... Ne In Maharuhtra and Bug TIger 
RIHf'VI In Wilt Bengal with Manu TIger AI...". In 
Allam. 

(b) No IUCh report hal come to the notIcI of thi. 
MInistry on genetic problem due to InbrHdlng of tigers In 
wild In India. 

(c) Que.1ion dol. not arIM. 

""'",.nt 

S. No. Name of TIger R.aerve Stall 

1 

1. 

2. 

3. 

2 

Bandhavgarh 

Bandlpur 

Bhadra 

3 

Mlldhya PI'IIdRh 

Kamataka 

Kamataka 

2 3 

4. Buxa West Bengal 

5. Corbett Uttarakhand 

6. Dampa Mizoram 

7. Dudhwa Uttar PrDtsh 

8. Indravatl Chhattlahgarh 

9. Kalakad Mundanthural Tamllnadu 

10. Kanha Madhya Prmeah 

11. Man,.. Assam 

12. Melghat Mahara.htra 

13. Nagarjunaagar Andhra Pradesh 

14. Namdapha Arunachal Pradesh 

15. Nameri Alum 

18. Pakke Arunachal Pradesh 

17. Palamau Jharkhand 

18. Panna Madhya PrmHh 

19. Panch Madhya Pradelh 

20. Pench Mahara.htra 

21. Pertyar Kerala 

22. Ranthambore Raja.than 

23. Sart.ka Raja.than 

24. Satpura Mdtya PrIIdesh 

25. Similipal Ori ... 

28. Sunderban WHt Bengal 

27. Tadoba-Andhert Mahara.htra 

28. Valmlkl Bihar 

FundlInEPF 

3832. SHRI MOHAN RAWALE: Win the MInister 0' 
LABOUR AND EMPLOYMENT be pleased to ..... : 

(a) the quantum of employees funds deposited In 
the Employee. ProvIdent Fund(EPF) .acount during HCh 
of the lui three years and thIrntIer, Sta ....... ; 
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(b) t~ break-up of Inveltment of the fund in 
different lecurltiel u on date; 

(c) whether the employee. have been paid 
interelt on thltir depoaltl annually; 

(d) If not, the ,.UOni therefor; 

(e) whether the Govemment hal Identified the 
personl found guilty In thl. regard; and 

Sf. No. 

1. 

2(a) 

(b) 

3. 
4. 

Categories of Inveatmentl 

Central Govt. Securltiel (CTG) 

State Development Loanl (SOL) 

Govt. Guaranteed Securltlel (STG) 

Special DePOllt Scheme (SDS) 

Public Sector 
UndertakingllFinancial Inltltutions (PSUIIPSFI.) 

Total 

(c) to (f) AI per Para 60(1) of the Employee.' Provident 
Fund 8c:heme, 1852, the int ..... haI be credited to the 
account of each member at luch ral8 u may be determined 
by the Central Govemment In conlultation with the Central 

(I) If 10, the action being taken against the guilty 
partons? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) The details of Provident Fund contrlbu1lorit 
received during the lut three ye.,. are given In the 
encIoHd statement. ' 

(b) The break-up of inveltmentl of the Fund u 
on 31.12.2006 are given al under: . 

Holding at Face Value 

14,778.24 

10,751.13 

1,532.50 

52,230.83 

17,481.80 

(RI. In Crorn) 

% age holding 

15.27 

11.11 

1.58 

53.87 

18.08 

88,774.80 100 
Board. The outgoing member I. paid the amount .tandIng 
to hli credit alongwlth the up-to-date in ...... t. ........ 
the ral8 of In ... t for the yeara 2008-07 wu not _ 
penclng declaration 0' rate of tnmr.t. 

.. tement 

DetaIls of contribution received In ,..".ct of EPF Scheme (Including contribution received by way of 
traMferred .ecurltl .. /n reB/»Ot of .,tel/."",.",. wItoIe uemptlonltWlaxation wa, canoalledlaurrendered) 

(Ra. In Lakh) 

SI.No. Regional Office During the financial During the financial o..tng the financial 
year 2oo3-G4 y.r 2004-05 year 2005-01 

1 2 3 4 5 

1 Andhra Pradnh-Hyderabad 58,887.78 70,835.45 12.4U.03 

2 Andttra PrlldHh-Guntur 21,814.31 

3 Blhar-Patna 5,139.38 7.859.90 7.304.25 

4 Chhattiagarh-Raipur 7.710.64 8.708.10 7.357.17 

5 Oelhl·Nonh 12.764.41 78.253.81 48,464.17 
. ~ t~ 

8 Delhl·South 47.153.85 

7 Goa 5.748.44 I ••.• 7,710.72 

• Gujarat·Ahmedilbad 64 •• '.88 80.874.18 38,353.14 
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1 2 3 • 5 

9 Gujarat-Baroda 35,842.56 

10 Haryana-Fartdabad 3.,.81.94 43,388.77 5.,949.62 

11 Himachal Pradelh-Shlmla 5,1.0.16 5,915.51 8,625.63 

12 Jharkhand-Ranchl 4,677.24 6,1.2.7. 6,786.75 

13 Kam.taka-B.ng.lorl 85,IU9.16 112,048.88 126,748.61 

14 Kam.tak.·Mang.lore 26,297.77 

15 Ker.I.· Trtv.ndrum 28,5.3.15 31,182.00 34,589.95 

18 Madhya Prad •• h·lndore 2.,300.41 25,667.12 28,288.89 

17 Maharuhtra-l (Bandra) 188,159.76 231,139.32 103,62 •. 46 

18 tMharuhtra·1I (Thane) 81,399.10 

19 Mahar.lhtr.·Nagpur 33,841.24 

20 Maharuhtra-Pune 60,654.58 

21 North Eutem Reglon-GuwahatI 8,121.84 6,496.27 7,765.26 

22 Orf ... ·Bhuban •• hwar 11,998 .• 2 11,881.11 1.,393.28 

23 Punj.b·Chandlg.rh 38,134.9. .0,201.97 23,596.81 

24 Punjab-Ludhi.n. 20,380.44 

25 Rajuth.n-J.lpur 19,053.52 21,265.39 24,.78.77 

28 TamU NacIu-Chennai 97,251.88 112,449.23 83,745.80 

27 Tam" Nadu·CoImbaIore 34,730.33 

21 Tamil NIIdu·MaduraJ 17,657.31 

21 Uttaranchal·o.hrac:lun 4,388.43 5,231.16 6,095.45 

30 Uttar Pradnh·Kanpur 41,398;07 47,438.78 53,5.4.09 

31 Weat BengaI·KoIkata 47,878.07 46,100.36 41,666.95 

32 Weat Bengal-Ja/paigurl 10,832.04 

Total 830,181.42 875,833.88 1,178,286.59 
IEngIIMt} (c) the detail. of the technologle. developed for 

Study on UUIIIy YaIue of AreoMuI production of other product.; .nd rt:3. SHRI ANANT KUMAR HEGDE: Will the 
(d) the .tepa taken by the Government In adopting of AGRICULTURE be pleued to .ta .. : 

(.) whether .ny .clentlflc .tudy on the utlNty value 
.uch tlchnologle. for the betterment of arecanut growera? 

of ..canut and Ita by produc., other than ueage In, pawn THE MINISTER OF STATE IN THE MINISTRY OF 
and gutkha hal bMn undertaken; AGRICULTURE AND MINISTER OF STATE IN THE 

(b) If 10, the detaR. and outoomI thereof: MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
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DISTRIBUTION (SHRI KANTILAl BHURIA): (.) .nd (b) 
Y •• , Sir. Scientific .tudl .. h.ve been undertaken on the 
utility value of arecanut and Its by products other than 
usage In pawn and ghulka .t C.ntral Plantation Cropa 
R •••• rch In.tltute (CPCRI), Regional Station, Vlttal 
(Karnataka) under Indian Council of Agricultural R ... arch. 
The .ci.ntlfic studi.. showed that arecanut preparation. 
can be used in tanning, fat could be .xtracted from 
arecanut and defatted arecanut could be used as a meal 
In compound feed formul.tlons and fertilizers. Ar.canut 
hal be.n found u.eful In •• v.ral conf.ctlonarle •. 
Technologie. have aI.o been dev.'oped for preparing 
cup. and plate. from the arecanut leaf sheaths. Several 
entrepren.ur. have adopt.d the t.chnology and ar. 
producing the cups and plat •• from arecanut leaf .h.aths. 

(c) The technologie. developed by the in.tltut. 
are (i) u.e of arecanut leaf sheaths for preparing cups and 
plate.; (Ii) utilization of d.fatted and de-tanned arecanut 
meal in compound feed formulation and f.rtilizer; (iii) 
utilization of dried leaf sheaths for production of mu.hroom. 

(d) Th. Gov.rnment i. promoting the pott harv .. t 
managem.nt and processing of horticultural produc. 
including arecanut. Commercial production of cups and 
plates from arecanut I.af sheaths h .. been .stabli.hed 
by the .ntrepr.neurs which now provide. additional income 
to the arecanut growers. 

{Tran$latlon} 

Import ofw.-t 

3834. SHRI RAJIV RANJAN SINGH -LALAN-: 

(.) the .tepa tak.n to protect the Internt of the 
domestic farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 
(c) The procurement of wheat in RRbi Marketing S.ason 
(RMS) 2007-08 which is presently in progren is 73.8 lakh 
tonne. as on 26.4.2007. The stocks of wheat in the Central 
Pool as on 31.3.2007 were 45.63 lakh tonnes. The 
Govemment h .. decided that action may be initiated by 
STC for import of one million tonnes of wheat In suitable 
tranch •• , by July, 2007 .Ince th.re can be no compromi •• 
on food security. 

(d) The .tepa taken to contaln the price. of wh.at 
are given in the enctoaed .tatement. 

(e) Th. Gov.mment i. carrying out Minimum 
Support Price (MSP) operations for wh.at through the 
Food Corporation of India (FCI) and State agenci •• in 
wh.at producing .t .... to .nsure remun.rative price. for 
farmers. In order to protect the int.re.t of f.rmers the MSP 
of wheat announced for RMS 2007-08 i. Rs. 750 per 
quintal which i. R •. 100 per qU. more than th.t announced 
for RMS 2008-07. A bonus of R •. 100 per quintal over and 
above the MSP I. a110 being given in RMS 2007-08. 

Sta""'nt 

Ste". taken by the Government to 
contain price. of wheat 

SHRIIQBAL AHMED SARADGI: (i) The MSP for whe.t was fixed at R •. 750 per quintal 
for RMS 2007-08, an increa .. of Rs.1oo per quintal, 
In order to encourage farmers to grow more wh.at. 
Now, according to the Third Advance Estimat.s of 
the Department of Agriculture & Cooperation, the 
e.tlmated production of whe.t i. Iik.1y to be 73.7 
million tonne. In crop year 2008-07 compared to 
69.3 million tonne. In crop year 2005-06. 

SHRI SARVEY SATYANARAYANA: 
DR. CHINTA MOHAN: ...,.".-
SHRI S.K. KHARVENTHAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be plea.ed to .tate: 

(a) wh.th.r the Govemment has decided to make 
fresh import of wheat during 2007-08; 

(b) if so, the r ... on. and the detall. thereof 
Indicating the current procurement, stock. and quantum 
propoaed to be imported during 2007-08; 

(c) the agency/.gencie. a"'gn.d with the 
NepOnsibility of making the said imports alongwtth the 
time frame fixed and t.rm. and condition. laid down for 
Imports; 

(d) the other It ... taken to make wheal av.ilable 
to common people at affordable price; and 

(Ii) Import of 55 lakh tonne. of wh •• t was don. in 2006· 
07 which hal Improved the .tock po.ltlon of wheat in 
the central pool and the whe.t .tock. (as on 1.4.2007) 
were more than the buffer norma of 40 lakh tonn ••• t 
the .tart of RMS 2007-08. 

(iii) Wheat exports on prlvaIe aocount have been banned 
upto 31.12.2007. Wheat exports from Central Pool 
are allO banned. 

(Iv) DecIsIon was lIMn 10 ........ 4 IMh tonnea of whe.t 
under OMSS In February and Match 2007 to cool 
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the market prices. The wheat was made available to 
the States at a price of Rs. 986.06 per quintal. The 
issue price of wheat contained a subsidy element of 
20% on Economic Cost i.e. Rs. 1232.30 per quintal. 
The State Govta. were asked to ensure the distribution 
to consumers on a no-profit-no loss basis so that the 
benefit of the subsidy was passed on to the 
consumers. 

(v) The Government is keeping very close watch on 
domestic and international prices of wheat. 

(vi) A notification titled "Wheat (Stock Declaration by 
Companies or Firms or Individuals) Order 2007" has 
been issued under the Easential Commodities Act 
1955 on 1.3.2007. The order provides that any 
Company or Firm or individual which purchases 
wheat beyond 50,000 tonnes during 2007-08 shall 
furnish to the Central Government a return Indicating 
the name/addresa of the company, quantity of wheat 
purchased and quantity of wheat held In stock. 

(vii) Department of Consumer Affairs has extended upto 
31st August, 2007 notification under the EC Act 
enabling State Governments to Impose Itock limit on 
wheat and pulses. 

(viii) Import of wheat on private account at zero duty has 
been permitted upto 31.12.2007. 

(EflfJlish] 

A .. I.tanc. to Dairy F.rm .... 

3835. SHRI C. K. CHANDRAPPAN: 
SHRI PANNIAN RAVINDRAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government of Kerala has 
enacted a law to set up Kerala Dairy Farmers Welfare 
Fund for imparting various welfare mealures Including 
monthly penSion @ Rs.2501- to the poor dairy farmers who 
have completed the age of 60; 

(b) if so, the details thereof; 

(c) whether the Union Government propoles to 
extend financial assistance for helping the old age dairy 
farmers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY, OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) Yel, 
Sir, Kerala State Government has passed the Kerala 
Ksheera Karshaka Kshemamthl Act 2007 (Kerala Dairy 
Farmers Welfare Fund Act, 2007) to letup Kerala Dairy 
Farmers Welf.re Fund for Imparting V.riOUI Welfar. 
mealures Including monthly pension • RI.2501- per 
month to the poor dairy farmers who have completed the 
age of SO. The Kerala Dairy Farme ... Welfare Fund Act, 
2007 has been notified on 13.4.07. 

(c) and (d) No, Sir. Thla Department hu no auch 
proposal under consideration. 

Leglalatlon for Welfllre of 
Agricultural Workera 

3836. SHRI P. KARUNAKARAN: 
SHRI AJOV CHAKRABORTY: 

Will the Mlnllter of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whe· ... -:r the Govemment propo ... to enact. 
comprehensive legislation for the Welfare of Agricultural 
Worke ... In the country; 

(b) If 10, the details thereof; 

(c) whether the Government is also conatderlng 
to bring a National Minimum Wag_ Scheme for agricultural 
labourers; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) and (b) The Government Is conliderlng 
formulation of social lecUrity scheme and enactment of 
central legl81atlon for unorganized sector workerl, 
including agricultural workers, In consult.tion with V.rIoul 
stakeholders. concerned Ministries/Departments and 
National Commission for Enterprises In Unorganlled 
Sector. The modalities of the Icheme are being worked 
out. 

(c) and (d) At prelent there II no proposal to bring • 
Natlonai Minimum Wage. Scheme for .gricultur.' 
labourers. However, the Minimum Wagea Act, 1948 Ie 
applicable to agricultural workers alao. 

[TraM/allon] 

hndIng cae.. In Ubour CourIa 

3837. SHRI MANSUKHBHAI D. VASAVA: 
SHRI GIRIDHARI YAOAV: 

WHI the Minister of LABOUR AND EMPLOYMENT be 
pleaaed to Itate: 
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(a) whether the Government has constituted 
additional Labour Courts and Industrial Tribunals alongwith 
Lok Adalats to ensure quick disposal of cues related to 
labour during the last two years; 

(b) if so, the details thereof; 

(c) the number of cases pending as on 31 March, 
2007 alongwlth the number of cases disposed of by the .. 
courts during the above period; and 

(d) the steps being taken by the Government for 
disposal of the cases expeditiously? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) and (b) Five new Central Govemment Industrial 
Tribunal-cum-Labour Courts (CGlrs) Mre made opera-
tional at Chandlgarh, Delhi, Emakulam, Guwahati and 
Ahmedabad during the years 2003-04 and 2004-05. In 
addition, a new Scheme of Lok Adalats has been 
introduced in the Xth Plan as an alternative grievance 
redressal machinery for resolution of industrial disputes. 
The Ministry encourages the CGlrs to hold as many Lok 
Adalata as possible. 357, 234 and 282 industrial disputes 
were •• ttled through Lok Adalata in the year 2004-05, 
2005-06 and 2006-07 respectively. 

(c) The details of the number of cues pending in 
the CGIT's as on 31.03.2007 and the number of cases 
disposed during 1.4.2006 to 31.3.2007 are as follows: 

Cases 

Pending (Cumulative 
upto 31.3.2007) 

12,405 •• 

Disposed (During 
1.4.2006 to 31.3.2007 

2319·· 

.*the figur_ exclude CGlr. al Jaipur, KoIkata and Ahmedabad. 

(d) The Government has taken following steps for 
expeditious disposal of industrial disputes: 

(I) Five new Central Government Industrial 
Tribunal-cum-Labour Courts were set up at 
Ernakulam, Guwahati, Chandigarh, New 

Scheme 

1 

1. Mid day Meal 

2. Wheat Based Nutrition Programme 

3. Welfare Institutions 

Delhi and Ahmedabad during the years 
2003-04 and 2004-05 in addition to the 
.eventeen existing Central Government 
Industrial Tribunal-cum-Labour Courts, to 
expedite settlement of industrial disputes. 

(ii) A new scheme for adjudication of disputes 
through Lok Adalats has been introduced 
during the 10th Five Year Plan as an 
alternative grievance redressal mechanism. 

(ill) The pendency of ca.e. is also monitored 
through monthly pendency reporta sent by 
theCGlrs. 

Fellure of Foodg .... n Baled Welfare Sch ...... 

3838. DR. DHIRENDRA AGARWAL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the schemes for providing foodgralns 
to the people living below Poverty Line lit cheaper rates 
have completely failed to achieve there objectives due to 
the rampant corruption among the Central and State 
Government officials involved in the implementation of 
these schemes; 

(b) If 80, the details thereof and reaction of the 
Government thereto; 

(c) whether the Government ha. formulatedl 
proposes to formulate any scheme to provide direct relief 
to BPL families in place of theselne"ective schemes; and 

(d) If so, the details thereof and the action taken 
thereon a10ngwith the success achieved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) No, Sir. The foodgrains based Welfare Schemes have 
not failed. The allocation & offtake under such welfare 
schemes for 2006-07 were as under: 

(flg. in lakh tonnes) 

Allocation Offtake ,.. offtake 

2 3 4 

21.59 16.5" 76.60 

5.12 4.59 89.65 

3.83 3.01 78.59 

" 
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4. 

5. 
S. 
7. 

8. 

9. 

Annapurna 

Sampoorna Gramin Rozgar Yojana (SGRY) 

Special Component of SGRY 

Nutritional Programme for Adolescent Girt, 

Emergency Feeding Programme 

Village Grain Bank 

The,e welfare schemes are implemented by various 
Mlnl,trie, of Government of India through States/Union 
Territorie, (UT) Administration. Whenever any specific 
complaints are received by this Ministry, they are referred 
to the concerned StatelUT Government and the Issues are 
puraued with the State/UT Govt. for appropriate action. 

(c) No, Sir. There is no such proposal under 
consideration of the Government. 

(d) Question does not arise. 

Accident of Aircraft of asp 

3839. SHRI RAMDAS ATHAWALE: Will the Minister 
of STEEL be pleased to state: 

(a) the number of Aircrafts of Bokaro Steel Plant 
destroyed in accidents during the last three years; 

(b) the reasons behind each of the accidents 
alongwith the details of the loss in each of the accidents 
during the above period and so far; 

(c) the details of the enquiry conducted in this 
regard and the action taken/proposed to be taken against 
the persons found guilty therefor; and 

(d) the steps taken to prevent such accidents in 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) No aircraft of Bokaro 
Steel Plant was Involved in any accident during the last 
three years. 

(b) to (d) In view of (a) above, question does not 
arise. 

Per-caplt8 Availability of Rice 

3840. SHRI SUBHASH SURESHCHANDRA DESH-
MUKH: Will the Minister of AGRICULTURE be pleased to 
state: 

2 

1.67 

16.93 

6.64 

0.48 

0.16 

0.44 

3 

0.90 

16.43 

6.23 

0.52-

(-backlog quota lifted) 

0.1" 

0.18 

4 

53.69 

97.04 

93.82 

>100.00 

87.50 

40.91 

(a) the per-capita availability of rice In the State' 
especially In backward and rural areas, as on date, State-
wise; 

(b) whether said availability conforms to the 
national average availability; 

(c) If not, the reasons therefor; and 

(d) the steps taken to increase the per-capita 
availability of rice in the country, particularly in backward 
and rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTllAL BHURIA): (a) to (d) As 
per provisional data, the per capita availability of rice 
during the year 2006 stands at 72.5 Kg. at the all-India 
level compared to the estimate of 64.7 Kg. during 2005. 
Such estimates are not wor\(ed out State-wise or area-
wise. 

With a view to Improve the production and productivity, 
and thereby the per capita availability, the Govemment Is 
implementing a major Centrally Sponsored Scheme of 
Integrated Cereals Development Programme (ICDP) for 
Rice under Macro-Management Mode of Agriculture since 
October. 2000. 

{English} 

Cantrlll Drug Authority of Indlll 

3841. SHRI K.S. RAO: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has decided recently 
that Central Drug Authority of India regulate production, 
pricing and mar\(eting of drugs and provide training and 
education to those engaged in Pharmaceutical, Sector; 
and 

(b) if so. the detil8 thereof? 
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THE  MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE): (a) and (b) y ... Sir. The Cabinet 
has approved constitution of Central Drug Authority. 

Necessary follow up action Is being taken by the Depart-
ment of Health in the Ministry of Health and Family Welfare. 

SUbaidy on fertilize ... 

3842. SHRI ADHAlRAO PATIL SHIVAJIRAO: 

SHRI ANANDRAO VITHOBAADSUL: 

SHRI K.C. PALLANI SHAMY: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pIeued to state: 

(a) the lublidy on fertilizers released by the 
Government during 2008-07 and earmarked for 2007-08; 

(b) whether the Government Is aware that the 
IUbaidy on fertilize,. II not properly reaching to the farmers; 

(c) if so. whether the Government has any 

proposal to provide subsidy directly to the farmers Instead 

of giving it to the' fertilizers producing companies; and 

(d) if so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE): (a) During the financial year 2006-
07, Rs. 25.952.91 erore hal been paid as lubsidy. Budget 
Eltlmates for the year 2007-08 il Rs. 22,451.01 crore. 

(b) The subsidy on fertilizers is released to 

manufacturers/importers to bridge the gap between the 

normative delivered cost of the fertilizers and the Maximum 

Retail Prices (MRP) at which they are made available to 

the farmers. The subsidy reaches the farmers in form of 

subsidized MRP. 

(c) and (d) The Fertilizer Industry has agreed to work 
with the Department of Fertilizers to conduct study for 

finding alternate model of delivery of subsidy to the farmers. 

Fertilizers Association of India (FAI) has entrusted a study 

to Tata Consultancy Services lid. (TCS) to suggest a 

model for disbursement of fortilizer subsidy directly to 

farmers. The draft report of FAI is likely to be ready in April 

2007. 

I .. ue of Inte,.st Rate on EPF for 2007-01 

3843. SHRI ADHIR CHOWDHURY: Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the differences have surfaced between 

the Government and the ntpresentatlvee of the employee. 

on the ISIUe of Inte,..t rate for the CUrTent financial year on 
Employeel Provident Fund (EPF); 

(b) If 10, the detail • ......,,; and 

(c) the efIortl madeJbelng made to sort out the 
dlfferencee aJongwith the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-

DES): (a) and (b) The laue ~ ..... of Interest hal 

been dellMtrated upon by the Central Board of Trw ..... 
Employee.' Provident Fund In Its rneetingI wherein no 
con..".u. wu reached with regard to rate of interMt. 

(e) The IlIue II to be dtlCUlMd IIgaIn by the 
Central Board. 

Coneervatlon of ChUa Lake 

3844. SHRI B. MAHTAB: Win the Mini.., of ENVIRON-
MENT AND FORESTS be pleased to .tate: 

(a) whether the Union Government hal ~ 

any project from the Government of Ort .. a for the 
conservation of Chllka Lake, a Ram.ar lite In OrIlla; 

(b) If 10, the detail. thereof; and 

(c) the time by which it I. likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA): (a) to (c) Yel Sir. a proposal ha. been received 

from GoY!. of Oria .. for the year 2005-06 and 2006-07 at a 

total COlt of RI. 820.00 lakh. for actlvltl.. of catchment 
area treatment in Chilka Lake, a Ramlar lite In Ori .... 
However, financial releues are made to the State GoY!. 
on the receipt of utilization certificate and physical progrwll 
report of the activitiel undertaken in the pul So far, 
we have not received utilization certHlcate and phyllcal 
progre.. report of R.. M.95 lakh. released to 0rI ... 

GoY!. for catchment area treatment during 2008-07. AI 

and when thele documentl are received. the propo.aI 
will be examined and procea.ed for relea .. of financial 

asaistance. 

Workera In UnorganlMd lector 

3845. SHRI AJOY CHAKRABORTY: 

SHRI K.S. RAO: 

Will the Minlater of LABOUR AND EMPLOYMENT be 

plea.ed to atate the total number of work.,. in unorganiHd 
sectors In the country at present, urban and Nral ~ , 

State-wise? 



231 Written Answers APRIL 30, 2007 to Question, 232 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): According to the survey conducted by the National 
Sample Survey Organization (NSSO) in 2004-05, the total 
employment in both the organized and the unorganized 
sectors in the country was 459 million. Of which, 433 million 
are in the unorganized sector. The number of unorganized 
workers in urban and rural areas separately and State wise 
is not presently available. 

Fund. for Project Tiger 

3846. SHRI KAILASH MEGHWAL: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government proposes to incre .. e 
the budgetary allocation for 'Project Tiger' conservation 
programme; 

(b) if so, the details thereof; 

(c) whether the increase would be sufficient to 
relocate nearly 1.500 villages with 65,000 famliies in the 
28 tiger reserves spread across the country; 

(d) if not, the alternative measures proposed to 
meet the requirement; and 

(e) the time by which the Govemment plans to 
rehabilitate all the families from tiger reserves? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRi NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. A budget allocation of Rs. 65 
crores has been provided under Centrally Sponsored 
Schemes of Project Tiger during 2007-08 which Is definitely 
an increase in allocations received in a year under the 
scheme so lar. 

(c) to (e) The Wildlife Institute of India has been 
mandated to assess the core areas 01 tiger reserves where 
village relocation has to be undertaken. in addition to 
other protected areas of the country within a timeframe. 
Simultaneously, action has been taken for developing a 
model involuntary village relocation/rehabilitation package 
through professional agency. While initiatives have been 
taken for enhancing the relocation I rehabilitation package, 
till this is finalised and approved by the competent authority 
funding support is being provided to States as per existing 
norms under the Centrally Sponsored Scheme of Project 
Tiger. States have been requested for proposals for 
relocation/rehabilitation of villages from the tiger reserves. 

{Translation} 

RejlY SIIpr Project 

3847. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the progress made so far In the conatruction 
of the Rajiv Sagar Project (Bawanthadi); 

(b) whether the Govemment is taking any action 
to ensure early completion of the project being imple-
mented under Accelerated Irrigation Benefit Programme; 
and 

(c) if so, the details thereof and the time by which 
it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Bawanthadl Project which is known u Ra;iv 
Sagar Project in Madhya Pradesh is an Interst.te project 
between the States of Madhya Pradesh and Maharuhtra 
to provide irrigation benefits to both the Stat.s. The 
headwork comprises of dam on Bawanthadi river. Most of 
the vII/ages affected and submergence is in the State of 
Maharashtra. The State Govemment of Madhya Pradesh 
has reported that 95% head works and 85% canal work 
(in Madhya Pradesh) have been completed up to March 
2007 and total expenditure incurred up to March 2007 is 
Rs.298,9655 crore. The ultimate Irrigation potential of the 
project in Madhya Pradesh is 29412 ha against which, no 
irrigation potential Is created so far. 

(b) and (c) Irrigation Is a state subject and planning. 
execution, funding as well as priority of execution Is within 
the purview of State Govemments. However, In order to 
expedite completion of project, the project has been 
included In Accelerated Irrigation Benefits Programme In 
2003-04 and total central assistance releued under AIBP 
to Madhya Pradesh is Rs.54.1001 crore. The project was 
targeted for completion by June 2008. However its 
completion depends on completion of resettlement and 
rehabilitation works to be done by State Govemment and 
additional forest land clearance by the Union Ministry of 
Environment & Forest to be obtained by the Stat. 
Govemments. 

{English} 

SUbeldy to Organic Fertllizera and Blogae Un1t8 

3848. SHRI p.e. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is giving subeldy for 
Organic Fertilizers and Biogas Units; 

(b) if so, the details thereof during the last three 
years; and 

(c) If not, the r •• sons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

(b) and (c) The financial as.istance for setting up of 
mechanized compost plants of Rs.50 lakhs for conversion 
of biodegradable municipal solid waste Into city compost 
(organic fertilizer) is being provided under Centrally 
Sponsored Scheme of Balanced & Integrated Use of 
Fertilizers and Rs.40 lakh. for setting up of fruits and 
vegetable waste compost units, Rs.1.50 lakhs for 
vermiculture hatcheries and Rs.20.00 lakhs for setting up 
of bio-fertilizer units under Central Sector Scheme of 
National Project on Organic Farming. 

In addition, under the Centrally Sponsored Scheme 
of National Biogas and Manure Management Programme 
of Ministry of New & Renewable Energy, financial 
assistance ranging from Rs.2100 to Rs.11700 for different 
regions 0' the country is being provided for setting up of 
family type biogas plants. 

New Wheat Stock Decl .... tlon Order 

3849. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment proposes to extend 
the stock declaration order issued with reference to wheat 
under the Essential Commodities Act, 1955 to other 
essential commodities including pulses, rice, edible 011 
etc. to curb the spurt in prices: and 

(b) if so. the details thereof and the time by which 
it is likely to be issued? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): Ca) and 
(b) There Is no proposal under consideration of thil Mlni.try 
to extend the purview of the Wheat (Stock DecI.,.tion by 
Companies or Finns or Individual.) Order, 2007 to other 
essential commodities. 

(Translation) 

Stnmlk A.a VOla .. 

3850. SHRI THAWAR CHAND GEHLOT: Will the 
Mlnistar of LABOUR AND EMPLOYMENT be plealed to 
state: 

Ca) the number of cu .. of the 'Shramlk A •• 
Yojana' pending for approval with the Government. State-
wtae: 

(b) the re .. ons for pendency of the Hid CUll; 

(c) the time by which the Govemment Is likely to 
grant approval to these cues; 

(d) the number 0' labourers benefited under 
'Shramik Awas Yojana' during the last three years, State-
wise: and 

(e) the dataN. of funds r.le .. ed for thl •• chame 
during the said period, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) to (.) Ther. is no sch.me, namely, 'Shramik 
Awes Yojena' being run by the Govemment. However, the 
Govt. Is implementing the R.vised Integrated Hou.ing 
Scheme, 2005 for Beedi Workers and Mine Worker. w ••. f. 
25th May, 2005 for grant of hou.lng .ubsldy for con.tructlon 
of hou.... The State-wi.. detail. of complete propo.aIs 
received, houMa .anctioned, fund. ,..,.aaed and pending 
proposal. during 2005-06 and 2006-07 are given In the 
enclosed Statement. During 2005-06, 7569 hou •• s could 
not be sanctioned due to in.ufflcient fund •. 

Ste.ment 

Stat8-wis8 Number of Hous8s sanctioned during the years 2005-06 & 2006-07 for Beed; Workers under RIHS·2005 

SlNo. Name of the 2005-06 , ; ,'". f' ~ • 2006-07 
StatelOlstrict CoqlIete Proposals PendIng Sublidy CompWe PropouJa PendIng Sublidy 

Propouis I8I1CtioI18d propouI8 r.1Ied PropoaaII I8I1Ctioned prapoaIa released 
receJved AI.InLlkh reoeMfd Rs.lnlAkh 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 18188 1&5 8571 3831.00 4814 ". .. 3308.00 

2. Assam .. .. .. .. 91 91 .. 11.20 
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2 3 4 5 

3. Karnataka 846 NI 846 

4. Madhya Pradesh eo 60 NI 

5. Maharashtra 188 187 01 

6. Orissa 43 43 Nt 

7. Rajasthan NI Nt NI 

8. TamiiNadu NI Nt NI 

9. Uttar Pradesh 21 21 NI 

10. WestBengaJ Nt NI Nt 

11. BIhar 1016 1016 NI 

12. Jharkhand 151 NI 151 

Grand Total 18,491 10,922 7,569 

(English} 

Decline In Food ConMmption 

3851. SHRI ASADUDDIN OWJo\ISI: Will the Minister 

of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION be pleaaed to atate: 

(a) whether the food conaumption in the country 

has been declining continuously over the y"ars; 

(b) if so, the details thereof and reasons therefor, 

indicating the .ver.ge consumption of cereals and other 

agricultural products during the last three plan periods, 

category-wise, plan-wise; and 

(c) the steps taken/proposed to be taken to 

increase foodgrains consumption in the country? ,~.:. ;, 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 

(c) The information ia being collected and will be laid on 
the Table of the House. 

Special hclulge tor Goat 8nCI Piggery 
Developm.nt In K .... I. 

3852. SHRI PANNIAN RAVINDRAN: WID the Minllter 
of AGRICULTURE be pleased to state: 

(.) whether the Government propol .. to provide 

a special ~  tor goat and plggery deYeIopment In 

Kerala 10 al to support the farmers; and 

6 7 8 9 10 

NI 314 1160 NI 353.40 

NI 225 225 NI 45.00 

74.80 128 129 NI 25.80 

17.20 1634 1634 NI 384.60 

NI 03 03 NI 0.60 

NI 2898 2898 Nil 615.60 

8.40 128 128 NI 25.60 

Nt 168  168 NI 33.60 

406.40 678 678 NI 159.40 

NI NI 151 NI 30.20 

4344.80 11,181 18,750 NI 5000.00 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) No, Sir. 

Drug R .... rch 

3853. SHRI DUSHYANT SINGH: Will the Miniater of 

CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has any proPOlal to 

enhance drug research activities in the country; 

(b) if ao, the steps taken in this regard during the 

Tenth Five Year Plan; 

(c) whether greater emphasis Is proposed to be 

laid on increasing drug research activities during Eleventh 

Five Year Plan; 

(d) if so, the details thereof; and 

(e) the fund. earmarked tor the purpose? 

THE MINISTER OF STATE IN THE MINISTRV OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARV AFFAIRS 

<SHRI B.K. HANDIQUE): <a) to <e, v •• Sir. There .... many 
Government Departments and agencies which are 

supporting drug research. The Department of Scienc. and 
Technology Is suppot1ing drug reaearch through Drugs 

and Pharmaceuticals Research Programme. This progra-
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mme supports industry institutional collaborative R&D 

projects, creating state-of-the-art national facilities in 

research laboratories and academic institutions and soft 

loan with a simple interest of 3"1. p... to pharma industry 
R&D projects. Ouring Tenth Five Vear plan Rs. 217.63 

crores have been utilized i.e. grants-In-aid of Rs. 113.83 

crores for 46 Collaborative R&D projects and 25 national 

facilities and 31 industry loan projects to the tune of Rs. 

104.00 crorel. Besides this, sum of Rs. 800 lakhs was 

sanctioned for Pharmaceutical Research and Development 

Programme (PROP) in this Department during the Tenth 

Five Vear Plan. The thrult of this Programme had been to 

give a fillip to the R&D Initiatives in the National Inltltute 

for Pharmaceutical Education and ~  (NIPER). 

ConSidering, the importance of the drug research the 

Govemment planl to enhance the allocation for this 

programme in the Eleventh Five Vear Plan. For 2007-08 a 

Budget Estimate of a sum of RI. 118.00 crores Is provided 

in the Budget of Mlnlltry of ScIence and Technology. 

[Tranl/.lion] 

DryIng up of Y81dnllRoop Kund 

3854. SHRI RASHEED MASOOD: Will the Mlnllter 
of ENVIRONMENT AND FORESTS be pleased to Itate: 

(a) whether the two wortd famoul trekking routel 

of t:tlmalyan region, Veldnl Kund and Roop Kund, have 

dried up; 

(b) If 10, the re .. on therefor; 

(c) whether the drying up of these kunds Is 

Indicative of any environmental crisis; and 

(d) If 10, the steps takenlbelng taken to protect 
the same? 

THE MINISTER OF STATE IN THE MINISTRV OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): Ca) to Ce) No Sir, there are no authentic studies 
undertUen for monitoring of trekking routes of VaJdnI Kund 

and Roop Kund In recent tlmel and .. such, there Is no 

corTOboratlw evidence to show drying up of these kundl 
or of any envtronmental crtlls. 

(d) Does not arlae. 

(Engn.h] 

.......... for cIIwnIon 01 Foreet lend 

3855. SHRI G. KARUNAKARA REDDV: Will the 

Mlnleter of ENVIRoNMENT AND FORESTS be p\eaHd to ..... : 

(a) whether the Government of Karnataka has 

been requesting the Union Govemment for diverting forest 

land for disposal of hazardous wastes; 

(b) if so, whether due to non-release of forelt 

land, the State has been put in a precarious situation as 

regards disposal of hazardous wastes; and 

(c) if so, the alternative measures taken to grant 

approval to the State Government to dispose of the 

hazardous wastes? 

THE MINISTER OF STATE IN THE MINISTRV OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA): (a) to (c) A proposal for diversion of 50 ha of 

forestland for disposal of hazardous waite In Ajjakadarana-

halll and Maddenchally of Sidlaghatta Taluk In Kolar district 

of Karnataka was received from the State Gov!. The 
proposal was processed In the Ministry and Stage-I 

clearance was accorded on 22.10.2002. 

Sponge Iron Indultry 

3858. SHRI NARHARI MAHATO: Will the Mlnlater of 

STEEL be pl • ..aed to atate: 

(a) whether the Union Govemment proposes to 

take stepa for the development of the Sponge Iron Industry; 

(b) If ao, the detail I thereof alongwlth the methods 

to Improw the q:Jality of such products; and 

(c) the ItepI taken to explore national and 

International markets for sponge Iron products? 

THE MINISTER OF STATE IN THE MINISTRV OF 

STEEL (DR. AKHILESH DAS): (a) The Union Government 

has no apeclflc proposal for development of sponge iron 

Indultry. However, Govemment has formulated a National 

StHI PoliCy under which aponge Iron Industry finds an 

Important rol.. National Steel Policy envllagll sponge 

Iron production to 30 million tonne per annum by the y.ar 
2020 from the current level of about 13 million tonne per 

annum. 

(b) Sponge Iron like Iteel II completely deregu-

lated Industry. Therefore, Initiative on quality Improvement 

of the product rests with the entrepreneurs. 

(e) Sponge Iron products have a .trong national 

market where theM are uHd In meHing fumace. for further 

value addition. Since the sector Is deregulated, the sponge 
iron producers are fr.. to explcn national and mter-

national market for their products . 
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EatRIlahment of Biotechnology Cent .. forTlaa .... 
Culture Unit 

3857. SHRI SUGRIB SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has received any 
proposal for establishment of Biotechnology Centre for 
Tissue Culture unit in Orissa; 

(b) if so. the details thereof; and 

(c) the assistance provided for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION CSHRI KANTILAL BHURIA): (a) to (c) Sir. a 
propolal for establishment of plant tlllue culture laboratory 
In OrIlla University of Agriculture & Technology (OUA&T), 
Bhubaneshwar, at a COlt of RI.S.OO crore wal received 
during 2005·06. The propolal had componentl for 
Infrastructure facilities including buildings, furniture and 
fixtures. equipment, machinery, conlumable., manpower 
etc. As per the applicable guidelines of the Department of 
Agriculture & Cooperation, an amount of RI.87.S0 lakh 
hu been releued to OUA& T during 2005·06 and 2006· 
07. 

Conatructlon of Flehlng Harbour .. Jakhau 

3858. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to ltate: 

Ca) whether the revised eltlmate of RI.5291.00 
lakhl for the construction of fishing harbour at Jakhau, 
Gularat by the Gularat MarItime Board has been lubmitted 
to the Union Government on May 27, 2005; 

(b) if 10, whether the Union Government hal 
sanctioned the required amount; 

(c) If 10, the detaUl thereof; 

(d) the time by which the amount Ie likely to be 
released; and 

(e) If not, the reuonl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASlIMUDDIN): (a) The Govern· 
ment of Gujarat had In May 2005 lubmitted a Reviled 
COlt Eltlmate (RCE) proposal with COlt escalation from 
the originally approved amount of RI.1143.80 lakhl to 
Rs.5291 lakhl. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e) After Icrutiny of the RCE proposal, the 
Government of Gularat has been requelted to lubmlt a 
comprehenlive propolal addresling relevant techno· 
economic aspects. 

Committee for AppraIaaI of GIl Uona 

3859. SHRI MllIND DEORA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to ltate: 

(a) whether the Union Government has set up a 
lpecial committee to do a spot appraisal of Gir in the 
wake of the recent spate of poaching of the Asiatic lion; 

(b) if 10, the time by which the special committee 
II likely to give ita report; 

(c) the number of lionl killed in the lut one month 
and the total pre .. nt population of the lionl In the 
sanctuary; and 

(d) the Itepl the Government proposes to take to 
provide additional security to the sanctuary? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ye., Sir. The Union Government has 
let up a lpecial committee for on the spot apprai .. 1 of Gir 
in the wake of the recent poaching of the Asiatic liona. The 
Committee needl to lubmit the report within thirty days of 
ita constitution i.e. upto 2nd of May, 07. 

(c) The State Government has reported death of 
9 lions during the month of March 2007 in the Gir sanctuary 
area. Three of the lion. have died of natural cause and aix 
lion. have been kHied by the poachers. Further, the 
Htlmated population of lion in and around the Glr 
Protected ANa and near by latellite areas is 359 t10 as 
per the AprIl, 2005 population eltimatH. 

(d) Following steps hu been taken by the State 
Government to provide additional security to the sanctuary: 

1. The ltaff It Glr hal been Itrengthened. 

2. Intenllve patrolling is organized. 

3. State Re .. rve Police II a'lilting Fore.t 
Department in protection of nonl. 

4. Informatlon network Ie being Itrengthened 
through public ...... and public COl ..... 
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[Translation) 

Agrtcultuf'81 Cenau. 

3860. SHRI GANESH SINGH: Will the Minister of 

AGRICULTURE be pleased to atate: 

(a) whether the Government is contemplating to 

conduct agricultural census during the current year; 

(b) if so, the details thereof; and 

(c) the details of the agricultural census conduc-
ted during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) Ye., 

Sir. Agricultural Census is conducted at an interval of 

every 5 years. The last Agricultural Census waf conducted 

in the year 2000-01. The Agricultural Census 2005-06 is 

in progress. Agricultural Census provides data on number 

and area of operational holdings by different size classes, 

social groups, gender and types of holdings. In addition to 

it, data on tenancy, terms of leasing, land use, irrigation, 

area Irrigated by different sources, number of wells, tube 

welts etc., crops grown In Irrigated and un-Irrigated area 
and dispersal of operational holding is also collected. 

Partlcl.lon of Volungry Organlutlon. 

3881. SHRI VIJAY KUMAR KHANDELWAL: Will the 

Minister of ENVIRONMENT AND FORESTS be pleased to 

state: 

(a) whether any proposal has been received from 

the Government of Madhya Pradesh in regard to encourage 
the participation of voluntary organizations in afforestation 

work under Greening India Scheme; 

(b) If so, the detaUs thereof; and 

(c) the time by which the said proposal Is likely to 

be accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) Yes, Sir. 

(b) and (c) The Principal Chief Conservator of 

Forests, Bhopal, Madhya Pradesh has recommended ten 

proposals relating to Tree Planting by Voluntary Organi-

s.tions, under the Grants-in-Aid for Greening India 

Scheme, for the year 2006-07. This Ministry has accorded 

approval for six projects for an amount of Ra. 54.38 lakhs, 

out of which Rs.21.34 lakhs has been released as first 

instalment. 

[English) 

E.tabllahmenl of Trene-Boundary 
Nellonal Park8lSancluarle. 

3862. SHRI RAVI PRAKASH VERMA: 

SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRI KIRTI VARDHAN SINGH: 

SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether the Government proposes to set up 

trans-boundary national parks and sanctuaries to protect 

wildlife in partnership with neighbouring countr1es; 

(b) If so, whether the Government has identified 

the national parks and sanctuaries therefor; 

(c) If so, the details thereof; 

(d) whether necessary negotiations have been 

made/Initiated In this regard; 

(e) If so, the details thereof; and 

(f) t ~ time uy which establishment of such parksl 

sanctuaries is likely to tal< e place? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FCJRESTS (SHRI NAMO NARNN 

MEENA): (a) In pursuance of the decision taken by the 

National Board f",r Wildlife in Its 2nd meeting held on 17th 

March 2005, the Ministry of Environment & Forests has 

constituted a task Force for Trans-boundary Protected 
Areas with the Secretary, Environment & Forests as Ita 
chalrperaon to identify natural ecoaystems along the 

International borders that can be considered for constituting 
Trans Boundary Protected Areas. 

(b) No, Sir. 

(c) to (e) Doea not ariae. 

(f) EatabUshment of tranS-boundary Protected 

Areas necesaitates Inter-Ministerial consultations and 

concurrence 0' the concerned DepartmentslMinlstrift of 
neighbouring countries. Hence, no definite time frame has 

been envisaged. 

Integrated Scheme of 01 ..... .. 
Pul .... OIIpalm and .... ze 

3863. SHRI ANANT KUMAR HEGDE: 

SHRI MANORANJAN BHAKTA: 

Will the Minister 0' AGRICULTURE be pleased to 
state: 
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(a) the target. fixed and succes. achieved under 

Integrated Scheme of OIlseeds, Pulse., 011 Palm and Maize 

(ISOPOM) during e.ch of the last three ye.", State-wise; 

(b) the fund. .lIocated, released and utilized 

under the said .cheme during each of the last three ye.", 
State-wl.e; 

(c) whether the Govemment has proposed to 
expand the ISOPOM in Andaman.nd Nlcobar Illands; 

(d) if 10, the detaile thereof; and 

(e) the fund allocated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The details 

of State-wise & Crop-wi .. target and achievements made 

under Integrated Scher"-of Oilseed., Pulses, ailpalm 

and MaizelISOPOM) during each of the last three years 

are given in the enclosed Statement-I. 

(b) The State-wise details of funds allocated, 

released and utilized under the said scheme during last 

three years are given in the enclosed Statement-II. 

(c) No, Sir. 

(d) and (e) Question does not arise. 

State-wi,e, production taffIfJ" and achlevemen" of oU.eeda, pull." 
mwze and oflpalm during laat three yean 

(Production: in lakh tonn .. ) 

S.No. S .. te 2004-05 2005-06 2006-07 

Target Achievement Target Achievement Target Achievement· 

1 2 3 4 5 8 7 8 

on ..... 

1. Andhra Pradnh 25.89 22.09  28.88 20.41 30.33 12.78 

2. Bihar 2.02 1.17 1.78 1.38 1.88 1.10 

3. Chhattlagarh 1.10 1.24 1.83  1.26 1.72 1.52 

4. Gularat 30.39 29.87 38.89 48.82  40.92 27.34 

5. Haryana 8.10 8.40  8.18 8.25 8.85 9.79 

6. Kamataka 17.61 15.70 19.11 17.15 20.20 10.85 

7. Madhya Pradesh 84.94 47.98 84.00 57.22 67.70 54.74 

8. Mahara.htra 30.44 27.44 30.00 33.73 31.72  35.03 

9. 0rI ... 1.83  1.79 1." 1.88  1.87 1.78 

10. Punlab 1.55 1.00 1.33 0.90 1.40  1.19 

11. RaJa.than 38.48 55.41 39.47 59.84 41.78 47.70 

12. Tamil Nadu 19.57 10.61 17.78 11.53 18.82 '11.11 

13. tt ~ 14.44 9.52 14.85 10.88 15.71 7.36 

14. W .. t BengaJ 5.66 8.53 6.24 6.10 8.59 8.51 
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2 3 4 5 6 7 8 ,...... 
1. Andhra Pradelh 7.70 10.19 13.00 13.76 7.70 12.52 
2. Bihar 6.00 4.67 7.30 4.47 6.80 5.00 
3. Chhattl.garh 4.65 3.68 4.80 4.53 4.85 4.11 

4. Gujarst 6.20 4.79 5.10 5.47 6.20 5.88 

5. Haryana 5.05 1.46 2.70 1.18 5.20 1.70 

6. Karnataka 7.80 7.92 11.30 9.84 7.50 8.53 

1. Madhya PI'IIdnh 31.35 34.29 34.50 32.33 32.00 28.81 

8. Maharashtra 22.50 15.64 22.75 20.05 21.50 22.54 

9. Ori ... 1.10 2.50 3.80 3.36 6.10 2.91 

10. Punjab 0.95 0.32 0.60 0.26 1.10 0.41 

11. Raja'than 17.95 13.31 15.50 8.98 20.30 11.97 

12. Tamil Nadu 3.55 2.48 4.70 1.17 3.10 3.71 

13. Uttar Prade,h 25.75 23.75 24.80 22.32 26.45 28.30 

14. West Bengal 1.70 1.87 2.00 1.74 1.70 1.85 ..... 
1. Andhra Pradesh 16.85 20.64 17.37 30.87 11.86 20.88 

2. BIhar 17.30 14.68 11.90 13.61 18.10 11.93 

3. Chhattl'garh 0.45 1.32 0.50 1.06 0.S2 1.04 

4. Gujarat 5.55 4.12 5.85 5.60 B.15 4.B2 

5. Himachal Prade.h 7.60 7.36 7.90 5.43 8.50 4." 

8. Jammu and 5.60 4.92 6.00 4.53 8.32 5.12 
Ka.hmlr 

7. Kamataka 22.20 25.12 22.80 27.28 23.50 23.88 

8. M8dhya PrD,h 15.10 12.52 15.80 12.49 18.00 10.48 

9. Maharaahtra 4.50 7.53 4.80 9.96 5.31 10.42 

10. on ... 0.75 1.08 0.85 1.02 0.80 1.00 

11. Punjab 4.55 4.22 4.85 4.03 5.08 4.84 

12. P.aja,than 12.35 12.83 12.15 11.02 13.06 10.98 

13. Tamil Nadu 1.80 2.95 1.90 2.41 1.93 4.17 

14. Uttar PI'IIdnh 17.25 14.94 17.80 10.504 18.20 12.84 

15. W .. t Bengal 0.85 1.40 1.05 1.28 1.15 1.68 

·'"rd AdvMCe Eltim81 •. 
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(Are. in h •. ) 

2 3 4 5 6 7 8 

Ollpalm 

1. Andhra Pradesh 4200 5998 4800 9563 5200 11882 

2. Karnataka 1500 1046 1500 1591 1800 3294 

3. Tamil Nadu 1900 1091 2000 1210 2200 1045 

4. Gujarat 450 3 500 24 550 53 

5. Orissa 400 0 500 0 500 250 

6. Goa 300 14 350 7 400 3 

7. Trlpura 300 25 300 55 300 19 

8. Assam 250 0 300 0 300 0 

9. Kerala 400 132 400 188 400 270 

10. Mlzoram 300 12 350 24 350 185 

Statemen,." 

Funds allocated. releoed" utilized during 2O(U-05, 2005-06" 2006-07 to various StaIN for 
implementation of the Integrated Schem. of OIJaHds, Pul.es, Oil Palm and Maize (ISOPOM) 

(Rs. in Lakhl) 

S. Name of the State! 2004·05 2005·06 2006·07 
No. Implementing AIIoc..1tIon Amount Expenditure AllocatIon Amount Expenditure AlIocaIIon Amount Expenditure 

Agency Releued Incurred-- Releued Incurred-- Releued Incurred--

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 3543.00 3559.97 3884.95 4900.00 4818.50 2849.41 4542.00 4542.00 4893.2 

2 A .. am 8.00 4.00 139.94 15.00 3.00 30.00 0.00 0.00 

3 Bihar 210.00 145.00 421.65 245 .. 00 245.00 149.97 385.00 385.00 288.95 

4 ChhattllQllrh 825.00 825.00 523.58 400.00 400.00 505.75 875.00 '75.00 288.71 

5 Gularat 1883.00 1883.00 131'.71 1850.00 1850.00 1714.08 975.00 875.00 1131.22 

6 Goa 20.00 10.00 7.75 18.50 18.50 3 .• 3.00 0.00 2.1r 

7 Haryana 559.00 487.00 485.07 434.00 434.00 338.53 411.00 411.00 522.50 

8 Himachal Predeah 40.00 40.00 SS.08 75.50 75.50 64.46 75.00 75.00 70.04 

9 Jammu and Kuhmif 170.00 85.00 21.30 142.50 142.50 87.18 0.00 0.00 0.00 

10 Karnataka 2155.00 2155.00 15&0.97 1800.00 1800.00 1714.72 2700.00 2700.00 2110.65 

11 Kerala 10.00 5.00 34.83 7.SO 7.SO 33.40 15.00 15.00 40.1' 

12 Madhya Pradesh 2125.00 2925.00 2127.40 2400.00 2400.00 2455.92 3750.00 3710.00 3371.34-
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2 3 4 5 6 7 8 9 10 11 

13 Maharuhtra 1CMO.OO 1CMO.00 991.41 2739.30 2739.00 1786.25 925.00 925.00 1536.92 

14 Mlzoram 107.00 107.00 221.00 90.00 90.00 10.00 180.00 102.87 117.05 

15 Orl ... 455.00 455.00 569.86 500.00 500.00 531.78 525.00 525.00 522.66 

16 Punjab 105.00 52.50 1.76 87.50 87.50 65.M 0.00 0.00 1.15 

17 Raj.sthan 2000.00 2000.00 1613.21 2840.00 2840.00 2906.73 2934.50 2934.50 2912.29 

18 Tamil N.tu 990.00 990.00 "'4.14 1245.00 1245.00 1168.65 1345.00 1345.00 988.52 

19 Trlpura 10.00 5.00 0.0 20.00 7.00 65.07 40.00 0.00 0.00 

20 uu. Pradesh 785.00 785.00 76"..3 1065.00 1065.00 1134.3 1115.00 1115.00 1295.85' 

21 WutBengal 280.00 260.00 229,97 450.00 450.00 708.51 674.50 674.50 368.93 

Total 17980.00 17628.47 16110.01 16462.50 21214.00 18143.22 21300.00 21149.87 2Ot43.06 

• BaNd on utIIIzallon certificate lumlihed by the S ..... 
•• " incIudei the expenditure incurred from the unspent blllance of prllYioul yeara. 
Note: The experdture figure tor the year 2008-07 i, provilionlll. 

Ae.letanoe for Development of 
Milk Coo ...... tIve. In Kania. 

3864. SHRI C.K. CHANDRAPPAN: Will the Minilter 
of AGRICULTURE be pleased to ltate: 

(a) whether the Government of Kerala had 
Iubmltted a propoul of RI.74 erorel for developing the 
infraltructure for development of milk cooperative I in the 
State; 

(b) If 10, the details thereof; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) State 
Government 0' Kerala has lubmltted a project for dairy 
development in Kerala, which Includel component for 
developing the Infrastructure for development of milk 
cooperatlvel in the State with a total colt 0' RI. 72.458 
crorel. Out of which the anticipated .. Ii.tance 0' RI.«.07 
crore hal been lought from Cenlral Govemmenl spanning 
over a period of five years from 2007·2008 to 2011 to 
2012. The projecl hal four components, namely: 

1. Strengthening Infrastructure 
for quality and Clean Milk 
Production 

2. Modernization of milk 
procurement by dairy 
cooperativ •• 

RI. 1205.7 lakh 

Rs.4137.5Iakh 

3. Green fodder production 
.s intererop and pure crop 

4. CaWe induction programme 

TOlal : 

RI. 680.8 lakh 

RI. 1221.8Iakh 

RI.7245.8 lakh 

(c) The State Govemment of Kenala hal been 
asked to revl.. the project .. Central Government Is 
already providing a .. lltance to the State under the 
lehemel -Intenaive Dairy Development Programme(IDDP) 
and Strengthening Infrutructur. for Quality and Clean 
Milk Production Scheme. II has been conveyed thai they 
should not include the areas already covered and IhouId 
.end the propolal. for only uncovered are.. of the .tale 
as per the guideline. of the achemel. 

[Translation} 

Improv..-nt In LIvMtook .... th 

3885. SHRI MAHAVIR BHAGORA: Will the ""'r 
of AGRICULTURE be pleated 10 ltate: 

(a) the detaill of Ihe llveltock dying due to 
dise.I •• in the ooumry during the lall thr .. ye .... : and 

(b) the detalll of target. fixed and achievements 
made for bringing improvement In the health of livestock ' 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 



251 Wrinen Answers . APRIL 30, 2007 to Questions 252 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN): (a) The total 

number of deaths of livestock due to diseases during the 

year 2003, 2004. 2005 and 2006 are 92146. 40575. 

137981 and 78016 respectively. 

(b) For the improvement in the health of livestock. 

Department of Animal Husbandry. Dairying and Fisheries 

is Implementing a Centrally Sponsored Scheme called 

Livestock Health and Disease Control having target 

oriented components viz. Assistance to States for Control 

of Animal Diseases (ASCAD) and Foot & Mouth Disease 

Control Programme (FMD·CP). In order to prevent and 

control zoonotic and economically important diseases. 

grants in aid are provided to the States under the scheme 

Assistance to States for Control of Animal Diseases. The 

targets and achievements during the last four years are as 

under: 

Vear Targets Achievements 

(million Vacc:inations) (million Vacc:inations) 

2003-04 14.00 40.00 

2004-05 62.00 104.00 

2005-06 100.00 149.22 

2006-01 105.00 156.18 

Under Foot and o ~ Disease Control Programme. 

four roundl of FMD vacc:lnatlon has been completed in 

the 54 identified districts In the country. In each round 28 

milHon anlmall .... required to be vaccinated. Againlt the 

Target of 28.00 million vacclnatlonl per round, the 

achlevementl are 27.71 (first round), 28.03 (second 

round), 27.52 (third round). 27.45 (fourth round). Fifth round 

of vaocinatlon II continuing. 

{English] 

ExPllMlon of .... Sector 

3868. SHRI ANANTA NAVAK: Will the Minister of 

STEEL be pleased to state: 

(a) the performance of Iteel indultry in terml of 
production and growth rates during the lalt three Five 
Vear Planl. Plan-wi.e; and 

(b) the targets set for Eleventh Plan? 

THE MINISTER OF STATE IN THE MINISTRV OF 

$TEEL (DR. AKHILESH DAS): (a) The production and 
gfowth rate of finllhed (Carbon) Iteel in India .. t the 
terminal years of I .. t three Flv. Vears Plans are given 

below:-

Plan Period Terminal Vear Production CAGR 

(million tonnes) (0/.) 

7th Plan 1991-92 14.33 

8th Plan 1996-97 22.72 9.7 

9th Plan 2001-02 30.63 8.2 

10th Plan 2006-07 49.35 10 

(Source: Joint Plant Committee) 

(b) The Working Group on Steel Industry for 11th 

Five Vear Plan (2007-2012). constituted by the Planning 

Commission has projected over 77 million tonnes of 

finished steel availability by 2011-12. 

{Translation] 

Poet. of SCIISTeIOSC. 

3867. SHRI RAMDAS ATHAWALE: Will the Minilter 

of AGRICULTURE be pleased to state: 

(a) the sanctioned number and percentage of 

Scheduled Castes/Scheduled Tribes/Other Backward 

Classes in varioul categori.s of POlts in the cooperative 

organizations financed by the Govemment like National 

Agricultural Cooperative Marketing Federation of India 

Limited (NAFED). National Council for Cooperative 

Training (NCCT) and other cooperative organizations; 

(b) whether the said ratio is below the percentage 

fixed by the Govemment under the reservation policy; 

(c) If so, the reasons for failure of the Ministry to 

provide adequate representation to the said communities; 

and 

(d) the stepl taken to ensure them adequate 
reprelentation? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d) The 

information is  being collected and will be laid on the Table 

of the House. 

Pesticide In Bottled Water 

3888. SHRI SUBHASH SURESHCHANDRA DESH-

MUKH: Will the Minister of CONSUMER AFFAIRS. FOOD 

AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the criterion fixed by Bureau of Indian 

Standards for testing the quality of boHled water is 

proposed to be change in view of complaints regarding 

presence of pesticides in boHled water; 
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(b) if 10, the details thereof; and 

(c) the time by which It is lik.ly to be implemen-
ted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) No Sir. 

(b) and (c) Do not arise. 

Dl8CrlmlMtlon In R ...... of Food Item. by Fel 

3888. SHRIMATI RUPATAI D. PATIL: 
SHRIMATI KARUNA SHUKLA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(a) whether reports of discrimination and rampant 
corruption prevalling in Food Corporation of India in the 
matter of rei .... of foodgralns for distribution at fair price 
shops, under the Public Distribution System have been 
received by the Government recently; 

(b) if 10, the detalls thereof and reaction of the 
Government thereto; and 

(c) the detans of the action tak.n by the 
Government to check such Incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAiRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) No, 
SIr. The Food Corporation of india (FCI) does not supply 
foodgralns to Fair Price Shops directly. Th. FCI allocat.s 
foodgraIna to the State Government or its nominated 
agencies who lift the foodgrains from FCI depots and 
further issue the foodgralna to Fair Price Shops. 

(b) and (c) Do not art ... 

[EngllMtJ 

RevlMd Intel"" Hou8IngSC ...... 
for ..... Worker8 

3870. SHRI AJOY CHAKRABORTY: 
SHRI NARHARI MAHATO: 

WUI the Minister of LABOUR AND EMPLOYMENT be 
pie .... to .tate: 

(a) the total number of 8HdI workers in the 
country In organIHd and unorganlHd MCIOrI, State-wI .. ; 

(b) the number of ..,picationa reoeived, .. nc-

tioned and pending under Revised Integrated Housing 
Sch.me (RIHS). 2005 during each of the last three years. 
State-wise; 

(c) wh.th.r the housing loans are supposed to 
be distributed from the celS collected by the Union 
Gov.rnment; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) State-wise total number of .stimated beadi 
workers in the country in organized and unorganiz.d 
sectors are given in the .nclosed Statem.nt-I. 

(b) The R.vised Int.grat.d Housing Sch.me 
(RIHS) 2005 is being implemented w ••. f. 25 May, 2005. 
The State-wis. details of compl.te proposals received, 
houses sanctioned and pending proposals are given in 
the .nclosed Statement-II. 

(c) Financial assistanc., not loan, of Rs. 40,0001-
per worker is grant.d for construction of a house from 
Cess collected by the Union Government. 

(d) Stat.-wise details of number of house. 
sanctioned during 2005-06 and 2006-07 under the RIHS, 
2005 are given In the enclosed Stat.ment-II. 

S,.,.",.",-I 

State-wi .. detail, 01 e,tlmated number 01 Seed; worlcers 

S.No. Name of the State Total No. of Beedi 
Worker. Estimated 

2 3 

1. Andhra Pradesh 7.35,000 

2. Alsam 6,674 

3. Bihar 1,94.170 

4. Jharkhand 89,124 

5. Gujarat 46.355 

6. Karnataka 2.50,078 

7. Kerals 84.133 

8. tMdhya PtlldMh 9.87.088 

9. Chhattlsgath 20,481 

10. Maharuhtra 2,56,000 
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2 3 2 3 

11. Orissa 1,90,313 15. Uttar Pradesh 4,50,000 
12. Rajasthan 34,226 

16. W.st Bengal 10,74,531 
13. Tripura 9,372 

14. Tamil Nadu 6,25,000 Total 50.52.545 

Sta,.",.,,'-U 

Stat.-wise Number 01 Hou ••• Sanctioned during the 18l1li 2005-06 • 2006-01 
for Seedi worIcers under RIHS-2005 

S.No. Name of the 
State/District Complete 

proposals 
received 

1. Andhra Pradesh 1818e 

2. Assam Nil 

3. Karnataka 846 

4. Madhya Pradesh 60 

5. Maharashtra 188 

6. Orissa 43 

7. Rajasthan Nil 

8. Tamil Nadu Nil 

9. Uttar Pradesh 21 

10. West Bengal Nil 

11. Bihar 1016 

12. Jharkhand 151 

Grand Total 18,491 

{Translation] 

Concept Paper to Control Emlealon 
ofC8rbon 

2005-06 
Proposals 
sanctioned 

9595 

Nil 

Nil 

60 

187 

43 

Nil 

Nil 

21 

Nil 

1016 

Nil 

10,922 

3871. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether a concept paper with the objective of 
controlling the amount of emission of carbon in the 
atmosphere has been received from the Government of 
Madhya Pradesh; 

(b) if so, the details thereof; and 

2006-07 
Pending Complete Propo .... Pending 

propo.als propo.aI. 18ncttoned propoaa/I 
received 

8571 4914 11485 Nil 

Nil 91 91 Nil 

846 314 1180 Nil 

Nil 225 225 Nil 

01 128 129 Nil 

Nil 1834 1634 Nil 

Nil 03 03 Nil 

Nil 2898 2898 Nil 

Nil 128 128 Nil 

Nil 168 1ee NU 

Nil 878 878 Nil 

151 Nil 151 Nil 

7,589 11,181 18,750 Nil 

(c) the ruction of the Union Government theNto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): <a) to (c) The information II belftg collected and 
will be laid on the TmIe of the HouM. 

3872. SHRI ASHOK MOAt: Win the Mlnillir of 
ENVIRONMENT AND FORESTS be pIeued lID ..... : 

(a) whether Illegal sand extraction II taking .,e-
along the Chambal rtver; 
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(b) If so, the details thereof; 

(c) whether any damage has been done to 

crocodiles by illegal extraction; 

(d) If so, the details thereof; and 

(e) the remedial action proposed/taken In this 

regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) and (b) As per available reports, Illegal sand 
extraction ia taking place in some areas along the Charnbal 

river. Such mining is relatively higher at location near to 

the roadlbridges over the Chambal river in order to 

facilitate easy collection and transportation. Some areas 

where sand mining has been reported are Dholpur, Bundi 

and Karauli districts of Rajasthan, and Murena district of 

Madhya Pradeah. 

(c) and (d) Illegal extraction of sand along the river 

has not caused any direct adverse impact on the crocodiles 

but has some impact on their nesting behaviour. 

(e) The state governments have been making all 

efforts to stop illegal sand mining within the sanctuary. 

Joint Action by the District Administration,  Police and Forest 

personnel has been taken to control the illegal sand 

mining. In Madhya Pradesh ex-army personnel have also 

been deployed along with the staff to control this activity. 

{English} 

Milk Production In Kef'llia 

3873. SHRI PANNIAN RAVINDRAN: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government of Kerala has 

submitted any scheme aiming at attaining Hlf-sufficiency 

in milk production in the State within three years; and 

(b) If so, the details thereof and the reaction of 

the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE MINIS-

TRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) No, Sir. 
Na luch scheme aiming at attaining Ielf-Iufflclency in milk 
production in the State within three year hu been receiVed. 

{T,."..tionJ 

Agreement bet ..... SAIL and JP Group 

3874. SHRI RASHEED MASOOD: Will tt)e Minister 

of STeeL be pleased to ltate: 

(a) whether Steel AuthOrity of India Ltd. and JP 

Group of Industries have entered into any agreement for 

setting up a cement plant; 

(b) if so, the details thereof;. 

(c) the time by which the proposed plant is likely 

to be set up; 

(d) whether the Govemment has formulated any 

scheme to set up more cement plants in order to check the 

increasing cement prices; and 

(e) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS): (a) and (b) Yes, Sir. Steel 

Authority of India limited (SAIL) and Mia. Jalprakaah 

Associates Ltd. (JAL) have entered into an agreement to 

set up cement plants at Babupur Satna, MP and Bhilai, 

Chhattisgarh in a Joint Venture Company with equity 
participation in the ratio of 26% & 74% respectively. The 

clinker and partial cement making will be at Babupur 

Satna in Madhya Pradesh. The balance cement making 

will be at Bhilai in Chhattisgarh. The capacity of the plant 

is about 2 MT and is expected to cost around Rs.SOO 

crores. 

(c) As per the terms of the agreement, signed on 
21st March, 2007, the Cement Plant is to be commissioned 

within 37 months from the date of agreement i.e. by April, 
2010. 

(d) and (e) Under the liberalized economic environ-

ment, cement manufacturing is free from industrial licensing 

and the investment decisionl are taken by entrepreneurs 

based on techno-economic consideration. The Government 

is encouraging capacity addition in the private .ector by 

providing a cOnducive environment. Pre .. ntly, the prices 

of cement are determined by market forces depending 

upon factors like demand and supply, distance from 

manufacturing centre, local taxel, imposed by the State 

Governments etc. 

(English1 

ProductIon of edible 011 

3875. SHRI B. MAHTAB: WIll .. MlMtlrof CONSUMER 

AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleued to 
stale: 

(a) the production of edible oN recorded in the" I 

country during 2008-07; 

(b) the reasons for ~ producfkm of edible oil 

during the said period; 
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(c) the target fixed for production of edlbl. oil 
during 2007-08; and 

(d) the st.ps taken for increasing production of 
edible oil? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (OR. AKHILESH PRASAD SINGH): (a) The 
productionlnet availability of edible oils from all domestic 
sources has been estimated at 70.62 lakh tons during 
2006-07 as compared to 83.16 lakh tons during 2005-06. 

(b) The reasons for lower production of edible 
oils Include lack of assured irrigation in about 77% of 
oilseed producing areas, poor quality of seeds, diseases 
and pes ... 

(c) A target of 312 I.kh tons has been fixed for 
oiIlHds production during 2007-08. 

(d) The steps taken to increase the production of 
oHa.ads/edible oils in the country include enhanced 
incentives to the farmers through fixation of Minimum 
Support Price (MSP), implementation of Centrally 
Sponsored 'Integrated Scheme of Oilseeds, Pulses, Oil 
Plim and Maize' (ISOPOM) in 14 major oil s.eds growing 
States with a view to Incr •••• the production .nd produc-

SI.No. Name of the Component 

1. Strength.ning of Seed T.stlng Laboratory/Seed 
Certification Ag.ncy/Grow-out-t.s' 

2. Seed Development Training 

Government of Orissa's requ.st for revalidating the 
funds releal.d hal been consid.red and the State 
Government has been requested to provide jUltification 
and re .. ons for not utilizing the released amount. 

I 

Relocation of Lion. from Olr to Kuno-P8Ipur SanctUllry 

3877. SHRI MILIND DEORA: Will the Minist.r of 
ENVIRONMENT AND FORESTS be pI.ased to state: 

(.) whether the GoverAm.nt of Guj.rat has 
reacted adversely to the recommendations of the Wildlife 
Institute of India for the relocation of Asiatic lions from Glr 
to Kuno-Palpu, Sanctuary; 

(b) if 10, the detalll thereof; and 

(0) the response of the Union Government 
thereto? 

tivlty of oil seeds in the country, and d.velopment of better 
seeds and production technologies by Indian Council of 
Agricultural R.se.rch (ICAR). 

Fund. for a..clty Control Arrangewnent on Seede 

3878. SHRI SUGRIB SINGH: Will the Minister of 
AGRICULTURE be pleased to stat.: 

(a) the d.tails of funds sanctioned and released 
to the Government of Orissa during each of the last three 
years under the scheme Quality Control Arrangement on 
Seeds; 

(b) whether the State Government has requested 
the Union Gov.rnment to release/revalidate the balance 
amount of the sanctioned fund; 

(c) "so, the action taken by the Union Government 
th.r.on; and 

(d) the time by which the balance amount is likely 
to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d) The 
details of the funds rel.ased are as under:-

(Rs. in lakhs) 

2004-05 2005-06 2006-07 

15.00 10.00 75.00 

0.50 2.00 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) No, Sir. No communication to that effect has 
been received from the State Government of Gujarat. 

(b) .nd (c) Does not arile. 

hyment of ProvkIent Fund ArrMra 

3878. SHRI G. KARUNAKARA REDDY: Will the 
Mlnllter of LABOUR AND EMPLOYMENT be pleal8d to 
state: 

(a) whether .. veral companies are reportedly not 
making the payment of Provident Fund arrears to their 
emploV"1 delplte repeated reminders; 

(b) if 10, the detalll thereof, companv-wiH and 
State-wi .. ; and 
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(c) the action has been taken against these 

companies? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-

DES): (a) to (c) So far u un-exempted establishments are 

concerned. the contributions payable by the employer in 
respect of eligible employees of the establishments Is 

remitted to the Employees' Provident Fund Organisation 

and payment of Provident Fund to members is made by 

EPFO In accordance with the provisions of the Employees' 

Provident Fund Scheme. 1952. However, in respect of 

exempted e.tabli.hments. payment of Provident Fund is 

made to their employ .. s by the Board of Trustees of the 

exempted establishments. 

There are a number of establishments in default of 

PF dues and the amount of arrears outstanding from 76.958 
defaulting establishments wu Rs. 2.530.07 crore as on 

31.3.2006. 

As soon u  a default in PF contribution is detected or 

any complaint  regarding non-settlement of claims by the 

exempted establishment or violation of the proviSions of 

the Employees' Provident Funds & Miscellaneous 

Provl.ion. Act, 1952 is received, appropriate action is 

taken by the Organization. which includes: 

(I) asses.ment of dues payable by the defaulting 

establishment. 

(II) recovery of dues In accordance with the provisions 

of the Employ ... • Provident Fundi & Miscellaneou. 

Provisions Act, 1952. which includes attachment and 

sale of properties arrest and detention of defaulte,., 

appointment of receiver to manage the defaulte,.' 

properti ... 

(Iii) intervention by the Employees' Provident Fund 

Organization to get the claims Htlled in respect of 

employ .. s of exempted establishment. 

(Iv) in cale of violation of guidelines for grant of 

exemption. exemption Is cancelled and neceuary 

action I. taken accordingly. 

EXceM ProcuNment of Wheat by 

Prlvete Com.-n •• 

3879. SHRI RAVI PRAKASH VERMA: 

SHRI CHANDRA MANI TRIPATHI: 

DR. LAXMINARAYAN PANDEY: 

SHRI HANSRAJ G. AHIR: 

WiU the Mini •• , of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pI .. sed to .tate: 

(a) whether certain private companies engaged 

in retail busine.s have procured wheat in excess of their 

prescribed quota, 

(b) if 10. the details of such companie.; 

(c) the details of the quota prescribed for the 

procurement and the quantum of wheat actuaily procured 
by each of the said companies; 

(d) the details of the action taken by the 

Government against them; 

(e) whether the Government propo.e. to recover 

the quantum of wheat procured by these companies in 
excess of their quota; 

(f) If 10. the detail. thereof; and 

(g) the steps taken by the Government to monitor 

hoarding of wheat and stock position? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR, AKHILESH PRASAD SINGH): (a) No 

limit has been laid down by Central Governm.". on 

procurement of wheat by private compani ••. 

(b) to (f) Do not arise. 

(g) Govemment hu is.ued the Wheat (Stock 

Declaration by Companies or Firms or Individual.) Order. 

2007 on 1.3.2007. The order provide. that any Company 

or Finn or Individual who purch .... wheat beyond 50.000 

tonnes (total purchases made throughout the Country) 

during the Rabi Marketing Season 2007-08 shall furnish 
periodical return. to the Central Government about quantity 

purchased and quantity held In stock. The State 

Governments have been empowered to impose .tock limits 

on wheat vide Order illued by Department of Consumer 

Affair. on 29.8.2006. The validity of this Order ha. been 

extended by another six month. on 27.2.2007. Besides 

raids are being conducted by State Governments under 

the Ellential Commodities Act. 1955 and detention of 
persons is being made under the Prevention of Black-

marketing & Maintenance of Supplies of Es.ential 

Commodities Act. 1980 by the reapectlve State Govern-

ments to check hoarding and blackrnarketlng of .... ntlal 

commodities. 

Mercury LA".. In the AIr 

3880. SHRIJASHUBHAI :~  

the MInI •• r ot ENVIRONMENT AND FORESTS be pIeued 
to ..... : 
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(8) the recommended levell of mercury in and 
around the hOlpitals; 

(b) whether the air sample in and around hospi-
tals contained mercury levels which are on an average 
almost seven times higher than the recommended level; 

(c) if so, whether the Govemment ha. taken any 
action to reduce the same; 

(d) whether the Union Government has lought 
the help of US Environment Protection Agency (EPA); and 

(e) if 10. the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The National Ambient Air Quality 
Standards (NMOS) for pollutants viz. Sulphur dioxide. 
Oxides of Nitrogen, Suspended Particulate MaUer, 
Respirable Particulate Matter (1lze less than 10 um) and 
Lead have been notified under the Environment 
(Protection) Act, 1986 for various land uses including 
sensitive area like hospitals. Presently the NMOS does 
not cover mercury. 

The CPCB has written to all the State Pollution 
. Control Boards (SPCBI)/Poliution Control Committees 
(PCCs) of Union Territories (UTs) to ensure, that health 
care facilities collect spilled mercury and send it back to 
the manufacturers and take mealures so that spilled 
mercury doel not become part of the bio-medical or solid 
waste generated. 

The SPCBS/PCCs have also been asked to incor-
porate appropriate conditions in the authorization granted 
under the Blo-Medlcal (Management & Handling) Rules. 
1998 to health care facilities. 

Under the Bio-Medical WaIte (Management & Hand-
ling) Rules, 1998, incineration of solid waste, including 
waste contaminated with mercury generated from 
diaposable items is not permitted. 

(d) and (e) The Union Government hu entered into 
a Memorandum of Understanding (MaU) with the United 
Stat .. Environment Protection Agency (USEPA) in the year 
2002 under which bilateral cooperation II going on in 
VarioUi environmental sectors luch .. AJr and Water 
Quality Management, Management of Toxic Chemicall 
and HazardoUi Wastes, Pollution Prevention and Control, 
Environmental Governance, Environmental Monitoring and 
Aalellment etc. On 2nd April, 2007 the MOU hu been 
extended further. by mutual con .. nt for a further period of 
five yea,., by the Mlnlltry of Environment and Foresta, 
Government of India and the USEPA. . 

(Translation} 

National Agricultural Technology Project 

3881. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(al the detail. of the objective. of National 
Agricultural Technology Project (NATP); 

(b) the targets fixed and success achieved under 
NATP, so far; 

(c) the details of the districts covered under NATP, 
State-wise; 

(d) the details of the funds provided by the Wor1d 
Bank 'or NATP during each 0' the last three years; 

(e) the details of the funds rel .. 1ed to States 
during each of the last three years under NATP, State-
wise; 

(" whether any new project has been formulated 
after abolition of NATP; and 

(g) if so, the details and salient 'eatures of new 
scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The main 
project development objective (PDO) wu to increase the 
availability and adoption 0' appropriate technologies 
through: 

(i) improved efficiency of Indian Council of Agricultural 
Research's (ICAR's) organization and management 
(O&M) system; 

(iI) enhanced performance and eHectiveness 0' priority 
research programs and 0' scientists in responding to 
technological needs of farmera; and 

(iii) developing models to Improve the effective"", and 
financial IUltalnabi11ty of the technology dlueml-
nation Iystem with greater account8blllty to, and 
participation by. the farming community. 

Other important objectives of the protect __ to:-

(i) fecul research relourcel on Ina dev.lopad ralnfed 
and marginal areu, and on IUltainabie manIIge-
ment of land and water relOUrcea; 

(II) enhance the participatory Ildlla of reae.rchera; Md 
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(iii) improve the quantity and quality of the technology 
flow. 

(b) The largets fixed includel enhancem.nt in 
the efficiency of the r.search system, location specific 
r •••• rch for major production IYlteml, and innovation In 
demand driv.n technology dissemination .Ylt.m. The 
.ucce.... included enh.nced efficiency of the re.earch 
sYltem through organization and management reforms, 
organizing re .. arch under five agro-eco-reglons, viz., hill 
and mountain, rainfed, arid, irrigated and coastal with 
major impact on farm income., and ntabli,hmenl of the 
Agricultural Technology Management Agency (ATMA) In 
twenty eight di.trIcts at modeIl of programme convergence 
of line department. .nd linking r ... arch and exlen.ion 
activitie. with the rural farm hou .. holds. 

(c) The re .. arch programmel were conducted 
by Agro-Eco 'Yltem, namely, Hitl & Mountain, ArId, Rain-
fed, Irrigated and Coaltal. However on. of the component. 
of NATP on innovation. in technology dlu.mlnation 
covered 28 districts (Statement-I). 

(d) and (e) Stat.ment-II il .nclosed. 

(I) National Agricuhural Innovation Projecl (NAIP) 
has been formulated as follow up of NATP. 

(g) The detaill of the salient and innovative 
featurn of the project include collaborative development 
and application of agricultural innovations among public 
research organizationl, private sector. NOOs, development 
department., farmers and other .takeholderl in consortium 
mode, competitive funding. production to consumption 
approach, .nhancing livelihood .ecurity focus on 
diladvantaged dlltrictl and ItreQgthenlng baalc and 
Itrateglc re.earch. 

L.t of Districts covered under InftOdti0n8 In Technology 
Dis.emlnation Component of HATP 

Kumool 

Prakalham 

Adilabad 

ChiHoor 

H ................ h 

Shlmla 

Hamlrpur 

Kangra 

Bilaspur 

Gurdalpur 

Jalandhar 

Sangrur 

Farldkot 

Jllllrtctt.ncI 

Chalbala 

Dumka 

P.lamau 

Jamlena 

Bihar 

Muzaffarpur 

Madhubani 

Munger 

Rural Palna ... ............ 
Ahmednagar 

Amaravati 

Aurangabad 

Ratnaglri 

0rIeu 

Khurda 

Koraput 

Sambalpur 

Ganjam .... ...",.. 

(dt The deIds of fundi pnMded by the Wortd 
BlInk for NATP during each of the .... three years .,. as 
under: 

(Aa in Crote) 

S.No. 2003-04 2004-05 2005-08 Total 

170.12 41.24 '.58 224.84 

(.) State wi .. & year wile 



267 Written AMWe" APRIL 30, 2007 to Questions 268 

(Rupees in lakh) 

S.No. State Name of the University Year Total 

2003-04 2004-05 2005-06 

2 3 4 5 6 7 

Andhra Pradesh ANGRAU, Hyderabad 363.37 131.97 0.00 495.34 

2 Aaaam AAU, Jorhat 153.21 76.98 6.81 237.01 

3 Bihar RAU, Samastipur 215.50 26.97 0.79 243.26 

4 Chhattisgarh IGKV, Raipur 220.90 70.67 1.30 292.88 

5 Guia,at SOAU, Oantiwada 0.00 29.66 0.52 30.18 

6 Gujarat JAU, Junagarh 0.00 10.26 0.24 10.50 

7 Guiarat AAU, Anand 0.00 32.81 1.65 34.45 

8 Gujarat NAU, Navaari 0.00 11.02 0.37 11.38 

9 Guiarat GAU, Bananskatha 311.05 0.00 0.00 311.05 

10 Haryana CCSHAU, Hirosar 297.84 113.67 0.60 412.11 

11 Himachal Pradesh HPKW, Palampur 372.32 144.90 3.36 520.57 

12 Himachal Pradesh YSPUH&F, Solan 172.56 53.00 6.27 231.83 

13 Jammu and Kuhmir SKUA& T, Srinagar 193.55 57.74 0.00 251.29 

14 Jammu and Kashmir SKUA& T, Jammu 127.86 31.62 0.95 160.44 

15 Jharkhand BAU, Ranchi 97.51 121.69 2.66 221.86 

16 Kamataka UAS, Bangalore 487.81 0.00 0.00 487.81 

17 Kamataka UAS,Oharwad 338.30 161.57 2.35 502.22 

18 Kerela KAU, Thrissur 287.61 136.41 0.00 424.02 

19 Madhya Pradesh JNKVV, Jabalpur 217.75 75.53 3.52 296.80 

20 Maharashtra KKV,Oapoli 168.89 50.88 0.00 219.58 

21 Mahara.htra MAlFSU, Nagpur 158.83 48.49 0.00 207.31 

22 Maharashtra MAU, Parbhani 181.97 74.10 1.67 257.74 

23 Maharashlra MPKV, Rahuri 219.52 93.24 2.04 314.79 

24 Mah.r •• hlra POKV, Akola 166.59 98.08 1.94 264.61 

25 Manlpur CAU,lmphal 103.n 28.61 0.00 132.38 

26 0rI ... OUAIT, Bhuban .. war 223.09 74.35 9.38 >306.82 

27 Punjab PAU, Ludhalana 380.48 137.10 2.06 519.64 
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1 2 3 

28 RaJalthan MPUAI T, Udaipur 

29 Rajalthan RAU, Blt.aner 

30 Tamil Nadu TNAU, Colmbatore 

31 Tamil Nadu TNVIASU, Chenna! 

32 Uttar Pradelh CSAU& T, Kanpur 

33 Uttar Pradesh NDUA&T, Falzabad 

34 Uttar Pradesh DDUPW, Mathura 

35 Uttar Pradesh SVBUAI T, Meerut 

36 Uttaranchal GBPUA& T, Pantnagar 

37 Welt Bengal BCKW, Mohanpur 

38 W .. t Bengal WBUA&FS, Koikata 

39 Welt Bengal UBKV, Coochbehar 

Total 

IIocIern FI .... ng EquIpmenIa to ~ 

3882. SHRI RAMDAS ATHAWALE: Will the Minilter 
of AGRICULTURE be pleued to ltate: 

(a) whether the Government hu conducted any 
IUrvey to find out the number of ftahermen In the country; 

(b) If 10, the detalll thereof, Stat ..... ; 

(c) the number of flaherman who have been 

provided with the modem ftshing equlpmenta, during the 

lut three years, State-wi .. ; 

(d) the detaUI of the training programmel 

orgnaniled to train fllhermen during the said period; and 

(e) the number of ftlhermen benefited therefrom 
during the laid period, State-wi .. ? 

THE MINISTER OF STATE IN THE MINlSTR'f OF 

4 5 6 7 

194.91 96.12 0.40 291.44 

211.85 73.25 5.86 290.76 

317.92 147.99 0.00 465.92 

198.89 70.31 2.02 271.22 

79.27 29.43 0.27 108.97 

106.08 38.41 2.08 146.57 

114.20 17.09 0.00 131.28 

72.92 18.85 0.40 92.17 

315.55 135.00 4.90 455.45 

120.07 38.14 0.01 158.22 

110.49 39.58 7.67 157.73 

109.90 18.58 0.00 128.48 

7412.34 2611.87 71.90 10096.10 

AGRICULTURE ~  MINISTER OF STATE IN THE 

MINIS:rRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) Vel Sir. 

The Liveltock Cenlul conducted by the Government In 
2003 Interalla connected Information on the number of 
people dependent on fllherlel and Ita allied actlvltlel U 
lOUrce of livelihood. The Statement-I Indicating number of 
people dependent on fllheriel and Ita allied actlvitl.. u 
source of livelihood II enclosed. 

(c) Central Asslltance of RI.29.40 lakh wu given 

to National CooperatIve Development Corporation during 
2004-05 to 2008-07 to provide 98 Global POlltlonlng 
SYltem and WiNlesI ..... 

(d) and (e) 313 training programma benefiting 15875 
fishermen were organized during 2004-06 to 2008-07 
under the Centrally Sponlored Scheme on Flaheri .. 

Training and extension. t l t l l~ &We'wiN 
number of fishermen trained II eraclcJaed • 

.""...",., 

Number of people dependent on fIMerIe. and ItI aIIl«I actIvItIeI .. source of llwllhood 

S.No. State Name Total Number of members Total 

Male Female Children 

2 3 4 5 8 

1 Andhra Pr1IdeIh 249388 2508n 393102 893315 

2 Arunachal Pradesh 1850 1378 1373 43" 
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2 3 4 5 8 

3 Allam 131312 97986 1810U 310-

4 Bihar 1391166 1268997 230135. .""8 

5 Chhatlsgam 621607 529697 7I00I4 1111_ 

6 Goa 5521 "'83 3588 13170 

7 Gujarat 134475 129900 228880 .132S5 

8 Haryana 5910 3322 7259 1M91 

9 Himachal Pradesh 1537 1372 2713 5822 

10 Jammu and Kuhmir 9628 7593 13232 30.53 

11 Jharkhand 577908 571584 781428 1930920 

12 Kamataka 55809 52898 50245 158952 

13 Kerala 224007 317758 208072 747837 

14 Madhya Prlldnh 213888 200607 302479 718974 

15 Maharashtra 63354 48803 81873 171830 

16 Manlpur 25009 24091 21368 70488 

17 Meghalaya 525 504 1354 2383 

18 Mizoram 5498 5312 7097 17907 

19 Nagaland 5782 5519 3581 14862 

20 Ori ... 70971 48334 80721 180026 

21 Punjab 2150 1874 5061 9085 

22 Rajalthan 2638 1693 2985 7316 

23 Sikklm 9893 8353 8588 28814 

24 Tamil Nedu 171882 156107 148519 .78818 

25 Tripura 15988 13177 17590 4.733 

26 Uttar Pradesh 70373 48882 59789 179064 

27 Uttaranchal 32 23 35 90 

28 W.st Bengal 587214 205198 119210 911622 

29 Andaman and Nicobar 9859 7893 0 17552 

30 Chandlgarh 198 109 172 479 

31 Dadra and Nagar Ha"1i 0 0 0 0 

32 Daman and Diu 7849 7758 10080 25485 
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2 

33 Delhi 

34 Lakshadweap 

35 Pondicherry 

Total 

3 

485 

10408 

12378 

4696158 

Number of fishermen trained during 2004-05. to 

2006-07 under the Centrally Sponsored Scheme 

on Fisheries Training and Extension 

S.No. State JUT 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

2 

Andhra Pradesh 

ANnachal Pradesh 

Assam 

Bihar 

Chhanisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashlra 

Manipur 

Maghalaya 

Mizoram 

Nagaland 

Orisla 

Punjab 

No. of Fishermen 

3 

1680 

200 

530 

294 

683 

o 

o 

1565 

o 

1800 

700 

431 

o 

267 

o 

125 

o 

600 

800 

o 

o 

4 

475 

2621 

12799 

5 

1555 

o 

12797 

6 

2515 

13029 

37974 

4033963 5755233 14485354 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

2 

Rajalthan 

Sikkim 

Tamllnadu 

Tripura 

Uttar Pradesh 

Uttarancha' 

Wat Bengal 

Andaman and Nicobar 

l~  

Dadra and Nagar Havell 

Daman and Diu 

Delhi 

Laklhadweep 

Pondlcherry 

Total 

3 

50 

50 

a 

4100 

1000 

o 

1000 

o 

o 

o 

o 

a 

a 

o 

15875 

[Tranalatlon] 

state: 

New GuIdeI .... for Drought ....... 

3883. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

SHRI HARIKEWAL PRASAD: 

SHRI JIVABHAI A. PATEL: 

SHRI BHUPENDRASINH SOLANKI: 

SHRI JASWANT SINGH BISHNOI: 

SHRI DUSHYANT SINGH: 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minilter 0' AGRICULTURE be pI .. sed to 
<a) whether the State Governments particularty 

Rljuthan have requested to the Union. Government to 
inctUM fund allocation to meet the drought Iltuatlon In 

the States; 
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(b) if so, the details thereof and the steps taken 
thereon; 

(c) whether the Government has issued new 
guidelines to provide relief to drought affected States in 
which there is the provision of one time waiving of payment 
of intere't on loan taken for kharif crops, increasing the 
limit of agriculture investment subsidy and providing 
additional .. slstance to these States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
There is ready availability of funds with the States under 
Calamity Relief Fund (CRF) to take necessary measures 
in the wake of nalural calamities including drought. 
Additional ... stance, over and above CAF, is considered 
from the National Calamity Contingency Fund (NCCF), if 
necessary, for natural calamitie, of leVere nature, in 
accordance with an established procedure, on submission 
of a Memorandum for assistance from the NCCF by the 
State Government. During 2006-07, while Rajasthan 
declared part, of the State as drought affected, no 
Memorandum seeking assistance from the NCCF has been 
received from the State Govemment. The State Govern-
ment, however, requested for release of 5.04 Iak.h MTs of 
wheat for taking up droughl relief employment works during 
January to June, 2007. 1 lakh MTs of wheat has already 
been released to the Siale under the special component 
of Sampoorna Gramecn Rozgar Yojana (SGRY) scheme. 

(c) and (d) There are standing instructions from the 
RBI to the banks for providing credit related relief to the 
farmers in the event of natural calamities. The focus of 
theM measures is on the conversion of short-term loans 
into medium term loans and reschedulement thereof to 
enable farmers to get fresh loans to carryon their 
agricultural operations. Further. in order to provide 
appropriate relief to the chronic defaulting farmers who 
are unable to repay the principal amount together with 
accumulated inte,.st due to circumstances beyond their 
control, bankI have been advised to consider the possibility 
of one time HltIement of such overdue which may include 
partial waiver of loan/interest. 

(English) 

...... Cultlmlon In 0rI ... 

3884. SHRI ANANTA NAYAK: Will the Minister of 
AGRICULTURE be pleaaed to state: 

(a) whether any step has been taken to increase 

the areas under maize cultivation in the scheduled and 
hilly districts of Orissa; 

(b) if so, the details thereof; and 

(c) the quantum of funds and incentives granted 
to the maize growers during each of the last three years in 
Orissa particularly in Keonjhar district? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Government of India has taken various steps to increase 
the area under maize cultivation through a Centrally 
Sponsored "Integrated Scheme of Oilseeds, Pulses. Oil 
Palm & Maize (ISOPOM)" in 15 major maize growing 
states including in the scheduled and hilly districts of 
Orissa. The details of district· wise area covered under 
maize cultivation during the last three years is given in the 
enclosed statement. 

(c) Under the scheme. financial assistance is 
provided for purchase of breeder seed. production of 
foundation seed. production and distribution of certified 
seed, distribution of minikits. infrastructure development. 
block demonstrations on improved technology. Integrated 
Pest Management Technology. distribution of Plant 
Protection Chemicals, Plant Protection equipment, 
weedicides. supply of Rhizobium culture/Phosphate 
Solublising Bacteria, distribution of gypsum/pyrite/liming/ 
dolomite. distribution of sprinkler sets, farmers training. 
slaff & contingencies. officers training and publicity, etc. 
The delails of funds provided to the state of Orissa 
including Keonjhar District (Rs. in lakhs) during the last 
three years under ISOPOM are given below: 

Year 

2004-05 

2005-06 

2006-07 

Orissa State 

58.41 

45.82 

42.60 

Keonjhar Distt. 

3.23 

3.32 

4.98 

District-wise Area cultivated under Maize ('000 ha) during 
last 3 years (2004-05 to 2006-07) in the Stat. of Orissa 

S.No. District 2004-2005 2005-2006 2006-07 

2 

1. Ballsore 

2. Bhadrak 

3 

0.39 

0.09 

4 

0.37 

0.09 

(Provi.sional) 

5 

0.37 

0.12 
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1 2 3 .. 5 n. IIonnoring Authority 

3 Bolanglr 3.22 3.07 3.10 3885. SHRI MILIND DEORA: Will the Minister of 

4. Sonepur 0.31 0.33 0.30 
ENVIRONMENT AND FORESTS be pteaaed to state: 

(a) whether the Govemment propoHS to HI up a 
5. Cunack 1.77 1.52 1.52 Tree Monitoring Authority to mlnlmiz. felling of tr ... In the 

8. Jagatllngpur 0.31 0.25 0.21 National ClPitai Region; 

7. Jajpur 2.53 3.02 2.85 
(b) If 10, the role that will be asigned 10 the Tree 

Monitoring Authority; 

8. Kendrapara 0.14 0.40 0.45 (c) whether the Authority will be a permanenl body 

9. Dhenkanal 2.83 2.90 2.96 or a temporary one; and 

10. Angul 4.23 4.15 4.21 
(d) the Stal.s whe ... Tree Monitoring Authority 

exlstl a on date? 
11. Ganjam 7.70 8.80 8.22 THE MINISTER OF STATE IN THE MINISTRY OF 

12.- Gajapati 8.84 8.08 8.60 ENVIRONMENT AND FORESTS (SHRI NAMO NAAAlN 
MEENA): (a) The Govemment of NCT of Deihl hu 

13. Kalah.ndl 4.85 5.44 11.74 con.tltuted wTre. AuthorltyW vide notlfic.tlon d.led 
08.08.1 •. 

14. N.wap.r. 1.80 1.74 2.85 
(b) The duties of the Tree Authority .... defined In 

15. K.onjh.r 24.34 24.34 25.75 section 7 of the D.,hl P ..... rv.tlon of Tree. Act, 1884. The 

18. Koraput 15.88 18.51 18.88 
Tree Authority sh.lI, subject 10 any general or special 
order of the Govemment, be responsible for-

17. MaIk.nglri 12.11 8.53 8.38 (i) the pr.serv.lion of .,1 trees within Itl jurladicUon; 

18. N.war.ngpur 37.08 38.79 40.57 (ii) carrying out census of the .xisting trees; 

18. R.y.gad. 11.04 11.08 11.23 (III) development and maintenance of nururle., supply 
of IHds. aaptlng' and trees to partOns; 

20. M.yurbh.nj 14.22 13.43 13.64 
(iv) getting pI.ntlng .nd tranaplantlng 01 ...... neceut-

21. Phulbanl 14.73 15.70 18.43 .. ted by con.INction 01 building., new ...... or 

22. Boudh 1.03 1.00 1.00 
WIdening of new roadl; 

(v) organiz.lion of d.monl-trations and extenlion 
23. Purl 0.20 0.24 0.15 servlcel: 

24. Khurda 0.84 0.82 0.85 (vi) undertaking critical .tudy of the propouls of v.rlou. 

25. N.y.g.rh 4.75 4.73 4.47 
departmentl .nd private bodin for construction of 
buildings, I'OIIds, factorla., irrigation worb, laying of 

28. Sambalpur 1.42 1.37 1.38 electrtc, teIepI'tone and other IranlmiMian HnM. 

27. Bargarh 1.24 1.31 1.42 (c) The Conltltutlon of the Tr.. Authority il 
d.fined under MCtIon 3 of the Deihl P ..... rvation of Tree. 

28. Deogarh 0.50 1.03 1.10 Act. 1994. The GOvernment may, from time to time. appoint 
luch office,. .nd .ervant. a. may be cOnatderM . 

21. Jharauguda 0.57 0.87 0.83 neces .. ry. 

30. Sundargarh 7.12 7.50 8 .• (d) The information II baing collected from the 

Total 184.78 187.38 '88.38 
State. and wit be pIaoed before the Houa •• tter compila-
tion. 
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Conltructlon of Parll.,.t Walll 

3886. SHRI RAVI PRAKASH VERMA: 

SHRI DALPAT SINGH PARSTE: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether certain Corporate Houses have 

offered to build parapet walls in the Glr Forest around 

open wells. which have turned into death traps for the 

AIIatlc Lions; 

(b) if so. the response of the Union Govemment 

thereto; and 

(c) the steps initiated by the Union Government 

In thal direction so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) No. Sir. No such offer from Corporate Houses 

hu been  received. 

(b) and (c) Doe. not arl.e. 

Setting up of ESI Dllpenurlel 
and Hoepltall 

3887. SHRI SUGRIB SINGH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to Ita .. : 

(a) the number of Employ"s' Sta.. InaurllnC8 

(ESI) dlspensarie. and o~t l  functioning In the country. 

State-wise; 

(b) the details 0' the norms for nlting up 0' ESI 
dispensaries and hospitals In the country; 

(c) the Stat.. In which new dlapen..... and 
hospitals .... proposed to be opened during 2006-07 and 
2007-08; 

(d) the detaYs of the requeats received by the 
Union Government In this regard. Stat.-wln; and 

(e) the detalll of action taken by the Gov.mrnent 
on such requests? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-

DES): (a) The number of ESI Dispensaries and Hoepltals 
functioning in the country. State-wis. is furnished in 

Statement-I. 

(b) The norms for setting up of ESI diapenl.rles 

and hospitals are furnished in Stat.ment-II. 

(c) ESI Corporation give. approval for nnlI"Q up 

of dlspens.rl.s and hospitals bUed on the specific 

requests of the State Governments and norma laid down 

in this regard. For dispensari.l. ESI Corporation give. ita 

approval to the State Govemment. The detail of the 

dispensaries for which approval hu been given by ESI 
Corporation during 2006-07 & 2007-08 il fumlshed In 

Statement-III. 

(d) and (e) The ESI Corporation had received requests 
from the State Governments of Unaranchal, Chhattilgarh 

and Himachal Pradelh for setting up of hoepltala in the State. 

ESI Corporation hu given. in principle. approval for nning 

up of 50 bedded hospital In Baddi. Himachal Pradesh. In 

Chhattiagarh, ESI Corporation hu .. nctloned 10 bedded 
Diagnostic Centre in Raipur and hal alked the State 

Government for giving its consent for setting up of 50 bedded 

hospital in Raipur. For Uttaranchal. as the number of Inlured 

Persons is less, a 10 bedded Dlagno.tlc Centre hal been 
sanctioned at Dehradun. 

Infra.tructure of ~ • DIapenurIe. 

SI.No. State HOIpltals Dispenaarle. 

2005-06 2005-06 

2 3 4 

1. Andhra Pradesh 11 133 

2. Allam 27 

~. Bihar 3 24 

4. Chandigarh Adrnn. 1 2 

5. Chhanlsgarh 11 

6. Delhi 4 43 

7. Goa 9 

8. GuJarat 12 125 

9. Harvana 05 57 

10. Himachal Pradeth 01 9 

11. Kamataka 09 118 

12. K""a 13 137 

13. Madhya Pradnh 07 47 

14. Maharaahtra 14 72 

15. Meghalaya 2 

18. OrIs .. 08 49 
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17. 

18. 

19. 

20. 

21. 

22. 

23. 

2". 

25. 

2 

Pondlch.rry 

Punjab 

R"a.than 

Tamllnadu 

Uttar Pradelh 

UttaranchaJ 

W .. t BengaJ 

Jammu and Kashmir 

Jharkhand 

Total 

3 

01 

07 

05 

09 

16 

1 .. 

01 

03 

1 .... 

.. 
15 

69 

8 .. 

187 

' .. 3 

7 

35 

8 

29 

' .. 22 

Norma for •• ttlng up 01 ESt 0;."."..,.. 

(A) A two doctor dllpenaary il .. t up for 3000 IP family 
unlta. 3 Doctor dlspenaary for 5000 IP family unltl 

and 5 doctor dispen.ary for 10000 IP family unitl. In 

cue a dllpensary It providing .. rvlcel to 25000· 
30000 Inlured Perlonl within a radlul of 7-8 

kilometers, then a new dllpenlary may not be I.t up 

till the number of IP coverage exceeds 30000. Normal 
I.rvicel can be provided through up gradation of 

the exlltlng d1speneary and provilion of additional 

ltaff as per work load. Keeping thll In view, the 
reorganization of d1spenl8llelshould be done. 

(8) In areas having Itrength of population of ' .. 1 than 

3000 IP family unlta, OPO lervicel may be provided 

through mobile dl.pen.arl.llln.urance Medical 

Practitioners. 

Notrn. for Setting up 01 ESt ~  

1: 50 bedded hotpital 25,000 IP family unill. 

2. 100 bedded holPital ',00,000 IP famlty unill. 

3. 150 becIded hospital 1,50,000 IP family unita. 

... 200 bedded holpltal 2,00,000 IP family unill . 

5. 250 bedded hoapital 2,50,000 IP family unitt. 

8. 300 bedded hospital 3,00,000 IP family unlta. 

7. "00 bedded holpital ",00,000 IP family unill. 

8. 500 bedded holpltal 5,00,000 IP family unitt. 

9. 800 bedded hospital 6,00,000 IP family unit •. 

Der.Jt. 01 DI."."..rie. • HospIt.,. SanctJoMd b, ESI 
Corporation during 2006-07 • 2007-oB 

DIepenIarIu _nctlonecl during ~  

,. Kamal, Haryana 

2. Murthal, Haryana 

3. HI.ear, Haryana 

4. Tohana, Haryana 

5. Jagglapet, Andhra Pradesh 

6. Nalnltal, Uttrakhand 

7. Vllakhapatna, Andhra PradHh 

8. GundIa, Andhra Pradesh 

9. Chlta Vaiua, Andhra Prlldnh 

10. Kundaln, Goa 

DI ........... _nctloned durtng 1007-01 

1'. Udharn Sinf:h Nagar, Uttrakhand 

Hoeplta .. _nctlemed during 2001-01 

,. Haldla50 bedded, w •• t BengaJ 

2. BaddI 50 bedded, Himachal Pradesh 

3. Ralpur 10 bedded Olagnoltic Centre, 
Chhattllgarh 

4. Dehraclun 10 bedded DIagnostic c.nIlW, 
Uttrakhand 

Hoe_Ie anGtloned during 2007001 

Nil 

rr;.n.t.tion} 

Worb underTAR-NLP and ATIC 

3888. SHRI MAHAVIR BHAGOAA: Will the MInIIIIr 
of AGRICULTURE be pIeued to .ta .. : 

(a) the number of Technology AaHIament and 
Refinement through Inatttutlon VIllage Linkage Programme 

(TAR-IVLP) and Agricultural Technology and Information 
Centrel (ATICs) wortdng In the country at pre"", State· 
wi .. ; 

(b) the detaHl of the waft( t,,~ unctert.ken under ' 

the TAR·IVLP and ATlel during ... of the lui three 
y.ars, State·wI .. ; 

(c) the targets fixed and luccell achieved by the 
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laid centres during each of the la8t three years, State-
wise; 

Cd) the details 0' the funds allocated released 
and utilized by these centrel during each of the last three 
years, State-wise; 

Ce) whether there is separate provision for women 
and trlbals under the said project; and 

Cf) If so, the details thereof and the number of 
beneficiaries during each of the last three years, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and Cb) 
There wu a project on Technology AsMlsment and 
Refinement through Institution-Village Linkage Programme 
(TAR-IVLP), Implemented through 70 centres of State 
Agricultural Unlversltle. C SAUl and ICAR Inltitutes aiming 
at aSleSlment and refinement of technology before Its 
actual transfer to the users. 

The Agricultural Technology Information Centrel 
CATIC) were e.tablilhed In 44 SAUl and ICAR Institute. to 
create a single window delivery Iystem for availability of 
technology product., diagnostic services and technology 
Information to the farme:'ll. 

The project. were funded under National Agricultural 
Technology Project and completed during 2003-04. The 
.tate-wlse number of centres of TAR-IVLP and ATIC Is 
given In Statement-I and II, respectively. 

Cc) and (d) The questions do not arl ... 

Cs) and (f) There was no separate provIeIon for 
women and trlbals under the project. 

S""."..",.., 
State-wile Number of TAR-MP Centre, 

S.No. State 

2 

1. Andaman and Nicobar I.,and. 

t.. . Andhr. Prad •• h 

3. 

4. 

5. 

As.am 

Bihar 

ChhaHlsgarh 

Number of Centres 

3 

3 

3 

6. 

7. 

8. 

9. 

10. 

11. 

2 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

12. Jharkhand 

13. Kerala 

14. Kamataka 

15. Madhya Pradesh 

16. Maharalhtra 

17. Meghalaya 

18. Oris .. 

19. Punjab 

20. RaJa.than 

21. Tamil Nadu 

22. Uttar Prade.h 

23. Uttaranchal 

24. Welt Bengal 

Total 

3 

1 

3 

5 

2 

6 

3 

3 

6 

3 

5 

5 

7 

3 

4 

70 

State-wIN Number of AgrIc:uIturaI TechnoIo(Jy 
Information C.ntre, (ATIC) 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

State 

2 

Andaman and Nlcobar I.land. 

Anethra Pradesh 

Assam 

Bihar 

ChhaHi.garh 

Deihl 

Number of Centres 

3 

1 

1 

1 
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1 2 

7. Gujarat 

8. Haryana 

9. HiNchaI Pradesh 

10. Jammu and Kuhmlr 

11. Jharkhand 

12. Kerala 

13. Kamataka 

14. Madhya Pradesh 

15. Maharuhtra 

18. Meghalaya 

17. Ori ... 

18. Punjab 

19. Raja.than 

20. Tamil Nadu 

21. Uttar PradeIh 

22. Uttaranchal 

23. Weat Bengal 

Total 

[Eng/I.h} 

...... EraMn 

3 

1 

2 

3 

1 

5 

3 

2 

5 

2 

3 

2 

1 

44 

3889. SHRI RAMDAS ATHAWALE: WlH the Minister 
of WATER RESOURCES be pIeaMd to .tate: 

(a) whether Incian wrrttory II being IoIt to PaIdItan 
u a resuH of land erosion; 

(b) If 10, the total area India hu 100t u a result 
thereof 10 far; 

(c) whether PakI8tan hu dtYerted the course of 
RavI and Salluj rtvwI; and 

(d) If 10, the remedial meuurea contemplated by 
the Government to PfW"nI the land erosion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
~ WATER RESOURCES (SHAI JAY PRAKASH NARAYAN 

YADAV): (a) and (b) Oovwnment of Punjab ha. Informed 

that no area of land Is being Io.t to PakI.tan due to land 
ero.lon. 

(c) AI per infonnatlon available with Govemment 
of Punjab. Pakistan hu built tome WOft(s to push the 
course of the river Suttej toward. Indian side. Government 
of Punjab h.. further informed that the course of river 
Ravi hu shifted gradually towards India due to normal 
country .Iope and some works constructed by Pakistan in 
their territory and that there is no major diversion of the 
course of the rivers Ravl and Sullej in the India territory. 

(d) A Committee constituted by the Ministry of 
Water Resource. visit. vulnerable apots every year before 
and atter monsoon in the border DI.tricts and .ugge.ts 
counter remedial mea.ure. on the.. rivera and reviews 
the prevailing ground condition. and recommend. flood 
control/anti ero.ion scheme. to be executed by the State 
Government. Govemment of Punjab undertakes counter 
remedial mea.ure. from It. own resource.. Union 
Government i. also providing financial ... istance in the 
form of special loan and grant-in-aid as well a. technical 
experti.e to the Govemment of Punjab for undertaking the 
worQ. 

M8rket Intervention SchemM 

3890. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be plea.ed to .tate: 

(a) the amount allocated, relea.ed and utilized 
on Market Intervention Schemes and Market Support 
Operation. during the last three years, commodlty-wl.e, 
year-wi .. and State-wi.e; and 

(b) the detail. of re.ult. achieved during the .ald 
period, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
The Mlnl.try of Agriculture is implementing two scheme. 
namely Price Support Scheme and Market Intervention 
Scheme. The budget I. allocated collectively for both th •• e 
.cheme •. The budget I. not allocated .cheme-wlse, 
commodity-wi.e and State-wise. 

The budget amount allocated, re"ued to NAFED 
and utilized for both scheme. for meeting 10 .... incurred 
In Implementation of the scheme. during the lut three 
years from 2004-05 to 2006-07 i. given in the enclosed 
Statement-I. 
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PrIce SUpport Scheme (PBS) 

The Price Support Scheme (PSS) is Implemented for 
procurement of oIIHeds and pulses through NAFED which 
Is the Central nodal agency at the Minimum Support Price 
(MSP) declared by the Government. NAFED undertakes 
procurement of oUs.eds and pul .. s under PSS as and 
when prices fall below the MSP. Procurem.nt under PSS 
I. continued ttli prices stablD .. at or above the MSP. Lo ..... 
If any. Incurred by NAFED in undertaking MSP operation. 
are fully reimbursed by the Central Government. Profit, If 
any. earned in undertaking MSP operations are credited 
to the Central Government. 

Muket intervention SChe .... (MIS) 

Market Intervention Scheme (MIS) Is implemented 
on the request of a StatelUT Government for procurement 
of agricultural and horticultural commodities generally 
perilhable In nature and not covered under Price Support 
Scheme. The MIS Is implemented in order to protect the 
growers of these commodities from making distress aale 
In the .vent of bumper crop wh.n th.,. Is glut in the 
market and the prices tend to fall below economic levetll 
coat of production. Procurement under MIS Is made by 
NAFEO as Central agency and by the State designated 
agencies. Los •••• If any, Incurred by the procuring agencies 

are .hared betwe.n Central Government and the concer-
ned Stat. Government on 50:50 bull (75:25 In cue of 
North-Eulern Sfatel). However. the amount of loll 10 be 
shared between Central Government and the conoemed 
State Government I. reatrlcted to 25% of the procurwnent 
cost. Profit, If any. earnad by the procuring agenciea II 
retained by them. 

Statementa-II and III .hawlng commodity ...... yHr-
wis. and State-wl.e procurement of vartou. commodItieI 
by NAFED under PSS and by NAFED as cantril nodal 
agency and State deslgnateet agencle. under MIS from 
2004-05 to 2006-07 are encloMd. 

Amount of funds anot:.ted. I'fIINNd to NAFED and ufII-
zed for Price Support Scheme (PSS) and Marlcet ,,,,.,.,.,.,-

tlon ScIIeIn. (MIS) from 2OtU-2OO5 to 2006-1007 

V.ar 

2004-2005 

2005-2008 

2008-2007 

Allocated 

171.88 

260.00 

580.00 

(Amount In At. crore) 

Releoed 

120.00 

280.00 

580.00 

UtillHd 

120.00 

280.00 

580.00 

Commodity-wlselSr.te-wlNlYNI-wiu pIOCUf8ment of oiMeeds. pula .. & conon by NAFED 
under MarIc.t SuPPOff apel1ltioM (Price Suppotf Scheme) from 2004-2005 to 2007-2001 

S.No. V.ar Commodltyl State Quantity procu...cl MSP 
Crop Seuon (In MT.) (Ra. PwOll.) 

2 3 4 5 8 
1. 2004-2005 Gram Madhya Pradnh 155899 1400 

Rabl-2004 Mahara.htra 3717 

Raja.than 48308 

Gujarat 5382 

Anethra Pradelh 4087 

Chhattllg8rh 43134 

Uttar PrMMh IUD 

Total 282540 

2. 2004-2005 MUltardsead Rajasthan 18481 1100 
Rabl-2004 Chhattlagarh II 

Total 11577 
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1 2 3 4 5 6 
3. 2004-2005 Sunflower Heel Bihar 2330 1250 

Rabl-2004 
4. 2004-200S Safflower ned Mlldhy. Pradesh 71 1500 

Rabi-2004 
S. 2004-2005 Groundnut Uttar Prade.h 247 1500 

Kharif 2004 
6. 2004-200S Urad Uttar Pnldeah 280 1410 

Kharif2004 
7. 2005-2006 Mustard .eed R.ja.th.n 1403781 1700 

Rabi 200S Uttar Ptade.h 39623 
Gujarat 188255 
Madhy. Pradesh 137509 
Hary.n. 308275 
PunJ.b 6718 
Delhi 8978 
Chh.ttlagarh 2159 
Total 2093288 

8. 200S-2008 Toria Madhya Pradesh 89 1685 
Rabl-2005 

9. 200S-2008 Safflower .eed Maharuhtra 21458 1550 
Rabl-2005 Kam.taka 5871 

Andh .... Pradeah 4378 
Total 3180S 

10. 2005-2008 Sunflower .eed Kamataka 30 1340 
Kharif-2005 

11. 2005·2008 Gram Madhy. Prade.h 92322 1425 
Rabl-200S Mahar •• htr. 22 

Rajasthan 4388 
Gujarat 38 
Chhattl.garh 10S02 
Unar Pradelh S4S 
Total 107787 

12. 200S-2008 Muoor M.cjhya Pradeah 5454 1525 
Rabl-2oo5 

13. 2005-2008 Urad Uttar Pradeah 529 1410 
Rabl-2005 

14. 2005-2008 Seaamum aeed We.t Bengal 2196 1500 
Kharif-2oo5 

15. 2005-2008 Cotton Gujarat 13152 1840 & 1HO 
1/ 

R.bl-2oo5 
Punjab 4282 1815 
Maharaahtra 278 1875 
Madhl! Prldeah 852 1835 
Total 18382 
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1 2 3 4 5 8 

18. 2005-2008 Groundnut Uttar Pradnh 1285 1520 

Kharif-2005 Kamataka 1172 

Andhra Prac:IHh 1028 

Total 3483 

17. 2005-2008 Copra Warnen and Nicobar 2834 3570 

Islands 

2005 HUOn Tamil Nadu 519 

Kerala 397 

Total 3750 

18. 2005-2006 Sunflower ned Kamataka 3121 1500 

Kharlf 2005 

19. 2005-2006 Soyabean Chhattlsgarh 781 1010 

Kharif 2005 Andhra Pradnh 133 

Total 894 

20. 2008-2007 Groundnut Oris .. 118 1520 

Rmi 2008 

21. 2008-2007 Sunflower seed Chhattisgarh 1094 1500 

Rab12008 Andhra Pradesh 14 

Bihar 1000 

West Bengal 1187 

Punjab 1947 

Total 5242 

22. '2008-2007 Safflower aNd Maharuhtra 32855 1565 

Rab12008 Andhra Pradesh 8392 

Kemataka 11532 

Total 50779 

23. 2006-2007 Mustard seed Rajuthan 14,18,000 1715 

Rabi 2006 Haryana 4,58,000 

Gujarat 1,04,000 

Madhya Pradesh 2,00,000 

Uttar Pradesh 17,000 

Deihl· 3,000 

Punjab 4,000 

Chhattltgarh 1,000 

Total 22,05,000 

24. 2006-2007 Soyabean Andhra Pradesh 7 1020 

Kharif2006 

25. 2008-2007 s.uamaNd Weat Bengal 377 1550 

Kharlf 2008 

26. 2008·2007 Copra miRing Tamil N.ctu 898 3590 
2006 •• ~ Kerala 2Sn -

Lakahadweep 2524 
'. Andaman and Nlcobar 2778 

la'and. 

Total 8787 



293 Wrlrfen AnIwM VAiSAKHA 10, 1929 (SAKA) to Que«loM 294 

1 2 3 4 5 6 

27. 2007-2008 BaIt Copra Kama ... 15775 3870 

2007...,., 

28. 2007-2008 Muetard Ned Rajuthan 20,055 1715 

Rei 2007 Mlldhya ~  158 

Gujarat 224 

Haryana 184 

Chhattllgarh 5 

Total 20,824 

28. 2007-2008 Safflower Ned Maharuhtra 17 1585 

Rei 2007 Andhra Praah 50 

Total 87 

............ 
Commodity • .-..sta,..MaIY ...... ptOCUtMJetrt of lWIow oomrnodItJM under 

Mat1cet InteIWntIon SchM1e from ( ~ to 2006-2007 

sa. No. Name of Stale V .... 1period of Quantity for Procurement 

Commodity Procurement Procurement Price (MIP) 
(In ur.) (Ra. per QII.) 

1 2 3 4 5 8 

1. Coriander Ned Rajuthan 2004-2005 2000 1450 

28.3. to 28.5.04 

2. Cumin ned R_than 2004-2005 2000 5200 

29.3 to 28.4.04 

3. GInger Mizoram 2004-2005 5900 500 
15.4.to 15.8.04 

4. Onion Rajuthan 2004-2005 5000 280 
11.8. to 25.7.04 

5. Halkora Mizoram 2004-2005 1410 450 

17.8.10 18.9.04 

8. AppIea Himachal 2004-2005 32500 400 

'C'Grade Prad •• h 1.8. to 31.10.04 

7. AppIea Jammu 2004-2006 45000 300 

'C'Grade & KMhmir 15.10.04 to 31.12.04 

8. GInger MIzoram 2004-2005 500 

1.2.to 15.03.05 

I. BIIM* Pepper 2004-2005 5050 7000 
15.2. to 15.4.015 

10. Chili_ Andhra PrIIdeIh 2004-2005 30,000 PremIum-2700 
23.S.1o 31.5.05 Common-2800 
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1 2 

11. Garlic 

12. Onion 

13. Apple. 
'C' gracle 

14. AppI_ 
'C' grade 

15. Malta 

16. Halkora 

17. Chilli 

18. Onion 

19. Apple. 
'C' grade 

20. Malta 

3 

Rajasthan 

Rajasthan 

APRIL 30, 2007 

4 

2005-2006 
10.S.to 10.6.05 

200S-2006 
1.6. to 31.7.0S 

Himachal Prade.h 2005-2006 
1.8. to 31.10.0S 

Uttaranchal 2005-2006 
1.8. to 31.10.05 

Uttaranthal 2005-2006 

Mizoram 

MlzClram 

Rajasthan 

Uttaranchal 

Uttaranchal 

1S.12.05 to 15.2.2006 

2005-2006 
2.10. to 10.11.05 

2005-2006 
1S.2. to 15.3.06 

2006-2007 
29.5. to 28.6.06 

2006-2007 
1.9.to 30.11.06 

2006-2007 
7.12.06 to 1S.2.07 

to Questions 296 

5 6 

2000 700 

5000 2S0 

50,000 425 

10,000 350 

8,000 400 

564 450 

1250 2800 

5000 280 

1000 425 

2000 425 

Requlrwtellt or a. for 0. ........ St. No. Stat.. No. of gu baaed fertilizer units 
FMII .... UnIIa 

3891. SHRI ANANTA NAYAI<: WiH the Minister of 
CHEMICALS AND FERTILIZERS be pleased to .tate: 

(a) the number ofgae baHd fertlHzer unlta.et up 
In the country, State-wiM; 

(b) the approxlma .. requirement of natural gu of 
each of tho .. fertilizer unitt; 

(c) whether the fertilizer unit. are getting 
adequate quantum of gae; 

(d) if not, the .hortfall in reapect of each .uch unit 
recorded 10 far; and 

.... 
(e) the.taps taken to meet the .hortage of gu? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDlQUE): (a) 

1. 
2. 
3. 
4. 
5. 
8. 
7. 

Andhra Pradesh 2 
Alum 
Gujarat 
Madhya Prad .. h 
Mahara.htra 
Rajuthan 
Uttar Pradelh 

(b) to (d) A statement" encIoaed. 

2 
3 
2 
1 
2 
7 

(e) An Inter-Mlni.terlal committee ha. been 
conatltuted under the ChalrmMahlp of Secretary(PetroIeum) 
with Secretary (Expenditure), Secretary(Fertlllze,,) and 
Member, Planning Commlilion a. membe" of the 
committH to examine the pipeline connectivitY and euppty 
of Gat to urea unitt and a110 to develop appropriate 
mechanllm for fixing the pt1ce 01 gu In a ~t 
manner. 
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[Translation] 

Hoapltal for 8HdJ Work.,. 

3892. SHRI SUBHASH SURESHCHANDRA DESH-
MUKH: Will Ihe Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

Ca) the number of hospitals eltablished in the 
country for baedi workers till date, State-wise; 

(b) whether the Govemment proposes to open 
some more hospitals for them in the country particularly in 
Sholapur district of Maharashtra; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) The Labour Welfare Organisation has established 
4 hospitals and 206 dispensaries to provide health care & 
family welfare measures to the beedi workers and their 
dependents. The 4 hospitals are located at (i) Gurusahal-
ganj (Uttar Pradesh), (1/) Dhullyan (Welt Bengal), (iii) 
Kodarma (Jharkhand) and (iv) Mysore (Kamataka). 

(b) and (c) Efforts are being mAde to open three 
more hospitals I.e. one each at Mukkudal in T:.milnadu, 
Sagar in Madhya Pradesh and Biharsharif in Bihar. An 
additional hospital has been sanctioned for Beedi Workers 
at Jhalda, Dlsl. Purulia, West Bengal. At prelent there is 
no propoaal to open a new hospital in Sholapur district of 
Maharathtra. However, Labour Welfare Organisation is 
operating a Static dispensary at Sholapur for providing 
primary medical and h •• 1th care to the baedi workers and 
th.ir dependents. 

unci eonMrYlltion 

3893. SHRI V.K. THUMMAR: Will the Minister of 
AGRICULTURE be pl •• led to state: 

(a) the names of schemes being run regarding 
land conservation In the country, State-wise; 

(b) the details of funds allocated, released and 
utilized for land conservation during each of the last three 
years, State-wise; and 

(c) the targets fixed and success achieved by the 
Govemment under land conservation during each of the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) 
Govemment of India, Ministry of Agriculture is implementing 
four Watershed Development Programmes/Schemes, 
namely, National Watershed Development Project for 
Rainfed Areas (NWDPRA), Soil Conservation for Enhan-
cing Productivity of Degraded lands in the Catchments of 
River Valley Project & Flood Prone River (RVP & FPR), 
Reclamation of Alkali Soils (RAS) and Watershed 
Development Project in Shifting Cultivation Areas 
(WDPSCA) for development of degraded lands including 
soli & water conservation. The State-wise details of target 
and achievement, the fund allocated and utilized during 
each of last three years (2004-07) are given in Statement-
I CA to D). 

In addition to these, Ministry of Rural Development is 
also implementing three area development programmes, 
namely, Drought Prone Area Programme (DPAP), Desert 
Development Project (DDP) and Integrated Wasteland 
Development Project (IWDP) which also have a component 
of land conservation. During tenth plan an area of 183.14 
lak!'! ha. was covered against the target of 181.00 lakh ha 
under Ihese three programmes. The State-wise details of 
release of fund during each of last three years (2004-07) 
are given in Statement-II (A to C). 

These Watershed Development Programmes have 
been found effective in conservation of degraded lands 
and sustaining agricultural production, besides helping in 
in-situ moisture conservation and ground water recharge 
in the watershed areas. 

Bra,.",.",., A 

Year·wi.e outlay and targets and phYlal • Financial Achievement under Programme of HatlaMI Watershed 
Development Project for Ra/nfed Areas (NWDPRA) 

S. Stale 

No. 

1 2 

1 Anethra 
PradHh 

2004-0S 

Phyllcal Financial 

Targe .. Achieve- Outlay Expen- Targe" 
menl diM. 

3 4 S I 7 

11." 15.11 114.S0 718.37 12.71 

(Ar .. In 000 he<:. & RI. In Lakh) 

Vea ... 

2OOS.()6 2008.(17 (Tentative) 

Financial 'Phyalcal Financial 
< 

Achieve- Outlay Expen- Targeta Achieve- Outlay Expen-
menl diMe menl dllure 

8 I 10 11 12 13 ,. 
10.081 88S.80 441.87 IS.27 IS.27 888.13 888.13 



301 Written AnswetS VAISAKHA 10.1929 (SAKA) to Question, 302 

2  3  4  5  8  7  8  9 10 11 12  13  14 

2 Arunachal 4.99 3.11 299.00 18-4.93 8.04 8.055 388.55 482.47 9.09 9.09 547.75 547.75 
Pradesh 

3 Aaam 2.57 0.51 135.13 45.00 15.40 3.18 750.00 135.13 10.83 10.83 700.00  700.00 

4 Bihar 7.83 1.44 343.51 84.70 9.94 4.889 447.38 219.92 9.71 9.71 438.89  438.89 

5 Jharkhand 17.38  12.98 1437.75 1244.31 48.30  43.18 1397.04 1138.93 42.30  42.30 1050.98 ~ .  

8 Goa 

7 Gu,.,at 

8 Haryana 

9 Himachal 
Prad •• h 

3.50 2.11 191.40 97.78 5.00  5.32 280.00 202.55 7.00 7.00 400.00 400.00 

87.50 34.73 2784.00 1538.15 24.00 23.25 919.44  918.10 40.00 40.00 1800.00  1800.00 

3.81 2.04 122.30 117.59 3.89 3.483 180.00 185.93 

4.09 4.01 300.00 274.40 3.28 5.144 352.18 277.75 

8.82 

9.71 

8.82 257.00 257.00 

1.71 373.98  373.18 

10 Jammu 28.00 0.73 522.37 85.72 21.20 o 0.00 0.85 9.14 9.14 548.37 548.37 
and Kuhmlr 

11 Kem.taka 32.90 34.83 2471.39 1717.71 28.48 40.29 3077.88 2001.80 33.00  33.00 1700.00  1700.00 

12 Kerala 19.57  15.84 1174.88 808.80 29.31 12.4 700.00 831.99 14.58 14.58 888.37 888.37 

13 Madhya 53.33 44.82 2400.00 1115.99 57.78 55.312 1548.87 2018.85 82.22  82.22 2800.00  2800.00 
Pradalh 

14 Chhattls· 39.21 18.18 1582.89 914.44 44.80 37.232 1080.33  1801.80 42.33 42.33 1350.00 1350.00 
gam 

15 Maha· 
raahtra 

55.58 33.39 2871.21 1809.34 29.05 29.033 1400.00 139C.39 29.88  29.88 1440.00  1440.00 

18 Manlpur 10.78 8.82 511.73 374.17 8.37 13.2 881.20 724.50 15.15 15.15 831.30 831.30 

17 MIzoram 15.07  15.07 1087.40 1017.94 15.98 15.955 1131.00 911.00 1t.5i 19.57 819.50  819.50 

18 Meghalaya 8.23 8.18 494.00 389.95 8.73 7.482 447.70 447.70 ff.18 11.18 881.50  881.50 

19 Nagalalld lUI 8.82 831.00 831.00 8.48 8.224 700.00 700.00 15.41  15.41 185.00 985.00 

20 0rI ... 

21 Punjab 

37.18 1.47 1872.24 425.28 18.33 18.414 1231.31 828.11 28.81 28.81 1300.00 1300.00 

0.00 0.00 318.44 0.00 8.30 8.3 0.00 418.71 14.00 14.00 831.74  831.74 

.22 Rajuthan 83.50 81.71 3475.00 3401.81 124.18 111.57 3500.00 4878.18 141.83 141.83 7534.81  7534.81 

5.41 4.20 282.08 285.48 3.71 3.158 203.35 203.35 3,98 3.18 230.32 230.32 23 SIIddm 

24 Tamil 
NIIdu 

48.42 48.42 2011.08 2081.08 78.93 44.227 2080.18 1110.18 83.08 83.08 3738.70  3738.70 

25 Trtpura 5.8-4 5.14 344.38 338.45 8.25 8.313 375.00  314.58 7.18 7.18 310.11 380.11 

28 Uttar 34.00  34.22 "52.02 "50.18 85.12 85.128 1451.78 1780.74 85.18 85.18 1335.12 1335.12 
Prad •• h 

27 Unaranchal 24.73 25.77 1483.78 1785.22 19.21 21.818 1010.17 1148.88 22.50  22.50 1193.51  1113.51 

28 Welt 12.33 4.10 504.71 18-4.31 2.94 14.18 888.78 137.20 15.38  15.38 7'4.13 7'4.13 
Bengal 

29 Dadra 0.00 0.00  0.00  0.00 0.00 0 0.00 0.00  0.00  0.00  0.00  0.00 
and Nagar 
HaY811 

30 Andaman 1.08 0.82 8-4.77 51.01 1.10 D.48 30.50 2U2 0.14 0.8-4 51.00 51.00 
and NIoobIIr 
1aIMd. 

Total 850.88 474.31 32384.70 23557.71 708.41 811.82 28724.78 28711.30 788.78  711.78 35853.77 35853.77 
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Y.ar w •• outMy and tar;e" and phyM:a/ & financial M:hlevement under ~ . of SoH eon.tHvation tot 
Enhancing Productivity of Degraded Land In the Catchment of River Valley Project & Flood Prone RiwIr (RVP cI FPR) 

(Ma In 000 hec. & FIg. Ra. In UIch) 

S. State 

No. 2004-05 2005-08 2008-07 (TInta1lv.) 

Phyalc:al Financial Phyllcal FlnancIaI PhyIIcaI Financial 

~Targets Achieve· OUtlay Expan· Targets AchIeve- Outlay Expan· Targets AchIeve- Outlay Expan-
mant dit&n mana dIture mant dlture 

1 Andhra i.07 
Predeah 

2 ANnachal 0.28 
Prad •• h 

3 Allam 

4 Bihar 

1.23 

0.99 

5 Chhattla· 3.83 
gam 

8 Gularat 11.01 

7 Haryana 5.07 

8 Himachal 4.25 
Pradesh 

9 Jhatkhand" 2.77 

10 Jamrr-.. 34.2" 
and Kuhml,." 

1.83 

0.02 

2.15 

13.32 

4.20 

3.83 

9.88 

18.09 

11 Kamataka 1IU8 21.77 

12 Kara.. S.H 2.80 

13 Madhya 23.03 18.27 
Pradaeh 

787.10 

25.50 

80.00 

4 ..... 

542.81 

5.87 

3.53 

0.55 0.85 

2.80 1.02 

0.77 0.01 

111.22 11i... 3.00 3.97 

887.00 11 02.81 

150.00  178.20 

4.83 

4.00 

18.'7 

UI 

87'.82 827.27 4.87 4.'5 

391.00 1258.90 9.10 

3821.00 1512.98 22,55 

8.83 

22.07 

'00.00 818.8' 28.11 27.08 

300.00 231.11 3.00 2.17 

"3.34 808.5" 21.82 8.87 

315.00 

78.33 

100.00 

38.38 

400.00 

1244.44 

180.00 

748.24 

1000.00 

2OS5.00 

1300.00 

250.00 

818.90 

405.97 8.44  8.44 802.38 802.38 

38.8iO 0.90 

47.91 1.50 

0.830 2.00 

O.iO 

1.50 

2.00 

179.38 5.184 5.184 

1422.84 14.98 

184.73 4.000 

14." 

".000 

128.50 128.50 

150.00  150.00 

10.00 10.00 

719.05 789.05 

1184.7' 1184.78 

180.00 110.00 

75'.01 7.550  7.550 1379.... 1371.4' 

900."7 12.58 

2091.17 38." 

12.58 

38." 

10'2.51 30.00  30.00 

287.38 ".437 4.437 

410.81 24.10  24.10 

1382.20 1382.20 

3H8.4' 3H'.4. 

1500.00 1500.00 

413.82  413.82 

2757.88 2757.99 

14 Maha· 12." 18.75 700.00 '78.92 8.80 13.14 1400.00  1400.24 18.800 11.800 3800.00 3800.00 
ruhtra 

15 Manlpur 0.00 

18 Maghalaya 0.17 

17 MIzoram 0.72 

18 Nagaland 0.87 

18 Crt.. 1.81 

20 Punjab 0.80 

21 RaJaathan 22.34 

22 8IIddm 0.83 

23 TMIII 4.79 
Nadu 

24 Tripura 0.32 

0.78 

2.58 

1.51 

0.00 

23.58 

0.42 

5.97 

0.37 

0.00 

15.00 

132.28 

80.00 

80.00 

".15 

174.00 

81.48 

40.00 0.00 

1700.00 "37.91 

80.00 58.20 

700.00 827.52 

52,35 27.41 

'.00 

2.81 

I .... 

1.70 

0.11 

21.25 

1.1' 

'.58 

1.11 

2.24 

2.28 

.1.77 

2.12 

H.38 

1.11 

7.41 

0.4' 

234.50 

150.00 

10.00 

53.00 

2000.55 

100.00 

'00.00 

52.50 

o 1.00 

0.00  0.40 

2 .... 50 3.324 

120.00 3.00 

85.1' 3.01 

71.57 1.100 

2018.'3 24.10 

100.00 0.'7 

'31.15 7.700 

1.00 

0.40 

3.324 

3.00 

3.01 

1.100 

24.10 

0.87 

7.700 

20.35 0.4i 0.4' 

25 Uttar 41.22  42.34 1810.00 2185.85 22.18 24.87 "2'.30 1453.20 24.78 24.7' 
Pradeah 

28 Un.ranchaI2.35 

27 Well 0.51 
Bangal 

4.01 

7." 
302.00 

270.'0 

285.35 

"8.28 

3.15 

'.50 

2.10 

0.3' 

235.00 

110.00 

235.00 3.!37 3.537 

32." 3.000 3.000 

127.85 

40.00 

338.00 

300.00 

200.00 

127.85 

40.00 

338.00 

300.00 

200.00 

101.70  101.70 

2028.85 2028.85 

200.00  200.00 

100.00 800.00 

50.98 50.'8 

1923.00  1823.00 

850.00 

10'.35 

850.00 

10'.35 

Grand 209.40 204.'3 14823.70  13844.05 200.73 188.38 15821.14  14810.79 250.73 250.73 25475.21 25475.21 
Total 
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.. ,.",.",.., C 

State-wi •• Physical and Financial P'ogre., of Reclatutlon of AJQJi SolIs (RAS) during /at tine ,..,. of X Plan. 

Phy. Am In IIkh Me. I Fig. In As. Iakh 
S. Nam. of 
No. State 2004·05 2001"()7 

Physical Financial PhrIIcaI Rnanctal PhyM:a1 FIMnCIaJ 

Targets Athie". Outfay Expeft. 
ment dItur. 

Targets AchIeve· 
ment 

Outlay Expen· Targets AchIeve· Outlay Expen· 
dlture ment" dllU,." 

1 Andhra 0.004  0.000 35.00 0.00 0.000  0.000 0.00 0.00 0.015  0.015 158.00  158.00 
PradHh 

2 Bihar 0.000  0.000 0.00 0.00 

3 Gujarat 0.013 

4 Haryana 0.120 

5 Kamataka 0.007 

8 Madhya 0.000 
PradHh 

0.172 125.00 253.35 

0.104 200.00 200.00 

0.006 71.00 71.00 

0.000 0.00  0.00 

7 Maha· 0.000  0.000 0.00  0.00 
ruhtra 

8 Punjab 0.015 

9 Rajuthan 0.01" 

10 Tamil NacIu 0.005 

11 Uttar 0.010 
Prad •• h 

0.000 150.00 0.00 

0.051 137.00 50.97 

0.012 50.00 31.13 

0.000 H.OO 0.00 

0.000 

0.083 

0.100 

0.050 

0.000 

0.002 

0.050 

0.120 

0.050 

0.000 

0.000 

0.085 

0.132 

0.008 

0.000 

0.000 

0.000 

0.031 

0.030 

0.000 

0.00 0.00 

347.38 447.55 

200.00  280.00 

89.00 73.15 

0.00  0.00 

40.00 

100.00 

170.00 

50.00 

0.00 

0.00 

0.00 

88.38 

82.90 

0.00 

0.000 

0.112 

0.170 

0.010 

0.000 

0.010 

0.030 

0.010 

0.100 

0.008 

0.000 

0.112 

0.170 

0.010 

0.000 

0.00 

708.47 

400.00 

133.33 

0.00 

0.00 

708.47 

"00.00 

133.33 

0.00 

0.010 100.00  100.00 

0.030 

0.010 

0.100 

0.008 

200.00 

293.00 

113.31 

10.00 

200.00 

213.00 

113.31 

10.00 

Total 0.188  0.345 .... 00  808.45 0.435  0.284 188.:11 IH.H 0 .... 5 U8I 2"'.11 2118.11 

~
"Anticipated 

State-•• r __ , Achietlement, OuIMy 8ftd ExpendIture of Wat.tahed Develo,Jment Proj«b In 
Shifting Cultivation AreM (WDPSCA) during Iut tine yean 01 X Plan. 

Phy. Am In IIIktI Me. I Fig. In As. Iekh 

S. N..u of 1OO4"()5 2005..()8 2OCIM7 (1'!!iI!!!!) 
No. Stat. Phyalcal Financial PhyU:al Financial PI!pIC!I FInancIal 

Targe" AchIew- Outlay Expen· TatgetI AchIeve· Outlay Expen· Targe" AchIeve-. OUtlay Expen· 
ment All. dIIu,. ment..... cIIt&n ment..... dIIUre 

1 ANnachal 0.010 0.010 100.00 100.51 0.030 0.015 300.00 150.00 0.0310  0.0310 310.00  310.00 

Pradeeh 

2 Alum 0.025 0.02" 250.00 250.00 0 . .,..5 0.030 400.00 311.00 0.0510 0.0510 550.00 110.00 

3 Manlpur 0.020 0.028 200.00 250.00 0.040 0.035 310.00 310.00 0.0800 0.0100 100.00  100.00 

4 MegMJaya 0.030 0 . .,..8 300.00 100.00 0.010 0.132 500.00 500.00 0.0510 0.0110 110.00 510.00 

5 MIzoram 0.050 0.038 500.00 350.00 0.080 0.054 550.00 700.00 0.0550 0.0510 510.00 110.00 

8 Nag.land 0 . .,..5 0.043 450.00 450.00 O.ceo 0.052 100.00 800.00 0.1010 0.1010 1050.00 1010.00 

7 Trlpura 0.020 0.023 200.00  228.74 0.030 0.030 300.00 300.'1 0.0310 0.0110 310.00 310.00 

0.200  0.210  2000.00 1927.25 0.315 0.341 3000.00 H15.'1 0.4000  0.4000 4GOO.00 4000.00 

" Anticipated Out-outlay ReI ,. .... 
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S.No. 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

S.No. 

1 

2 

3 

Written An .... ,. APRIL 30, 2007 

S,.,.",.",-I, A 

Funds re"aNd under DPAP during the period 2004-05 to 2006-07 

Name of Di.trict Fundi R.-.ed 

2004-05 2005-08 2008-07 

Andhra Pradesh 968.625 968.625 1215 

Bihar 229.5 303.75 303.75 

Chhattlloarh 391.5 455.825 472.6 

Gujarat 843.75 978.75 995.625 

Himachal Pradesh 135 158.825 158.625 

Jammu and Kuhmlr 222.75 259.876 259.875 

Jharkhand 675 479.26 

Kernataka 786.126 894.376 894.375 

Mlldhya Pradesh 1240.7825 104a.25 1123.875 

Maharalhtra 1022.825 1215 1471.5 

Ori ... 3291.57 573.75 583.875 

Raja.than 324 388.125 405 

Tamil Nadu 540 841.25 702 

Uttar Pradesh 540 320625 678.375 

Wea' Bengal 243 270 270 

Uttaranchal 303.75 354.375 245.25 

Total 11738 329133 10258.9 

....."..",." . 
Funda ReIeued under DDP during 2004-06 to 2008-07 

Name of Diltrict 

2 

Andhra PrDIh 

Haryana 

HImaahaI PradMh 

2004-05 

3 

371.25 

••• 
128.25 

Fundi Rei ..... 

2005-08 

452.25 

472.5 

155.25 

2008-07 

5 

499.5 

538.121 

182 

to au • .,lons 308 

(Rs. In lakha) 

Total 

3152.25 

837 

1319.625 

2818.125 

452.25 

742.5 

1154.25 

2554.875 

3410.8875 

3709.125 

4449.195 

1117.125 

1883.25 

321843.375 

783 

903.375 

351130 

Total 

8 

1323.00 

1407.18 

445.50 
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2 3 4 5 6 
4 Gujarat 1005.75 1248.75 1417.5 3672.00 
5 Jammu and Kashmir 135 168.75 209.25 513.00 
6 Karnataka 560.25 668.25 742.5 1971.00 
7 Rajasthan 1495.125 1903.5 2163.375 5562.00 
8 Rajasthan - Special Project 1306.125 1680.75 1930.5 4917.38 

Total 5400 6750 7681.25 19811.25 
".",.nt-ll C 

Funds Released under IWDF during the period 2004-05 to 2006-2007 

(RI. In IlIth.) 

S.No. Name of District Fund. Released Total 

2004-05 2005-06 2008-07 

2 3 4 5 6 
Andhra Pradesh 2958.32 4046.95 3583.06 10568.33 

2 Bihar 434.63 990.00 951.41 2378.04 

3 Chhattllgarh 1723.96 2028.44 2295.87 8048.07 

4 Deihl (CAPART) 0.00 0.00 0.00 0.00 

5 Goa 0.00 24.10 0.00 24.10 

6 Gujarat 1072.40 2418.52 2713.08 8204.00 

7 Haryana 512.40 594.32 547.99 1854.80 

8 Himachal Pradesh 1345.22 2882.514 1822.549 5830.28 

9 Jammu and Kashmir 422.915 1120.45 661.74 2205.11 

10 Jharkhand 205.65 303.250 232.928 741.83 

11 Karnataka 2486.935 2495.94 3208.49 8189.38 

12 Kerala 159.70 778.17 280.05 1197.91 

13 Maharashtra 1680.08 2051.93 2010.38 5722.37 

14 Madhya Pradesh 2906.39 4898.63 3111.57 10916.59 

15 Orissa 1457.37 2307.44 2082.00 5828.81 

16 Punjab 193.88 302.87 350.80 847.55 

17 Rajasthan 2121.18 2401.666 4276.320 8799.17 

18 Tamil Nadu 2470.624 2800.44 2692.45 7783.52 

19 Uttar Pradesh 1802.88 3222.78 4736.18 9761.80 

20 Uttaranchal 1227.52 1888.02 1123.27 4038.81 

21 We.t Bengal 156.90 464.57 627.18 1248.88 

Total 25299.00 37398.9948 37245.1099 99943.104 

North E ••• m S,. •• 

Arunachal Prade.h 804.050 1061.385 2583.769 4449.18 

2 Assam 3202.77 3373.90 3102.23 9878.90 

3 Manlpur 545.87 553.52 1834.93 2734.32 
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4 

5 

6 

7 

8 

2 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Trlpura 

Total of NE 

Total of IWDP 

3 

I 194.38 

974.03 

1711.46 

324.27 

386.63 

8143.47 

334.2.467 

[English} 

CoII ... , Plantation Project. 

3894. SHRI KISHANBHAI V. PATEL: 
SHRI BRAJA KISHORE TRIPATHV: 

Will the Mlnllter of ENVIRONMENT AND FORESTS 
be pleased to ltate: 

(a) whether the Govemment has Implemented the 
Coaltal Shelter Belt PI."tation Projectlln variOUI S ..... ; 

(b) If 10, the detail. of the area coveNd under the 
laid projectl; 

(c) the fundi sanctioned and allocated to variou. 
Stat .. during the Tenth Plan period; 

(d) the extent to which the objeCtIv.. of .uch 
proJectl hu been achieved; and 

S.No. State Allocation for 
9th & 10th PI.". 

1. Andhra Pradesh 472.44 

2. GuJaret 818.93 

3. Kamataka 55.58 

4. Kerela 408.59 

5. Orilsa 1922.81 

e. Pondicherry 90.32 

7. Tamil Nadu 412.40 

8. W .. t Bengal 30.02 

Total 4010.88 

(d) The Cautal Shelterbelt Plantation proIeoIa 
envtaaged protection of the hinterland from high wlneII 

4 5 6 

804.01 1202.51 2200.91 

1122.00 857.86 2953.88 

3886.19 1098.17 6695.82 

165.55 274.95 764.77 

303.48 538.08 1233.19 

11275.0052 11292.50 30710.973 

48674.000 48537.609 130854.077 

(e) the ca... of non-utllisatlon of fundi reported 
thereunder alongwlth the remedial mea.ure. takenl 
proposed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) Ve. Sir, the eouta! Shelter Belt 
PIWltation project. have been Implemented during 9th 
FlYe y .. r PIW1 In the States of Anethra Prlldelh, Gujarat, 
r<.rnataka, Karata, Oriua, PondlchMy, Tamil Nadu and 
W .. t Bengal under the Integrated Atfo,..tatlon and Eco-
Development Project Scheme (IAEPS) of the MinIstry of 
Environment and Foresta. During 10th PI." only mainte-
nance COlt for the plantation raised during 9th PI." II 
being provided. An area of 14,530 ha hu been covered 
under Coutal Shelter Belt PI."tatlonl. 

(c) Statement Indicating the fln."cial allocation 
and amount releued i. given below: 

Amount releued 

9th Plan 10th PIW1 Total 

184.96 0.00 184.96 

415.00 203.93 818.93 

42.85 0 42.85 

284.85 0 284.85 

807.25 988.51 1598.78 

20.12 0 20.12 

184.55 103.82 288.17/' 

23.82 0 23.82 

1743.20 1297.08 3040.28 

and prevention of IOiI eroIIon u their prt,.... obfec"". 
TheM objectIvel have been laraelv HI'Yed. 
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(e) No such instance has been reported to the 
Ministry. 

Payment of Additional Bonua to Farm.,. 

3895. SARDAR SUKHDEV SINGH LIBRA: 
SHRI SUKHDEV SINGH DHINDSA: 
SHRI HANSRAJ G. AHIR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) whether the Government has received any 
request for payment of additional bonus to the farmers to 
compensate than for the lower yield of crops; 

(b) If ao. the detail a thereof and the reaction of 
the Government thereto indicating the quantum of bonua 
demanded and that proposed to be paid by the 
Government. Crop-wise; 

(c) the number of farmers likely to be benefited 
therefrom, State-wise; 

(d) whether there have also been requests for 
the merger of additional bonus with Minimum Support 
Price for procurement of food crops partlcular1y wheat; 
and 

(e) If so, the detalll thereof alongwlth the reaction 
of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (e) 
Andhra Pradesh. Bihar, Chhattiagarh, Kerala, Orissa, Tamil 
Nadu and West Bengal had requelted for extension of 
period of applicability of Incentive bonus for paddy beyond 
31.3.2007. Punjab had requested bonus for wheat crop to 
be marketed In 2007-08. 

An additional Incentive bonus of Rs.40 per quintal 
over and above the Minimum Support Price (MSP) of 
Ra.580 per quintal for Common variety, and Ra.610 per 
quintal for Grade A variety of paddy wu payable on their 
procurement during 2006-07 between 01.10.2006 to 
31.3.2007. It I applicability hal been extended upto 
31.05.2007 In cue of Bihar & Kerala. In cue of Andhra 
Pradelh, Chhattllgarh, Orilla, Tamil Nadu and W .. t 
Bengal the same h .. been extended upto 30.09.2007. 
For wheat, the Govemment hal announced, In March 
2007, the payment of Incentive bonul of RI.100 per quintal 
on procurement of wheat over and above the MSP o. 
RI.750 per quintal during the marketing .... on 2007-08. 

(Tranalation) 

Special AgrIcuitUN Zonea 

3896. SHRI HANSRAJ G. AHIR: Will the Mlniater of 
AGRICULTURE be pleased to atate: 

(a) whether the Government is contemplating to 
set up Special Agriculture Zones (SAZs) on the lines of 
Special Economic Zones (SEZs): 

(b) if so. the details thereof: 

(c) whether the Government has allocated the 
amount for the Implementation of the apecial agriculture 
zone project; and 

(d) I. so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d) No, 
Sir. There II no propolal under c.onslderatlon to Ht up 
Special Agriculture Zon .. on the lin .. o. Speelal Economic 
Zon ... 

[English} 

Decline In FoocIgrain ProduotIon 

3897. DR. ARUN KUMAR SARMA: Will the Mlnllter 
of AGRICULTURE be plealed to ltate: 

(a) whether the production o. toodgraln. h .. 
declined in North Ealt Region conllderably; 

(b) If 80, the average rate of production recorded 
during each of the la.t thr .. years, grain-wi .. and State-
wise; 

(c) whether the Government hat identified the 
reasonl for the downward trend In the production rate; 

(d) If 10, the detalll thereof alongwlth the action 
taken by the Government to enhance the production of 
foodgraina; and 

(e) the extent of IUpport price being provided 
item-wise and quantity o. foodgraln procured by the 
Govemment during talt thrH years In the region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC' 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Table 
below .howl the chang.1 In production of foodgralna In 
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the States of North East Region during 2003-04, 2004-05 

and 2005-06: 

State Production ('000 Tonnes) 

2003-04 2004-05 2005-06 

Arunachal Pradesh 244.1 226.9 240.9 

Assam 4035.0 3618.2  3677.8 

Manlpur 391.9 447.8 398.5 

Meghalaya 233.8  225.2 183.1 

Mlzoram 139.4 124.6  129.8 

Nagaland 409.8 403.5 424.8 

Tripura 529.1 556.4 563.8 

(b) The State-wise and grain-wise rate (yield) of 

production during the yem 2003-04 to 2005-08 Is given 
in the enclosed Statement. 

(c) and (d) Deficient rainfall, unfriendly weather, lack 

of Irrigation facilities, shifting cultivation, scll erosion, floods 

and lack of hybrid seeds have been responsible for the 

downward trend in the production. In order to increase the 

production of cereals in the country, including North Eaat 
Region, Centrally Sponsored Schemes "Integrated Cereals 

Development Programme in Rice Based Cropping Systems 

Areaa (ICOP-Rice), Wheat Based Cropping Systems Areas 

(ICOP-Wheat) and Coarae Cereals Based Cropping 

Systems Areas (ICOP·wlIl,.. Cereals)" are in place since 

October 2000. Under the scheme, assistance. are 
provided for propagation of improvedJhybrid production 

technology, integrated pest management, transfer of 

technology, farm implements, installation of sprinkler 

irrigation IYltem, varietal replacement and production of 

certified leedl. 

For pulses, a Centrally Sponlored Scheme "Integra-

ted Scheme of Oilseeds, Pulsel, 011 Palm and Maize" 
(ISOPOM) is under implementation since 01.04.2004. 

Under this scheme, assistance il provided for production 
of breederlfoundatlonlcertified seeds, crash programme 

for quality seed production, diltrlbution of certified seed, 

and Miniklts, Infrastructure development and integrated 

Pest Management. 

(e) In the foodgrains, only Rice has been procured 

during 2003-04 to 2005-06 in Assam and Nagaland among 

the States of the Region. Procurement of Rice of 17 

thousand tonnes in 2003·04, less than 500 tonnes In 
2004·05 and 1 thouland tonne in 2005-08 was done in 
Assam. In Nagaland 11 thousand tonnes of rice was 

procured in 2004-05. Table below shows the Item-wise 
Minimum Support Price (MSP) announced by the 

Govemment for the marketing season 2006·07: 

(Rs. per Quintal) 

Crop MSP (2006·07) Crop MSP (2006·07) 

Paddy Common 580· Ragi 540 

Paddy Grade 'A' 610· Barley 565 

Wheat 750·· Tur 1410 

Jowar Hybrid 540 Gram 1445 

Jowar Maldandi 555 Moong 1520 

Bajra 540 Urad 1520 

Maize 540 Masur (lentil) 1545 

• An additional bonuI of RI. 40 per quintal il paylble on procurement 
between 01.10.2006 to 31.03.2007. 

•• An additional Incentive bonUI 0' RI. 100 per quintal il payable on 
wheat. 

St."ment 

St.te-wl ••• nd Grain·wise rat. of production (yield) 

from 2003-04 to 2005-06 

(Kg/Hectare ) 

Stale RIce Wheal Coarse Cereals Tolal Pull.' Tolal Foodgralnl 

2003- 2004- 2005- 2003- ~ 2005- 2003- 2004- 2005- 2003- 2004- 2005- 2003- 2004- 2005-

04 05 08 04 05 06 04 05 06  04 05 06 04 05 06 

2 3 4 5  8  7  8  & 10 11 12 13 14 15 18 

Arunach¥ 12&7 1110 11&5 1500 2023 1525 1245 126& 1241 1088  1046  1078 1217 1178 1212 
Pradesh '~ 

Alum 1534 14eo 1488 1043 1088 1074 843 882 859 557 571 537 1'472 1405 1418 

Manlpur 2418 2472 2322 NO NO NO 3281 2781 2724 508 380 523 2355 2310 2241 
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2 3 4 5 6 7 8 

Meghalaya 1830 1737 1508 1867 1778 1714 1434 

Mlzoram 1928 1900 1778 NG NG 

Nagaland 1600 1698 1682 2000 1585 

Tripura 2173 2247 2260 4250 2545 

NG: Not Grown 

Uniform Price. of Drug. 

3898. SHRI KISHANBHAI V. PATEL: 
SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

NG 1933 

1583 1890 

2836 1:>00 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a> whether the Government's efforts to Introduce 
Unlforma Prices of Drugs throughout the country has 
resulted In higher drug prices as reported In the Times of 
India' dated March 31, 2007; 

(b) if so, the reasons therefor and the reaction of 
the Government thereon; and 

(c) the steps taken/proposed to be taken for 
implementation of Uniform Drug Pricing In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): (a) to (c) Vide S.O. No. 946(E) 
dated the 26th June, 2006, the Maximum Retail Price 
(MRP) of medicines incluslv. of all local taxes has been 
made effective from the 2nd October, 2006. The batches 
manufactured after 2nd October, 2006 are required to 
carry the MRP inclusive of all taxes. Howev.r for imported 
formulations, MRP inclusive of all taxes has been made 
appUcable w .• .f. 1-3-2007. 

Price Impact in respect of Scheduled formulations 
due to introduction of MRP inclusive of all taxes Is about 
0.45% only taking Into account 4% VAT and 40% abatement 
on MRP for calculation of excise duty. After the Inerea .. in 
abatement rate from 40% to 42.5% In January, 2007 tor 
calculation of excise duty, the price Impact of 0.45% due 
to Introduction of MRP Inclusive of all tax.s will be 
neutralized. 

The 74 bulk drugs specified In the Firat Schedule of 
the Drug. (Prices Control) Order, 1895 (DPCO, 95) and 
the formulations buecI thereon .... under price control 

9 10 11 12 13 14 15 HI 

1349 1347 745 1385 750 1733 1674 1455 

2093 1940 865 1297 1215 1854 1888 1754 

1875 1612 1000 797 1281 1581 1577 1615 

1071 1000 819 818 829 2121 2179 2194 

and their prices are fixed/revised by the National 
Pharmaceutical Pricing Authority (NPPA) In accordance 
with the provisions of the DPCO, 95. The .. drugs have 
been kept under price control on the baals of criteria 
mentioned in 'Modifications in Drug Policy, 1988', 
announced In September, 1894. The price fbcatlonlrevlalon 
of the Scheduled Drugs and formulations Is a conttnuoua 
process under DPCO, 95. 

Prices of non-Scheduled formulations are fixed by 
the manufacturers themselves keeping In view the various 
factors like cost of production, marketing/seiling expenses, 
R&D expenses, trade commission, market competition, 
prodl:lct innovation, product quality etc. The Government 
takes corrective m.asures where the public Interest la 
found to be adversely affected. 

The monitoring of pricea of non-scheduled tormula· 
tiona ia currently on the basis of data from ORG IMS. 

Companies are short listed where there Is an Increase 
in price of a non·scheduled formulation by more than 20% 
(10% since January, 2007) In one year and the annual 
turnover of the formulation pack exceeds Rs.1 crore. 
Further, the share of the formulator in that segment of the 
formulation is required to be at feast 20% (10% lince 
January, 2007> of the mark.t or the medicine is on. of the 
top 3 seiling brands of that group. The criteria, namely, 
high turnov.r and 20% (10% alnee January, 2007) prlee 
increase are deslgn.d to Identify caaea of ma .. 
consumption and to mHt the r.qulrement of 'public 
Intereat', referred to in para 10(b) of the DPCO, 1995. 

Monitoring of prices of non-Scheduled formulation a 
Is an ongoing ex.rci .. undertaken by the NPPA. Recently, 
thl. OepartmentlNPPA has I .. ued order. for reduction in 
the prien of 14 formulations by O.5O'Y. to 24.54%. Now 
the NPPA has been authorized to take up such ca ... Itself 
and reduce prices to the permls,lble level, If necessary. In 
cue a company falls to adhere to the price 10 fixed by the 
NPPA, a case of overcharging will be processed against 
that company by NPPA. 
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(Tran,/atlonj 

Hybrid V ......... 

3899. SHRI KAILASH MEGHWAL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the hybrid varieties of grains, 
cash crops, species, fruits, vegetables, pulses and allseeda 
developed under the National Agriculture Research 
System during each of the last three years, product-wi .. ; 

(b) the details of the funds sanctioned, released 
and utilized during the each of the last three years; 

(c) whether any foreign aldIfInanciai .. slstance 
Is provided for the purpose during the said period; and 

(d) If so, the details thereof, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) A number 
of hybrids have been developed In cereals, cash crops, 
spices, fruits, vegetables, pulses and oilseeds under 
National Agricultural Research System. The details are 
given in the enclosed Statement. 

(b) to (d) Funds released to the various ICAR 
Inltitutest Directoratest National Research CentrestAlI India 
Coordinated Research Projects are partly used for 
development of hybrids also in various crops. A specific 
Project on "Development of hybrid Crops· under National 
Agricultural Technology Project (NATP) was In operation 
where a sum of RI. 328.78 lakhs was incurred during 
2004-05, speCifically for development of hybridl In nine 
crops viz. Rice, Maize, Pearl Millet, Sorghum, PIgeonpu, 
Cotton, Sunflower, Castor and Rapeseed Mustard. This 
project was in operation during 1997·2005 where total 
expenditure of Rs. 2135.11 lakhs was made. 

Hybrids developed In varioul crops during 
lut thrN ye." (2004-06) 

S.No. Name of the Crop 

I. c. ...... 
1. 

2. 
Rice 

MaIze 

2 

No. of hybridl 

3 

12 
17 

2 

3. Sorghum 

4. Pearl Millet 

II. CMh Cropa 

5. Cotton 

.. Fruita 

6. Ber 

IV. VegetMIIH 

7. Potato 

8. Tomato 

9. Brlnjal 

10. Chilli 

11. Sweet Pepper 

12. Okara 

13. Cucumber 

14. Cauliflower 

15. Cabbage 

V.Splcn 

16. Black Pepper 

17. Small cardamom 

VI.PuI ... 

18. Plgaonpea 

VI. 01 ....... 

19. 

20. 

21. 

Sunflower 

Safflower 

Cutor 

3 

3 
10 

8 

6 

2 

2 
4 
1 

2 
1 

2 
1 

1 

5 

2 

2 

Jape .... L08n for Environmental ProJecte 

3900. SHRI ADHALRAO PATIL SHIVAJIRAO: WIll the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether Japan has offered loft loan for 
environmental projects; 

(b) if so, the details thereof including the terms 
and conditions therefor; 

(c) the details of projects identified, State-wlse; 
and 

(d) the time by which th ... proJec:ta are IIwIy to 
be Implementedlcompleted? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Information is being collected and will 
be laid on the Table of the House. 

Procedure tor Sale of ElephMta 

3901. SHRI KISHANBHAI V. PATEL: Will the Minl.ter 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether various States have requested the 
Union Government to simplify the procedure for sale of 
elephants; 

(b) if so, the details in this regard; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) to (c) Yes, Sir. Some States like Assam, Bihar, 
Kerala and Union Territory of Andaman & Nicobar Islands 
have requested the Central Government to make, necessary 
amendments in the Wildlife (Protection) Act, 1972 for 
relaxing the prohibition on sale of domesticated live 
elephants. The maHer is under consideration. 

12.01 Ma. 

PAPERS LAID ON THE TABLE 

(English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN· 
DES): Sir, I beg to lay on the Table a copy of the Outcome 
Budget (Hindi and English versions) ot the Ministry of 
Labour and Employment for the year 2007-2008. 

[Placed In Library, .... No. L. T. 8234107] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE): Sir, I beg to lay on the Table: 

(1) A copy each of the foUowing papers (Hindi and 
English versions) under sub-section (1) of section 
819 A of the Companies Act. 1958:-

(a) (I) Review by the Government of the 
working of the Madras Fertilizers 
Limited. Chennal, for the year 2005-
2008. 

(b) 

(c) 

(d) 

(e) 
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(ii) Annual Report 0' the Madra. Fertilizers 
Limited, Chennai, 'or the year 2005-
2006, along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon & Reason. tor 
delay. 

[Placed in Ubrary, s.. No. L. T. 6235107] 

(i) Review by the Government ot the 
working of the Fertilizer Corporation ot 
India Umited, New Delhi, for the year 
2005-2008. 

(iI) Annual Report of the Fertilizer Corpo-
ration of India Limited, New DeIhl, for 
the year 2005-2008. along with 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon and Reasons for delay. 

[Plaeed in Library, 8M No. L. T. 8236107] 

(i) Review by the Government of the 
working of the Pyrites, Phosphate. 
and Chemicals Limited, Rohtas, tor 
the year 2005·2008. 

(iI) Annual Report of the Pyrites, Phos· 
phates and Chemicals Limited, Roh-
tas, for the year 2005·2008, along with 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon & Reasons for delay. 

[Plaeed In Library, ... No. L. T. 6237/07] 

(i) Review by the Government of the 
working 0' the Projects and Develop· 
ment India Limited, NoIda, for the year 
2005-2006. 

(iI) Annual Report of the Projects and 
Development India Limited, Nolda, for 
the ye.r 2005-2008, along with 
Audited Accounts and comment. 0' 
the Comptroller and Auditor General 
thereon & R .. son. 'or delay. 

[Placed In LIbrary, ... No. L. T. 8238107] 

(i) Review by the Government 0' the 
working 0' the FCI Aravall Oypeum 
and Minerai. India L1rn1t.d. Jodhpur, 
for the year 2005-2008. 
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(iI) Annual Report of the FCI Aravali 
Gypsum and Minerals India limited, 
Jodhpur, for the year 2005-2006, 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

(2) Five statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

(Placed In Library, See No. L. T. 6239/07) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): Sir, on 
behalf of my colleague, Shrl Kantl LaI Bhuria, I beg to lay 
on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Cooperative 
Development Corporation, New Delhi, for the 
year 2005-2006. 

(iI) A copy of the Annual Accounts (Hindi and 
English versions) of the National Coopera-
tive Development Corporation, New Deihl, 
for the year 2005-2006, together with Audit 
Report thereon. 

(iii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Coopera-
tive Development Corporation (Employees 
Provident Fund), New Deihl, for the year 
2005-2006, together with Audit Report 
thereon. 

(Iv) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Nlitional Cooperative Development 
Corporation, New Delhi, for the year 2005-
2006. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L.T. 6240/07) 

(3) A copy each of the following papers (Hindi and 
English versions) under section 619 A of the 
Companies Act, 1956: 

(I) Review by the Government of the working of 
the Madhya Pradesh State Agro Industries 

Development Corporation Limited, Bhopal, 
for the year 2003-2004. 

(Ii) Annual Report of the Madhya Pradesh 
State Agro Industries Development Corpo-
ration limited, Bhopal, for the year 2003-
2004, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in Library, See No. L.T. 6241/07] 

[Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): Sir, I beg to lay on 
the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Consumer Coordi-
nation Council, Noida, for the year 2005-
2006, along with Audited Accounts 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Consumer Coordination Council, 
Noida, for the year 2005-2006. 

(2) Statement (Hindi and English versions) showing 
rea'ons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, ... No. L. T. 6242107] 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Voice Society, New 
Delhi, for the year 2005-2006, along with 
Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Voice Society, New Deihl, for the 
year 2005-2006. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, ... No. L. T. 8243107) 
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(English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): Sir, I beg to lay on the Table: 

(1) A copy of the Notification No. S.O. 513 (E) (Hindi 

and English versions) published in Gazene of 

India dated the 3rd April, 2007 relating to 

utilisation/disposal of fly ash, issued under the 

Environment (Protection) Act, 1986. 

[Placed in Library, See No. L.T. 6244/07] 

(2) A copy of the Notification No. S.O. 253 (E) (Hindi 

and English versions) published in Gazette of 

India dated the 19th February, 2007, making 

certain amendments in the Notification No. S.O. 

489 (E) dated the 30th April, 2003, Issued under 

section 3 of the Environment (Protection) Act, 
1986. 

[Placed in Library, See No. L.T. 6245107] 

(3) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 

619 A of the Companies Act, 1956: 

(i) Review by the Government of the working of 

the Andaman and Nicobar Islands Forest 

and Plantation Development Corporation 

Limited, Port Blair, for the year 2005-2006. 

(Ii) Annual Report of the Andaman and Nicobar 

Islands Forest and Plantation Development 

Corporation Limited, Port Blair, for the year 

2005-2006, along with Audited Accounta and 

comments of the Comptroller and Auditor 

General thereon. 

(4) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (3) above. 

[Placed in Library, See No. L.T. 6246107) 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): Sir, I 

beg to lay on the Table: 

(1 )  A copy each of the following papers  (Hindi and 

English versions) under sub-HCtion (1) of section 

619 A of the Companies Act, 1956: 

(I) Revtew by the Government of the working of 

the Hlndustan Vegetable Oils Corporation 

Limited, New Delhi, for the year 2001-2002. 

(il) Annual Report of the Hindustan Vegetable 

Oils Corporation Limited, New Delhi, for 

the year 2001-2002, along with Audited 

Accounts and comments of the Comptroller 

and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed In Library, ... No. L.T. 8247107) 

(3) A copy of the Sugar Development Fund (Amend-

ment) Rules, 2007 (Hindi and English verllona) 

published In Notification No. G.S.R. 188 (E) in 

Gaze"e of India dated the 9th March, 2007, under 

sub-section (3) of section 9 of the Sugar Develop-
ment Fund Act, 1982. -

[Placed in Library, See No. L.T. 6248107J 

. ~ hr.. 

STATEMENTS BY MINISTERS 

(I) Succeaaful LAunch of Polar s.tel,1te LMmch 
Vehicle (PSLV-C ') on April 23,2007 

(English] 

·THE MINISTER OF STATE IN THE PRIME MINIS-

TER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): Sir, I am 

happy to inform this august House about the launch of Indla't 

Polar Satellite Launch Vehicle, PSLV-C8 on Monday, April 

23, 2007 frOm the Satilh Dhawan Space Centre, Srlharlkota. 

This mlslion launched the AGILE satellite 0' thel'-'Ian Space 
Agency and an Advanced Avtonics Module (AAM) of ISRO. 

This i. the first time that a PSLV Milsion hu carried 
and placed in orbit a commercial primary satellite belonging 

to an international party. Along with the Italian uteUlle, the 

PSLV-C8 also carried the AAM module consisting of next 
generation avionic packages. The current PSLV-C8, without 

the use of six lolid strap on motors, is the first flight of the 
PSLV with IUch a configuration and has been developed 
to as to provide for lower satellite launch mass requlre-. 

menta, In a coat effective manner. 

. psLv hu emerged al the wortchorse launch veh6cIe 

°IPlced In library, See No. L.T. 1241107) 
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of ISRO with ten consecutively successful flights so far. 
This PSLV-C8 mission has demonstrated its reliability and 
versatility to launch satellites in various types of orbits as 
well as to carry out multiple satellite missions. 

I am sure this House will join me in congratulating 
the entire ISRO team involved in the realization and 
management of this mission. 

MR. SPEAKER: I am sure the hon. Minister will 
convey the feelings, the great appreciation and pride that 
this House has for the achievement of our scientists. We 
compliment them on behalf of the House. I am sure all 
sides of the House will join me in thanking them. 

12.04 hr.. 

(II) Correcting reply to Un.tarred Que.tlon No. 
2795 datec:l1 9th March, 2007 regarding 'Reloca-
tion of vlllag .. from Sari.1ea R ... rve' alongwlth 
the rea.on. for delay 

(English] 

-THE MINISTER OF STATE IN THE MINISTR'r OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): Sir, this is regarding the reply given on March 
19,2007 to Unstarred Question No. 2795 t-v hon. Member 
of Parliament Shrl Madan Lal Sharma regarding ·Relocatlon 
of villages in Sariska Re.erve' during the Budget Se.sion 
2007. The error in the answer to parts (e) and (f) of the 
said Question were pointed out by the hon. Member of 
Parliament and necessary action to correct them was 
initiated immediately. Due to adjournment of the Budget 
Session, a notice of the intension to make correcting the 
reply given in the said Question could not be submitted. 
Now, a notice of the intention to make a statement correcting 
the reply given in the said Question during the Budget . 
Session on April 30, 2007, I.e. the day allotted in Lok 
Sabha for Questions relating to Group II of Department! 
Ministries wherein the Ministry of Environment and Forests 
is included, Is moved. The corrected version of the reply Is 
given as under: 

(e) & (f) As informed by the State, the hon. High 
Court of Rajasthan has constituted a fact finding Committee 
to report on the closure of State Highway No. 13. The said 
Committee has recommended for diversion of traffic in the 
highway from Kushalgarh to Jalpur via Ghatabandrol, 
where an alternate road exists. The matter is subjudlced. 

·,Placed in Library. S .. No. L.T. 8250107] 

12.05 hr.. 

RE: NOTICE OF QUESTION OF PRIVILEGE 

. .. (Interruptions) 

(English] 

MR. SPEAKER: No question arises on this; there are 
other methods. 

SHRI ARJUN SETHI (Bhadrak): I have given earlier 
a Privilege notice. 

MR. SPEAKER: Can you raiae anything without 
taking my consent? Well, just walt. 

SHRI ARJUN SETHI: With due honour to the Chair, I 
have submitted earlier in writing. That is why I raised the 
question. When I raised the matter on the floor of the 
House, you were kind enough to observe that you will 
certainly examine the matter and let me know after getting 
the answer from the concerned Minister; the Minister of 
Human Resource Development. 

MR. SPEAKER: I have disallowed that matter. It will 
be Intimated to you. You cannot raise a question on my 
decision; you cannot question it. 

SHRI ARJUN SETHI: I do not question your decision. 
This Is the difficulty. Is it possible that one Minister says 
that it will be done: another Minister says that unless they 
gttt approval from the competent authority It cannot be 
done? The senior Minister, hon. Shrl Arjun Singh has 
assured me that the Central School at Bhadrak - It Is a 
matured proposal - will be sanctioned soon . ... (Interrup-
tions) 

MR. SPEAKER: I have asked them to inform you 
about the reasons. 

... (Interruptions) 

MR. SPEAKER: It is very unfortunate. I can only 
express my great sorrow. 

... (Interruptions) 

SHRI ARJUN SETHI: The hon. Minister lays unless 
we get approval of the authority, we cannot do that. Is it 
proper that senior hon. Minister says something positive 
and . ... (Interruptlons) 

MR. SPEAKER: With all humility I say it is not proper 
for you, knowing the decision - everything has been 
communicated - to raise the question again. Then there II 
no finality of any decision. There has to be finality. If you 
do not agree with me, you have got other course. 
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'" (Interruptions) 

SHRI ARJUN SETHI: I am sorry; you perhaps 

understood me. I am not questioning your decision. I 

honour you. My request to the hon. Chair is that If we are 
the hon. Member. of Parliament. ... (Interruptlons) 

MR. SPEAKER: You could have written me; you 

could have met me instead of making It controversial 

issue here. 

SHRI ARJUN SETHI: I have given it in writing. 

MR. SPEAKER: Arjun ji, I eamestly request you to 

cooperate. 

'" (Interruptions) 

MR. SPEAKER: Kindly allow me to speak one 

sentence. It is because it came from you; such a senior 

and responsible Member, I again, second time, saw to it. I 

find it is not admissible. I can assure you that I have no 

intention of protecting anybody. 

You may raise it as a different matter and not as a 

privilege issue. You may raise it as a different matter and I 

will consider it. 

SHRI ARJUN SETHI: Thank you. 

MR. SPEAKER: I have decided and I have communi-

cated. You are always welcome to come and see me. 

12.08 hr.. 

SUBMISSION BY MEMBERS 

Re: Reported derogatory remark. made by a Union 

Mlnl."r. (Dr. Raghuvan.h Praad Singh) 
again. Chief Mini .... of Bihar 

{Translallon} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 

Mr. Speaker. Sir, I want to raise a serious matter. 

{English} 

MR. SPEAKER: May I t'~'~ ~~it.~ip  to all the 

hon. Members? I do not know ~ .t 'f t il correctly 

reported; nobody can support It. The Minister is here. Mr. 

Mlnl.ter. would you like to respond on this question? 

{Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir. Ie' me 

have my say. I do neit want to utter even a lingle word that 

would hurt the feelings of any person. Ours Is a federal 

system with democratically elected Govemments at the 

Centre and the state having clearly demarcated Jurisdiction 

for each for exerci .. of their respective powers. But contrary 
to this on his visit to Bihar. a particular Union Mlnls"r's 

attitude is at variance with his stature. For example at 

times he says that the funds belong to the Centre. Sir, it Is 

the State's share that the Centre provides. The Centre 

does not give any loans to the States. Further he says that 

the amount is not being spent. Sir. the situation becomes 

worse when a Union Minister goes to the extent of 

announcing that he would take the Chief Mlnl.ter of the 

State, Shri Nltlsh Kumar. to task and adds that the latter 
would be removed. Mr. Speaker. Sir, this cr .. t.s an 
atmosphere of tension in the .tat. and hinders the 

development works. It further leads to the possibilities of 

acrimony between the Centre and the State Such things 

were said by none other than the Union Rural Development 

Minister, Shri Raghuvansh Prasad Singh. It w •• highlighted 

by the electronic as well al the print media. When the 

media alked him again, Raghuvansh Prasad Singh II said 

he stood by his statement. And that he would not spare 
him. The media wrote 'Nltlsh ki jeebh khlchne kl but par 

Raghuvansh Kayam'. 

(EngHsh) 

MR. SPEAKER: I have requHted the Minister to come 

here today. 

{Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, my 

submission is that. ... (Interruptlons) 

{English} 

MR. SPEAKER: I am not protecting. I am trying to 

protect each other's dignity. everybody's dignity. 

{Translation} 

SHRI PRABHUNATH SINGH: Sir, either the Union 

Minister should apologize to the nation, through the Hou .. 

or the Prime Minister should dismi.s such a Minister. It 

does not behave of a Union Minister to abus. the Chief 

Minister of a State. nor of the MLAs and the Minister of the 

State concerned that they should abuse the Union Minister. 

. .. (Interruptions) 

(English} 

MR. SPEAKER: Shrl Syed Shahnawaz Hu • ..." and 
Shri RaJiv Ranjan SIngh 'Lalan' are uaociattng with thit. 
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... (Interruptions) 

SHRI KHARABELA SWAIN (8a/asore): Sir, please 
aI/ow Shri Syed Shahnawaz Hussain to speak on this . 
... (InttHTllptions) 

MR. SPEAKER: Shri Syed Shahnawaz Hussain. I 
have mentioned your name also. 

... (Interruptions) 

{Translation} 

SHRI SYED SHAHNAWAJ HUSSAIN (8hagalpur): 
Mr. Speaker, Sir, I do not want to say anything contrary. 
Shri Nitish Kumar ji represents nine crore people of Bihar 
He is the icon of Bihar . ... (lnterruptions) 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH ): Since they have raised 
the Question, let them listen to the answer also. 

{English} 

MR. SPEAKER: Nothing more will b", reco"ded except 
the Minister's statement. 

... (lnterru,otlons)" 

MR. SPEAKER: Shri Syed Shahnawaz Hussain, 
please cooperate. You are also sayin\:l the same thing. 
You are a very able person. 

... (Interruptions) 

MR. SPEAKER: Shri Rajiv Ranjan Singh 'Lalan', your 
name has already been recorded. 

... (Interruptions) 

MR. SPEAKER: Nothing more will be recorded. 

... (Interruptions)" 

MR. SPEAKER: Nothing more is being recorded .. , 
would not aHow this. It is not a debate. I have allowed it 
because 

{Translation} 

it is a big iSlue. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, hon. Prabhunath Singh ji has raised a good question. 
The main ialue raised by him is about the centre-state 
relatlonl. What Is the reaponalbiJity of the Chief Minister, 

"Not recordecl. 

Ministers and other functionaries of the State and the 
ministers and other functionaries 0' the Union Government, 
should be understood, and 'ulfilled by a/l concerned. 

Mr. Speaker, Sir, for the purpose of converting 980 
kilometer long road 0' national highway into four lane, the 
Union Govemment. ... (Interruptions) Listen to me . ... (Interrup-
tions) Listen to me first, you are reading out newspaper 
reports but are not listening to me . ... (lnterruptions) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

{English} 

MR. SPEAKER: Tempers do not heip. Please sit 
down. 

... (Interruptions) 

{Translation} 

MR. SPEAKER: Shrimati Kiranjl, please sit down. 

... (Interruptions) 

{English} 

MR. SPEAKER: I have already made an observation. 
The whole country Is watching us. Shrl Prabhunath Singh, 
you have raised serious objection about certain observa-
tions which appeared to have been made, as you say by 
an hon. Minister at the Centre. I have said that if It is 
correct, probably some explanation can be given. 

. .. (lnterruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: He Is not 
giving . ... (Interruptions) 

MR. SPEAKER: JUlt listen to him. He II entitled to 
get respect. As Shri Nitish Kumar, who is a very relpeeled 
leader of this country, entitled to get respect, he is allO 
entitled to get respect. 

... (Interruptions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): 
Pleue tell the House whether the hon. Minister has llated 
this or not? 

DR. RAGHUVANSH PRASAD SINGH: Shall I have to 
give him the reply? Shrl Prabhunath Singh jl hal raised 
the question; I will give reply to his question only • 
... (Interruptions) 
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[English} 

MR. SPEAKER: You cannot dictate. Nobody can 

dictate. 

... (Interruptions) 

[ ~  

KUNWAR DEVENDRA SINGH YADAV (Etah): SIr, your 
ordera aM being violated. ... (InterruptIoM) 

[English} 

MR. SPEAKER: You have no patience. Please listen 

to the hon. Minister. 

[TraMIatlon} 

DR. RAGHUVANSH PRASAD SINGH: Sir, they do 
not want to listen the truth: Shri Lalu Prasad Yadav and 
StwI a.lu II together took the decision to convert the 980 
Ian. ro.d of N.H. In Bihar Into four lane. This proposal 
CMW before the CabInet In December .... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: What is he 

.. ylng? 

DR. RAGHUVANSH ~  SINGH: It came to the 

c.bInet In December. ... (Interruptions) 

MR. SPEAKER: Plaue do not beat about the bush. 

DR. RAGHUVANSH PRASAD SINGH: Sir, the road 

wu sanctioned with a fund of Ra. 8000 erore and the 
expenditure of Rs. 8 crore per kilometer seemed to be 
exorbitant, so It was delayed. Recently, It hu been passed 
in the month of April. In the mean time from December to 

AprIl, the Chief Minister, the Deputy Chief Minister and the 
Minister of Road Transport of the Stat. made statements 

umpteen time. that the Minister of the Union Government 

Is hampering It. There Is no place for such an Incoherent 

and Irresponsible statement aimed at misguiding the 

people in this parliamentary system. Whenever I go to 
Palna .... {Interruptlons) 

[English} 

MR. SPEAKER: But Mr. Minister, whatever may be 
the provocation. I am sure you would agree such a 

language may be avoided. Therefore, I am aure, you would 
withdraw those words. 

... (Interruptions) 

[T",,,.,.tion} 

DR. RAGHUVANSH PRASAD SINGH: Sir, I have to 

make one more submi.sion. The Chief Minister and the 

Minister of any State have every right to doubt the bona-

fid.a of a union minister and say things against the Stat. 

that. ... {Interruptions) Money Is sent by the Centre but it is 

not being utilised. This is not in the interest of the people 

of Bihar. They are being cheated .... (Interruptions) 

[English} 

MR. SPEAKER: But that language may have been 

avoided. 

... (Interruptions) 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Therefore, Sir, 

how can one react to the question which has been raised 

in the newspapers; hence rustle dictum was used. Ther. 

are dicta in Hindi related to many parts of the body like 
hands, .ars, no •• and teeth. They should not go by the 

words but und.rstand the intent but the.e people do not 

understand. People aay in rural area. "Juban band kar 

dunga, dant khane kar dunga, dhool chata dunga" all 

th ••• are Idloma. Doubt was raiaed about the Intention of 

the Union Miniater, but money being .ent from here i. not 

being .pent. ... ( ~f '~.' o  

[English} 

MR. SPEAKER: The"efore, you are withdrawing 

those word •. 

... {Interruptjons) 

[T",nslation} 

DR. RAGHUVANSH PRASAD SINGH: Not only this, 

the government of Bihar did not aocept money from region 
grant fund. Bihar could not get R •. MO orore. This move 

wu not In the Interest of Bihar. Keeping in view tt,e 
Interests of the people, I cannot tolerate this, '0. 
... (Int."-uptio,,.) 

12.11 In. 

(At th •• tlJl18 Shri Mhok Pr.c/Mn .nd .oms ot"-r hon. 
,."",.,. a.me and .tood on the ftoor ".., the Table) 

[ , ~.lio  

MR. SPEAKER: Go back to your seats. 

. .. {lnterruptJo".j 

[English} 

MR. SPEAKER: Han. Member., pie ... go back to 

youraeats. 
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... (InterruplitJM) 

{»a,,*tIon} 

DR. RAGHUVANSH PRASAD SINGH: Listen pi ..... 
Please come back • •.• (Intenuptlon.} 

MR. SPEAKER: Go back to your seats. 

... (Interruptions} 

{Engli.h} 

MR SPEAKER: I have already expressed my views. 

... (Interruption,) 

MR. SPEAKER: He is an efficient Minister. I am sure; 
he did not mean those words physically. 

... (Interruptlona} 

MR. SPEAKER: Hem. Members, he Is withdrawing 
tho.. words. He hal withdrawn those words. Kindly go 
back to your leata. 

... (Interruptlons) 

MR. SPEAKER: I am treating them a withdrawn. 

..• (Interruptlons} 

[Translation} 

MR. SPEAKER: You wtthdraw tho.e word.. Okay, 
tho .. words have been treated a withdrawn. 

.•. (Interruptlons} 

MR. SPEAKER: ThOle word. have been withdrawn. 

•.• (Interruptions) 

(Engu.h} 

MR. SPEAKER: , am recording them as withdrawn. 

... (lnterrupltoM} 

MR. SPEAKER: May , appea' to you? You have 
lulftclentiy exprelsed your views. , have alto made 101M 
obHrvatlon. , am sure he doel not wllh to r.lt ..... that 
and , treat It that he ha withdrawn It. 

You NY you haw withdrawn. 

... (lntenvptloIM) 

DR. RAGHUVANSH PRASAD SINGH: How can I lay 
Ilke that, let them take their .eats first. I have not yet 
concluded . ... (Interruptlons} Let them take their ..... first. 
Sir, I will obey your orders. But let them take their I.ata. 
.. . (Interruptions) How can I speak in this .Ituation. 
... (Interruptions} 

They are behaving in an un-parliamentary manner . 
... (Interruptions) 

MR. SPEAKER: Please go to your .. ata. 

(Engll.h} 

Pleae go to your .. ata. Where are your leaderl? 

... (Interruptlons) 

[TreMlatlonl 

DR. RAGHUVANSH PRASAD SINGH: I will give reply 
to them from here ItI8If • ... (Interruptlons) 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
They are unable to understand the meaning of the idiom. 
. .. (lnterruptJpns} 

MR. SPEAKER: Let him speak. Plea .. go to your ..... -
12.21 hr. • 

(At this .tage Shri Ashok Predhan and .ome 
other lion. Members went back to their •• t1) 

... (Interruptlons} 

MR. SPEAKER: Let him apeak. How will he be able 
10 apeak In luch a I'tuatlon? Honourable members will 
take their .. ata only then he will be able to apeak. PIe ... 
you take your leall. 

(E.-hI 

PROF. VIJAY KUMAR MALHOTRA: Sir, he lhouid 
withdraw the remarks. 

[n'anslatlonl 

MR. SPEAKER: You mUlt IlIten to what he II laying • 
Sumitra JI. PIe ... lit down. 

(E",h} 

Let Ullilten to what he NY'. 

...(I",."""".,,) 

[n'ansIatIon1 

MR. SPEAKER: You take your ...... ...". It, what II 
going on. You have AId 1On'y. ' 
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SHRI RAJIV RANJAN SINGH 'LALAN' (Beguaaral): 
He ia telling an idiom inatead of 88ying sony . ... (Interrup-
tions) 

OR. RAGHUVANSH PRASAD SINGH: Sir, the hon. 
member Shrt Prabhunath Singhji hal raised a queltlon 
about observation . ... (Interruptlons) 

MR. SPEAKER: PIe ... take your seals. What is going 
on? Pi .... take your leals. 

DR. RAGHUVANSH PRASAD SINGH: Hon. member, 
Shrt Prabhunath Singh raised a qU.ltlon about 10m. 
observation in the n.wlpapert and media. You have 
allowed me to reapond to his qu.ries. I am ready to 
r.tpond to his qu.rtet. I have yet to conclude my speech 
but I do not know what thet. hon. m.mbers want to tay in 
between. Ther. it the procedure that if a member rains 
any qU'ltion, he thould be given proper retponn. You 
have allowed me to give reapon .. to the query and I wu 
lpeaklng about itt background that what it happening. 
The intereltt of the peopl. of Bihar are being harmed. 
The fUndt r.leued by the centre are not being tpent. 
... (Interruptlon.) Th. Government of Bihar could not obtain 
the amount of Rt. 540 croret from Backward Region Grant 
Fund and the amount of RI. 900 cror. for National 
Development Fund wu not spent and yet, whenever 
anything II &aid In the interllt of Bihar then. . .. (Interrup-
tIons) 

12.23 hra. 

(At this .tage Shri A.hoIe Pradlwn and lOme other han. 
Members ClIme and .1OOd on the floor near,qr. r."",) 

DR. RAGHUVANSH PRASAD SINGH: When some-
thing la utt.red In the interest of Bihar, they make luch 
commentt that it la a union minitt.r who i8 hampertng It. 
... (Interruptlon.) Sir, you have the power to expunge. So 
whatever Itatementt are unparliamentary, may be 
expunged. . .. (Interruptions) 

MR. SPEAKER: It hu been expunged, h. hu uked 
me to expunge the remarkl. 

He has said that. He II withdrawing that. 

... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, he himself said 
that anything that he hIId aaJd derogatory may be expunged. 

(Translation] 

MR. SPEAKER: Mr. Malhotra, you may speak. 

... (Interruptions) 

MR. SPEAKER: He told that h. withdraw it. He himaelf 
.xpunged It. 

... (Interruptions) 

MR. SPEAKER: What will I do? I have already told 
him. 

(Engli,h] 

He hu .xpunged It. 

... (Interruptions) 

MR. SPEAKER: I have expretHd my vi.w. I do not 
approve of the u .. of tuch languag •. I have laid that. H. 
said whatever hal been said that hu been expunged. 

. .. (Interruption.) 

MR. SPEAKER: I can only appeal to all the hon. 
leaders to ... th,· the Houn continues and functions. 
You are going to ral .. an important Iltue. I want to do 
that. 

.. (Interruptions) 

(Ttanlllatlon] 

PROF. VIJAY KUMAR MALHOTRA: What hu got to 
be expunged? ... (Interruptions) 

(Engll.h) 

Sir, you made an observation that he should withdraw 
thate WOrdl. He only, limply tald It may be .xpunged . 
... (Interruptlons) He made a ltatement outside. You uk 
him to withdraw It . ... (Interruptlon.) 

(TtansiatiOn) 

MR. SPEAKER: It il called u expunged in English. 

. .. (IntetruptIotw) 

12.21 Iva. 

(At thl. "aQ8 Shri Mhok PradMn and some 
other han. Member went back to their INti) 

(Engli.h] 

MR. SPEAKER: Prof. Vijay Kumar Malhotra to apeak 
on your 11I&Ie. 
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{Translation} 

MR. SPEAKER: Mr. Malhotra, you may speak. 

... (Interruptions) 

{English} 

MR. SPEAKER: I said these words are not part of 
record. 

... (Interruptions) 

{Trans/aticln} 

PROF. VIJAY KUMAR MALHOTRA: Which part of the 
ltatement should be expunged? 

(English) 

If he doel not withdraw, what 10 do? ... (Interruptlons) 

MR. SPEAKER: Instead of the word 'withdraw' he 
laid 'expunge'. 

PROF. VIJAY KUMAR MALHOTRA: From where will 
It be expunged? 

MR. SPEAKER: From his earlier statement. 

{Trans,.tlon} 

PROF. VIJAY KUMAR MALHOTRA: Sir, when you 
have observed that luch language should not be Uled, he 
mUit withdraw these words. What Is the problem In It? 
'" (Interrupt/o".) 

MR. SPEAKER: He has already said it. He hal laid 
'expunge' In place of 'withdraw' . 

... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: I withdraw the 
idiom which I Uled here that hurt them . ... (Interruptlons) 
but th ... people cheat Bihar, what to do about that. Thll 
lhould allo be conlldered . ... (Interruptlons) The people of 
Bihar are being cheated and the fundi are not being 
spent. ... (Interruptlons) and • ... this should allo be 
considered . ... (Interruptlons) We are ready to do everything 
In the Interest of the people of Bihar. We have done 
everything and will do so further. I announce this In the 
House. The UPA Government il extending full support to 
the States so that the poor may get their due rights, relpect 
and wort!. and make progress so that Bihar may get rid of 
backwardness. We will wort!. for that but these people are 

• Expunged a. ordered by the Chair. 

bringing curse to Bihar. .. .(Interruptlons) NDA is cheating 
the State . ... (Interruptlons) 

MR. SPEAKER: All right. This is over . 

... (Interruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN' : What 
happened during the last 15 years? ... (Interruptions) 

{English} 

MR. SPEAKER: Shri Rajlv Ranjan Singh 'Lalan', 
please take your seat. 

... (Interruptions) 

{Translation} 

MR. SPEAKER: Shrl Lalan, the mailer Is over now. 

(English) 

The matter Is over. 

... (Interruptions) 

Mq. SPEAKER: Please allow the House function. 
We have to discuss the Finance Bill which is such an 
Important mailer. 

... (Interruptions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
unabated violence has once again erupted In Nandigram 
yelterday. Three people were killed there ... .* ... (Interrup-
tions) The situation is very fluid there ..... 

{English} 

MR. SPEAKER: This Is not the way to function. 

... (Interruptions) 

MR. SPEAKER: Prof. Malhotra, pleue do not raise 
any State matter. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, civil war is 
going on there . ... (Interruptlons) 

MR. SPEAKER: I will not allow further. 

... (Interruptions) 

• Expunged .. ordered by the Chair . 
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SHRI RUPCHAND PAL (Hooghly): Sir, what i. this? 

How eM he apeak on State matter? ... (Interruptions) 

[T"""tIon) 

PROF. VIJAY KUMAR MALHOTRA: Sir, 24 people 
have been kHled there and aft.r klOing af 24 peopl. there. 
....... (Interruptlon.) Iituation Is very tense there . 

... (Interruptlon.) 

MD. SAlIM (Kolkata, North-E .. t): Mr. Speak.r, SIr, 
he .. liveNing a bull ... allegation .... (Interruptlons) 

MR. SPEAKER: You have .ald your bit. Pleue 
conclude. 

... (lnterruptlons) 

(Engll,h) 

PROF. VIJAY KUMAR MALHOTRA: We would Ilk. 
the hon. Leider of the Hou.. to make a .tatement. 
... (Interruptions) 

MR. SPEAKER: No, thl. 'S not the way. 
... ( ~  

MR. SPEAKER: Pl.... have lOme mercy on the 

Chair. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: L.t the hon. 

L8IIder of "'e Hou •• relPOl1d .... {Interruptlons) 

MR. SPEAKER: PI.... have lOme mercy for the 
Chair. 

... (Interruptions) 

MR. SPEAKER: You have mentioned the .. poln ... It 
I. a Stat. matter. Even then, becau .. of your feelings I 

allowed you. 

... {Int..-upllons) 

MR. SPEAKER: Then, .very State matter will be 
ralHd. Every law and order In wery Stat. wltl be ralHd 
from tomorrow. 

... (Interruptions) 

[Translation) 

PROF. VLJAY KUMAR MALHOTRA (South DeIhl): SIr, 
IItua1Ion II rather bIICI .... A CIIvII war .. IItuatIon II 

• ~ • ordnd ~ ... ChaIr. 

prevailing ther •.... (Intenuptions) ..... the peopl. of Minority 
Community are being kliled ... (Interruption.) The Govem-
m.nt mUlt glv. a statement In this regard. .., (Interrup-

tions, 

MD. SALIM: Mr. Speaker, Sir, he I. levelling falst' 
allegations. . .. (Interruptions) 

MR. SPEAKER: Kindly take your Hat. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Will the o.ntre 

Intervene there or not? 

(Engll.h} 

MR. SPEAKER: Nothing more will be recorded on 

this. 

...{Interruptlon.)" 

MR. SPEAKER: Thll II a State matter. Sinoe you felt 

very much concerned, I allowed It. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I am 

on a point of ord.r .... (Interruptlons) 

MR. SPEAKER: Only Shrlmalf Rupatal D. Palfl'l 

ltatement should be recorded . 

... (Interruptlonsr 

12.JO hre. 

(At 'Iu. _ge, Prof Vljay Kunw Malhotra and 
.ome other fIon Membe" lett the Hou ... ) 

MR. SPEAKER: Not a Iingi. word Ihould be 

recorded. 

... {lnterruplioM)" 

SHRI GURUDAS DASGUPTA: SIr. I am on a point of 
order .... (Interruptlon., 

MR. SPEAKER: There I. no bualneH before the 

Hou ... Henoe. there cannot be any point of order. 

...(lntflrruptJons) 

SHRI GURUDAS DASGUPTA: Sir, I am Iubmlttlng 
very rHpICtfully that Parfl..,.,t cannot dacull law and 
order Iltuatlon prevailing In a pMk:uIar State of the oountry. 
.. e...-• Cll'dlrld ~ IN CNIr. 
• No! reoorded. 
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Therefore, it should be expunged. . .. (lnterruptlo".) Sir, it 
must be expunged .... (Interruptlons) 

MR. SPEAKER: I will look into it and I will decide 

about It. Please bring It to me. 

... (Interruptions) 

MR. SPEAKER: Not a single word will be recorded. 

... (lnterruptions)* 

MR. SPEAKER: I am not making any comment on It. 

The point to be taken into account is whether it can be 
raised, and where. 

... (Interruptions) 

MR. SPEAKER: Shrlmatl Rupatal D. Patll, do you 

wish to complete your submission? I had called h.r name, 

but she went out of the House a. a loyal M.mber. 

... (Interruption.) 

{Translation} 

SHRIMATI RUPATAI D. PATIL (Latur): Mr. Speak.r, 

Sir. I am gratelul to you lor giving me an opportunity to 

speak on this important maH.r. Th.re are no K.ndrly. 

Vldyalayas in certain stat.s of the country particularly in 

several Districts of Mah.r.shtr., due to which the children 

01 middle class lamill .. living there are being deprived of 

quality education. I would like to make a special mention 

of my Distt. Latur as I repr ••• nt this Distt. Latur Di.tt in 

Maharashtra is leading In the field of education .Ince 

upper class families can afford the .xpen ••• of educating 
their children in private achool. which may Impart quality 

education but the middle and lower claa. famlll •• .,. not 

able to provide good education to their children • th.y 

do not have aufflclent r.lource. to get their children 
enrolled in private .chool •. K.ndriya Vldyal.y. I. the only 

option where their children can get qu.lity education. 

Mr. Speaker, Sir, the Govemment have done Injultice 

with Latur by not Nttlng up K.nclrlya Vldyal.y.. there. 

The Government i •• ue. two coupon. to .ach member of 
o ,\ ..... 

parliament to enable the m.mber to ~.t two· children 

enrolled in Kendriya Vldyalayaa falling in hi. con.tltu.ncy 

and the coupons have be.n i .. ued for the ourrent y •• r 
allo tor the place I where there are K.ndlry. Vldyalay •. I 

would like to know from the Govemment a. to why 

provisions cannot be made to pave way for the children of 

thOle middle and lower class lamilie. who are either 

living in such areas where there are no Kendriya 

Vidyalayas' or are senled in big cities like Pun., Aurangabad 

and Mumbai and can not alford to educate th.ir children 

• N"I recorded . ,~ 

in prlvat. school. to g.t .nrolled In the k.ndriya Vldyalaya. 

of neighbouring districts. I would like to urge the hon. 

Mlniat.r of Human Resources Development, Shrl Arjun 

Singh, to relax the rul.s to .nable the members of 

Parliament to g.t two .tudents .nrolled In any of the 

kendrlya Vldyalaya of the country. In addition, he should 

make an announc.ment to the .ff.ct of opening K.ndriya 

Vidyalayas in my Constituency, Latur. Latur is the 

con.tituency which was once represented by the former 

Speaker, Lok Sabha and the pr ... nt Home Minl.ter, Shrl 
Shivraj Patll and the pre •• nt Chl.f Mintater of Maharashtra 

Shrl Vilas De.hmukh alao repre .. ntl that .rea. Hence, I 
would Ilk. to urge upon the hon. Mlnl,'.r of Human 

Re.ource. Dev.lopment, Shrl Arjun Singh, to make an 
announcement In the current •••• Ion It .. " reg.rdlng 
opening up of a K.ndrlya Vidyalaya In my Con.tltuency, 

Latur .... (Interruptlons) 

MR. SPEAKER: Hu thl. work regarding your 

con.tltuency .Iurned. nationallmportanOl? 

SHRIMATI RUPATAI D. PATIL: My only d.m.nd II 

that two coupon. may be ISlued for L.tur. I would aI.o like 
to .t.te th.t wh.never I ralN.n Important I .. ue, you.tart 
ringing the bell .... (Interruptlons) 

MR. SPEAKER: I ... k your apoIogl ... I off.r you my 
••• t to dlscharg. my dull ... You better uk Sumltra II, how 
difficult It I. wh.n you occupy thl. ch.lr? Pl .... do not get 
angry. I leek your apologl ... 

{English} 

MR. SPEAKER: Think of • person who I. being 

punched from I.ft, right .nd centre. Wh.t to do? 

SOME HON. MEMBERS: Not from the Leftl ... ( t ~ 

tIons) 

12.31 hr8. 

(U) Re: Need to till up poe .. of vartoua functIona. 
rIt. lying VUMt In the National Comml •• lon 
for Scheduled ca .... at the .. rll .... 

{Translation} 

SHRI RAWI LAL SUMAN (Firoz.bad): Mr. Speaker, 

Sir, the Gov.rnment of India set up the National 

Comml'lion for Sch.dul.d cast.s and Scheduled Tribes 

in 1992 keeping in view the problems laced by the 

Schedul.d caste. and Scheduled Tribe. and .trocltie. 

being perpetr.ted on th.m In the country. Sometime b.ck 

It was bifurcated into N.tlonal Commlallon for Scheduled 
Cas .. s and National Commission for Scheduled Tribes . 
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Under Article 338 of the Constitution. the powers of a civil 

court were conferred on this commission to protect the 

people of weaker sections from the atrocities committed 

on them. Mr. Speaker, Sir, presently atleast 40000 

complaints are lying unattended gathering dust in the 

office of this Commiaaion. There is no separate budget for 

this Commission. I would like to mention an important 

thing In this regard that the chairman of this Commlslion, 

Shrt Suraj Bhan passed away on 6 August. 2006 and term 

of this Commission expired on 5 February, 2007. Mr. 
Speaker, Sir. presently, the Commission has no chairman. 

Deputy Chairman or a member. This Commission has 

virtually become non-functional and for around last two 

monthl the office of the Commisllon has been lying cloled. 

Thil Government hal not been able to lit up a new 

Comml .. lon 10 far. One chairman. one Deputy Chairman 

and three memberl are to be appointed In the laid 

Commission, A large number of complaints regarding the 

probleml of weaker lectlonl are pending in the office of 

the Commiliion. There II neither any law officer nor any 

senior officer of the police there. Altogether the Commlllion 

has outlived its utility. I charge this Government that It II 

not concerned at all about the problems of 'Dalitl' and 

weaker lectlonl. Thll il not a matter where conlultatlon 

with the national partlel or legal opinion of the experts Is 

required. . .. (Interruption.) 

MR. SPEAKER: Atlealt allow him to conclud •. 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, the 

Government Itlelf hal to do the nomination of members of 

the Commlsllon. The Government hal not been able to 

nominate the members of thll Commillion. Thil 

Comml .. lon hal 10lt itl significance .... (Inte"uptlon.) 

{Engli.h} 

MA. SPEAKER' It Is enough, I am sorry. I have to 

review the time for railing Important matters. 

... (Interruptions) 

{Translation} 

SHRI RAWI LAL SUMAN: Mr. Speaker. Sir. it II a 

constitutional body .... (Interruptlon.) 

{English} 

MR. SPEAKER: Everyone mUlt lit down. It  is 

becoming Ilmltl .... You are there not to dictate to anybody. 

[Translation] 

SHRI ASHOK PRADHAN ( ~ : I would also like 

to assoc.ate myself with him. 

MR. SPEAKER: We have a process for that .. Send 

your names. It would go in the record. You are Interrupting. 

{English} 

I think I will have to appeal to the Leaders. Are we 

r.ally utilizing this hour for really raising Important IAU.S 

or not? You have agreed with me that only five nationally 

important matt.rs will be raised. Now. from State matters, 

allo conltltuency matter, everything Is being raised. I am 

being abuled that I am not allowing Members to lpeak. 

There is a limit to this. 

{Tran.,.tlon} 

SHRI ASHOK PRADHAN: Mr. Speaker, Sir, I u.ocIate 

my.elf with the Illue of revamping of National Commlllion 

for Scheduled Cute. raised by hon. Ramli Lal Suman II. 

{Engli,h} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN OASMUNSI): Through you, I would 

like to inform tl-e House a very Important matter. The 

Government under the leadership of Or. Manmohan Singh. 

the Prime Minilter attaches the greatelt Importance to the 

UPA programmel and polici.s, the conditions of the 

Scheduled Castel, the Scheduled Trlbel, weaker lectlons 
and the Minorities. Thll is a wing which Is fully a 

constitutional body. In March, 2007, almost the .ntire 
procell hal b"n wor1<ed out by the desk of the Ministry. 

Since it II a constltutional).matte" lome follow up matters 

are requlr.d to be carrled'oul. I want to confid.ntly inform 

the HOUle that thil matter will b. resolved within a week. 

Cabin.t il allO addrelling the ISlue and I have been 
giv.n the assurance by the concerned Ministry that very 

soon we are composing the full body, consilting of 
Chairman. Vic.-Chairman, Members and others. Technical 
procedurel and the conltitutional arrang.ments of the 

sYltem are being followed up. It is not an ad-hoc 
appointment of the Government; It II a constitutional 

appolntm.nt. Th.r.fore, param.ter. -as to how it appears 
and how it goes -have to be followed up. Ther.fore, I 
would Uke to lay that it would be done very loon. Hopefully, 
it will be don. before the end of this Sellion. We would 
be coming back to the full Sch.duled Castes Commi.sion 
as the Constitution desires and as per the provisionl of 
the Constitutions. Therefore. there is no confusion about 
it. So far as the second allegation that law oHicer is not .., 
there and works are not being done. I would lik. to say 
that it is not corr.ct. I would like to inform the House that 
all the works pertaining to the Sch.duled Castes issues 
and gri.vances are being addressed on a day to day 

basis by the Government. 
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12.40 hra. 

(II) He: Reported oonatltutlon of a comml .... by 
Central Govtmrnent to review ... Centre .. 1e 
NIIItIona 

IE_hI 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): Sir, 

I ri.. 10 rai.. an important conltltutional matter. It hal 
been reported In the Prell that the Govemment of India 
hed recently appointed a Commillion with the former 

Chief Jultice al III Chairman and Shri Madhav Menon u 
ttl Secretary, for reviewing certain I .. uel concerning the 

functioning of the eonltltudon. It hu been lpecHlcally 

ruled In the Kelhavanand Bhartl can that federaltam and 
leperatlon of powe" are the ballc featurel of the 
Conltltutlon. Thll decllion hal been upheld by the Nine-
Member Bench recently allo. That decilion hu even 

oonltrained the polltlon of Partlament. 

MR. SPEAKER: What II your point? 

SHRI VARKALA RADHAKRISHNAN: That being 10, 

cali the Executtve appoint a Commillion 10 review the 
baIIc "atu,.1 of the Conltltutlon? It hu been decided 
thai the Central ParamlHtary forcel can be Hnt to any 
.... without III con .. nt. Thll II clearty a law and order 
matter and It I. cI .. rty a State lubject. 

MR. SPEAKER: But tills CommIttH II to review the 
CenIre-State relatlonl. You .,. .Iklng queationl which 
.,. not relevant. 

SHRI VARKALA RADHAKRISHNAN: II the Central 

Govwnment competent 10 appoint a Commilllon to review 
the matter oonoemlng Centre-State? ... ( ~  

MR. SPEAKER: Shrl Krtlhnlldu. pIeue lit down; It 

hal become a bad h8bit to lland up alwaY'. 

&HAl VAAKAlA RADHAKRISHNAN: SIr, It .. a tedIraI 
matter; It II the belle feature of the Conliliution. 
... (IntenuptIonI) 

MR. SPEAKER: Okay. You have railed it. 

SHRI VARKALA RADHAKRISHNAN: It cannot be 
reviewed. So. I requalt the Govemrnenl to review that 
decilion of the Govemmenl. The Govemment hu no 
power to do II. ... (Interruptions) 

PROF. VIJAY KUMAR MAlHOTRA: Sir, It II a very 
Important matte. and we Ihould dlaculi .... (Inlerruptlonlj 

MR. SPEAKER: I agree with you. Let a P'Oper nolice 

come; certainly we will do It. I have allowed him to raise 
the matter. 

SHRI VARKALA RADHAKRISHNAN: Sir, lhe Govem-

men. hu no power to Interfere with Ihal. ... (Interruptions) 
SHRI K. FRANCIS GEORGE (Idukki): Sir, the 

Govemment of India had announced the IIttlng up of a 

Commission to examine and to re-deflne the Centre-State 
relatlonl. In fact, I welcome that Itep. Why? The fI,.t 

Commillion in thil regard was headed by JUltice Sarkarla, 
20 ye.,. back. Many developmentl have taken place In 
this country after that, politically and economically, and 
also In matte,. relating to the Internal security. So, it I, 
only a right step that we examine the Centre-State relationl. 
But the point II In the way It was done. There II lomethlng 
lacking there, In thl s.nle that thll kind of a Commllslon 

Ihould have been ,et up after proper consultations with 

the Stat ... 

MR. SPEAKER: Very weli. You welcome the appoint-

ment of the Comml.llon, but you do not like the method. 

SHRI K. FRANCIS GEORGE: The tennl of reference 
u reported In the Pre .. is that it adds to the powers of the 

Centre, which are very vital Issues concerning the Sta ... 
... (Interruptlonl) 

MR. SPEAKER: Pie .. conclude. 

SHRI K. FRANCIS GEORGE: let me conclude. 

They are very vitalillues concerning the Sta ... 

MR. SPEAKER: Everything Is vital. Your personal 
I.sue. are vital; your constituency rnatte,. .,. vital; 

everything Is vital. 

SHRI K. FRANCIS GEORGE: There are Important 

rna ... ,. like IhBrlng the Central BIIlstance, lrensfer of 
CentraUY-lponaored achImII, etc. 

MR. SPEAKER: No, lOrry; nothing more will be 
allowed. 

SHRI K. FRANCIS GEORGE: No commltmentl hay. 

been medlln the National Common Minimum Programme. 

So, I would requ .. t the Govlmmenl to h.ve wider 
consultation, with the Chief Mini ... ,. through the foNm of 
NDC and then only finalize it .... ( ~  

MR. SPEAKER: ShrI Anwer HuHaln. 

... ( ~  
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MR. SPEAKER: Okay; pl .... sit down. I have called 

another hon. Member. When I call the next hon. Member, 
you should sit down. PI .... sit down. Shrl Husaaln. 

SHRI ANWAR HUSSAIN (Ohubrl): SIr, I thank you for 
giving me the opportunity to ral .. a very Important matter. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. PATIL): Sir, I want to say something. 

MR. SPEAKER: Okay. 

SHRI SHIVRAJ V. PATIL: Sir, a very Important Issue 

has been ralNd by the hon. Members m the House. This 

maner was discuned between the UPA partners and a 
decision has been taken. 

PROF. VIJAV KUMAR MALHOTRA: Sir, It Is not the 

question of UPA partne,.. The whole HoUR Is concerned 
about this .... {Interruptlons) 

MR. SPEAKER: Yes, I agree certainly with your 

sugge'tlon. 

PROF. VIJAV KUMAR MALHOTRA: If he wanted to 

disculS it, he should have discUSRd It with an the leaders 
of the HOUR .... {lnterruptloM) 

MR. SPEAKER: I have already agreed to anow a 
discussion, as you have suggested. Please give a notice 

and we shall have It. 

SHRI SHIVRAJ V. PATIL: It would have been better If 

a regular notice would have been given and a right 

opportunity would have been given. But I would like to 

bring to the notice of the hon. Members 01 the Hous. that 

the Sari<aria Commission was appointed; it gave a report. 

That report was disculaect in the Inter·State Council 
meeting. 

The recommendations of the Inter·State Council were 

discuIHd in the Cabinet and decisions have been IMen. 

This Committee I, going to dllCUlI different 1 .... 1. 
Comminion Is not going to come to any conclusions 
without diacusllng with the Chief Mlnlate" and other 

concerned partIH, as mentioned earlier. It will take a long 
time. The Chief Mlnlste,. and Party Laders win be 
Involved In the dlscuSllon .... (IntemJptlont) 

MR. SPEAKER: Interrupting the hon. Minister without 

the penninion of the Chair and without the Mlnis.r 
yielding is a very bad habit. Anything can be done In thll 

.... 1 PIHH take your IMt 

... {~  

SHRI SHIVRAJ V. PATIL: At least hear me what I am 

saying. As Is suggested by the hon. Member, all concerned 
will be consulted. Then the outside people, the jurists, the 

judges, the lawyera, administratora and social WOt1(era wID 

alao be conaufted. After that the Report will be given. That 

Report Is not directly going to be the law of the country. It 

has to be considered. as WI did with respect to the 

Sart<araia Commission in the Inter·State Council. In the 

Inter·State Council. there are Chief Mlnlste,. coming from 

other Statel. After that If any decillon Is taken. It win be 

considered by the Government. If any change h .. to be 
made after that, that can be made only with consultation. 
ThIs wulOmethlng which wu suggeated by many peopIl. 
In def.....,ce to their auggntipna thll has been done. At 
this stage, lit ua not comment on this ISlUI without going 

Into the details because If WI comment on thle II.,. 
without going Into the details without refln1ng to the TermI 

of Rlflrence and other thlnga carefuUy, mlsundlrstandlng 

may develop which ahould not develop. I am willing to 
dilcuis this issue with the hon. Membe,. privately. In the 
HOUH or anywhere in detail but pie... do not makl 

comments on this .... (InterruptloM) 

MR. SPEAKER: I thought It waa obvioul. For 

appointment thlre II no necessity to conauh. 

... (Interruptlona) 

SHRI SHIVRAJ V. PATIL: Thla Report will dlflntt.ty 

come to the Parliament. ... (Int.rruptlona) 

[Translation} 

SHRI DEVENDRA PRASAD YADAV: Sir. I have allO 

given a notice .... {Interruptions) 

{English} 

MR. SPEAKER: What can I do? You havi to wait for 
It. Everybody cannot apeak together. I have received 

nollen from 23 hon. Members. Should I call an 23 
Membe,. together? 

SHRI ANWAR HUSSAIN: I would Ilkl to raise a very 
Important Issue. It Is regarding price hike In North .... tem 

region. WhIle thl nation Is fuHy concerned with the prtce 
hike the Central Government muat not take any direct or 
Indirect step by which price hike Is promoted. In North· 
e .. tern region the Railway Department has directly or 

indirectly done two such thlnga. I would Ukl to mention 
thou two thing. here. 

In the first place ... waa an IXemption of six per ' 
cent on the railway high! tor North .... tem regIOn. It hal 
been wIthdI." by the Rdway o.pMrnent. Secondly, 
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Sir, though this year freight charge has not been Increased 

but it has increased indirectly due to gradation or 

classification of goods. This hu resulted In 11 per cent 

increase in the freight charges. I would urge upon the 

Central Government to withdraw 11 per cent hike, as also 

the classification and allow the North·eastern States to 

enjoy six per cent exemption on the Railway freight. 

[Translation] 

SHRIMATI KIRAN MAHESHWARI (Udaipur): MR. 

Speaker, Sir, I am grateful to you for giving me an 

opportunity to speak. I would like to draw the attention of 

the Government towards a very important issue. 

Under the prime i i t i~ of hon. Atal Bihari 

Vajpayee jl, the NDA Government made the LPG cooking 

gas distribution system so easy that gas cylinder was 

easily available. At that time, rural women also started 

cooking food on gas stoves Instead of 'kachha chulha'. 

Rural people living in nearby towns used to pick LPG 

Cooking gas from the towns for cooking their food. Today I 

would i~~. , draw your attention towards the scarcity of 

gas cylinders because of which even women living in 

cities are also not able to get gas cylinders. The situation 

is such that the cylinder of Rs.300 which is its authorized 

price is being black marketed for RS.SOO/· to RS.700/· In 

metroes, In the capital also, the gas cylinder Is being sold 

for As.SOO/-, 650/-& 7001-. 

Mr. Speaker, Sir through you, I would like to know 

whether the Government Intend to find out the way to meet 

this shortage of gas and put a check on Its black 

marketing? With that whether the Government plan to allot 
LPG gas agencies in the rural areas also so that rural 
women could also get the LPG gas. Is the Government 

focussing on it? Sir, I would like to draw the attention of 

the Government towards it through you. 

SHRI DUSHYANT SINGH (Jhalawar): I associate 

myself with the issue raised by Klran Maheshwari ji. 

[English] 

SHRI KINJARAPU YERAANNAIDU (Srikakulam): Mr. 

Speaker, Sir. this is a matter 01 urgent public Importance. 

Forty-two lakh people depend on the bldl Industry and In 

Andhra Pradesh alone, 10 lakh women are working In the 

bidi industry. The Government of India, in ita notification 

GSR NO.402lE dated 5.7 2006 01 the Ministry of Health 

and Family Welfare prescribed the warning to be displayed 

covering half of the labels that the bidi products contain 

skull, bones and also corpus. This is a labour intensive 

trade. There is a serious  agitation going on all' over the 

State. The Constituency of SM Prlya Ranjan Dasmunai Is 

also having this problem. The notification will be 

implemented from 1 st June onwards. The bidl workers are 

committing suicide in Medak and Karimnagar districts of 

Andhra Pradesh. On 11 th December, the Andhra Pradesh 

Legislative Assembly passed a unanimous resolution 

requesting the Government of India to withdraw the 

notification and protect poor bidi workers. An all party 

delegation Including Shri Chandrababu Naidu under the 

leadership of Shri Rajsekhara Reddy met the hon. Prime 

Minister and requested him to withdraw the notification 

which is meanwhile put in abeyance. The agitations are 
going on throughout the State. The hen. Minister for 

Parliamentary Affairs is here. 

MR. SPEAKEA: So what? 

SHRI KINJARAPU YERRANNAIDU: Sir, he knows 

the problem. Therefore, he has to put some influence on 

the Ministry of Health to withdraw the notification. 

Otherwise, 42 lakh bldl workers will suffer. 

MR. SPEAKER: He is reminded of the problem. 

SHRI KINJARAPU YERRANNAIDU: Sir, In West 

Bengal also, there are bldl workers. 

MR. SPEAKER: Just because bldi workers are there 

In West £rengal also, should I give you special favour? 

. .. (lnterruptlons) 

MR. SPEAKER: Nothing more will be recorded. I 

seek cooperation from all sides. 

... (Interruptions)* 

SHRI RUPCHAND PAL (Hooghly): Sir, today, the 

women from different parts of the country have ... embled 

outside Parliament pressing for the demand for 33 per 

cent reservation for women which has been pending for 

quite some time. The Government has promised several 

times on the floor of thl. House that the UPA will bring this 
legislation and pass it. At least, on the recommendation 

that was made by the previous Committee, let the Bill 

come and the different sections of the House respond 80 

that the people of this country know what Is what. 

Women have come from different parts of the country. 

Therefore, the Government should consider It and they 

should bring a Bill as earfy as possible •... (Interruptlons} 

MR. SPEAKER: All are ulOCiating themHIYeS with 
this matter. YoLisend your aIIpa. 

• Not recorded. 
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SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, on 
behalf of DMK Party, I associate myself with the matter 
raised by Shri Rupchand Pal regarding 33 per cent 
reservation for women. 

MA. SPEAKER: Dr. Arun Kumar Sarma - Not present. 

Dr. Babu Rao Mediyam - Not preaent 

... (Interruptions) 

MA. SPEAKER: Nothing else to be recorded. 

... (lnterruptions)* 

MA. SPEAKER: Why should he respond Immedia-
tely? 

... (lnterrupt/ons) 

MA. SPEAKER: You inaist on an answer and It doea 
not suit you. Therefore, you want the House should stand 
adjourned for the sake of sorting it out. 

... (Interruptions) 

MA. SPEAKER: Nothing is being recorded. Why are 
you saying all this? Only Dr. Babu Rao Medlyam's 
observation will be recorded. 

... (Interruption.)* 

MR. SPEAKER: The best way to deal with you ia to 
make you a Minister. 

... (Interruptions) 

DR. BABU RAO MEDIYAM (Bhadrachalam): Sir, I 
would like to put forward the following point for favourable 
conaideratlon by the Ministry of Rural Development. With 
the ontet of summer, there ia an acute scarcity of drinking 
water in the tribal areas of Anethra Pradesh. People there 
.... not able to get even a gla .. of drinking water. Usually, 
their source. of drinking water were streams and water 
tanks. But those sources of water have got dried up owing 
to scorching rays of the Sun. 

So, I would like to request the Ministry to take up the 
gravitation schemes that are pending with the Ministry for 
• very long time now. Bore wells should also be provided 
In thole areal to offMt this crisis of drinking area. and 
also the there should be an eHort made to improve upon 
the existing water sources In those areas. 

MR. SPEAKER: The matter II over. So, there It no 
need. 
• Hal reoordld. 

Shrl o.vendra Pruad Yadav. The best way to deal 
with you is to bring you here. 

{Transmtion} 

SHRI DEVENDRA PRASAD YADAV: We are being 
given time in the end. 

[Engli_h} 

MR. SPEAKER: It is because I know what will happen 
immediately . 

{Translation} 

SHRI DEVENDRA PRASAD YAOAV: Mr. Speaker, 
Sir, I would like to draw the attention of the Govemment 
towardl I very important iSlue. The Govemment have set 
up Panchchhi Commission . ... (Interruptions) 

{English} 

MR. SPEAKER: Please do not mention any State . 

{Translation} 

SHRI DEVENORA PRASAD '(AOAV: The Central 
Government have set up Panchchhi Commission to ...... 
the situation in the States where fake encounters or the 
killings of innocent people, take place. A central team 
could be directly sent to those atat •• after reviewing the 
situation. Wheth.r a Central agency could be authorized 
to Inveatigate into such incidents becau.e whenever a 
CBI enquiry is conducted, permission of the concemed 
state has to be .ought. But in a particular State, .uch 
incident making target the innocent people of minorities 
took place only when a national leader stated that the 
network of Lashkar-e-Toiba was expanding. What was all 
this? This is a very dangeroul a.pect. The finger wa. 
raised towarda the 20-25 erore minority population the 
country. The aecular and peace-loving minority people of 
India are unnece .. arily being targeted by linking them 
with variOUI terrorllts outfits. They are being attacked and 
killed in fake encounte,.. The country i. facing a tough 
time. And, Panchchhi Commlt.ion would lubmit itl report 
in two ye.,.. 

I would like to .ubmit that the term. and condition. 
laid down by the Central Government that conltltutlonal 
amendment ahould be brought under Section 353 of the 
Con.titution before two yea,. by which the Central 
Govemment may be conferred .uch power, if In cue there ' 
i. a threat to secular .. t up of the country, " HCUlar 
prlncipJ.. of Preamble of Con.tltution of India are being 
threatened, that the Govemment may Intervene In thOle 
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particular lituation and fight the fundarMntalist elements. 

The influence of Naxalites have been Increa.ing in 14 

States in recent time.. " netwo\1( 0' fundamentalist 
elements will spread in more and more place., the crores 

0' minority people will 'eel Insecured and scared, Gularat 
ha. faced the same .ltuation recently. Three IPS officers 

have bHn arrested there. If the court would have not 

interfered, the truth-would have never come out. I, there-

fore, request the Govemment through you .... (Interruptlons) 

MD. SALIM (Calcutta-North East): Immolated. 

... (Interruptions) 

SHRI DEVENDRA PRASAD VADAV: Immolated and 

the lequence 0' event started as well. This should be 
.topped so that erorel of people of mlnorltiel living In an 

atmosphere of terror may come out of it, democratic system 

and seculari.m may prevail In the country .... (Interruptions) 

DR. SHAFIQUR RAHMAN BARQ (Moradabad): Mr. 

Speaker, Sir, I totally support the propo.al put forth by Shri 

Devendra Prasad Vadav and like· to .ubmit that an 

Immediate attention should be paid on it. ... (Interruptlons) 

SHRI SANDEEP DIKSHIT (Ea.t Deihl): Mr. Speaker, 

Sir, I a.soclate myself with the issue ral.ed by Shri 

Devendra Prasad Vadav. 

ll~  

MR. SPEAKER: " any hon. Member wants to 

associate with this, he may send their names. Other matter. 

would be taken up at the end of the day. 

There will be no luncheon recess today. 

The House would now take up item no. 11 .. 

12.58 hr •• 

MATTERS UNDER RULE 371* 

{English] 

MR. SPEAKER: Matterl under Rule 377 are treated 

as laid on the Table of the House. 

(I) Need to open a vocaUonal Training Indlde In 

dletriot Gumla, Jharkhand. 

[Tran."tlon] 

DR.RAMESHWAR ORAON (Lohardaga): Sir, Jhar-
khand's 27 percent population belong. to Scheduled Tribel. 

TMre Is Ihortage of employment opportunities In the .. 

• Treated u laid on the Table. 

tribal areal. Therefore, people migrate to other States In 
surch of wo\1(. Creation of employment opportunltifM Is 

necessary to stop migration. Vocational training I ••• ..,.daI 
for it. Scheduled Tribes dominated di.trIctI of Jtwkhand 

have no Yocational training inltltute. 

Hence, I would request the Government of India to 

open a vocational training institute in Gumla dl.trict which 
has the largest population of trlball. 

(H) Need to divert few Expr ••• tr.ln. v" New 

Guntur 8bltlon, Aneth,. Pracleah 

[English] 

SHRI RAVAPATI SAMBAS IVA RAO (Guntur): Sir, I 

would like to bring to the kind attention of the Hon'ble 

Railway Minister, through you, for diversion of the following 

train. through New Guntur Station: Garib-rath proposed to 
be run between New Delhl-Chennal be diverted via New 

Guntur; 

Navajeevan Exprell between Ahmedabad and Chennal; 

Seshadri Express betwHn Kakinada and  Bangalore; 

Pinakini Express betwHn Vij.yawacla and Chennai; 

Jana ehatabdhl Expre .. between Vljayawada and 

Chennal; 

Tamil Nadu Expr ... between Chennal and New Deihl; 

Kerala Expre.s between Trlvandrum and New DeIhl; 

Janmabhuml Expre .. betwe.n Tenall and 
Vilakhapatnam; 

Slmhapuri Exprel. between Secunderabad and Gundur 
(Via Nalgonda-Nadikudi-Guntur); 

Ratnachal Expre .. between Vljayawada and 
Visakhapatnam; 

Tlrupati-Chlrala P .... nger train to be extended to Guntur; 

There Is allO a demand for rnchedullng of Rep8IIa-

Secunderabad Delta F .. t pauenger to Itt eartler timings, 
81 It was found Inconvenient for the puHng8I'I for whom 
thltwas meant. 

I hope the Hon'ble Mlni.tar for RailwaY' would 
constder the genuine ~t  of the "ay pusengera 
taking Into consideration the benefits It .. "ely 10 accrue 
to them. 

(II) Need to provld. ,.11 .. , conn.cttv", on 
~ o t . 

[TranMatJon} 

SHRI AVTAR SINGH BHADANA (F.Itct.b.d): Sir, In 
my parliamentary con.tttuency, FartdabIId the people of 
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Mewat have been demanding to lay Aligarh-Palwal-Alwar 
railway line via Mewat, convert Palwal station  into a 
junction and conltruct an underpasl at old Faridabad 

croIIlng. On the occaaion of Inauguration of Rahimpur 

Bridge about 25 y ..... ago late Prime Minister Shri Morarji 

DeNl, In 1889 Shri Banilial and In 199;' during the Mewat 

villt Shri Deve Gowda had promiHd to g.t this railway 
lin. laid. A awvey In thll regard was also conducted 13 
years ago. I mYI.1f had railed this issu. in Parliament In 
1.1 ...... t In Farid8bad Is very ciON to DeIhl and stili It 

II v.ry backward. It does not .v.n have proper roads. This 
railway line will facliitat. rapid economic development of 
Ment. 

So, I requ.st the Mlnlst.r of Railways to direct the 

Miniatry of Railways to take action Immediately to fulfil 
theM three demandl of people of Mewal. 

During the last one year. I had wrltt.n 5 times about 

the problems being faced by dally passengers In my 
constituency and demanded to .xtend Oelhl-Palwal shuttl. 

upto KOIi but this wort hal not been completed till date. I 

would rwque.t the han. Minister to g.t this WOf'1( completed. 

(Iv) Need.o tOe ... '0 conatruct an over-brldge 
8t Udyog ~  rallw.v croa .. ng on AmreU· 
LIdhI Road, AmNII, Gu ....... 

SHRI V.K. THUMMAR (Amrell): Sir, in my parflamen-

..., con.tltu.ncy Amrell th.re Is a railway crolsing at 

Lathl ROIId, which II also a road to Ah.mdabad from 

AnnII. Udyog Nagar Is located near this crosllng which 

has varfOUI Industrial units. Often there Is traffic jam at this 

railway cronlng and vehlcl.s g.t lined up there as a 
, .. ult movement of traffic is fa, from smooth at this railway 

cronlng. 

So, through the House I would request the Govem-

ment to take action Immediately to construct an ov., bridge 

at Udyog Nagar railway crolling on Amreli Lathi Road. 

(v) Need.o provide ,. .. rv •• lon to OBC. under 

central quo'. • •• t. In S •••• ·run m.dlcal 

collegea 

{EngII.hJ 

OR. KARAN SINGH YADAV (A/war): Central Pre-

medical T.st (CPMT) of Central Pre POItgr'lduate Entrance 

T.stl (Pre P.G.) are conducted by CaSE of AIIMS 

re.pectiv.ly at all India lev.1 on behalf of C.ntral 

Government. 

Seata .t undergradua18 as well as postgraduate level 

ar. r.s.rved und.r c.ntral quota In all the State 

Govemment medical colleg... The admission In th.se 

Central Quota se ... are done from merit lilt of CPMT and 

Pre-PG lett In General Category and aJso on resarvecl 

... ts for ST & SC. 

So far there Is no re .. rvatlon for OBC studenta In the 
Central .. ata of various State Govemment run medlcaJ 
colleges. I would requa.t Human R •• ource Devatopmenl 

MInister of Health to .nsure 27% ranrvatlon for OBC 
category students under Central Quota of CPMT and 

CentrIJ Pr.PG .ntrance seall. 

(vi) N •• d to atart work on Erode-Pal.nl vi. 
Dharampu ..... New RaIIwIIy ........ 

SHRI S.K. KHARVENTHAN (PaJanl): In my Palanl 

Parliamentary Constitu.ncy. the townl of PaJanl. Kanga· 

yam, Sivanmalai and SennimaJai are abodes of Lord 
Karthlk and another town In between the above townl II 
Oharapuram an ancl.nt historic town. The plac •• 

Kang.yam, Sennlmalal are famous for textile., rice mHls, 
011 mills and milk products and have a large number of 

Export OrIented Industrl.s. 

Aft.r assumption of UPA Govemment In Centre In 

2004, I raised the lisue of connecting Erode to Palanl via 

Oharapuram by a train rout. during the dlsculsion on 

Railway Budget 2004-05 and also wrote a number of 

I.tters to Hon'ble Railway Minilter. After much peraualion • 
Hon'ble Railway Minister announced the Erode-PaIanf via 

Oharapuram New Railway .cheme for Survey in the 
RaJlway Budget 2005-08 and allocated funds tor IUrvey. 
The lurvey wu conducted by the Southam RaJlway 

authorltl.s and a report also IUbmitted to Railway Board 

on 30.11.2006. 

I now request the Railway Ministry to approve the 
lurvey report and take up thil New Railway BG lin. 
between Erode-PaJanl via DharapurlllT1 on priority bull 
and aJlocate necnaary funds to that the wort C8I'I be 
started immediately. 

(vii) Need to provide ............. and other 
IOCIaI NOUItty ........ to ......... 01 
................ OondIadlatrtotaln .......... L 

{Tr."..tIonJ 

SHRI SHISHUPAL N. PATlE (Bhandara): Str, BeedI 
manufacturing Is dona on  a larg. scale In Bhandara and 
Gondla distrfctl of Vldhalbha region In MaheruhIra. AI. • 
pre.."t 2 ,.., WOItwra are engaged In IeadI ~ 
turing but only 10,000 Beedi workerI have been IIaued 
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cards as a result no. P.F. is being deducted form the 

wages of remaining workers and they are being deprived 

of health facilities and pension and their children are 

being denied scholarships. Not only this only Rs. 19 are 

being paid to them instead of Rs. 59 for manufacturing 

1000 Beedi. In this way these workers are being exploited. 

So, I would request the Government to conduct an enquiry 

in this regard to stop exploitation of workers by company 

owners. 

(vHl) Need to provide a .peel.1 Central ....... nee 

to the I.ndl ... agricultural workera of Hewa-

rangapur P.rllamantary Conatltuancy. Orl .... 

with a view to oheck thalr mlgraUon from the 
region In aaarch of Job. 

{English} 

SHRI PARSURAM MAJHI (Nowrangpur): The tribals 

in Nawarangpur Partiamentary Constituency, Orissa are 

facing a major livelihood crisis. Most of them are migrating 

to other state. in .. arch of job. Thlt main reason of their 

migration is not far to .eek. The agricultural workers get 

job hardly for 130 days in a year. There arc three lakh 

agricultural workers and 2.5 lakh marginal farmers in my 

Constituency who get income generation jobs hardly for 

130 days In a year. Apart from them about 50 per cent of 
tribals including Kondhas, Paraja's, Shatra, and Gonds 

are landless labourerl who have not been able to get 

(panal) records of rights from the Government. Also, 40 
percent of the marginal tribal farmers own leiS than 1 acre 
of land which they are not able to cultivate due to poor 
irrigation facilltlel. Poverty Is 11110 a stumbling block in 
cultivating their land. Being landless molt of them are not 
able to get loan from the bank. 

Under the circumstances, I demand that the farmers 

of Nawarangpur Parliamentary Constituency may be 

sanctioned special Central assistance for cultivating of· the 

land. The banks should extend loan to them at low rate of 
Interest. A Central scheme be sponsored for providing 

jobs to the landle .. people throughout the year. I demand 

the Government of India to make aU out efforta to stop 

migration of the people of theM diatrict. 

(1&) Naad to ....... to cII ..... 1MChere from 
non-teaching worb und.r S.rv. Shlkaha 

Abhlyan In R........,. 

(Tra",'atlon) , 

SHRI CHAN SINGH RAWAT (Banswara): SIr, tuching 
hu to come to a halt In achoola In R_than. Taachars 

have been entrusted the responsibility of conltructlon work 

of cla .. room under Sarv Shlklha Abhlyan. Teachers .re 

busy in construction WOrkl. They are not worried about the 
future of these .tudents and their only concern il the 

ongoing construction work. Teaching is no longer their 

priority as a result the future of students II in peril. In the,e 

circumstances continue to prevail then thll would result in 

debilitation of the educational infrastructure of our country. 

I would Uke to draw the aU8ntion of the honourable 

Minister of Human ReIOUrce Development towards thil 

important ilaue of public interelt and requelt him to allign 
the responsibility of construction works to Panchaytl Raj 

Department or any other Department. 

(x) NaacI to undertake atapa tor provtdlng road 

connectivity linking all 1M aclmlnlatr8tlw centra 

In Arunachal Prad •• h 

{English} 

SHRI KIREN RIJIJU (Arunachal West): Arunachal 

Pradelh is the largest state In the North Eot and situated 

in the strategically most sensitive location which Is bound 

by Burma In the East, China in the North and Bhutan in 
the Wast. The road connectivity in the .tate Is the lowest In 

the country and more than 70% area is stili without road 

linkage.. The local people In the border areas stili walk 

for several days to reach their nearest adminlltrative 

centres in very diffICult and inhospitable topography. There 

II also long pending demand of the state to construct East 

We.t highway connecting all the dlstrid head quarters. 

I would like to request the Ministry of Road Transport 
and Highways to undertake Immediate It epa to connect .t 
least all the administrative centres in the State of Arunachal 

Pradesh and provide necessary fundi for immediate 

completion of widening of Defence road from Tezpur to 
Tawang which is maintained by BRO. 

~  Need to fill up the poetalylng vacant In pa .... 
military toren. 

[Translation} 

SHRI KRISHNA MURARI MOGHE (Khargone): SIr, 
the incidents of luicldes and killing of officers by IOIdIarI 
due to tenlion have been continuously Incntutng in para 
military forces In the lut few years. The Union Government 

is apendlng cro,.. of rupeH on Ita effortl to leasan this 
tension among the soIde,. by adopting ~ .. Yoga, 
meditation, laughing therapy and counHllng but no 

attention. il being paid toweIdI the root cauu of the 
problem. Shonage of soldiers Is the matn reason for mental 
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tension among soldiers. Tension among soldiers is 

increasing because they are unable to meet their families 

for months. As a result they either commit suicide or shoot 

their officers. The figure regarding Auch incidents are 55 

In 2002, 64 In the year 2003, 52 in 2004, 65 in 2005, and 

84 in 2006. The soldiers are In such a small number in 

para-military forces that they are compelled to be on duty 

for long hours as a result resentment brews among them. 

Central Reserve Police Force has the maximum number 

of vacant posts i.e. 28 thousand 4 hundred posts are lying 

vacant there. Same is the case with CISF, ITBP, BSF, SSB 

and Asum Rifles. Almost seven to nine thousand posts 

are lying vacant In all these forces. Considering the fact 

that the country Is at present grappling with Maoism and 

Naxallsm, the Government should fill up these  vacancies 

as early as possible so that the problem of Naxalism could 
be solved and the soldiers might be saved from being a 

prey to tension. 

(xII) Need to expedite the completion of Railway 

Over Bridge. In Kerale 

[English) 

SHRI P. KARUNAKARAN (Kasargod): I would like to 

draw the attention of the Railway Minister to the 

construction of Railway Over Bridges In the State of Kerala. 

The construction work of Railway Over Bridge are 

progressing slowly and also in some pending In many 

places. Even in national Highway, there Is no progress at 

all. This creates hardship to the peopl., hi many places 

the State Government has completed the work but the 

Railway Ministry has made no progress and the Ministry is 

not taking any Initiative to complete the work The funds 

allotted in the Budget for this purpose are also inadequate 

to complete these works. The undue delay in completing 

the ROB would cause huge loss and also accidents at 

many level crossing points cannot be ruled out. This is a 

matter of serious concern. 

Therefore, I urge upon the Government to take 

concrete steps, in this regard and the Implement time-

bound programme construction work of ROB. 

(xIN) Need to take atepa to t ... nafer the land owned 

by ilia Bum Standard Company Ltd at LaI KothI 

• ~ l , Weat Bengal, to the State Govern-
ment 

SHRI BANSAGOPAl CHOUDHURY (Asansol): I 

would Hke to draw the attention of the House to a very 
Important matter. In July, 2001, State Government of West 

Bengal had requested for handing over the land held by 

Mis Burn Standard Company ltd. (BSCl) at Lalkothi and 

Ranlganj works in West Bengal to the Industrial workers 
co-operatives formed by the ex employees of the BSCL. 

An assurance to this effect was also made In the context 

of a reply furnished to a Lok Sabha Question during the 
Winter Session of Parliament In 2003. 

All necessary papers and documents including 

updated economically viable scheme for revival, .. desired, 

have also  been furnished to the Government of lnella by 

the State Government of West Bengal, at the very 

beginning of this year. However, there hu been undue 

delay in the process. Also, valuable plants & machinery's 
getting Nsted and eroded with the pa .. lng of each day. I, 
therefore, urge upon the central Government to take 

nece .. ary steps and transfer the land to the State 

Government. 

(xlv)Need to review the declalon to allow oent 

percent FONlan Dlract InYeatmant In higher 

eduClitlon Sector. 

[Translation) 

SHRI RAWI LAL SUMAN (Flrozabad): Sir, the 

Government has made up Its mind to allow 100 percent 

investment for Foreign Unlversitl.. in the country. The 

Government has failed to check the growth and functioning 

of fake Universities In the country. Lakhs of ItUdentI getting 

degree from these unlversltl .. have failed to achieve their 
goals and It Is certainly not In Interest of the country to 

allow hundred per cent foreign Investment for foreign 

universities in the country. 

As of now 144 Foreign Univertities, colleges and 
Institutes are running in the country out of which 117 are 

teaching their own country's syllabus for which no 

mechanism has been developed by the Government 10 
far to control them. In such a situation how would the 
Government propose to allow hundred per  cent f~ 

investment for Foreign Unlverslti .. which will not be In the 
interest of the country at all. 

One thing is clear from the above decision that this 
investment will definitely wide the gap between the poor 

and the rich as the education in the .. foreign Universities 
will become unaflordable for poor people. The .. 

univeraities will view everything from a commercial angle. 
In such. situation they would fill the admission fee keeping • 

into account  their beneflll and other In&erest which Is 
likely to make It impossible for a poor peraon to take 

admi"ion in these Unlverslti ... 

Therefore, I would like to request the Government to 
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take any decillon on the above I .. ue only after holding an 

extenllve debate on thll I .. us. 

(xv) Need to provide epeel .. Centl'lll""'" pKUge 
to vlotima of tlrellCCldenteln s.mutipur, Bihar 

SHRI ALOK KUMAR MEHTA (Samutipur): Sir, a few 

d.YI b.ck thouaands of homes were gutted by fire 

Incidence In Bihar. In Sarairanjan, Mohanpur and Kalynpur 

bIocka of Samutlpur district alone 1600 hoUMS caught 
tire and were burnt completely. All these homes were 

reduced to Uhel. Four people died In the fl ~ but the 

local adminlltratlon made only inadequate arrangements. 

Even If relief wu m8de available according to the present 

previlloni then aJso h would not have been lufficient. In 
ltACh • Ihu.tJon 1800 f.mllies have lost everything and 

have nothing left. For their survival there is nothing except 
for a few pieces of burnt clothes on their body. I would like 
to urge the Union Government to provide additional special 
relief package in addition to the existing provisions to 

thne families. 

(xvI)NMcI to provide euftlclent tinanc'.I ... let8nce 
for axCIIVlltIon and preearvatlon 0: Buddhlet 
monutrtM at IIoguIaIMrt Ps-o.nIan of dlatrtct-
Puchlm Medlnlpur, W .. t Bengal 

/Engll.h/ 

SHRI PRABODH PANDA (Mldnapore): The Depart-
ment of Arch •• oIogy, University of Calcutta relumed 
excavation at Mogulmarl PS-Dantan of D1strlct-Paschlm 

Medlnlpur, Welt Beng.1. The excav.tlon h.1 10 far 

revealed the exlltence of a Pre-Pala (po .. ible 7th century 

A.D.) Buddhllt monlltlc complex with extensive stucco 

andlor lime decoration, which is unique In eutem India. 
Embellllhmentl on the frontal wall In particular and the 
monastic  establlahment In general, witt definl .. ly throw 

algnlflcant light not only on the •• rly medieval history of 

P.lchlm Medlnlpur but allO on that of the entire West 

Bengal. The obHrvation of the excavators, the Head of 

the Department and his Ita" members II that the Buddhllt 
character stucco figurel II lupported by the dlacovery of 

two Buddhilt Itone ICUlpture from a stratified context, one 
of them representing the figure of the Buddha In the well-
known Bhumlaparaa pose. According to them, the dlacovery 
II unqueltlonably comparabl. to the monuterlel of 

Nalanda (South Bihar), Ra.k1amrttlka (Murshldabad) and 
Nandadlrgghlka (M.Ida). To complete the excavation work 
of ltACh a big Buddhilt monasteries and Ita conservation 
requlrel lufficlent financial a .. lltance. I urge upon the 
Union Gov.rnment to extend n.c .... ry fln.nclal 

uslatance In thla regard, 10 that the excavation and 
conservation of the old hentage can be done. 

(xvii) NHcI to declare Karelkal dletrlct of Puducherry 

a. a backward dl.trlct 

PROF. M. RAMADASS (Pondlcherry): The Union 
Territory of Puducherry is spread in four regions n.mely, 

Puducherry, Karalkal, Mahe and Yanam. Recently. K.raikal 

region has been declared as a s.parate district while the 

three region w.re clubbed togeth.r to form Puducherry 

district. Historically, Karaikal r.gion has remained 

backward for various locio-economic factors. The 

agricultural character of the region and Its dependence on 

the Cauvery water, lack of Indultriallzation and poor 

manpower have contributed to the backwardne .. of thil 

region. The parameters such as per capita Income, 

productivity, production. literacy, infant mortality rate are 

.ssumlng low val u.s as compared to other regions. 

Karalkal dlltrlct II surrounded by Nagapatlnam District 

which il declared 81 a Backward district. Therefore, It Is 

requelted that in vI.w of the continued socio-economlc 

backwardness of Karaikal. It should be imm.diat.ly 

declared as Backward district and financial assistance 

extended under Backward Districts Development Grant 

Fund 10 that It I developm.nt can be accelerated. In the ' 

absence of such a status the region will continue to remain 

backward and the people would be lubjected to neglect 

and backwardn.ss. Ther.fore, the Gov.rnm.nt of India il 

urged to confer the status of a Backward District to KaralkaJ. 

(xviii) NHcI to epeed up the doubling of Sonarpur-

Canning railway line and upgrade a.tberl. 

Ghola RallWIIY Station In Weet Bengal 

SHRI SANAT KUMAR MANDAL (Joynagar): Upon 

recognizing the economic 8a well al tourllm potential of 

the Sundarbans region. the work of doubling of the railway 

line between Sonarpur and Canning in the South Section 

under Sealdah Division (West Bengal) has been started 

and the First Phase (Sonarpur to Ghotlarish.rif) is 

compl .... However, the Second Phase (Ghotlarllherlff to 

Canning) is yet to be started. 

Sundarbans Is the largest deUa of the planet 

consisting large mangrove foresta, world famous Royal 

Bengal Tlg.rs. National Park housing a wide range of wild 

animals. attracting thousands of tourists from all over the 

world. Canning Is the g.teway of Sundarbanl h.vlng 
tourism potenti.1 of hundreds of Inland u well as foreign 
tOUrilta linee October of every year. Moreover. In the 
absence of double line, lot of hardahipa are experienced 

in the tranaportatlon of huge volumel of H. food, 

vegetable., dairy products, etc., p o ~ in Sundarbans. 

In view of the revenue potential of the line and the 
Sundarbans. the execution of the doubling work of Phase· 
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II (GhotiartaheriH to Canning) be expedited and the WOft( 

.... atlng to modemization of Canning Station be taken up. 

There II a halt ltation namely Betberta GhoIa, IIIuated 
belwHn laid! and Ghotiarllhertfl. In thll railway line. 
running 12 pan of trainl daily. Thll halt .. lion Ihould be 
upgraded ~ t.cIlttIn 110 ticket counter and other facIIItIeI 
avaHable at normal ltatlonl. A large number of IabourerI 
and employ... heading tor KoIkata and boarding fn)m 

thli .. 1Ion1 .,. facing lot of difficulties. 

Thentfore. I urge upon the Govemment to IPHd up 
the doubling of Sonarpur-Cannlng  railway line modIml-
zaIIon of Canning Station and the upgradatlon ot Selberta 
GhoIa RaIlway ltatlon In the public Inter.lt. 

(xlx)NHcI to expedite the ,. ...... of Wom.n'. 

Ae .. rvatlon Bill providing, Inter alia, 33% 
..... 1'VIItIon for Woman In Parliament 

rrratUtIon) 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir. A Bill 

regarding providing nt.ervatlon to women wu Introduced 

by the NDA Government during the year 2000. But even 
an. palling of many yem It hal not been finalized yet. 
Therefore, we would like to urge the Government to provide 
women 33 percent rnarvatlon and accordingly number of 
543 lUll of Lok s.bha Ihould be Increaud to 724 ..... 
which meanl 181 more ... ta lhouid be added. 

If the ceiling on Increulng number of .. ata upto 

2025 II kept In view then out of 543 .eata women and 

men both may be pennltted to contHt on 181 .. ata and If 
any poIftIcaJ party dnlm It may field women candida .. 
on the .. 181 .. ata In place of men candldatel. Thul the 
law lhouid provide for electing dual candldatel on Ihne 
... ta and 81 .. ata out of the .. may be ntl8rYld for SC 
and 8T candldatel ..,.. .. Iy. 

Through thil qUit Houle I would like to requaet 
the Union Government to ... the ntqUIred aellon In thII 
regard aIongwtth approprIa.. ltepa to get the Women 
Reaarvatlon BIIf puHd In the HouN. 

11.00 In. 

FINANCE BIll, 2007 

[E",.h} 

MR. SPEAKER: The Flnanoe Mlniller. Shri ChIdam-
t.ram. may .. y a few wordI. 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-

8ARAM): Sir. the Bill is before the Hou.. and It may 
debate It. I beg to move: 

"That the Bill to give affect to the financial propoaal. 
of the Central Gowrnment for the financial year 2007-
08 be taken Into conlldaratlon.-

MR. SPEAKER: MotIon moved-: 

-That the Bill to give effect to the financial propoaaIl 
of the Central Government for the financial year 2007-
08 be taken Into conllderatlon.· 

Shrl HarIn PathM may Initla .. the dltculalon. 

[»aMMtIon} 

SHRI HARIN PATHAK (Ahmadabad): Mr. Speaker. 
Sir. under MIele 112 of the conltitutlon we preaent the 
Budget In the HouM and pall the aama and under ArtioIa-
110 we bring In the Financial Bin. which mean. the 
amendmenta In the budget propoaatl. Financial Bin II jUlt 

a formality. 

11.01 In. 

(SHAI V '.MALA ~ 1NNt/n 1M ChIir) 

Mr. ChaJft'n8n. Sir. there muat have bean a lot of 
dllcuelton on the Budget. Thll time I .... (~  

[EnglMh} 

SHRI P. CH:OAMBARAM: Except that you did not 
allow me to ntpIy .... (Intemlpt#o".) 

SHRI HARIN PATHAK: At that time I wu not .,...."t 
In the Hou .. bacau .. I had a maIor lUrg8ry and hanoi. I 
did not pMIcIpate In the Budget dllCUllion. 

[TratUtlon} 

I believe that u far u Financial BlH II conoemad It II 
meant to Implement the financial propol.11 of the 
Qovammem. It bell,,,.. that u ... u FinancIal Btl II 
ooncemad It II meant to Implement the financial propouIa 
of the Govemment. We d antlittlng hant. I do not want to 
level alligation. agalnlt any political party. I have told 
many a ttme that I have perlonal relatlona with 

Chidambaram II and everybody ., ... I have been In thll 
Hou.. for the Iut 17-11 years and whenever I ... a 
young Member on television. It rnakeI me feel ntal/y happy. 
They have a lot of zeal and zeit. They come In the Houle 
with a vIIIon tor tutunt of our nation. They come with 'a, 
vIIIon anvIIagIng plan for .. maIOriIY of papulatiotl of thII 

....,., wilt .. ' ........ IdIIIoo. 01 .. PNIIdInt. 
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[Shrt Hartn Pathak] 

country which hal been luffering all along and hal been 

exploited, for them, to tr .. them from all the evils and to 
improve their ltandard of living. With deep anguilh and 
ll~ t t. I have to say that atter lix terms, I.e., after 

completing 18 years I feel that nothing is being done over 
here. There are only two three months remaining in 

completion of 60 years of Independence. I am aware of 
the tradition of this House and also know al to what is the 

difference between Budget and Finance Bill. At lot of 

dlsculsion must have taken place on the Budget becaule 

I was not prelent at that time. In thele 60 years, there 

mUlt be many luch hon'ble Members who are 5,10,17,20 
or 25 years senior Members and the new Members elected 

to thll HoUle mUlt be desiring that the face of thll nation 

Ihould change. We came with a hope that from a country 

which remaining under Ilavery for 1200 years, poverty, 

unemployment and anarchy would be removed and there 

would be certain Improvement. I do not want to get Into 

further detalll but would like to draw the attention of honble 

Finance Mlnlltar toward I the current economic condition 

of the country. Thll II really aad and at grave liluation. 
Ves, I believe that It II not poIslbie to relolve the economic 

probleml of luch a big nation In mere two, five or tan 
years time but 60 years II not a lmall period. AI I have 
laid that four monthl have lett to complete 80 years, I 

would requelt all the reprelentatlvel of the people of thll 

country, who are Ilttlng here to IIlten carefully to the 

flndlngl of IUrvey conductec:t by the National Sample 

Survey Otganlaation. The flndingl of the survey contalnl 

real picture of this country. 

[Engn.h} 

Ten per cent people of thll country who are living In 

villages caMOt afford to spend more than AI. 9 a day. 

[»alJllatlon] 

They cannot afford, It meanl there are total 10 crore 
people, who cannot afford to spend more than AI. 9 a day. 

[Eng/_h] 

ThIrty percent people of thll country cannot afford to 
spend AI. 12 a day; and thirty percent people who are 
living In urban areas cannot afford to lpend more1han AI. 

19 a day. 

[TNlJIIatlon} 

They cannot afford to spend 12 peroent. Even alar 
80 years why we do riot realize their probleml. I am not 

, . 

talkJng about farmers only, this condition i. prevailing in 

the entire country. ~t 28 percent people are living 
below poverty line, 32 crore people are living on poverty 
line and 25 percent people  belong to the lower middle 

clUI. 10 percent people including Government employ ... , 

fourth cl ••• employ ... etc. belong to middle clasl, If we 

compare the above mentionec:t data. They comprlle about 

95 percent who are striving for bread, clothes and shelter 

even atter 60 years. The data alIa Include farmers and 

labourers. When I was sick I read in a newspaper that 
there are 96,000 people whose income Is around As. 4 
crore. There are 3.5 erore tax payers. Stringent action 
lhould be taken agalnlt those who do not pay tax. Even If 
you Include 3 crore people the number does not exoeed 
more than 10 erore. What has been done for the 95 

percent people of the country, who are poor, and are 
faCing the problem. of hunger and unemployment? In 

every budget except making proml... nothing concrete 

has been done. I have read the poem of Trtvalluvar, which 

was on page no 12 of the budget .peach made by Mlnlltar 

of Finance, but I do not find It proper what he has laid. 

[Engl_h} 

It laY': 

w" ploughman keepl their handl folded 

Even sag.. claiming renunciation cannot find 

lalvatlon: 

[TranMatlon] 

Our farmers are not Iitling Idle. They are ready to 

work. Our labourers go to gulf countrlel for employment, 
they are not Iitling Idle. Farmers and labourers work hard 
throughout day and night but they do nol get water, l_ 
and fertilizer In time and they do not even get fair price for 
their crops In the market. Hence thll poem II Irrelevant to 
thll situation. 

[EngU.h} 

SHAI P. CHIDAMBARAM: ObvIoully, you have not 

underatood the Tamil couplet. Vou have mllunderatood 

the couplet. 

The couplet occurs In a Nt of ten coupleta. Ten 
coupleta In the Chapter are devoted to agriculture. The 
ten coupIeta are In prat .. of IQrIouIture and In prai .. of 
fannera. PI.... read the-prevlOUI lenience. The SaInt 
warna UI, aU the reat of UI, If the farmer II unable to work 
In the lense that he hu to keep his handa ,folded then the 
I8Q8I cannot find aalvation. 
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Pie... understand the context. I think you have 
understood It In exactly the opposile way. 

(Translation} 

SHAI HARIN PATHAK: Sir, but the situation will remain 
the .. me. I can understand that Ihe lltuallon will remain 
same because even after Ihe lapse of 60 years, we are 
unable 10 provide basic amenities 10 fanners, labourers. 
Neither they gel waler nor electricity . ... {lntemJptIons) I 
have nol named anybody but we cannot eacape from our 
relpOn.lblllly. I am nol accu.lng anybody. 

[English} 

SHRI P. CHIDAMBARAM: You .hould understand 
correclly and then 'peak. 

SHRI HARIN PATHAK: It I. the duty of the Hou.e, of 
allihe hon'ble Memberaand all the Govemmenll becaule 
many years have pa .. ed. 

[Translation} 

Since Independence 60 years have el&pHd. Even 
after .uoh a long time farmers are forced to commit .ulclde 
and there I. a .tMp price hike. Today the country I. leading 
toward. economic .lavery. There I. Inflation. I have all the 
datu from the yar 2004 to 2007. In 2004 price of whal 
wu R •. 9/- per kg. Today III price I. between R.. 12 10 
16. Flourwu R •. 101-, nowltl. betw .. n R •. 14-15, rlcewu 
R •. 101- now III. between R •. 16-22, Maida wu R •. 12/-
now III. between 181-. Ju.t now Minl.ler of Agriculture Shrl 
Sharad Pawar .ald thai price of .uger hu reduced. In 2004 
the price of .ugar wu between R •• 12 to 13 per kg but today 
It Is between Rs. 17 to 18. Price of multard 011 hu allO 
Increased from R •• 401- per Illre 10 R •• 701· per litre and the 
condition I. tame In cue of pul .... dell ghee etc. what 
more can I talk about. You have IMn the mutt of Punjab. 
I am warning you and It I. our relpOn.lbfllty. Do not gel on 
• en .. x. Increulng IBn.ex In the capital market. 

[Engll.h} 

It I. a parallel economy. 

[TrIInaiatlon} 

There 18 a parallel economy .imUar to GOP. I wa. a 
member of the Committee con.tltuted In 1992 to enquire 
the Harshad Mehta Scam. At thai lime I had a detailed 
.tudy. Do nol link the problem. of poor people of our 
country with the capital market. There I. Inflation. See the 
enllre budgel. I wu watching II on TV. People have given 

you 1 or 2 polnll oul of 10. Expectations of the people are 
nol tuIfIUed. AI a re.ull prIcea are Increallng In the country. 
I W8I giving the data of inflation In the country after 
February. Price. 0' keroMne. cement. a .... brick .. 
increulng. What will the common man do. how wtII he 
meet Ita e.penNS? We Increue the tax ,.. .. from RI. 1 
I8kh to Rs. 1 lakh 10 thouund. hon"" Mlnl'''r. 

[EngiMh} 

pleue do not play mockery with the common or 
middle clan people. 

trr.Mlatlon} 

Tax reba.. I. Inereued upto R.. 10,000 and R •. 
1000 I. reduced In tax .tln there II Intlatlon. For women 
exemption limit may be IncreaHd from R •. 1.35,000 to RI. 
1,45,000 and for .. nlor citizen. from R •. 1.86.000 to R •• 
1.95.000 what will be the outcome of .uoh a low reba .. ? 
How will the people manlQe their livelihood with auch an 
Inflation? I do not want to apeak lUrther more becau .. 

[English} 

I am not even IdvIHd to IPHk more. I am apeaklng 
for the first time aftflf my .urgery. 
(Tranala'lon} 

Government kHpI on promiling that they wiU check 
the Inflation but they do not like any concrete a •• They 
gave lame exeu... :hat there wu Inflation becau.. of 
NDA Govemment or there wu inflation becau .. of rainfall, 
I would Ilke to submil thai during the put 10 years the 
bell rainfall wu In last three years. We .hould atop giYIng 
lUCh .. cu .... 

[English} 

there I. not a .1ngIe meuure mentioned In the 
Budget ...... you desire to conlrOllnflation . 

(Tranalatlon} 

You 'uggHt concrele meuure. to check inflation 
and ImpI.."..,t them accordingly. How long will you walt? 
You have completed almoel Ih .... years In power. PrIce. 
are Increulng day by day, pul... are being Imported. 
During the tenure 0' hon'ble AlaI jl godown. we,. fun of 
foodgrain. but today they are empty. I would like that the 
amount 'or exemption In tax may be Increa.ed t9 
R •. 1,50,000 from R •. 1,10,000. Women were mllgulded, ' 
they run the hou .... They know It better. Rate of puI ... 
are R •. 85, when we MY to cook two IypeI of vegetable. 
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then wife repllel, how can I cook two typel of vegetables. 
do you know the rat. of v.getables, oil, pulse. In the 
rnartcet? Due to Inflation t.nllon is prevaHlng In the upper 
mlddl. clUI allO. I would like that for women the amount 
for exemption In tax may be increased to Rs. 2,00,000 
from 1,50,000 and for senior citizen. it should be Increased 
upto RI. 2,50,000. W. can provide some relief to them by 
doing 10. , have pointed out a common thing that there 
lhould be lome limit. make a vi.ion for 2020 that after 
202C farmer. of our country will not commit suicide. You 
hav. to do 10 because if I speak on political terms you will 
get annoyed. 

Since 1947 you are In power. You remained In power 
for 48 yeara from loll Sabha to Panchayats. Who stopped 
you to remove poverty, Inflation and unemployment In the 
country? I. 80 V ..... of time I. not sufficient to build up a 
country? Japan did not take 10 much time In its nation 
building. I.,.el took Ie .. time. MalaYIla took 'e.. time. 
Taiwan allo took le.a time. You tell UI how much time we 
will have to walt for It 10 that we are In position to tell the 
people of our conltltuency that they will have to walt for 
50 yea,. more and, then, you wlH get kerosene 011 at the 
rate of R.. 100 a lIire. In thl. way, where will be our 
country? The situation I. wo,.enlng. I would like to say 
that Inflation Ihould be checked. 

After that I would .. y about MtVIC8 tax. The imposition 
of thll tax was Introduced In the regime of hon'ble 
ManmohanJI In 1884. Now, the lervice tax i. from 5 to 12 
percent. The way by which the tax collection i. done I. 
very tactful. I have all data but I do not want to go Into 
detalli. I wu not preHnt at that time, otherwlH, I would 
have told all the thlngl NQardlng budget. Tax II heavy. In 
the put jula tax was collected. 

(Engn.h) 

during the Iut ten y..,., up to 2003-04, the ServIce 
Tax ooIIectIon wu about RI. 7800 crore. 

Now, Ihtl amount hu gone up to RI. 50,000 crorn. 

(EnglMh1 

Huncnd eervtces are covered uncIIr Service Tax. 

I will give you an example which you could conllder 
If you .... It to be proper. There II a poor rnan. whatloever 

they may be, either we or you. If they give their houses on 
rent, the income accrued In this way will be con.ldered a. 
a service tax. 

(English) 

I am amazed to know what sort of service the landlord 
is giving to a tenant! Is it a service? 

(Translation) 

If the houle is given on rent, then, the Income aCQ'U8d 
from rent will be covered under the lervice tax. 6 percent 
tax is payable on such an income. Income is generated 
from all around. how will so much money be utilized 
ultimately? HOUle ownerl are already paying corporation 
taxes, and you have imposed one more tax. in the fonn of 
Mrvice tax. 

Non-plan expenditure is Increasing. Gradually It Is 
going upto 70 percent. During the laat year It wu 89 
percent and this time you are going to increue It around 
70 percent i.e. only 30 percent expenditure Is left out for 
development. Chidambaramji, if I am wrong 

(English] 

being a good friend. kindly correct me, if I am wrong. 
Yesterday. when I came 'ate night from Ahmedabad. I was 
Ju.t going through the Budget speech. I found a miltake In 
that. On page 21, In para 120, it I. stateet that Non-Plan 
expenditure In 2007-08, net of the SBI ahare acqulaltlon II 
ntlmated at R •• 4,35,421. , think the word 'aren' needs to 
be added here. Am I right? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): That il correct. 

SHRI HARIN PATHAK: It II a financial document and 
financial documents have to be properly corrected. 

(Translation] 

It should be Rs. 4 lakh. 35 thousand. 421 orore. 
There cannot be 10 much amount In thl, head. Non plan 
expenditure i. increaling. AI I atateet, there are loti of 
things to be said. Price hike ha. taken place. but there II 
no measure to check it. Non-plan expenditure I, increulng. 
You have provided u. booklet along with the budget, 
statement of revenue forgone. 

(EngDah] 

This book was alIO c:lltributed to UI along with 
Budget papet'I. 
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How much exemption you have glv.n il m.ntlon.d 

In page no. 37, tabl. 8 and 9. If you I", you will find it 
that you have glv.n .x.mptlon of about RI. 2,88,959 
crore In the tabl. no. 9. I would like to Inform the Hous. 

who got .xemptlons, wh.re does they really gone. The 

exemption of Rs. Two lakh and eighty eight thousand 

cror. has been given. This is not sufficient for the common 

people. Exemption of As. 50 thousand 75 crore was given 

In Corporat. tax. You should have given some exemption 

to cooperative IIctor, banks but Instead you have 

&bolilhad, the facility of 80 P. and now you are Imposing 
Incom. tax on the cooperative sector banks who are 

alIOCIatad with the poor people as well as with the common 

men of villag." If the cooperative bank .arns .v.n a IIttl. 

ben.fit, they will have to pay 33 percent tax. In this way, 
how will the cooperative bank •• urvlve. These bank. are 

providing loan. In village. to poor and lmall farmers, 

women and tho.e who run cottage industries In their 

hou •••. Cooperative bank. have zero exemption. Senior 

cltlz.n. got 3,258 crore exemption, women have 1712 

erare tax relief and the tax benefit of A •. 10,540 crores i. 
accounted on the inv •• tm.nt. ThuI, the total  amount of 

.x.mptlon com.. to Rs. 13 thousand eror.. The relt 

• x.mptlon of R.. 2 lakh 70 thousand eror. has been 

given to tho.e who have Mercede. cars and are 

Industriailits millionalrel. I would like to lay here that 
when I say that the amount of tax exemption limit should 

be Increased from one lakh t.n thousand to on. lakh fifty 

thouland, you ar. r.luctant to do 10. When I say that 

more exemption should b. giv.n to wom.n you are 
reluctant to do 10. Since 10 much rell.f of As. 2 lakh 70 
!hou.and eror. I. being giv.n to the industrialists, I would 

'lqu.st our learn.d Minlst.r for Finance to consider this 

" act. I ral18 the Issues which are concemed to the common 

~l pl . We, the peopl. of gra.. rootl, are Iitting here 

along with the offlelall and have been playing with the 

web of data. for the last 60 years. But such a playing with 

the data II kUling the poor, common people, farme,. and 

labourers. Now, It Is the time for all of us when the new 

generation will ask UI, when the hlltory will a.k UI If 

Japan, 11,..1 and the other countries can be 18lt dependent, 
why can the country like Hlndustan whose population Is 

more than hundred crore h.vlng sufficient handl and 
capacity to wol't( hard and even the tarmers .re ready to 

do hard wol't( day and night, not be In the raoe. We do not 
provld. th.m power, water and fertilizers. When the crop 
I. ~ , the poor farmer •• upply It by loading In trucka, 
but they do not get .upport price. It Is .ure the hl.tory will 
seek reply from UI. I would Ilk. to request you to consider 

thl. thing very caretully. I would not Ilk. to lay about frlng. 

benefits. I will discu.s It next tim •. But my very request I. 
about the .mall companle. which ar. already there. I 

would Ilk. to glv. you an .xample that so many peopI. 
come to meet me. 

I do not know wh.ther you are Implementing It or 

not. At the time of Budg.t preparation, you call .ome 
expert. from various sections of the .oclety. Would you 
cali .ome of the M.mbers of Parilament, who are Intemted 

In th.t proce.s? It Is not n.c .... ry to accept whatever 

they say or the proposall they give 

{Tranatatlon} 

becau .. they ar. alSociated with the ground reality. 

Th.y have lome thlngl In th.lr minds, You will get .om. 
hints, that II what thing. are going In the mind. of the 
peopl.. In thl. call the Iituation will not be like that of 
Punjab, Uttrakhand and UP. Your people thems.lves will 
say that this Is not going well. Kindly correct It any how. 

(Engll,h) 

AI you have already .xt.nded the limit In service tax 
from A •. 4 lalth to A •. 8 lakh . 

{Tran".tIon} 

You h.ve fixed It. limit upto 8 lakh. In this limit there 
are a number of Imall companies and trld.,. having 

each of them one peon, to whom th.y pay Rs. 1500/· to 
2000/·. There's al.o a clerk In .uch a oompanl •• , to 

whom they pay AI. 2000-2500. Th.y get t.lephon. bill 

betw •• n R.. 1000·1500. Now th.y are alao coming under 
tax n.twork. My d.mand I. that you may glv' some rell.f 
out of the amount limit upto one lalth .0 that the .. amaU 
people could MV. It at I.a.t. 

At la.t, I would Ilk. to say that you are bringing an 

Income tax cod •. 

(Engll,h) 

You have said that In your Budget 8peeah. 

{Tran_atton} 

I w.s .hocked to know wh.n I found that 

Out of 134 amendmentl, M amendmentl 

.r. only for the finance bill. 
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{Engll.h/ 

If Incom. We code I. to be brought. then wt " th. 
n •• d for 8 •• m.ndm.ntl In the Fln.nce Bill? So m.ny of 
them .r. not only r.trolpectlve In n.ture, but are h.vlng 
far r.achlng con .. qu.ncII. 

[Tran,/.tlon] 

P, .... think It, I do not with to go Into th ... technical 
d.talil. I want to ralll the vole. of the poor and thll II the 
duty of .11 of UI. I am not I.ylng any alleg.tlon. on you. 
Lot of time h •• pa •• ed. 80 ye.r. h.v. be.n paa.ed. It I. 
the rllpon.,b,llty of the P.rll.m.nt •• well a of the 
Governm.nt to build the n.tlon, If th.y wI.h to do '0. It I. 
right tim.. Now w. cannot •• y to the people th.t they 
.hould w.'t. Prlc. hlk •• hould be controlled. Price hike of 
.... ntlal commodltl ••• hould be checked anyhow. If you 
may anyhow In cr •••• Incom. tax; you m.y Incre ... It up 
to 1500/0 thin; you .hould ch.ck It •• Will. I go among 
people and there I. ..me rla.on for low polling. The 
people are fed up. It la the r .. pon.lbility of P.rllament to 
aee that a qUlltion mark m.y not be put on our .yatem. 
The people are fed up with .0 long w.lt. Therefcn, " I. 
our duty to enaure that the poor m.y be given their rlghtl 
before any un.xpected revolution, where ev.ry generation 
proml .. a their children a good Government and hope a 
good country for th.m. ! think It I •• need of hour to ponder 
over It. 

13.21 hrl. 

(SHRIMATI SUMITRA MAHAJAN In the Chair) 

At laat, I would Ilk. to It.te th.t knplng In view the 
long term planning not Ju.t for budget .nd flgu,.. but the 
Governm.nt ahould work In • time bound manner .0 that 
proaperlty prevail, and no one liMP' hungry, a well a 
the farmera may not be compelled to commit lulelde and 
the work.r. may not be brought to •• 'tu.tlon where they 
have to fight for their rights. Apart from thl., you .hould 
find a way out to the prllent altuatlon by reining In price-
hike. If youth of the country do not get jobl, there will be 
re'lntmlnt among thlm. Many a young MP. are .,ltlng 
here beforl mi. If thl youth of the country do not get thl 
job, wh.t will be the altuatlon IIkl? Finance Mlnl.ter Sir, 
the tlml hal come .nd all of u. h • .,. to bear thla 
reaponaibllity and their luture ia In your h.nd.. AI WI 
know that Mlnl.try of Finance ia conaldered •• hlrltage of 
economic policy of the Government. It la hla r.sponalbility 
to Ie.d country In the dlrlctlon of pro.ptrlty with • vl.lon 
of Indl. whlre .11 .rl equal and where thlre I. no one 
hungry, unemployed .nd no one die on footpath due to 
POVlrty. Let ua create • .oclety wherein the Flnanot 

Mln"t., In hi. capacity .pelf out hi. objective. and doea 
utmo.t to .olve the problem. of poor, no matter the 
Government I •• t. or not. 

SHRI SANDEEP DIKSHIT (Ea,' D.,hl): Madlin 
Chairman, .. Harlnjl .tated earlier; when.ver we talk about 
Fln.nce Bill; It I. a technical Bill and we genlrally do not 
dl.cu.. It. technical a.pect.. H.rlnjl h.. tak.n thl. 
opportunity and h •• prellnted before u. a wide picture of 
lconomlc condition of poor and .tatu. of d.velopment 
and put forth hi. vI.w. thereon. MlnI.ter of Finance I. 
.,ttlng h.re .nd It I, an Important Bill for him becau .. h. 
.lIocat .. fund. for the departmenll which havi .XlOutive 
re.pon.,bllltl .. to do th.'r annu.' works with th ... fundi. 
Their work. continul ov.r the y.ar .nd mo.t of the .. 
reI.ted to Fln.not Bill. 

M.dam Ch.'rm.n, H.rlnjl h.. made a number of 
point.. I will not repe.t thlm but I would definitely .. y 
.omethlng regarding the Bill later. Our Fln.nce Mlnl.ter I. 
pre .. nt her, and It nllda to be noted th.t during lut 
thrtl y .. r. w. peopll have h.d to bear tax burden 
.omehow or other. We think th.t .mall workera, .mall 
Indu.trllI h • .,. betn .ffec:ttd by thl. tax.tlon either directly 
or Indirectly. At tim .. thl. tax .y.tem I. prepared In detail 
and the .. peopll .re brought under tax net. HOWIVer, It 
ntedl to be .pprecl.ted th.t the work of the finance 
department under le.der.hlp of hon'ble Finance Mlnl •• r 
I. gOing well .nd the Gron Tax revenue ha gone upto 
20% to 30% .Vlry ye.r. It I. 27% thl. year. He ha provided 
.ufflolent fund. to atate. .nd I think for thla achl.vement 
he dtaeryea appreciation .nd complement by the entire 
hou.. a well a. peopl. at large. There are many a 
ch.lleng.. before St.te Govemmenll and I think the,.. I. 
dl,.. nltd of fund. In the field. about which HarlnJl hal 
.tated. It I. really a complicated matter to balance the 
fund. In .uch • manner 10 a the need of all may be met 
In • belt ponlbl. manner. The FlnanOi Mlnl.ter I. trying 
to Impo .. tax on peopI. and to avoid middle cIau llnot 
lut thrtl year.. But one point I would like to raiN I. that 
the burden of tax .. have betn ral.ed undoubtly. 

Madam Chairman, I would Ilk. to ,.y hon'ble Finance 
Mlnl.ter, through you, that he haa .tated In hla document. 
th.t effeetlve tax rate I. 18.2% .nd with the ,.fe,..nce of 
th .. e documents H.rlnjl al.o .tated that Government 
provld. R •. 2 lakh .nd 70 thounnd crore a. conoeulon 
which I. for th .. e cl ...... It la not. new thing and thl. 
pr.ctlo. ha. bltn going on for la.t m.ny ye.r •• 
Govlmment dooumenta have betn quoted h.re. It I. 
continued .'nce lut 50-80 yeara from one or the other 
w.y. The repre .. ntatIve of Induatrle., approaah FInanoe 
Mlnllter and apprI.. him with their factual poaItton and 
thlY .Ik for concenlon In dellr.ct area. 
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Today we have been wltn".'ng that the progrellive 

category, big Indu.trles of the country are keeping 

themselvH aloof from the prevailing condition of the 

country. There I. a section of indu.trlaU.t and rich people 

In the country who are progrelling rapidly and keeping 

themselve. aloof from what I. happening In this country. It 

I. really a good thing that an Intelligent.ia of the country 

progre.... year-by-year and pay taxe.. We wl.h the 

number of .uch people may go on. Today there i. • 

.ectlon In the country, whloh Is oapable Itself and remaIns 

aloof from the remaining country while being on the path 

of progre... It I. time to withdraw the facilltl ... xtended to 

• uch people for the lut eo ye.rs. If th.y are healthy 
thems.lve. then th.y do not need protection of Rs. 

2,70,000 cren.. If effective rat. of income tax i. being 

charged at 33% there I. no need to reduce It upto 19-

20%. A few y.ars b.ck Finance Mlnl.ter had .tlted that 
probably the eff.ctlv. rat. i. 24-25% In dev"oplng or 
developed countrl... There I. no reuon to ral.. It from 

18.2% to 24·25%. If w. regularly try In the .ame direction, 
there would be no nHe! to Finance Mlnl.t.r to brln, .uch 

taxH. Wh.n.v.r w. ralll voice In the HOUII, we directly 

or Indirectly look forw.rd to Fln.nce Mlnl.ter .s we expect 

Inve.tment of fund. from him In one or other field. 

At the .nd of my .t.tement I would Ilk. to make a 

point, which hu al.o b.en r.i.ed by H.rln Bh.1. A public 
mandate I. being evolved Itself In our country. I com. from 

urban region. I am .'.0 .upposed to keep thl. point In my 
mind that the floor limit of Incom. tax I. raised upto R •. 

1,10,000 and the conc.pt I. th.t It I. done only for 
n.me •• k •. I admit th.t the Flnanoe Minister I. helple .. ; 

your figure. might have .hown that If the limit I. Incre •• ed 

then there I. probability that more tax would go beyond 

the reach of the Government. But I would like to requ .. t 

the Finance Mlnl.ter to club floor limit of Rs. 1,00,000 with 
Infl.tlon r.te. If the inflation rate during la.t thr.. y.ars 

wu R.. 100 .nd It Is Rs. 130 as on d.te the limit It.elf 
gae •• utom.tically R •. 1,30,000 In.te.d of R •. 1,00,000. 
You have not done .nythlng .peclal In that. You are 
bringing more .nd more people und.r the purview of 
lnoom. tax u per the exl.tlng provl.lon.. It will lind • 

m ••• age and .lgn.1 to the people that the Gov.rnm.nt Is 
trying Its be.t to help u. In the m.tter. You know It better 

th.t how much you can .xtend the limit. Ev.ry member of 

the Hou.e will .upport you If you t.ke th.m In your 

oonfldence and knp telling th.m about the d.ta. 

Madam, we welcome many of the provlalon. related 

to the tax.tlon u elaborated In the Budget speech of the 

hon'ble Mlni.Ier of Finance. I have noticed that you have 

don. good tuning In the mattera of direct taxll or Indirect 

tax... I would like to give you some suggestlonl In few 

areas. In one paragraph you have talked .bout Irrigation 

facilities and p~.l  of agrloultural products and have 

reduced It from 7.5% to 5%. I would like to reque.t you not 
to Impote duty on drip Irrigation and agricultural .prlnkle,.. 

Drip Irrigation has very po.ltlve Impact on whole of the 
country. In many area. where the farmer. are u.lng It. 

h.v •• een good progr ... In the fI.ld. Th. revolution that 

I. taking place In floriculture In India Hptclally In South 

India and C.ntral Indl. la directly r.lated to the drip 

IrrIg.tlon. I don't think It ia a big deal If we glv. th.m full 
conce .. lon and If It live •• ven 5 percent, It woutd be a 

gr •• t help . 

Madam, I would like to bring on. more point Into the 

kind notloe 01 hon'bl. Mlnl.t.r 01 Flnanc.. R.cently a 

month ago Prof. Tuahar Shah and Prof. Fanllikar of 

Inatltut. of wlt.r managem.nt, Anand hlv. Jointly 

conducted a .tudy. Prof. Tu.har I •• w.1I known leI.ntl.t 

u w.1I as a known 'Igure In the are. of wat.r. H. ha. 

done an Int.n.lv •• tudy In the 11m I-arid ar.u of Central 

Indl. 'peclally In GuJarat, Madhy. Pr.delh, Mahar •• htra 

and RaJalth.n. In hi. ttudy h. hu reported that due to 

Inflation In prl""s the farmers are giving up th.lr prof.llion. 

Moreov.r the production Is al.o low at .ome place.. H. 

has clarified two-thrH facta In hll .tudl .. stating that due 

to Inflation In the prices of Irrigation Input., the farm.r •• r. 

giving up their prof.tllon. 01 ... 1 haa al.o played an 

Important role to .uch an extent that the farmers th.m .. 'v .. 

.re opting out of Irrlg.tlon. Th. report 0' the ttudy has 
pr ... nted a v.ry terrible plcture. AI per the ttudy the 

production of wh •• t, rice and pul .. s may be I .... r than 

today and w. would be bound to buy the pula.s Ilk. Arhar 

and chana on much more hlgh.r rat .. In comparison 01 
today't R. 35-40 per kg and Rt. 40-45 per kg reapeotlvely. 
I know that one r •• lon for thl. could be low production of 

the .. products but If we conlld.r the opinion of the experta 
the production will be more lell In the coming days. So, 
th, ... m.1I thing. ar. putting prellure on the farmers and 

If w. reduce th.t w. can help the f.rmer In .ome way and 
con .. quently th.re could be rI .. In th.lr production. 

Hon'ble Mlnl.t.r of Finance, you have taken a good 

step to promote the r .... rch and d.v.'opm.nt. You h.v. 
al.o mentioned th.t the tax Implication on sptclfled 

machln.ry will be at the rate of 5% Intt.ad of 7.5%. I 
would like to glv. a sugg.stlon here but I don't know how 

.fl.ctlv. It could be wh.n we h.d been di.culSlng 
Department of Scl.nce and T.chnology In this Houll 

'our·fiv. days back. the Minister of Sel.ne •• nd Technology 
dlscouraglOully had stated that when people art not 

inv .. tlng in R&D in this country, thl. would b. condition 

of the R&D In the country, the Gov.rnm.nt have ttt own 

limits to Inv .. t in It. Hon'bI. Miniat.r of Finance. I w.nt to 
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tell you that In thll country It ha become necellAry to 
Invelt In R&D. Mr. KapIl Sibal, our hon'ble, Mlnllter of 

Science and Technology ~ Itated that the private lector 

II great defaulter In thll regard. He told that the Government 
of India lpend the lame amount on R&D al being apent 

by the Govemment of America. Developed countrlel are 

apendlng the Nme amount al being Ipent by India. 

Govemment of India lpend 0.8 percant of GOP on R&D. 

America allO doel the lame. I will tell you where they 

lcore over UI. There, the private lector apend much on 

R&D, whereal In our country private Hctor do not even 

lpend a penny on It. Hon'ble Mlnllter of Finance, I would 

like to NY that your department ha got much Information. 

Many big Indultrlel are running In private lector and It II 
necellary to Invelt In R&D In our country whether It II al 

per the limit of their financial tumover or any IUbject like 

ItHl or anything elle. You direct them to Invelt a fix 

amount of their tum over on R&D. When they will do thll, 
only then the Govemment will provide them conceilloni 

otherwlle Government of India won't provide any 

conceaalon to theae Indultrlea. Therefore, If you will forca 

them they will Invelt lomehow In R&D. If our companlea 

will Invelt In R&D, It will directly affect our Science and 

Technology. Relearch technology will be al per our 

requirement. Pethapi In future It would not be a neceliity 

to get the thlngl Imported. May be we could be able to 
export the thlngl. 

I have obieNed that you have provided benefit In 
taxation on very Imall thlnga In a very poaltlve manner. 

You have given benefit to Imall lcale Indullrlel, bllCult 

making Indultrlel, plywood manufacturing Indultrlel and 

to bloodlelel. I don't agree with you on one thing. Although 

It II not very Important but alnee I am apeaklng In the 
Hou .. , I don't think there II any harm In telling that the tax 
on the tobacco pan maula II ItllI 88%, but the tax on 
non-tobacco Pan Maula ha been reduced to 45%. I 
would like to requ .. t you not to give any coneelllon'ln It. 
Whenever required I mYlelf borrow Pan MaNaia from my 
known to people but thele habltl Ihould be done away 
with. So Impole aa much tax on It al you want. In India 
you can get a pouch of tobacco for RI. 1 and, If you want, 

Incre ... It to Ra. 5 and willingly Impoae the tax to get rid 
of IUch bad habit. If pouch of RI. 1 becomel of RI. 5, no 
one will ralH finge,. towardl you. I think that there are 

Hveral lmall Indultrlel in It. You can collect al much 

money .. you want but we Ihould not give away the 
melNge that we are helping the Pan Malala Indultrlea 

in any way. 

Madam, In regard to the facti mentioned about the 

direct taxel In the Finance Bill, I have earlier reque.ted 

that you keep on Increallng the limit every year whether 

by linking It to  the Inflation or to GOP or to anything el ... 
People would think lomehow that the Mlnllter of Finance 

II allO conllderlng them. I would like to mention a few 
more thlngl. The Banking Calh Tranlactlon Tax II 

negligible. Lalt year you allo provided .ome data 

revealing the fact that very lell amount II collected In It. 

You allo laid that the main objective II to unearth bungling 

or black money. You alao told that the department hal allO 

bUlted luch Imall occupations where there are Irregularl-

till regarding financial tranNctlona. I would like to requelt 

you not to do away with It and continue It for a1waYI and If 
you don't require wlthclraw It back next year. Keep It with 
you; If there II anything traceable trace It and at leat 

wlthclraw It next year. I only want to lay that thll tax lhould 
be retained al It would alwaYI have a control over the 
people and If not required, withdraw it. He hal allo 

mentioned that now the Govemment hal got other effective 

mealur .. which can help them to withdraw It completely. 

Hence, direct tax can be withdrawn completely from the 

next year Itlelf and It can be  added to other iteml. If It II 
done, I would really welcome it. 

There are two-three more polnta. The Hnlor cltlzenl 

of our country have got a relief upto RI.1.85 lac. But there 

are lome Hnlor cltlzenl who have only daughte,. and 
are living In probleml. I requllt the hon. Mlniller to kindly 

exempt luch Hnlor cltlzenl upto an extent from Income 

tax. People In our country tend to be worried for their old 
age. My lubmlilion II that there are ao many lin lor 

cltlzena In my parliamentary conatltuency who have one 

Ion and two daughters. Paying RI.5 or 10 thouland a 

Income tax becomel a painful liability for luch parenti. 

Therefore, I requelt the hon. Finance Mlnllter to pleae 

provide direct concellion to them. They will beltow him 

with their bleilingi. 

Further, there II no tax In our country pertaining to 
environment. Whether IUch a tax can be Impoled-II a 

complicated Illue but I would like to mention that there 

are lome Statea In our country which are doing their belt 

to maintain the environment whereal lOme Stat.a have 

almolt d .. troyed their natural relOurcaa be It the fore.tl 

or the rive,. or greenery on hilla. D .. p1te being warned by 

the Government of India and experta, lome Stales have 

Indulged Into excelilve exploitation of ground water to 

luch an extent that we are going to face water crlill In the 

coming yea,.. We have failed to exerelle any control on 

auch atatea or auch Induatrlea. The,. are Induatrlea In 

lome IIatel which are polluting the environment to a 

large acaIe but WI have failed to k .. p ch8ck on them. I do 

not mean that e"orta ahould be made to roll it back. Mr. 
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Finance Minister, I do not know whether it can be a part of 
your Finance Bill but while doing distribution of resources 
and collection of taxes, we should provide fiscal benefit to 
those states who did their best to the environment in 
comparison to the other States who failed to do so. 

Only a few people are aware of it that Madhya Pradesh 
has fore.ts and the water In seven major rivers of our 
country comes through these forests. Deforestation will 
create water crise. for these rivers. A large part of this 
State is covered under forests and the State can earn 
money by cutting these forests and capturing the timber 
market. Agricultural production on the new land will also 
fetch them large amount of income. Since I have some 
knowledge about Madhya Pradesh, I am citing its example. 
Besides, Madhya Pradesh, Arunachal Pradesh and some 
other States of North eastern region have also preserved 
these forests. However, there are some states which have 
not preserved their forests, which have done excessive 
exploitation of water In comparison to other States and 
where the Industries are mushrooming and polluting the 
environment. It can be detrimental for us and for our future 
generation. Therefore, Government should give incentives 
through Finance Bill or make allocation of funds for the 
purpose of conserving environment. I would like to state 
that now the time has come when we need to do something 
off the beaten track. With these words, while concluding, I 
would like to associate with Shri Harlnji also. Initially, 
Harlnji comented upon the situation of our country. What 
can we do? He is senior to me and also knowledgeable. 
However, one thing is clear that the Governments of the 
countries like Japan or South East Asia which he has 
quoted, have taken reformative steps in the beginning of 
the last century. Those stringent steps are required to be 
taken in our country also. There are some sectors where 
both treasury and opposition benches are required to 
taken stringent steps collectively. I am a very junior Member. 
It all depend upon our leadership. They have to take 
decision collectively on the Issues like conservation of 
water, funds required for education sector, efforts to be 
made for agriculture sector or electricity problem etc. If the 
House takes a collective decision on all these issues, we 
can definitely tread ahead on the path of progress. 

Hon'ble Finance Minister, I do not have much to say 
on your proposals. The Finance Bill is a very good Bill. 
The present Government is perhaps the only Government 
who is fulfilling the financial requirement at all the fronts. 
The Finance Bill is 8Q complex that the common man fails 
to understand it. I request the Finance Minister to make it 
simpler so that it could be understood easily. Mr. Finance 
Minist,r, through Madam Chairman and this House, I would 
like to pay my good wishes to you, your entire department 

and to every person of the country who raises funds for 
accomplishing the weHare steps of the Government. 

WIth these words, while supporting this Bill, I conclude. 

[English] 

SHRI RUPCHAND PAL (HooghlV): Madam Chairman, 
the problem with the Government is that they commit to 
the people and at the time of honouring thos, oommitments 
they sometimes forget miserably the things that they have 
committed to the people and they have to pay a heavy 
price for that also. We find that during the previous 
Government, you know how the people reacted to the 
'India Shining' story and for that you are here . ... {lnterrup-
tions) 

SHRI HARIN PATHAK: We are planning to come 
back. 

SHRI RUPCHAND PAL: This Government'. growth 
story is losing lustre and it is very fast losing its lustre. It is 
high time the Government should take the lessons. Even a 
Cabinet Minister, a veteran Congress leader Is publicly 
saying that in the case of a 9 per cent plus growth rat., 
less than 0.2 per cent is reaching the common people. He 
is stili a Cabinet Minister, speaking publicly like this. It is 
not proper to bring the name of the hon. Pre.ldent. But he 
had also, on some occasion, said that the Govemment 
should not Indulge in this hype about the growth. They 
should better look at the Human Development Index. Out 
01 17. countries, our position Is at 127th place. In certain 
aspects like health and other things, infant mortality, 
matemity deaths etc., some small countries, neighbouring 
countries are higher than us in that position. 

So, the social sectors need to be addressed and we 
are lagging behind. Of course, In the so-called success 
story and the growth, the,. have been billionaires. The 
number of Indian billionaire. i. grOWing. In terms of 
percentage, It is more than the world average. In the 
Forbes' List every year new names are coming up. That is 
not a real wealth. That is a notional wealth. That Is basically 
a result of the capital market manipulation. 

A serle. of scams have come to light since the reforms 
process started, that Is, from the days of Harshad Mehta; 
through Ketan Parekh; through the IPO scam; and even 
today some stories have come. A demand we. al.o made 
to this Government. Why the stock market cannot be 
brought under the review of the RTI Act If that be ao and If 
it i8 80 Intere.ted In transparency In the length and breadth 
of the capital market? 
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There Is confusion in the Government. The Govern-

ment says certain things; the regulator says certain things; 

and there is confusion in the concept of public authority. 

This Is not confusion, but it is a recurring contradiction in 

the Government In respect of the SEZ; in respect of the 

exemptions; and in respect of so many other economic 

policies. One Minister is saying certain things, and another 

Minister is saying certain other things the very next 

moment. I am giving you the latest example about the 

export exemptions, which are.being given. Even though 

the Finance Minlst!"1 says that we have no knowledge 

about It, the Commerce Ministry publicly announces that 

we are doing it with the concurrence of the hon. Prime 

Minister. It is happening with regard to exemptions of 

revenue in the SEZ. I have no time to go into all the details 

because the Government knows about it; the people know 

about it; and different sections of this House also know 

about it. 

I shall come to focus on a very important aspect. I am 

really concerned that there may be hurdles, political or 

otherwise, about the good intentions of the hon. Finance 

Minister for exemptions, which he has been continuously 

commenting upon. The hon. Finance Minister has tried to 

build a consensus, and he has brought the issue of 

exemptions to the Consultative Committee Meeting also. 

The Raja Chelliah Committee, the Kelkar Committee, 

the Parthasarthy Shome Committee have recommended 

that half the revenue is lost through exemptions. Perhaps, 

some of the exemptions are necessary in a welfare State 

to look after the social sector; to look after the backward 

region; to look after very many other issues in a country 

with uneven development; to look after very many other 

issues in a country with so much of backwardness and 

problems relating to weaker sections, minority; and m;any 

more things. There may be a need for certain exemptions 

in such a scenario, but there should be a sense of equity 

and there should be some sort of transparency in the 

system. 

One will find -from the recommendations of the 

Raja Cheiliah Committee, Kelkar Committee, Parthsarthy 

Shome Committee -that the Government continues to 

politicize instead of taking concrete decisions. Although 

they are commenting that half of their revenue is lost 

through exemptions, ~t when the corporate sector 

demanded that we are highly taxed, the Minister said that: 

'You are under-taxed because the effective ntte of your 

tax I. 19 per cent or so: If you taka awa) the exemptions. 
it is not even '3 per cent or so. If you make comparison 

with Belgium or some other developing countries, then It 

is more than 24 per cent or 25 per cent. 

The Minister has all along been saying that th •• e 

exemptions are creating havoc in our revenue. Even while 

he is  saying this, the Commerce Ministry is announcing 

exemptions for export, and that too for those who do not 

require it. Although the Finance Minister is saying that we 
shall be losing no less than Rs. one lakh crore in revenue 

due to this indiscriminate sort of exemptions being given 

in the SEZ to  the developers and to those who actually do 
not need It, particularly, those who will Ihlft their existing 

units to the SEZ to enjoy the revenue, I support the Finance 

Minister at least on this issue. 

14.00 h .... 

It Is not a case of simple revenue loss. It Is also a 

maHer of equity. As early as possible, the Government 

should firmly take up the issue and instead of continuing 

the undesirable sort of exemptions for political considera-

tions. I am giving one example of equity. I could give you 

any number of examples. 

North Bengal is a part of Himalayan range having 

same sort of geographical features. North East is enjoying 

certain exemptions; Sikkim is enjoying; the whole 

Himalayan range, beginning from Uttarakhand, Himachal 

Prade.h, is enjoying. Some of the sunset clauses are not 

in effect. The Government of West Bengal has been saying 

that these are the industries coming; these are the big 

names taking into account the new  resurgent situation in 

industry in West Bengal, because of the Government policy, 

environment and all these things taken together, they want 
to invest in North Bengal. But these are the States which 

are alluring them by saying that if you come to our States, 

you shall enjoy all these Central exemptions, etc. Is it 

equity? Same people, sometimes same ethnic groups are 

there. A lot of demands are being made and we have met. 

We are not supporting any sort of undesirable exemptions 

being continued. But so long as you do not do away with 

it, at least you bring some parity, at least bring some 

equity so that people of that region having similar sort of 

geographical, historical, ethnic and other sort of features 

feel that this UPA Government is different from the previous 

Government, as they have committed in the NCMP. 

The old outlook of the Government, as it had been 

continued by the NDA Government, we find reflected in 

the Finance Bill also. I am speaking about the mobilization 

of resources. The Government says moderate tax, stability 

in the tax regime and better cQlTlpliance. I have repeatedly 
stated that Indian psyche is different. Even if you give 

them r.'axations, they will try to find out loopholes, either 
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for the avoidance or for the rampant evasion. I am coming 
to the old question. I have been repe.tlng and the hon. 
Finance Minister repeatedly agreed to that, yes, that is the 
reality. I have several times asked the qu.stlon - how 
many people in this country are billionaires ? The number 
is Increasing In the Forbes list every year. How many 
people in their returns declare that their annual income is 
more than Rs.10 lakh? Eartler, at a point of time, it was 
stated as 90,000. Now, it has Increased. The Minister is 
absolutely correct when he says that only In South Delhi 
and in adjoining areas, we can find that number having 
annul income of Rs.10 lakh plus. It is because of the 
extent of evasion and because of the loopholes. 

I am giving one example. Suddenly in the news-
papers, we might have come to know about one Hasan 
All. who Is having business In horse trading. Even print 
media came out with stories that he might have been 
dealing with an amount not less than As.35,DOO crore. Is 
the Government not aware of it? By indication., some 
involvement of big names came, but nothing happened. 
Even after the exemptions, even after the moderate rate. 
even after getting concessions they require, there Is rampant 
evasion. If the same logic continues, where can we have 
six per cent of the GOP to be spent for education when 
about one-third of our population still In the darkness of 
illiteracy? 

Where from we shall get three per cent of the 
resources of our GOP for the public health sector. while 
the Governmenfs papers themselves admit that half of our 
children are suffering from mal-nutrition and that about 50 
per cent of our women are suttering from matemlty related 
deaths? Some of our small neighbouring countries are 
better placed. Even in such a situation, the Govemment 
says that there Is lack of resources. But we had made a 
suggestion about this. 

The capital mamet is crossing 13,000-14,000 mafi(; 
responding to even very small strange occasions, it is 
rising and falling. If some official of the banking sector 
says something, there Is a rise; If there Is some election 
somewhere and if someone hu an edge over his rival, 
there Is a fall. What Is this? We know that when the UPA 
Government came to power, slogans were raised against 
Shrlmatl Sonia Gandhi In the capital mamet Its.lf. There 
are manipulations and we have demanded that there 
should be some Inquiry about theae manipulations. They 
are not speculations. 

Even y .. terday there was news that about six traders 
had been Indulging In manipulations with regard to IPOs. 
Today, they regulated and said that from the very first day, 

they shall arrange filters, and that 2-3 days will be allowed. 
We have been Insisting that It should be looked Into. 
Capital mBft(ets have been playing havoc. 

On participatory note, one HCtIon of the admInfs-
tratlon or the establishment says that It II bogus. The 
Government .. ys that participatory notes have a role. The 
lut JPC on the Ketan Parikh scandal had specificaJly 
recommended about double treaty avoidance agreement 
with Mauritius. Mauritius Is a small country; all our 
investments - the Fils - are coming through Mauritius 
only. Till today. the reply of the Government is with me, 
they have not done anything. It says that it had taken up 
the Issue with the Mauritius Government and the Mauritius 
Government says that they have no authority. There Is 
someone like Chairrnan.Judge or CUltodlan.Judge and 
the Govemment has to approach him to find out whether 
any irregularity had been committed In the banking 
transaction by anyone. 

The Government has been sitting over all the 
recommendations made by the JPC with regard to double 
taxation. We are helpless. The last sentence. in reply to a 
query of mine, Is that since then the Mauritius Government 
has not reverted back; they are not laying anything. W. 
are .. ying that If the Mauritius Government is not honouring 
the commitments, In letter and spirit. of the agreement - If 
the new measures are brought In after the agreement with 
regard to definition, who should interfere and who should 
not interfere. etc. - why should we not put an end to the 
agreement? 

Income Tax Department hu taken right steps at a 
point of time. But till today we find that the capital marKet Is 
being uled for the virtual loot of our precioul national 
lavings. The small investors are scared. Wh.n we suggest 
that the securities transaction tax should be railed to a 
higher level, the Govemment is shy. When we say that It 
should introduc. long-term capital gains tax, the 
Govemment Is shy, as if Heavens will fall. Even within the 
Govemment. we understand that there Is a lot of difference 
with regard to participatory note, with regard to capital 
mafi(et operations and many other thing I. The Govemment 
Is not behaving differently. different from the earti.r 
Govemment. 

They had promised that their mealur.s would be 
more pro-people and that they would be I1'\or8 careful 
about their needs. 

I now come to a very recent publication of National ' 
Council of Applied Economy. They have brought out a 
very good book on Nral InfraatNcture. It hu given a 
hOfrible picture. An ~ like the National Council of 
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ApplIed Economy saYI that leIs than one tenth of the 
population In our country ia having any access to 
communication. They have given figures about road 
connection, shelter, tele-communication and all. All these 
figures are not given by the Left, who they say are in the 
habit of critiCizing the Government. We are not in the habit 
of criticizing the Government. We have always been trying 
to help you carrying the good of the people. If you do not 
take the lesson then you will have to pay the heavy price. 

There are umpteen number of avenues through which 
you can mobilize the resources or plug In the loophol ... 
We have been making suggestions that tho.e who can 
afford to pay mUlt be taken into consideration. But 
strangely enough we do find the target for the corporate 
.ector Is much Ins than those who pay. "RItal tax revenue 
in 2007-08 ia expected to increue by 17.1 per cent over 
2006-07. Corporate tax revenue Is budgeted to increase 
by 14.9 per cent only while revenue from income tax other 
than corporate tax Is expected to grow at 19.7 per cent. 
Why? ... (lnterruptlons) I think it Is iniquitous. 

Very correctly stated by lome of the previoul 
speakers, I am not saying that there Is a total failure or 
individually making anyone responsible, it Is the 
Government's responsibility, that they have not been able 
to tackle Inflation. They have Ilatened to aome 0' the 
suggestions made by us. For example with regard to the 
commodity future, next day the prices of Urad Oal came 
down. Similarly, with regard to petroleum, ad valorem 
excise duty brought down from 8 per cent to 6 per cent. 
This hu helped. We had made a lot of other suggestions. 
So, In the backdrop of the Inflation prevailing and the 
common people. suffering or Is under distress, the 
exemption being given to the senior citizens is far below 
the expectation. For the senior citizens It should be at 
least As.2 lakh and in the case of women It should be 
As.1 ,75,000. 

We have approached the hon. Prime Minister with 
regard to township. In the townships like the steel and 
other townships the employers do provide accommodation 
to the employees. Now, what has happened? By making 
an amendment the Government is proposing that the value 
will have to be taken into consideration. It Is a heavy 
burden. It Is a weHare measure and Is done in the Interest 
of the industry. In the Interest of the industry they provide 
accommodation. Such revenue duty or tax on the 
accommodation facility ahould be forthwith withdrawn. W. 
have requested the hon. Finance Minister and the hon. 
Prime Minister also. I believe you will d9 something In this 
regard. 

A lot of time has been apent on the pet food'. lAUe. 
Aeally, lOme budgets have their own menagel and thil 
year's Budget also do so. The reduction in the CUltoma 
duty on the import of pet food is a reflection of the mind of 
this Government. I think it Is not the total mind of the total 
Government. But there is some mistake and It nea to be 
corrected. The pet food is for the eWte people and they will 
afford the price even without this reduction. I think the 
Government should consider that It Is not a question of 
how much revenue is foregone but it showa the attitude 
that they are considering even the pet food which II meant 
for elitist class but they are not considering the very limple 
demand. of the poorer sections of the people, of the 
workers Including steel workers and all the .. thingl. 

About the IT sector, I think there is a controversy 
going on about the Sun set class and STPI and a1ao about 
minimum tax that II being levied. But one thing about the 
rent ia that the small IT aector people do not have their 
own eltabllshments. They take it on hire or rent only. I 
think there should be a distinction between the small and 
the big in the IT sector. I think IT should not be given any 
opportunity In the SEZ. It will create a lot of dllcriminatlon 
and inequality. As such, we have made our own 
suggeltionl with regard to SEZI. I think the Government il 
considering at least one or two points about revenue lou 
and concessions being given to the sub-contractors and 
all these things. We are in agreement with the position 
taken by the hon. Finance Minister. 

A8 regards tax arrears, there is a very Intereatlng 
thing, although these figures are not correct. There are 10 
many things going on in between earlier period and now. 

MADAM CHAIAMAN: How much more time will you 
take? 

SHAI AUPCHAND PAL: i am concluding. Madam, I 
am not making any irrelevant points. I think I am trying to 
make very relevant points only. Out of 90255 casel, not 
under dispute arrears, as has been stated by the 
Government, are 19875. Out of this figure, the Government 
18 targeting only 12000. What i8 the reason for that? Tho .. 
who are not paying their dues to the Government, they are 
being spared while they should have been punished. 

As regards reduction in the custom. duty, I think the 
Government Is going beyond the WTO stipulation. We 
have already reached a stage and we do not think that we 
need to bring it down any further. But the Govemment Is 
dOing it. It Is hampering the interelt of the, small Industry 
and the domestic industry. Two amazing thlngl have 
appeared and one is that the Industry has been performing 
well but how Is It that the excise duty collection is not 



389 Finance VAISAKHA 10. 1929 (SAKA) BlII,2OO7 390 

proportionately matching with the success in the Industrial 
sector? You owe an explanation to this House. 

There are two more things and I would conclude. 
One Is that In customs duty, income tax and central excise, 
one very interesting thing Is happening. There is an 
exodus of the top officials from these Departments. 

It Is learnt that the services of the top officials of the 
Income Tax Department, before their retirement, are being 
used by the private sector companies. I would like to know 
as to how many such officials In the Income Tax 
Department have resigned from their services to join the 
private sector. 

The targeted time frame for completion of computeri-
zation in the Department is 2007. I do not know if the 
Government would be able to reach that goal by this year 
end. I think, this computerization can bring about a lot of 
change and also improvement in the functioning of the 
Department. The tax administration is not as it should be. 

Madam, I am really grateful to you for giving me time. 
I would make my last point. It has been mentioned that the 
actual expenditure for 2006-07 is half the AE of 2006-07. 
This is not correct. If this was to be correct, what will be the 
reason for this failure to actual expenditure? What is the 
actual position? I would like to know If the actual 
expenditure is far. less than the target. 

SHAI P. CHIDAMBAAAM: Which Ministry are you 
talking about? Are you talking about the total figure? 

SIIAI AUPCHAND PAl: I am not mentioning anything. 

SHAI P. CHIDAMBARAM: Are you talking about the 
total expenditure? Or, are you talking about expenditure 
Ministry-wise? 

SHAI AUPCHAND PAL: I am talking about the total 
expenditure. We can discuss that later. What has that 
happened? That may be explained. 

The Government also needs to look at the issue of 
wealth tax. It is because we have very many wealthy 
people in this country. Even rural wealth is also being 
amasaed. But the total collection shown here is only As. 
265 crore. This is just peanut. The target for the next year 
is only As. 315 crore. Why does the Government not think 
about strengthening this? It would help the Government to 
mobilize resources and give more relief to the common 
people. It would also help the Government in honouring 
their commitments. This is one way by which you can 
prove yourself more worthy than your predecessors. Unleas 
you do this, you would continue to pay a heavy price and 

in the process of such continual paying of heavy price. 
you might finally end up paying the heaviest price. That Is 
the caution I am giving you. 

[Translation] 

SHAI AAMJI LAL SUMAN (Firozabad): Madam 
Chairman, just nOVi, Shri Aupchand Palji has discussed In 
detail the technical aspect of the Finance Bill. WhHe 
speaking on this Finance Bill, I would try to focus on the 
problems partlcularty faced by the common man. I don't 
want to go Into the details of Its technical aspect. 
Chldambaramji Is an economist and It Is not necessary 
that to become a Member of Parliament one .houId be a 
scientist or an economist. Being an economist, the hon'ble 
Finance Minister Shrl Chidambaramjl can give the reply In 
a proper manner also, this Is what I feel. Through you, as I 
have said earlier, while speaking on this Finance Bill, I 
would try to focus on the problems of the common man 
and I would like to request the hon'ble Finance Minister to 
pay attention to those problems seriously. 

As far al the question of the Government Is 
concerned, I had said earlier also in this House that the 
common man must feel that the Government is working 
towards their welfare. Remaining in power for five months, 
five or ten years, Is not an achievement In itself, rather 
what Is more Important Is that for whatever period we 
remain in power, the common man must feel that the 
Government is wortdng towards their welfare. 

I would like to say that concern Is being expressed In 
the House regarding price rise for the last one year. I have 
no hesitation In saying that the efforts made by the 
Government so far in this regard have mostly prov.d out 
to be futile. In Chennal the Finance Mlnls'er had .aId on 
22nd April, 2007 that we will make effort to control the 
price rile which has increased by more than 6% in a ye.r 
but not at the cost of development whloh means that the 
priority before the Government Is development and not 
price rise. Through you, now I would like to know from the 
Government the exact meaning of development In this 
country. Development means a rise in the standard of 
living of the common man, an Increase in his pullftulling 
power as well as removal of his difficulties. Development 
does not mean development of a few sections rather 
development means the development of the entire country 
or the development of the common man. Therefore, t would. 
certainly like to know from the Finance Minister that when I 

we talk aboU1 the development of the country then In that 
condition where does the common man stand? I request 
him to clarify this while giving his reply. 
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What is the result of this development? The result Is 

that today among the Asian countries, we have more 

billionaire in our country -Pawanji, am I using the correct 

word? 36 people are such whose annual growth rate has 

reached upto 19% and their property is worth 191 billion 
dollars, which is 25% of the gross domestic product of 

India. Is this development that some people in this country 

become billionaire and trillionaire and some people 

become more poorer and their purchasing power become 

less? Is this development? 

In Delhi University, 81st convocation was held recently 

In which the hon'ble President had delivered a speech. In 

his speech, he had said that though our growth rate has 
reached 9% but there is no improvement in the condition 

of the poor, whether he is from the urban area or the rural 
areL I would definitely like to say that there is need to pay 

attention towards what the hon'ble President had said. 

Shri Mani Shankar Aiyarji, who Is a Minister in th. present 

Govemment, has said that despite 9.92'Yo growth rate, its 

benefit Is limited to only 0.2% people What is the benefit 

of such economic development? Your t1inister is saying 

that Its benefit is Hmltecf to a few people. The common 

people are not getting Its benefit. I have got the figures of 

~ , which indlcate that growth rate and poverty 

Increased simultaneously. The figures of 2004-05 which I 

have got Indicates that during that period growth rate was 
8.83% In Delhi and the rise in the poverty rate was 4.32%. 
Growth rate was 6.82% in Haryana, poverty Increased by 

2.44%. Similarly, In Rajasthan growth rate was 5.39% and 
poverty was 3% at that time. I do not know much about 
mathematics and economics, however, I uHerly fail to 

understand as to why poverty is increasing more and 

more In the country when economic growth rate is 

accelerating. It Is unfortunate for the country. According to 

the National Family Health Survey-II, which was conducted 
recently in the country and as per the U.N. Habitat report, 

there are 30% I.e. 90 million people in the country who 

are poor and by the year 2020, this figure will go upto 200 

million. 

Much has been discussed in our country about 

information and technology, however, the facts in this 

regard which have come to light reflect that only 5 

companies have got 57% profit whereas the other small 

companle. are on the verge of closure. 

Madam Chairman, a discussion on price rise had 

been held In the House one year ago. Great uproar was 

created over this i.sue and the Govemment stated  that 

supply was the reason behind the price rise. You must be 
aware that inapita of the import of 57 lakh tonnes of wheat 

by the Govemment, rise in prices could not be contained. 

Today in the forenoon we have had discussion and it was 

reported on T.V. that in October 2006, we had 46 lakh 

tonnes of sugar in our stock. In our country, consumption 

of sugar is less than the production. Production 01 sugar is 

more in our country due to which we export sugar. Its 

consequence is that the people of our country do not get 

the subsidy on sugar which is being given to the consumers 

of other countries in intemational market. Despite having 

stock of sugar, prices of sugar went up in our country. As 

regards pulses, the Govemment decided to import 15 lakh 

tonnes of pulses in order to bring their prices down. Its 

responsibility was assigned to some agencies; however, 

the Chairman 01 the Pulses Import Association 01 India 

stated that this news of import of pulses by India spread in 

the intemational market as a consequence of which all the 

countries such as Myanmar, Australia, Canada and France 

increased the prices of pulses. I would like to submit that 
import of pulses is not going to bring  down their prices in 

the country. Govemment relates the rate 01 economic 

growth to inflation; however, I feel that it is not so. When 

economic growth rate is 11.2 per cent in China, inflation 

has been cc.ntained at 2.7 per cent. I am unable to 

understand as to why it could not be possible in India and 

why cannot our Government control the price rise? I leel 

that the Government need to give reply over this issue. 

Here the situation is different, here inflation has reached 

to 6.46%. 

Madam Chairman, now the rabi crop is ready. The 

Government have fixed the support price of wheat at Rs. 

850 per quintal but what is happening in the country 

today? In Punjab, the price 01 wheat is As. 880; in Haryana 

it is Rs. 980, in Uhr Pradesh it is As. 1050 and in Delhi it 

is As. 1127 per quintal. The Government have fixed the 

support price at As. 850 per quintal but the farmers are 

selling their wheat to the private parties. The farmer would 

not s,1I their wheat to the FCI at the rate fixed by the 

Government and due to this procurement 01 wheat lor the 

Central Pool could not be done and such a situation will 
create more shortage. Since wheat will not accumulate 

into the Central Pool, the Govemment will not be able to 

meet the target 01 procurement. I feel that it will create 

severe shortage in the time to come. The situation is very 

serious. Inflation has affected no! only the common man 

but has also broken the back of th.lUl.iddle class people. 

The rate of minimum wages differ in--di!ferent States,' , 

however, on an average it is As. 60 throughaift..the county.'" 

Presently the prices of wheat, milk, Dal and vegetables .,., 

are out of reach of the common man. Today it 'is essentlat"i; 

to hold a discussion on these things. Through you, I would 

like to humbly submit to the Government that it should 'i 
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understand the factual position and without presenting the 

figur.a it should understand the difficulties of the people. 

The Gov.rnment should underatand that presently price 

ria. is at its peak. The price rise is at its peak and it has 

become very difficult for the common man to survive. If we 

try to belle the factual position by data, I feel that it will not 

produce good results. So, through you, I would like to 

submit to the Government that I got an opportunity to 

express my views  while participating in discussion on the 

Finance Bill. Today, price rise is the main problem of the 

people and it is the responsibility of the Government that it 

should remove the difficulties being faced by the people. I 

feel that the Government will certainly take meaningful 

initiatives in this direction. 

SHRI VIJOY KRISHNA (Barh): Madam Chairman, I 

rise to speak in support of the Finance Bill. Several of our 

colleagues have expressed their views on It. The Indian 

economy is passing through a transitional phase. We have 

entered into the phase of capitalism from the mixed 

economy. Today when Soviet Union has disintegrated and 

the Influence of International Monetary Fund and United 

States has increased, our position has weakened in leading 

the Third World countries. Our claim as the leader of 

SAARC countries has also weakened. Our relations with 

the neighbouring countries have soured and we are 

passing through a phase of economic pressure of the 

world. 

Shrl Rupchand Palji, Shri Sumanji and many of our 

learned colleagues have given minute critical appreciation 

regarding the Financial Management. I would like to raise 

a few questions in this regard. I would like to refer here 

about the Corporate tax. The Corporate Tax must not be 

reduced in any condition as It is the big houses that are 

benefited by this. The amount of dividend being given by 

the major companies increases and this dividend Is paid 

to only those who hold shares of the companies. 80 percent 

shares of the companies are owned by the proprietors of 

financial Institutions and only 15-20 per cent shares are 

owned by the common people. So, my suggestion is that 

tax should be imposed on dividends as well. I would like 

to submit to the Government, especially the Minister of 

Finance that from the documents that has been circulated, 

it appears that the attitude of the Government towards the 

Corporate House is very lenient. So, I would like to suggest 

that we should ponder over the extent of strictness with 

which we can deal with them. 

Many hon'ble Members have expressed their views 

regarding the economic disparity and said that economic 

disparity among people is increasing and measures 

should be taken by the Government to tackle it. I feel that if 

the issue of economic disparity is not addreaHd by the 

Government and any effective measure not taken the 

problem of naxalism and extremism will arise In the country. 

It Is on account of the social imbalance, economic diSparity, 

social disparity and the situation ariaing out of It that the 

problem of naxallsm and extremism Is Increasing in the 

country especially from Andhra Pradesh to Orissa, from 
Orissa to Chhattisgarh, from Chhattilgarh to Jharkhand, 

from Jharkhand to Bihar fror Bihar:o Nepal along Nepal 

border upto Farakka. It is forming a 'Red Corridor' whtch 

cannot be dismantled only through ,:'mlnlstrative 

arrangements. Unless drinking water, power and road 
connectivity are provided to poor people and the 

Government funds allocated for the welfare of the common 

people are spent for them, such things will Inerea ... Today, 

more than 14 States are affected by this menace. Yesterday 

only, the extremists have attacked In Sheohar. A major part 

of Bihar State is affected by this. Today there is a need to 

ponder over as to what financial measurn can be taken 
to remove economic disparity among people and what 

steps can be taken for the upliftment of the lowe.t .ection 

of society whom Gandhlji has called the last r'in. 

Madam, discussion has been held regarding 

purchasing power. The purchasing power of 80 to 90 

percent people has not increased. The purchasing power 
of only 10-15 percent people has increased. If there Is no 

increase in the purchasing power ot the people the 
condition of common man will keep on deteriorating. The 

discussion has also been held here as to what can be 

done by the Government to improve their condition. I am 

referring here only pOints. There is uproar over the Special 

Economic Zones (SEZ) in the country. The Ministry of 

Commerce is taking special interest in SEZ. What is going 

on between the Ministry 0' Finance and the Ministry of 
Commerce is also published In newspapers. I would Ilk. 

to request that the Act related to SEZ should be amended 
and a provision should be made to ensure that only barren 

land are acquired for the said purpose. Agricultural lands 

of farmers should be exempted 'rom this. If the Government 

acquire fertile land of farmers 'or SEZ, it will have to face 

Nandigram like situation. Yesterday, two violent incidents 

took place in Nandigram. I am referring Nandigram only 

because today it has become difficult even tor those who 

are regarded progressive to defend whatever happened 

there. So, I would like to submit that the Government must 

ponder over all such things before taking a decision 

regarding the acquisition of land for SEZ. Regarding .the 

acquisition of land for SEZ for setting up of major Industries' , 

and malls, the Government are acting arbitrarily. I would 

like to know from the Govemment whether it propose to 
bring any changes in il or not especially as far the question 
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of revenue collection in campus is concerned. I would like 
to request that the Governrnent should take strict action for 
the compliance of law regarding the SEZ. If the Government 
do not work In this regard I f .. lthat the economic disparity 
which is Increasing will further Increase. One may give 
argument in IUpport of economic progress, however, the 
Government cannot escape from Nandlgrarn like incidents 
occurlng in various parts of the country. 

Madam, first we put emphasis on income tax and 
also talk about taking strict measure. in this regard, 
however, we do not pay attention towards the tact as to 
who Is spending, where he i. spending and how much 
spending. There .hould be a provision in the Income Tax 
Rule that tax payers .hould al.o give detailS about their 
expenditure in the return. If this is done then the 
Government will be able to check rise in the black money. 
Money is being accumulated In the hands of a few rich 
people, the poor are getting more poorer. The BPllIst is 
increasing and BPl list should be reviewed and should 
be prepared without any bias. The dispute in this regard is 
going on in the country. If one wants to C"me out of it, he 
has to manage the expenses. lot of expenditure is being 
incurred in the country. There are many hotels in the 
country where people are spending 20 thousand, 25 
thoust\nd, 30 thou.and, 35 thousand and 40 thousand 
rupees on food only. But no receipt :>r list is maintained. 
The.e are the people who talk a lot of progress, ruling the 
country, these are the people who are regulating the 
country. Therefore, a system to set ceiling on expenses 
should be evolved? If the ceiling on expenses is not 
made, one will get the impression that somewhere the 
Government is also involved in wrong deeds. I am not 
leveling allegations against him, he is a learned man, and 
expert of financial matters. If an economist does so the 
matter become. more .eriou.. I would like to make an 
humble request to you to con.ider this. Being involved in 
social, political work, I go to marriages, funerals and vi.it 
areas hit by floods and droughts. Therefore, I am aware 
that the UPA Government is being praised for many good 
deeds also. But if one visits the village, one will find 90 
per cent of educated people are unable to understand the 
principle of econornic growth rate. The Minister may 
continue to convince them about 9 per cent growth rate, 
but they are asking about the rates of pulses, tomato, 
potato and wheat, the condition is alarming. The 
Government understand that it has done enough by 
Increasing the Minimum Support Price of wheal by Rs.50· 
100. On the other hand, the foreign companies In the 
name of domestic companies are given full liberty to buy 
unlimited quantity of wheal The Government il not going 

to get any wheat, but it will go in their hands. The 
Government has made up its mind to import wheat, it has 
taken a decision in this regard. 

Just now, while holding a dlscusalon on pulse., Shri 
Suman said, we never become .. If-reliant in ca.. of 
pulses, ever since independence, this crisis has 
continuously been looming over us. No action was taken 
regarding the areas which could be developed as pulse 
prodUCing areas, the areas which had good potsntial for 
pulse cultivation. What action the Ministry of Agriculture 
and other Ministries have taken in this regard? There are 
many areas of Bihar like Mokama, Fatuha, Thoal, Chhapra 
and dozens of such areas where production of pulses 
could have been increased, but where an integrated 
scheme has been formulated in this regard? Since 
independence, whichever Government was in power, did 
nothing in this regard, I am just citing an example. There 
is a crisis of pulses and eBI inquiry in this regard is going 
on. Today, the Government have admitted in the House 
that this allegation prima facie is right and when hon. 
Minister was giving reply, I understood that a eBI inquiry 
is going on and stringent action would be taken against 
the people found guilty. Who are these people, who 
exported the items despite a ban on export? It is not so, 
that the Government Is not aware about the names of 
culprits, everybody is aware of it. The people of 
Maharashtra and Gujarat know them well. Therefore, 
through you, I would like to urge that the situation is 
frightening and alarming for the UPA Government. last 
time also I said, now I repeat with heavy heart that 
meaningful efforts should be made to control the price 
rise, otherwise It would prove injurious to the Government. 

{English} 

SHRI B. MAHTAB (Cuttack): Madam, I thank you for 
giving me the opportunity to say a few words regarding 
the Finance Bill, 2007-2008. 

Today, specifically we are discussing about the hole 
that the Government digs into our pocket. My Impresalon 
is that the hole is becoming bigger day after day. We are 
more concerned as we, many a time, discuss about the 
income tax relief that is provided to the payer. But It is not 
only the income tax that makes a hole in our pocket, but 
we also have to pay for the value added tax, excise duty, 
service tax and a number of other taxes whiqh make a 
deep hole in our pocket and It hu become very difficult 
specially for the lower middle class people to survive in 
this society when Inflation has reached Iky high. 
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Madam, we have been told repeatedly that unpro-
ductive expenditure, tax diltortlonl and high d.ficits are 
conlldered to have o ~  the economy from r.a1lzlng 

itl full growth potential. The .. are the thr .. reuonl very 
amply given by different Governmenta who have been In 

power Iince 1991. We make comparllon with China and 
we make comparllon with a number of other countrlel 
allo. But thele are the three Impedimenta before our 

nation which actually pulll UI from realizing the full growth 

potential and the.e thr.. are unproductive expenditure, 

tax dl.tortlons and high deflcita. 

Before explaining on thl. point, I .hould mention that 

to arrlv. at a conclu.'on to find a solution, on. has to find 

u to what I. the problem. Id.ntlfylng the probl.m I. not a 

big I •• u. today In our country. But to Identify the solution 

and to make progrell In that re.pect I. actually creating 

probl.m In our country. 

At the beginning, In 1991, of the fl.cal r.forms, the 
fI.cal Imbalanc. wu Id.ntlfled al the root cause of the 

twin probleml of Inflation and the difficult balance of 
paym.nt po.ltlon. A medium term managem.nt of the fiscal 

deficit and to provide the IUpport of .trong Inltltutlonal 

m.chanl.m, the Fllcal Reforms and Budget Managem.nt 

Act, FRBMA, was enacted on 26th Augult 2003. Thl Act 

and the rul .. were notified and It came Into .ffect from 
July S, 2004. Thl FRBMA I. an Important Inltltutlonal 

.xpr •• slon to enlur. fiscal prudenc.. It has to b. 

Incremlntal. 

Indla'i gro •• tax rev.nue hal grown at a fa.t.r pace 
than thl gro •• dome.tlc product for the lalt light years. 

Madam, the Increulng buoyancy of revenuel, particularly 

tax r.v.nue of both the Centre and the State. observed In 

the recent pa.t I. likely to continue with tax reforms and 

Improved compliance. But luch tax reforms must also 
Involve accel.rat.d Improvement In tax admlnl.tratlon, 

hu.'. frH tax collection meohanl.m that punl.he. evad.,. 
but not cau... Inconv.nl.nce to the hon •• t tax paYlrs' 
What Improvement hal been made within the lut three 

y.ara, .apeclally, In this Budget and In this Finance Bill? 

There II a need to build up a comprehln.lvi data 

ba •• of tax pay.r., tax.1 paid, Incom. and tranlactlonl In 
thl a ... t marklts and linking It up .ffectlvely with scrutiny 

and a ..... m.nt proce.. II allo critical. Have any 

dl.tlnctlv. progreu be.n made in thi. regard? 

Th. hon. Financ. Mlni.ter lays that the cost of 
collection of tax •• in our country wu among.t the low •• t 
In the world, y.t the n.t I. not wid. enough. To lu.tain 
high growth In tax revenu., Increa.lngly .fficllnt, liberal 
and .qultabl. tax .y.tem Is required. How far this hal 

been attlmpted? Information has been provided often that 

th.re i. buoyancy in revenue collection. When growth in 

Indian .conomy II explained by Industrial •• ctor growth 

and part of It Is coming from the service Hctor, my qu.stlon 

I., why II It that the .xclle duty collection hal laQg.d 

behind In manufacturing sector? What are the r.alonl for 

low.r excise duty collection, lower than the growth in the 

manufacturing sector? What does this suggest? 

I come to another alpect. It II regarding the surcharge 

and ce .. that I. being Impa.ed. In 2007-08 Finance Bill, 

an Increall of one p.r c.nt additional ces. on all taxes 

would nit an additional annual revenul of R •. S,OOO crorl 

for the Gov.rnment. Thlre are other taxes like thl cov.rage 

of IT compani .. locatld In Software T.chnology Parka of 

India, STPI und.r the minimum alt.rnativ. tax or Incr.a.e 

In dividend dl.trlbutlon tax ratl. But, none of th ••• 

propo.al. will have an Impact as high a. that of ce". My 
point of conc.rn, . Madam, I. that the Union Government 

does not shari with the State. the revenue collected from 
lurcharges and cesses. If the bulk of additional revenue 

mobilisation happens through an Increase In education 

cell, the C.ntre takel full credit for that revenue, while 

the Stat.. share th" rlvenue 101le, on account of tax 

cUta' This hu lerlous Implications. Surcnarges and celie. 

are accounting for a larger share In the Clntre's gro .. 

r.venue collections. Between 1991-92 and 1998-99, 
lurchargll and c .... s al..counted for about 3 to 6 per 

cent of the tOlal coll.ctlon., but In the lalt flv. yearl that 

share has gone up teJ 9 to 12 per c.nt. ColI.ctlon of 
surchargel and ces.el are growing y.ar aft.r Ylar. For 

Inltance, surcharg.1 and ce.les will mobilize RI. 57,840 
crore for the Centre In 2006·07 which I, up to 21 per cent 
over the pr.vloul y.ar. In 2007-08. WI are told that this 

amount will go up to RI. 64,530 crore. My point of conclrn 
here la that the Union Government II gaining because of 

,urchargl and ce.l. The State, who coll.ctlv.ly share 

amongst themaelv .. 30.5 p.r cent of the lolal tax 
coll.ctlonl by the C.nlre minul lurcharg. and ce .... are 

obviously the 101ers. I would Ilk. thl Finance Mlnllt.r to 
dllcloae how much additional resourci Is mobilized by 

the Cenlre through changes in the ratel of surcharge and 
c ...... 

I would al'o Ilk. to menllon that an attempt hal be.n 
madl to dlscu .. about Ih. tax conce88lon. and revlnue 
loal ... I n .. d not go Into that alpect In d.tail. A numb.r of 
reportl have been submitted to the Government of India. 
High levil Commltt .. , have been formed and r.portl 
have been lubmltted. Every expert body hu recommended • 
for .lImlnation of lax .xemptionl from the ltalut.. V.t the 
Gov.rnment contlnu.I with a view that It Ihould contlnu. 
with tax ex.mptlon. Th.r. are two dlv.rgent vl.w. 

" 
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lpeclflcally on thll IlSue. But my concern h.re Is this. 
Whll. going through the records I find that y.ar after ye.r, 
.. peclally during the lut three or four yeara, the exemption 
or the tax forgone la mounting year aft.r year. My pointed 
que.tlon her. la thll. II thll the phllolophy of the 
Gov.rnment th.t every ye.r the tax forgone will Increase 
to sustain the growth that we are so much discussing 
about? 

Regarding price rlH, of course many hon. Member. 
h.v. mentioned. I would only like to .dd h.r. th.t 
h.rdenlng Interest r.tes are hurting the .alarled cI.ss 
who have borrowed heavily becau .. of the lower Interest 
r.t.. and tax Incentive especially which was given to 
hom. loan •. Th.y hlv. now to p.y higher EMI. or repay 
home loans ov.r .xt.nded tenures. A whole lot of n.w 
loan le.k.rs wanting to buy a hou .. or a car or durabl .. 
have to p.y much hlgh.r rat.s of Int.relt. 

11.00 hr •• 

Now, the Inflation rate II .howlng a declining trend. If 
the latesl trend II an Indication. do you bell.ve thlt the 
inflltlon will come down to the RBI'. mandated lol.rance 
level of flv. per cent within a coupl. of monthl? Will the 
int.r .. 1 ratll com. down equ.lly looner? I believe, the 
Government is duty bound to mln.ge both Inflltlon l.v.11 
Ind interllt rat... I would like to know your vilWl, Mr. 
Mlnilt.r Finance Mlnilter. on thll. 

Regarding Special Economic Zon., div.rgent viewl 
are there outside th. HOUle .nd aIao In the Government. 
A flgur. wal glv.n. I read It lomewher., that the .. tlmated 
lOIS of r.venue during 2005·2010, becau .. of thll Special 
Economic Zone would be RI. 48.881 crore on account of 
Indirect Taxes, and Rs. 57,531 crore on account of Direct 
Taxll, which total I up to Rs. 1,06,412 crore. Mind you, 
thll .Itlmat. Is ba .. d on only 70 SpeCial Economic Zon .. 
approved by the Board of Approval Initially. The lOll 
calculated In thll mlnner will be manifold If the numbers 
and the Ilzes of the SEZI Incr.ale. So, what Is the thinking 
of the Government specially on this? 

Regarding Iron ore .xport, I appreciate the decilion. 
which the Government has taken. of Imposing a duly on 
the .xport of iron or. that II t.king place. But I would Ilk. 
to und.rstand how. Mr. Finance Mlnllter, you art going to 
Ihare that duty with the concerned Stat. from which thll 
ore is being mined. What is that percentage, beeaule 
ultimately the States allo Ihould get lome benefit from 
them? 

Madam, my 1.lt point Is regarding the Inluranee 
specially the farm Inluranee or the crop In.urance ltetor. 

Th.re II confullon In the mlndl of the farme,... W. .11 
know that the credit th.t II being provided through the 
In.tltutlonl, may be bankl or coop.ratlvel or RRBI, cove,.. 
hardly 48 per cent of the total 10an .. l, who are taking the 
loan; and the rest, that Is, more than 54 per cent peopl. 
are taking the credit from outllde the Institution •. So, about 
048 per cent peopl. take Inltltutlonal finance, and of them, 
more th.n 70 per cent people take credIt from the 
cooperatlvel. I read It In the neWipaper today, and pemapa 
the hon. Prime Mlnllter and the hon. FInance Mlnll.r 
mIght have tak.n up that IlIu •. 

So, I would like to und.rstand from you, Mr. Fln.nce 
Mlnllter, wh.ther there II .ny thinking of enhancing the 
loan compon.nt without any collat.ral lecurlly from RI. 
50,000 to R •. 1 lakh. If It Is don., It would be of great help 
to the farm.rs. S.condly, you are giving the benefit of 
Int.rllt rate of two per cent that II being charged, through 
the RBI to different bank.. Should not the cooper.tlvel 
allO g.t that benefit becau.. ultlmat.ly the farmers who 
take more credIt. frOM the cooperative I for Ihort-t.rm 
farm loan, do nol g.t that credIt at all? 

SHRI P. CHIDAMBARAM: They are glv.n. 

SHRI B. MAHTAB: But ultimately, It doel not reach 
the farm.,... 

SHRI P. CHIDAMBARAM: Subvention of two per cent 
to cooperative loan. I. there. Now, what the cooperatlv. 
IOCIely doel, I do not know. But I have not received any 
complaInt to that effect. But we have extended the two per 
cent lubventlon to cooperative loanl allO lalt ye.r. 

SHRI B. MAHTAB: That II why I am railing thll Illue. 

SHRI P. CHIDAMBARAM: We are giving. 

SHRI B. MAHTAB: That lubventlon, which Ii being 
provided to the co-operative bankl, II not .ctually re.chlng 
the co-operatlve loclettel. 

SHRI P. CHIDAMBARAM: The State Government 
controll the co-operatlvlI. We .re giving two per eent. 

SHRI B. MAHTAB: I would requelt the Government 
to pl.ne find out. Thl Orll.. Governmlnt gave thll 
lubvention of two per cent before the C.ntre glv. lut 
year. But, there .r. c.rt.ln State. where It il not actually 
reaching the farmers. I think It II n.c .... ry th.t tlie Centre 
Ihould monitor, Ihould find out what II the actual poSition 
whether the f.rmers ar. g.tting it or not. 

Reg.rdlng crop Inlurane., thll Is an Illu. which 
.110 n .. dl the Cintre'l Intervention. 
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(&fA! VARKAL.4 RAoHAKA!SHNAN In the Chair) 

The .cheme I. baaed on area approach ba.I •. An 
Idea ha. been floated that the yield data .hould be received 
from the State Government. The Government hu aI.o 
launched the National Agricultural In.urance Scheme .Ince 
la.t .Ight yea,.. to mitigate the 10.... which have been 
.uffered by the farm.r. on account of .horttall of yl.ld due 
to non-prev.ntable natural calamltl ... Th. problem lie. In 
the co-operatlv •• ector. In the co-operative .ector, the 
money that I. being glv.n a. a loan, actually, I. being 
deducted which doe. not happen In the banking .ector. In 
the co-operatlv, .ector, for thl. In.urance, the money II 
being deducted directly from the farm.,.. wh.n the mon.y 
I. advlnced a. a lOin, though th.re art two way.. In 
banka, the farme,.. do not have to pay for the In.urance 
but In the co-operatlve .ector, a farmer ha. to pay for the 
In.urance, regarding crop In.urance HCtor. I think that 
nMd. clarification from the Gov.mment .Ide and they 
• hould be told cI.arly that In the co-operative •• ctor, thl. 
In.uranc. amount .hould not be given by farma,... 

At the .nd, I would only uy that In the Bill .om. 
progr ••• hi. been mid. In r.lltlon to lut f.w year. but 
more could have be.n done. The pinch that II actually 
hurting the p.opl. today II the price rI.e. The aHempt that 
ha. be.n mad., .peclally relating to cement I. a glaring 
•• Impl.. That ha. demon.trat.d how the Governm.nt 
hu faUed to monitor the price of cem.nt. I n.ed not 
.Iaborate on thl. more. 

With th ... word., I conclude. 

SHRI VIJAVENDRA PAL SINGH (Bhllwara): Sir, I .Iand 
to .peak on the Finance Bill, 2007-2008. It I. a common 
knowledge that the Union Budg.t I. dl.cu ••• d In 
Parliament In three .tag... It I. u.ually pre .. nted In the 
month of February. Ther.att.r, there I. a dl.cu •• lon on the 
G.n.ral Budg.t. In the IIcond ltage, what com •• about I. 
the D.mand. for Grants which ar. dl.cu.lld al.o In the 
Parliamentary Standing Commltt .... Then, we have the 
Guillotine and Appropriation Bill. 

In the third .tag., w. have the Finance Bill which I. 
what we are dl.cu •• lng thl. ev.nlng. 

I p.r.onally fe.1 that the hon. Mlnl.ter of Finance -
for whom I have great regardl, who has been famoul for 
having pre.ented a 'Dream Budget' • decade ago - In thil 
Budget, he hlm.elf hal not .ald that It II a 'Dream Budget'. 
I can uy and a lot of people .ay that It II a dl.appolntment. 

With a rabult economy, growing at 9.2 per cent, the 

hon. Mlnl.ter of Finance wa. In an unenviable po.ltlon, to 
quote hi. WOrdl, 'to unfurl the Ian. and catch the wind'. 
But thl. Budget doe. not glv. thOIl opportunltlll, hu not 
given any indication to It and If new avenull had been 
opened by thl. Budget, I am .ure, thl. country would have 
not Ju.t Joined the trllllon-dollar club, but we would have 
beln ahead of Brazil. 

If I may .ay '0, and without h.lltation, by fir the 
mo.t profound reform. Initiated by the then hon. Mlnl.ter 
of Finance. Dr. Manmohan Singh wa. In the realm of 
direct tax ... The Idea wu to broaden the tax bue to the 
e.t.nt poa.lble and to choo.. moderate rate.. It WI. In 
tho .. dlYI that the Nobel Laureate Jam .. Maerle.l, 
Prof ... or In Cambrldg., had floated thil concept and had 
be.n taken ov.r and thlt wu tim. that, I think. India had 
the hlghllt tax rate, going nearly to 97 point and lome 
percentag.. That wu wh.n th.re WII a lot of black-
mark.tlng. black money, evallonl and It defied I" 
reiaonabl.n... on the Plrt of tax formulatorl of thOIl 
days • 

L.t me com. to the Budg.t. Vllt.rday, mOlt of the 
newapapera carried the .tory that the IT return forml Ir. 
being Ilmplifled. W. were waiting tor thll. But I am 
lurprlHd. Lalt y.ar allO, thv hon. Mlnl.ter of Financ. had 
.ald the .am., thing. H. wal ave,... to the Idea of 'Saral' 
and I think It wal only becaull 'Sarll' concept wa. floated 
by Shrl Vuhw .. nt Sinha. by the NDA Gov.mment and he 
wu agalnlt It and he "'anted to Ilmplify the 'Saral'. to 
more 'Saral' but It turned out to be that In thll ' Saral' what 
forml were there, became very very complicated. There 
wu 10 much Information being uked - the AIR and an 
the d.talll and an that and the hon. Mlnl.t.r of Finance II 
well aware of that. I hope that the Saral forml being 
brought out now are r.ally becoming Saral by him and not 
complicated. 

Let u. try and u ..... ome of the tax propo.al. In 
the Budget 2007·2008. Flratly, you floated the NHAI and 
the REC bonda for Infrl.tructure development. But, I do 
not know what pre .. ure wal th.r. on you, I do not know 
from the frlendl Iltting n.xt to you. that the capltll galnl 
mUlt be taxed and you put a limit to It to RI. 50 lakh. Why? 
If thll money I. coming, if It II u.ed for the Infra.tructure, 
what II the harm? Why do you wlnt to limit It? W. need 
lot. and loti of money for Infraltructure dev.lopment. 

The other thing that I wanted to rai .. Is the Finane. 
Mlnllter'l prevene to rail' the distribution tax by companies 
from 12.5 per clnt to 15 per cent. I have no quarr.' on 
thll. But he allo knoWi that thll II the time for In individual 
Investor - who dOli not underltand Itock market, and 
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don not want to lpeculate ~ to put in his money into the 
mutual fundi, UTI and other mutual funds. Why do you 
want to tax him more than what haa been taxed to the 
other companies? What is the need to do it? He ia the 
person who doea not understand the atock market. He 
wants to get lomething out of it. But, by doing thil, you are 
really dilluading him from investing In the Itock market. I 
think that thil II not the right way of going about it. 

Further, more harlh amendment to section 48 (3) II 
the calh payment for expensel exceeding RI. 20,000, 
and disallowing the laid expenditure at 100 per cent 
Inltead of 20 per cent. On the one lide we are going to 
become members of the trillion dollar club. What II a lakh 
of rupell, and what il RI. 20,OOO? Here you want to bring 
It down to RI. 20,000. I feel that thll allo needl to be 
looked into. It II required that you have a capping of a 
lakh of rupell, and not RI. 20,000. 

Let me allo lay lomething nice to the Finance 
Mlnl,ter. You have very rightly made It mandatory for e-
filing of returnl In cale of companiel. But at the lame time 
let me lay that you Ihould also conllder the set off of luch 
refundl to future advance tax liability to cut short the COlt. 
Now, even the Government will be gaining out of It. They 
will be k .. plng thll money with them. There will be Ie .. of 
corruption becaule thll il the time when the IT Department 
goel about ,aylng that: "I am giving a refund of 10 much", 
and there II pa .. lng on under the table. Why do not you 
ltop It? If thll ,et off I, done to the advance tax of the next 
year, then I think that It will be a welcome Idea. 

Let me next take up the charging of Intere.t per 
month. How much are you going to gain from it? It wal 
being done, but if this il done, then you might get ~ per 
cent more. I do not know al to how much work you have 
done, but there will be more compllcatlonl and IItlgationl. 
There will be corruption In It, and there will allO be 
calculation miltakM,· which will 8110 go into litlgatlonl. 
Why II thil being done? What II the nHd to do It? 

Let me next take up the point of fringe benefit tax on 
ltock option plan of the emploY .. I. I mUlt lay that I have 
read somewhere that the acronym e-loaps i. being uMd 
wrongly to mean . ... (Interruptlon.) Sir, can you alk them to 
please keep quiet? The Minister Ilttlng there II allo talking. 

[Tran,/atfonJ 

You may go outllde and talk, or go to back benchel. 
Though he II Minllter, but It II really lad .to I.. him 
behaving like thl' during a dlacu .. lon on Finance Bill. 
... (lnterruptlont) 

SHRI VIJOY KRISHNA: He should stick to the topic. 

SHRI VIJAYENDRA PAL SINGH: What am I saying? 

SHRI VIJOY KRISHNA: He Is making an Illue of It. 

SHRI VIJAYENORA PAL SINGH: It il already an ISlue. 

{Engll.h] 

MR. CHAIRMAN: PleaM addre .. the Chair. I will 
malntaln order In the HOUle. Pleaae continue your Ip"ch. 

... (lnterruptionl) 

[Tranll.tlon] 

SHRI VIJAYENDRA PAL SINGH: There II no queltlon 
of getting Irritated. You are committing a mlltake. I have 
not done anything wrong. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMED): You Ihould allo remember your 
mlatake. 

SHRI VIJOY KRISHNA: You mUlt allo remember 
your mlatake. 

(Engll.h] 

SHRI VIJAYENDRA PAL SINGH: la thll the way to 
behave? ... (Interruptlons) 

E-SOP il being u.ed wrongly to mean ItOP option 
the world over. Thil Itandl for Employees Shared 
Ownerahlp Planl. What I want to reaHy lay ia that even If 
the Finance Mlnllter hal laid on record that he hal not 
really Itudled It, he wantl to do It. Who II going to really 
pay? II It really beneficial for small companies which are 
coming up? We all know that this Is being targeted to the 
IT Indultry. IT Indultry II the leader, the driver of the whole 
economy and we have got on to the club of trillion dollar. 
Inltead of encouraging them, why are we targeting them? 
I may allo put that one of the biggest problems In the IT 
indultrles II retaining good men. There will be a brain-
drain. A lot of good people are coming from abroad, getting 
job. in Bangalore. If you 1018 thll. I think, there will be a 
brain-drain. The Finance Mlnllt.r must conllder thil al.o. 

May I also say that you have done a gr.at thing -
giving a tax holiday to hotell in Deihl and ar9und. Why 
have you r'ltrioted cnly to Delhi? I. It jUlt becaule we are 
going to have the Commonwealth Games In Deihl? AI 
you know, Rajalthan is very close by, wIl.re we are allo 
going to go. Why do you not extend this to Rajasthan? We 
have a lot of problems In Rajasthan. It is a land locked 
State. We do not have port facilities. We have other 
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dIfflouI1ie •• I wiD be happy if the Finance Minl.ter con.idera 
thll u weH. 

A lot of the Budget propol8l. are clartflcatory In 
n.tu .... It II being declared from time to time and from ye.r 

to year th.t new Fln.nce and Income-Tax Act. would be 
i t o ~ to simplify the existing one and all that in no 
revenue Budget. The Minister has introduced 84 new 

CIeUMS. II th.t limpllflcation? Is that not going to really 

complicate the maner? I would suggest that he should 
look Into that u well. 

Sir, looking to the intern.tion.1 Itandards and 

competltlvene .. , the time hu come to cut Ihort the tariff, 

Ilmpllfy the rulel, make law tranlparent to mix buslnesl 

.nd commerce to meet the world st.nd.rd. and 

competltlvene... If you look at the Imall countrle. In 

ASEAN, we can find that they lowered the tax burden., 
.Impllfled rule. .nd made better tax collection .nd the 
admlnlltration hu .... ulted In high growth .nd the GOP. 

Finally, there II IOmethlng Which people h.ve been 
talking about and I fHl that I mUlt put It .croll to the 

Finance Mlnllter. Wh.t II the re •• on for your bringing 

down the cultoml duty on dlgllal camera with the capability 
of reading moving Image. from 12.5 per cent to zero per 

cent? It II okay th.t you h.ve brought down the duty on 

multi-functlon.1 device to fax, .can and print to zero per 

cent, but wh.t II the requl ... ment for bringing down to 

zero, the duty on digital camera with capability of re.ding 

moving Images? Why did you do that? I. It becaule you 

wanted to help one company which wu In th.t buslne .. ? 
Thl. II wh.t I. going .round; I thought I mu.t put It .ero .. 

to you 10 that the air II clean. Th.nk you very much. 

SHRI MADHU GaUD YASKHI (Nlzamabed): Thank 

you. I rile to lpeak In IUpport of the Fln.nce Bill, 2007-08. 

Let me begin by flrlt congratul.ting our hon. Finance 

Mlnllter for h.vlng Introduced the Finance Bill, 2007-08 

which fOCUM. effectively In the Metorl of agriculture, 

education .nd h.a1th and more 10, Itr .... 1 on Inclu.lv. 

growth. 

Our hon. leader, the Ch.lrperaon of the UPA, Shrimatl 

Sonia Gandhi .tr.ssed on Inclullv. growth In h.r Inaugural 

Addrell on the them. of 'Pe.ce, Non-Vlol.nce .nd 
Empowerment -Gandhlan Philosophy In the 211t Century', 

on 28th January 2007. 

Our hon. Finance Mlnllter has allotted over RI.1oo 

thouaand crore on primary and I.condary education, 

health. Sharat Nlrman, NREGS, etc. But the Important 
thing II that the Government hu to find w.y. to make lure 

that It Is spent in an effective and efficient way so that 

inclu.ive growth is achieved. It is heartening to see the 

C&AG's report on this -in the case of Sarva Siksha 

Abhlyan, stili over 1.3 crore children, about 40 per cent of 

the targeted group, are out of school; 31,468 habitations 

do not have schools; over 75,884 schools have just one 

teacher and over 6,647 schools have none. It is good to 
see that budgetary allocation has been Increased from 

Rs.17,733 crore to Rs.23,142 crore for Sarva Siklha 

Abhiyan, Mid-Day Meal Scheme and other schemes. But 

what we need to see is that there Is no diversion of funds. 

After allocating huge sums of money for Sarva Siksha 

Abhiyan, the States consistently are diverting funds, 

leading to corruption. This year, he has allocated money 

for five lakh new classrooms; my question to the Finance 

Minister is, do we have the data of required classrooms? 

We have a target that by 2010, no child will be left behind, 

without .nending a school; but how many rooml do we 
require stili? It is good that we h.ve five lakh rooml 
allotted for this, but unless we have some target, al w. 

have the target that by 2010, no child will be left out of 

school, It will be difficult to achieve. We have the statistics 

on population; we have statistics on growth; 10, we should 

have the Itatlstics on requirement allo. Unllli you have 

this, fund allocation may not be practical. 

Even after 60 yearl, my own dlltrlct, Nlzamabu is 

one of the backward districts of the country; stili 2157 

class rooml are required. When I travel to various places 

In my constituency, even In a small hamlet which Is 20 

minutes away from the State Highway, we do not have 

schools. People beg me to provide Ichools or drinking 

water facility. Though we have schools, they are not 

effective. In a case related to the previous Andhra Pradesh 

Government, investigation is going on with regard to 

diversion of RS.235 crore from Sarva Shlksha Abhlyan. 

Yesterday again there was a fraud relating to the Sarva 

Shlksha Abhlyan. My urge to the hon. Minister is that we 

Ihould evolve an effective mechanism to utilize these 

fundi. They Ihould reach theae nHdy perlonl. 

It II a very good decision of the Government to expand 
the N.tlonal Rural Employment Guarantee Icheme from 

200 districts to 330 dlltricts and also Increaling funds to 
over RI. 12000 crore. Though we do not have any correct 

audit Report but when we are .pending public tax-payer.' 

mon.y -luch • huge amount II given to rural employm.nt 

Icheme which is needed -unle .. we have an effective. 
mech.nllm, there will be the same amount of corruption ' 

and the States will indulge in dlverlion of fundi. They will 

not give benefits to the unemployed rural youth or people. 

My humble requ.lt to the Finance Minllter II to pleal. 

conllder the following. This Is very-very Important. 
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In this Budget over Rs.3,240 crore has been allotted 
to the new CBC quota. We all know where do we stand 
with regard to the CBC quota. Cur hen. Law Minister is 
also present here and he says that this year there Is no 
possibility of extending the CBC quota in higher education. 
My request is, we can use the allocated fund for the 
targeted CBC students. The hon. Finance Minister has 
said many times In the Parliament about higher education 
loan. Even though a student belonging to CBC gets into 
merit, they do not have the means to study in • priv.te 
institution. To go to a private engineering college in Andhra 
Pradesh costs about over Rs. 70,000 .nd for medical 
college it costs Rs. 1,30,000 plus, per year. Many of these 
students cannot afford to pay that kind of money. Many of 
the students' parents come to me, as they are not able to 
raise that much money they have no choice but to drop 
the seat in spite of getting merit. I would like to know 
whether these funds could be allotted in another way to 
some meritorious students who belong to the below 
poverty line families or whatever Income you m.y fix. In 
this way, weaker section students will get benefited. Even 
If you implement quota system, you need funds to do th.t. 
So, the ultimate goal is to benefit thoH students who 
deserve it from the CBC category. For thous.nd ye .... they 
have been suffering. 

I would like to give you another comparison of the 
people who oppose the cae quota. We h.ve gr .. t respect 
for the people like Narayanmurthy. Infosys company, which 
has declared an income of over Rs.3000 crore this year, 
needs benefit. They need reservation In • ..nse they 
want land in Andhra Pradesh. Th.y h.ve requested the 
Andhra Pradesh Government to give 500 acres of land 
which Is to be developed .. Infosys campus. The current 
market r.te of the I.nd is worth Rs. 10,000 crores. They 
want it at a cheaper price of simply Rs.aO crore. They 
need more concession for that. We oppose It. I belong to 
the aBC category. We do not want reservation but we 
need equal and affordable education so th.t we can 
compete with oth..... If the same Rs. 10,000 crore are 
spent on providing Infrastructure in the Andhra Pradesh 
State, the entire State will not have any problem of cI .. s 
room or teachers. We should give an effective education 
to .veryone Ilk •• ny oth.r developed country. I had spent 
115 years in US where .ny pe ... on, imm.teri.1 of the Income 
level, can go to a Government school which Is equ.lly 
competltlv. to a priv.te school. We do not want reserv.tIon 
but you should provide equal educatlon.' opportunities. 
You should help Inose people who cannot afford to go to 
the prlv.te school. People OPPOH the quota syitem but 
the buslne .. community w.nts all kinds of benefits. 

Take the example of SEZ. Th. Fab City II going to 
be let up In Hyderabad for which the Govemment hu 
allotted 100 acrel of land. Those people can mortgage 
that 100 acres of I.nd .nd raise funds. That land h .. been 
given for lease at the COlt of Re.1 per acre. Where are 

. we? What kind of justice is this? Thele people are taking 
all kinds of benefits from taxpayers mon.y but they do not 
w.nt to .xt.nd theH ben.flts to the poorer sections. What 
Is the corporate social consclousne .. ? Our hen. Prime 
Minister did mention that while addressing recently held 
CII Conf.rence. W. are Halng 9.2 per cent GOP growth 
and only fewer sections of the.. Industrial hous.. are 
getting benefited and going all ov.r the globe .nd 
purchasing companies. But what il thalr responllbility In 
terma of India? What are th.y doing in education and 
health sectors? In US, on an average .v.ry houlehold 
spends about 150 dollars for contributing to the poorer 
people aU over the world. I recently read In on. of the 
newspapers that one of the richest persons - Bharati 
Communications - bought a t.lacorn company. When they 
asked about Mr. Bill Gat.s' contribution of 300 million 
dollars to India for AIDS eradication In Indl., h. laid that 
h. il too young to retire. But that la the respon.e of the 
corporate sector. But they would claim .11 kinds of ben.tlts. 

Coming back to Infosys, the Government Is allocating 
over Rs. 10,000 crore worth of property for mer.ly r.lling 
500 jobl and over. period of tim. 4000 jobl. As far .. IT 
lactor is concerned, there Is growth In it but In this seotor 
95 per cent of the job growth is restricted only to the faw 
major cities. If you compare It with other sectorl, the job 
growth of the IT HCtor Is only five per cent of the total. In 
my first speech In P.rliament In 2004, I did request the 
hon. Finance Minlst.r that we need to increau allocation, 
to the manufacturing sector. W. have to Incr .... allocation 
to the manufacturing sector. W. do compare ourselves 
with China but we cannot compete with it. We also bout 
many tlmel that we may over take Chin. In the n.xt 30 
y ..... In terms of GOP growth but to do th.t we need to 
effectively have the schemes where It could be Inclusive 
growth and also job oriented growth and more so In the 
rural.r .... 

Sir, it II worth mentioning as our visionary Prime 
Minister, I.te Rallv Gandhljl said 22 y •• rs ago th.t barely 
15 pal .. out of ona rupee Is reaching the .ctual beneflcl.ry. 
Even then often allocated money II not apent. Much of the 
money Is spent for the malnten.nce and Infrastructure 
works. Even If we s.e the report of December 2006. 13 
Departmentl have spent just 40 per c.nt of the allocated 
mon.y. We did lee our hon. Fln.nce Minister expr ... lng 
his concern about It. An .mount of Rs.2,!52.S94 crore was 
.1I0tted but only Rs. 1 ,38,405 crore has been spent In 
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nine months. For my own district, the Central Government 
hu allocated fundi for science equipment for the schools. 
Until December 2006, Rs.36 lakh which has been given 
by the Central Government, the District Education Officer 
hu not spent It yet. He il stili in the process of finding out 
which Ichools require it. One does not need a great 
knowledge to find out. Every school in the rural areas 
does require science equipment like test tubes and other 
things. So, this is a lethargic way of bureaucratic spending 
and wasting the taxpayers money. 

As I move on, I would like to stress upon education 
which we did discuss a bit. The other important issue is 
the health care system. Over a period of time, successive 
Governments have failed in providing effective primary 
health care system in the country. If you 18e, over a period, 
it is disheartening. I would like to give one example of 
Andhra Pradesh. A few weeks ago, in a Government 
hospital, an infant child was killed by a pig in the hospital 
area itself. Again, just two days back, a dog had killed 
another baby in some Government hospital. In my own 
district where the Government has built a hospital spending 
a sum of around Rs. 4 cror., there are shortage of doctors. 
In spite of the fact that around 4,000 doctors are graduating 
every y.ar, not enough doctors are willing to join 
Government hospitals. Th. Government has been 
apending a hug. amount for the IITs every y.ar. So, my 
request to the Gov.rnment would be, that it should be 
mad. compulsory for ev.ry doctor to serv. in an under-
served area at I.ast for some tim •. In the United Stat.s if 
any doctor wants to s.ttle down there, then they would be 
required to serve in an under-developed and an under-
.erved area for an effective two years. Only under that 
condition they would be able to get a resident licence. 
India is a country where 70 per c.nt of its population lives 
in the rural area; 26 per cent of Indian population does not 
have medical coverage and every analylis shows that the 
biggest reason as to why people get into debt trap is 
becau.e of medical .xpen •••. Only in the State of Andhra 
Prade.h, during the la.t s.ason to combat dengue f.ver, 
the people have .pent over RI. 500 crore. It is a good 
beginning that the Finance Minist.r has started the Aam 
Admi Bima YoJana which would h.lp p.ople In the 
unorganized sector, particularly in the rural areas, to get 
medical care. It will help them to an extent. But the 
Government need to think very seriously about providing 
AIIMS Ilk. ho.pltals, not Just in the major. citi.s, but in the 
rural ar.as as well, at I ... t In the district h.adquart.rs. 
Thl. would help in .trength.ning the h.alth care system In 
the rural areu. The National Rural Health Care Mission 
doe. mention ~t mobile h.alth care vans. But we need 
to ... how effectively tho •• can be equipped and provided 
h.alth car. in the rural area •. 

The Central Government, under the plan, reimburses 
around Rs. 150 crore as part of services offered by the 
private hospitals that are not available in the CGHS 
hospitals. I hate to use the words 'corporate hospitals'. 
The basic principle 0' a corporation is to earn profits. If the 
basic motive and intention of a corporate hospital is to 
make money, then what kind of a service would they 
provide? They get certification from the CGHS and 
embezzle huge amounts of money. What I would like to 
suggest is that instead 0' giving crores and erores of 
rupees towards reimbursement, the same amount could 
be used more effectively to strengthen the CGHS hospitals 
and health care system provided by the Government In 
the country. 

Sir, coming to the issue of the minority students, the 
Government has allocated a sum 0' Rs. 72 crore for pre-
matric scholarships and Rs. 90 cror. for polt-matrlc 
scholarships. It Is a well-known fact that over 10 per cent 
population in the country belongs to the minority 
community. in my own district there are more than 
3, 00,000 people belonging to the Minority community. In 
order to keep the youth from this community away 'rom 
engaging themselves in illegal activities, it is important to 
provide them the means of getting employment and 
education. It is a good beginning, but the amount allocated 
is meagre. There hal been a condition mentioned about 
the funds to be used for this purpose. A restriction of 20 
per cent 0' total population has to be minority to get these 
benefits. This restriction may be reduced so that more and 
more districts having minority population can come under 
thi. fold and can benefit out of this. The hon. Finance 
Minist.r may consider aUocating more funds to theae 
districts for providing education and employment to them. 

The extent of farm credit has been increased to over 
R •. 2,20,000 crore. But what we see In reality is that only 
the rich farmer. are able to get this credit. Farmers who 
have a little more of land is only getting thlle benefit. The 
banks art putting more restrictions in .xt.ndlng credit. 
They Ihould be a little liberal. In regard to the PMRY, there 
Is a huge problem with the banks, particularly in relpect of 
the ,e"-employment scheme.. To have a loan of RI. 
1,00,000, the banks are demanding a minimum d.posit of 
Rs. 50,000. When a peraon has a fixed deposit 0' Rs. 
50,000 why should he approach I bank for a loan of Rs. 1 
lakh? Indirectly, they are imposing the re,trictlon on the' J '. 

banks. AI,o in spite of the District Administration electing 
these ,elf-employed youth. 'or th .. e benefits. In a . 
particular bank of a pittam mandai area, If ten beneficiarle, 
a,. ,.lected. they are allocating only Rs. 3 lakh and, even 
if you have Rs. 1 lakh ,anction from the District 
Administration, they ,ay that they can give only R •. 50,000. 
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In terms of Backward Classes, Scheduled Castes and 

Scheduled Tribes, only 52 per cent of the total sch.mes 

have been grounded and among them is 26 per cent for 

the BCs and 12 per cent for the minority communities. The 

funds that have been allocated Its.1f show how money 

has not be.n spent. Though the Government Is not 

prescribing any restrictive conditions, the banks are doing 

it. When commercial banka are extending thousands of 

crores of rupee a at the rate of two or three per cent, the 

agricultural farmers are getting loans at 12 per cent to 18 

per cent. The Government did mention and the hon'ble 

Finance Minister did say that farmers may get a loan up to 

seven per cent rate. That should be effectively Imple-

mented. 

My district Is one of the naxal prone districts. 

MA. CHAIRMAN: You have covered all your points. 

You yourself may be feeling It. 

SHRI MADHU GOUD YASKHI: The most important 

point Is about the beedl workers. In Andhra Pradesh, there 

are Over ten lakhs people working In beedl Industry. In my 

own district of Nizamadad, about three and a half lakh 

people are working as beedi workers. Women from the 

age of 12 to 60 years work in the beedl Industry. Their 

maximum earning per day Is Rs. 65. There is a new logo 

'or smoking ban. It Is gc'Xt and I am not denying It. I am 'or 

ban on smoking. But there is no other means 0' 
employment for these rural women. If you see th.lr physical 

health condition, you may find that they are suffering 'rom 

respiratory problems like TB and other diseases. My 

request to the hon Finance Minister is to allocate more 

'unds 'or providing effective alternate employment 'or those 

poor rural women and th.n you can start using this logo 

on baedi.. and oth.r restrictlv. m.asurea as w. know 

that many peopl. are suff.ring 'rom canc.r as well. But 

we n'ed to se. that thea. peopl. also are provided with 

• ff.ctlve employment. 

The other Important point Is fluorosis. About 19 States 

in the country are suffering due to fiuoroala. In Andhra 

Pradesh, people particularly the dlatrlcts of Nalgonda, 

Prakaaam and Ongole are suffering from fluorosla. I would 

request the Finance Minister may allocat. more funda for 

It and to take It up on a war footing lik. w. have 

programmes for pOlio eradication. Llk.wlae, fluoroais 

.radlcatlon programme also haa to be atarted. National 
Progamme for Pr.ventlon of Fiuorosll Ihould be atarted 

since it is a natlonal problem. Th. Health i ilt~  hlms.1f 

has agreed that 25 million people In the country are 

aff.cted by fluoroili. This is an agreed figure but the 

actual 'igure is much more than this. So, more funds may 

be allocated In this financial year itl.1f for fluorosis 

eradication. 

Un'ortunately, we give leas Importance to the aports 

sector. Sports is another sector which could generate huge 

employment for the youth of the country and more 'unds 

can be allotted to it. Backward Area D.velopment fund 

should cover naxal affected districts as well. Naxalism has 

to be dealt as a socio-economic problem more than a law 

and order problem. We are spending about Rs. 10,000 

crore for law and order, on w.apon., .tc. to contain 

naxalism, but we are not looking for providing effective 

employment in those areas. Only Rs. 500 crore is provided 

for backward ar.as district development. So, the 

Government should consider Increasing this amount of 

Rs. 500 crore, which Is provided for the whole of the 

country. If you see the Itatlltlcl, a decade back the naxal-

affected dlltrlctl were 33, but now it has Increased to 165. 

Unlesl the problem Is tackled as a socio-economlc 

problem, It won't be poIslbl. to solve It. 

Globalilation has rllulted In r.al lltat. boom. We 

hear that people in Hyderabad and lurroundlng areas 

. travel In trunk load of money. For exampl., a property 

whOle mark.t value Is Rs. 1 crore, registration Is done for 

Aa.' 1 lakh. This kind 0' disparity exists. What Is the Incom. 
Tax Department doing about it? I would request the Finance 

Minister to look Into It. 

With these words I support the Finance Bill. I hope 

the hon. Finance Minister will look into aome of the 

important points which I have raised and consider them 

favourably. 

[Translation] 

DA. SATYANAAAYAN JATIYA CUjjaln): Mr. Chairman, 

Sir, every  year the budget of financial provisions for 

r.flectlng economic policy of the Gov.rnment Is presented . 

It tries to express as to where the country II h.adlng. It is a 

continuous process. It should have something new. 

Sufficient importance should be given to the primary 

requirement 0' the country. It Is not Important how much 
has been collected and how much the GOP Is growing, 

the important thing Is as to what atepa are being tak.n to 

provide r.lI.f to th. pooreat of the poor. Out of 110 cror. 

population of the country, moat of the people are deprived. 

What meaaur.s have be.n tak.n to glv. r.II., to such 

d'prlved people? Wh.n we go through budget apeech 

and finance bill for finding measurea In 'this regard, It 

appears that the desired effort to break the conv.ntion 

has not be.n mad.. Slogans and promises have been 
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made in past. It would be injustice, if I do not remind the 
House of slogans. It Is said "Congress Ka Hath, Gareeb 
Ke Sath". We have been listening about poverty since 
1972. It was said at that time 'Garlb Hatao'. Who has 
stopped them from eradicating poverty. Poverty should be 
removed. However, the situation remains same. It should 
be eradicated somehow. The Government should make 
measures in this regard. The Government do not have 
strong will to give shape to its promises, it just give siogans. 
What will one do with hollow promises, we just want our 
basic needs to be fulfilled, what will we do with hollow 
promises. The basic needs of common man are food, 
clothing and house. We say 'sare jahan se achacha 
Hindustan hamara', it should be so, but we do not have 
houses to live in and how can we say 'sare jahan se 
achcha'. How the ends would be met? Have we seriously 
pondered over regarding house and job opportunities for 
the people. If not, howsoever good budget may be 
presented, howsoever good reviews are done, good 
speeches are made, those speeches are not going to 
serve any purpose? Many amendments in the Finance Bill 
have been made. After all, what is the use of these 
amendments. "Under direct tax, 7 amendments in income 
tax, 11 in property tax, 20 in custom duty, 17 in custom 
tariff and excise duty, 1 is excise tariff and 1 in service tax 
have been made. Cess is also leveled. But where is cess 
utilised. As I am aware of working of Ministry of Labour, I 
would like to say that the effective steps initiated for 
utilisation of cess have not been implemented. The cess 
on iron ore, lime stone and dolomite and baedi has been 
increased. There is one fund of As. 19 crore, other of As. 
20 crore, and there is yet another of As. 230 crore. The 
welfare activities which should have been started with the 
cess have not begun. There is no mechanism. We are 
collecting funds; the corpus is fattening and is lying unused. 
Our efforts are going in vain. There are no relief measures, 
no dispensaries for the lime-stone workers and iron ore 
workers. We have not evolved any mechanism to put in 
place the welfare measures like providing for accommo-
dation and hospitals for bidi workers. A" these welfare 
measures for poor people should be taken by the 
Government. 

The price rise issue has been raised by everyone. 
The GOP has registered substantial growth but what about 
the resultant inflation. G.o.P. has registered 18.5 per cent 
growth. 70 per cent of the people of the country are 
dependant on agriculture. GOP should be linked with the 
prosperity and employment of common man. GOP is 
showing 18.5 per cent growth for 70 per cent people. We 
should have carved out either 60 per cent or the like from 
the share of GOP for 70 per cent people so as to create 

employment opportunities. But this is not being done. GOP 
has registered substantial growth in the services sector. 
Excise is not very important for people. Many people do 
not even understand budget. Who getl a chance to study 
or understand the clauses of budget? Mostly, people 
understand it in terms of relief provided to them by the 
Government. Cement required to construct a house has 
become costly. Do the Government have any reply to it? 
Aaw material has become costly. Have States been given 
more cess for this purpose? What happened to iron ore 
which resulted in the escalated cost of steel. There has 
been no change. Why the Government are not contemp-
lating all these is lUes. The budget was presented and the 
people are not getting relief they ought to get. I would like 
to demand that the prices of cement should be rolled back 
and for this only the Government will have to make some 
efforts. 8-10 years back, cement used to cost As. 100. 
Companies like Larsen and Toubro were engaged in 
manufacturing cement. All the public sector companies 
have been divested. As a result we also lost control. There 
used to be cement manufacturing associate companies. 
We could exercise control through these companies. We 
lost all that control. Now they got an opportunity to increase 
the prices since everything has been privatized. First they 
offer cheaper prices to enter the market, then after 
capturing the market they enjoy monopoly and keep on 
increasing the prices. There are all these apprehensions. 
At that time, there used to be employment opportunities 
when the factories were run under public sector, we could 
control production and regulate market. Now we have lost 
all these mechanisms. 

Globalisation is also more capital oriented; it does 
not give any importance to human being, labour, skills. W. 
are losing importance of all these resources. That is why 
we are not able to provide any relief to common man. 

18.00 hr.. 

So all the items like wheat. rice. sugar. oil. pulses. 
tea etc. have become costly. Now what to eat and what to 
leave. one cannot understand. Budget should be public 
oriented which should offer some relief to common man. 
The prices of wheat are not declining because there is no 
procurement by the Government. How can be wheat made 
available through the Public Distribution System when 
there is no procurement? I learnt it in the morning during 
the Question Hour that we are looking forward to import 
wheat. Why do not we pay our farmers the price at which 
we are importing wheat. Have the Government any will or 
not? The Government should accumulate all the resources 
to encourage Indigenous production by farmers. thereby 
helping them. It was also stated that they distributed rice 
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where wheat consumption was more. The person who 
eats wheat, how would he eat rice? What would he do? 
He will try to procure It from black market from here and 
there. Are we giving any opportunity? 00 they have such 
intention? I do not think so. But since we lack a system to 
put in place everything. 

In regard to sugar, I would like to ask why the sugar 
mills are being closed one atter the other? What the 
Government have done to revive the mills which are closing 
down? What the Government has done to arrest the delay 
being caused In the payment to sugarcane farmers? All 
these issues relate to control by the Centre since the 
Government is in the Centre. The mechanism evolved by 
the Government will have great Impact on the lives of 
people. 

The tea labourers working in the tea gardens in 
Darjeeling or elsewhere should get full remuneration. Have 
we taken any rneasure to get patent for our brand? We 
should do it if we have not. The Government should 
conternplate all these issues. Similarly there Is National 
Aural Employment Scheme which assures 100 days 
employment. What about rest of the days? What are the 
objectives of this scheme? All these schemes do not have 
any fruition since there is no mechanism to supervise or 
monitor these schemes. What happens to the fund? What 
is done with the muster roll, everyone is aware of it? Due 
to all these reasons the benefits of 100 days do not accrue 
to the actual beneficiaries, the poor. There is no criterion 
to fill up the muster roll. No one is informed. So, why the 
Government is wasting its funds. The funds should be 
given directly to the Panchayats. The Government should 
allow the Panchayats to grow. The funds should-be given 
directly to the Panchayats since it is a system. All the 
schemes can be made more effective through that system. 
It will also ensure proper monitoring. If schemes for the 
rural areas are to be implemented across the country, It 
should be made more systematic. Certain districts have 
been covered while others have been left. It was said that 
this would be a gradual process but how long is it going to 
take p:ace? If employment is found to be the biggest 
problem then It should be more focused. The employment 
opportunities should be allowed to grow and percolated 
down to the common man. There are no employment 
opportunities in the rural areas. It means that they are not 
given any training. They are continuing with their traditional 
work but there is no market for them since multinationals 
have made inroads to these. The goods manufactured by 
the artisans lose their importance because they are 
replaced by the rtlamourous. more refined and convenient 

products at cheaper price that is why one who has talent 
does not have work. Today carpenters, tanners and 
blacksmiths, crattsmen etc. are all out of work. They have 
been rendered jobless becau .. they are landle... What 
will they do In absence of land? The labour has also been 
replaced by machines. If we will bring the nation on the 
verge of starvation and even then claim that we are moving 
towards prosperity and our GOP Is Incre .. lng then It would 
certainly be meaningless. If I come to say aU the things 
then I can say but I feel that "Bahut Shor Sunte thay, pehlu 
mal dil ka, cheer kar dekha, to nikla na katra khoon ka". 
Making tall claims cannot help and hence one should 
stick to smaJl things. One should talk about the weaker 
section of the society. Democracy of the nation should be 
realized. We must definitely work .. per the Instruction 
received for doing those things. He Is Finance Mlnla"'. 

Mukhia mukhso chahlye, khan-paan ko ek, 
pale pose lakal ung, tulll sahlt vlvek. 

Here Is a public saying" 
Alsa chahu raj mel, mile saban ko ann, 
Chote bado sam base, Aavldal rahe prasanna 

Further it Is also said that: 
Kablra loya peer hai, jo jane par peer, 
Jo par peer na jaanlye, vo beeper kaflr. 

The crux of the entire matter Is that we must go by 
our own benefit. We are Hindustani, we are Indian. India 
has its own benefits. We have our own approach for aJl 
things. We would meet the entire need of planning required 
for those approachel. We have no control over the special 
component plan. Special component plan means that 
whatever budget Is being made by either the Union 
Government or the State Governments as per the 
population of Scheduled Castes in the respective State. 
Out of this that particular portion should directly be made 
available for the employment and development of that 
caste but this does not happen. It does not happen 
because there is no monitoring on that. Many of the States 
are not even aware of the special component plan. I was 
the Chairman of SC/ST Committee. I visited a few States 
and asked about It over there. At some places they are 
making efforts for the first time but it is not being done in 
an effective manner. Therefore, the funds of Special 
Component Plan should be fixed by the Union Government 
keeping In view that 15 percent of the country's population 
is of SCs and 7.5 percent is of STs. That portion of budget 
should be given separately to the Ministry which has been 
assigned this job. That money would utiliztld for their 
scholarship, for making their lives better, for their 
education, training and employment and to take up 
developmentat-, works. The Government should decide 
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whether they really want to help the SCa/STs. Today nobody 
is ready to give time for helping these people in their 
helplessness and problems. In such a situation the 
Govemment should properly formulate .chemes in regard 
to the Special Component Plan. 

The situation of electricity is very poor. We are not 
able to generate as much power as we should do. There 
is a wide gap between demand and supply. The question 
relatel to development and industriel. A lot il required to 
be done about the alternative sourcel of power allo. We 
should be able to properly utilize the lources of power, fix 
targets and achieve them in a specified time frame then it 
would definitely help the entire country become illuminated, 
people would get employment and the door towards 
prosperity would open for them. 

What we think about roads. We introduced the 
Pradhan Mantri Sadak Volana. We want to spend up 15 to 
25 lakhs on a one kilometer stretch and for that we have 
made phases. It may also happen that we may lay all the 
roads, upto five lakh kilometers so that it would help 
complete maximum road laying. That would include works 
of WBM also. As the money will keep flowing in, we will 
strengthen the roads by laying tar on them. In this manner 
we can also work for Inter connecting all the roads. 

The situation of water resources is very poor. We 
have many water resources. We have been liltening for 
years now that interlinking of rivers is going to be done 
which is a big project with high Inveltments. But it il going 
to hugely benefit us. Therefore, if we have to spend huge 
amount for reaping huge benefits then also it Is not an 
issue. The Govemment Ihould decide as to how much 
priority Is to be given to which project so that It will provide 
water for drinking and irrigation purposes. From my 
MPLAOS, I have constructed 25 dams and these did not 
cost much to me. Recently we built a dam in which diesel 
expenditure came to Rs. 78 thousand. We have cons-
tructed a dam over the Shlpra river and provided this 
facility to the people to commute through that. On the 
basis of labour assistance from the public, we have laid 
five kilometers of road with Rs. 1.5 lakh only. The 
Govemment should provide some incentlvel in order to 
encourage the people so that people take to the measure 
of shaam-daan to meet their requirements. 

SImilarly a poor peraon does not get a house, 
electricity, education, treatment and grocery from the fair 
price Ration Shops. The Government should take 
measures for providing all these things. I believe that the 
Government would give fuJI Importance to employment. 

Th .... II a state of huge unemployment In the country. 

About 3 crore 36 lakh youths are unemployed. As it is said 
that an idle mind is a devil's workshop. The unemployed is 
forced to do what he is not supposed to do. 

Rising crime is worsening the law and order situation. 
Vouth Is the source of energy of our country and the 
Government can work towards providing work and 
management to this youth power and the Govemment can 
also Iketch their role in nation buiiding through NGOs and 
Vuva Vahini. If we keep 3 to .. percent share of our GOP 
for their employment and training purposes then their 
contribution would definitely help us in building the nation. 

We have been talking about VRS. Wherever there is 
an industry, we opt for retrenchment policy by way of VRS 
and whatever money is received from it, the same is used 
for smail purposes and ultimately nothing is left over. They 
do not get the entire money and out of whatever they get. 
they are unable to utilize that wisely. It would have made 
their rehabilitation work easy. They work in textiie industry 
and got so used to it that they are unable to do any other 
job. In that CBse what is the other option that we have 
chosen for them? Those people who have been rendered 
jobless, be it textile or any other factory which has been 
closed down on account of losses. At such places 
employment opportunities should be provided and instead 
of retrenchment, efforts should be made for generating 
employment. 

Regarding income tax also he has increased the 
rebate from Rs. One lakh to Rs.one lakh 10 thousand. 
There is a standard deduction of Rupees 30 thousand. 
For those people who are paying their income tax honestly 
standard deduction should be reintroduced. This will 
definitely provide relief to employee. and other people. 
Earlier Interim relief was provided to the employees as 
soon as the Pay Commission was constituted. I faii to 
understand the reason behind delay in providing interim 
relief when there has been a rise in inflation. If not today 
then tomorrow they will have to pay the employees. Rebate 
should be increased in the case of females. Regarding 
oid aged people also, I would like to say that "Abhivadan 
Sheelasya; Nitya Vradhopasevan; Chatvari lasya 
Vradhantye, Aayu Vldhya Va.ho balam". 

If they do something for the old people then their 
good wishes would certainly bless them, may be either in 
the form of votes or In any other form of support. If we 
provide more relief to those people who have dedicated • 
their lives to the nation, then their love for democracy 
would certainly IncreaH. I have no intentions to criticize to 
pall the Financial Bill. The most Important thing Is that 
people should get relief from rising prices. 
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He should also think of handicapped people. Three 
percent of country's population Is handicap. They have no 
help and are not given any respect even at their home. 
The quota reserved for them in jobs on the basis of 
education and training abilities is not filled up completely. 
This responsibility falls on the nation and we <;annot leave 
such people behind. I believe that the provisic,;IS made by 
you in the budget and the amendments brought In the 
Finance Bili will certainly be in the interest of the public. 
Difficulties would be there but the nation is all geared upto 
face this challenge. 

·Yeh kadam badhe, wah kadam badhe, 
Hum kadam badhaye manzil tak, 

Yeh paudha lage, wah paudha lage, 
badh Jaaye chhaye manzil tak, 

chattane aaye ya durbhagye bhale he raah roke, 
takat kadmo mein chaine ki, fir kya mauke ya bemaunke, 
umrneed uthe, umeed badhe, umeed jaaye manzil tak, 

Yeh kadam badhe, wah kadam badhe 
hum kadam badaye manzil tak, chareveti chareveti. 

We must make the right move towards our goal. 

Khsiti; tak pratyek dishi hum uthe nav pran bhame 
nav srajan kee saadh Ie, hum uthe nirman karne, 
. sadhna ke deep shubh ho, Gyan ka alok chaye 
Nashttrashta ke timir hon, dham apna jagmagaye 

He also said that if a farmer keeps sitting ideal, then 
even god cannot help him but now the Government will 
not remain like that. The Government would definitely do 
good deeds and provide relief to the people. With these 
words, I conclude my speech. I would like to thank you for 
giving me an opportunity to speak. 

[English} 

SHRI N.S.V. CHITIHAN (Dindlgul): Mr. Chairman Sir, 
I rise to support the Government and the Finance Bill for 
the year 2007-08 introduced by the hon. Finance Minister. 

Our UPA Government, as we know, is a coalition 
Government. 

I place on record the tremendous efforts made by 
our respected Madam Soniaji, the Chairperson of the UPA 
Government, on issue based coalition with the regional 
and Left parties. The previous NDA Government was voted 
out since it did not care for the common man. The previous 
Government said that they would make India shining as 
their principal political plank. We know, it was rejec'ted by 
the people. Madam Soniajl had made Aam Aadmi as UPA 
Government's political plank. The Government has 

proceeded on implementing this political plank which 
attempts to take care of the interest of the common man. 

Sir, we have made a three years' Journey on this 
path. We have made some progre .. but we have along 
way to go to implement our political will. Our UPA 
Government, since its inception, has implemented several 
welfare measures. Some of them are: 

1. Bharat Nirman to tone up the infrastructure In rural 
areas. 

2. Sarva Shlksha Abhlyan to promote the literacy in 
rural areas. 

3. National Rural Employment Guarantee Programme 
to boost employment in villages. 

Last year this scheme was introduced in 200 
backward districts. but I am sorry to say that this year It 
has been implemented only In 130 districts. I would like to 
urge upon the hon. Finance Minister to add 70 more 
districts this year itself as informed earlier so that further 
200 districts may be benefited by this scheme. 

4. Mid-Day Meals Scheme is another ambitious plan to 
feed the implemented to fee empty stomach children 
in schools. 

If these schemes are implemented in a proper way 
and with considerable political will. the country will become 
prosper at least in the next ten years. 

The Government has also ushered In the growth rate 
of 9 per cent to garner funds for funding the welfare 
projects. I will come to the negative side of our 
Government's performance. 

Agricultural production has come down drastically in 
the last couple of years. The downfall started during the 
NDA Government and still it is continuing. This is a very 
dangerous trend and needs to be arrested on war footing. 
Irrigation facilities in Tamil Nadu need to be accelerated. 
The Government must gather sufficient political will to 
solve the inter-State water problem. For example, Cauvery 
water dispute has been lingering on for the past 30 years. 
The Water Resources Ministry should ensure the 
implementation of the Trtbunal Award without any more 
further delay. The Kerala Government is putting lot of 
obstacles to increasing the water level in Mullai-Pertyar 
Dam. If Kerala wants power, It will certainly get from our 
ambitious Koodankulam Power Project. About 10,000 MW 
of power will be generated from this prestigious Project 
which can definitely cater to the entire power requirements 
of Kerala. Instead. Kerala Is keen on getting Mullai-Periyar 
water to fill up ldukki Dam. All their cry about the danger to 
the dam is only to mislead the people 10 that water can go 
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to Idukki. Kerala Government and political parties should 
give up their negative attitude as Shri Kapil Sibal, Central 
Minister of Earth Sciences has made clear on the noor of 
the House that the dam is not in the seismic zone. The 
Central Water Commission and the hon. Supreme Court 
have already clearly ruled that there is no danger to Mullai-
Periyar Dam. So the political establishment of Kerala, 
Instead of whipping up bogey, should permit Tamil Nadu 
to increase the height of the dam. More water means more 
crops. We assure Kerala that all their power requirement 
will be met from Koodangulam. 

I am deeply concerned about the steep rise in the 
prices of essential commodities like atta, rice, urad dal, 
thoor dal and vegetable oils. Idli and chapatti have slowly 
gone beyond the reach of the common man. This one 
issue is enough to cause serious challenge to our 
Government. I earnestly appeal the Finance Minister to 
take more stringent and immediate steps to control the 
price rise. I do admit that he has already taken several 
measures to controi the prices but those measures are not 
adequate. 

For example, no vegetable in Delhi is being sold at 
less than Rs. 35 per kilogram. How can a common man 
survive under this precarious situation? I would also appeal 
to the Government to take adequate steps to bring down 
the prices as early as possible. 

Sir, I would like to bring it to the notice of this august 
House the way the Government of India is discriminating 
the senior citizens. In all the Scheduled Banks, Post Offices, 
Railways, Airlines and in the House Tax Department, a 
senior citizen is defined as someone who Is of 60 years of 
age or above. The senior citizens are given higher rates 
of interest on their fixed deposits, that Is, one per cent 
more than the normal rate of interest. There is another 
saving scheme in the Post Offices called the Senior 
Citizens Savings Scheme, which is specially meant for 
senior citizens, and their age kept is 60 years and above. 
However, for the purpose of filing of Income Tax Returns, 
the hon. Finance Minister has kept the age of 63 years, 
wlTich is unfair. There should be a uniform age for 
determining the senior citizens. Therefore, I would urge 
upon the hon, Finance Minister to look into the matter to 
bring down the age from 63 years to 60 years even tor 
filing the Income Tax Returns. I had also raised this issue 
during my previous speech. 

Then. Sir. the brush being used for pain,ing has 
been brought Into the Excise net from this financial year. 
Brush making can be classified under the Animal 
Husbandry. as the bristle la animal hair predominantly. 

though synthetic fibers are in vogue. The largest seiling 
brushes are made of pig hair and its availability is 
restricted. The manufacturing of brush from collecting pig 
hair, washing and segregating, processing and packing of 
hair to constructing the brush Is done manually, of course, 
the handle and the ferrules are brought out parts. Theae 
are also handmade. It Is similar to the handloom cottage 
industry of Tamil Nadu. 

Further It Is labour-Intensive like agriculture, and no 
automated machines are used in India though there are 
some In the western countries, Moreover, the manufacturer. 
use no power-drlven machines. It also looks after the 
socio-economic needs of the rural and urban unskilled 
and downtrodden workforce, mostly women and the 
Scheduled Caste and the Scheduled Tribes people, Since, 
the brushes are made by hand. sitting at one place, a 
large number of disabled persons are also employed. 
Being an unorganized and highly competitive segment, 
any price variation will have a detrimental bearing in our 
contribution to nation's Economic Policy. Hence. I would 
urge upon our hon. Finance Minister to waive the Excise 
Duty on paintbrushes. 

[Translation) 

-With a fervent appeal I would like to draw the 
attention of our Union Finance Mini"'r towarda the Excise 
Tax proposal on the paint brushes that are being made by 
several small industrial units in the pattern of cottage 
industries, These hand-made paint brushes are manufac-
tured In such small Industrial units spread widely In and 
around Thirumangalam In my constituency. The.. units 
provide job opportunities to women from poor background. 
Considering this factor there Is a need to rescind and 
reconsider the proposal to levy tax on those hand-mad. 
brushes which is labour intensive providing livelihood 10 
many women hailing from poor famlli.s. I request the 
Minister to withdraw this tax proposal.-

(English) 

Sir. the existing Service Tax rate of 12 per cent plus 
Education Cess and Additional Cess require revision to a 
lower rate. More services especially, consulting doctors. 
clinics and lawyers with roaring practices may be brought 
into this net with a threshold limit of about Rs. 8 lakh. I 
would request the hon. Finance Minister to think about 
this suggestion. 

Sir. Service Tax is being added on all telephone bills 
including even small amount of bills. It may be reuonable 
if the Service Tax Is levied on higher value bills, may be ' 
..... EngIiah .......... Ion of lhis part of the speech originally ~ 
In Tamil. 

,. 
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from As. 1.000 or more. Otherwise. Service Tax on low 

value bills will be an additional burden on the medium-

class people. Hence. I wculd request our hon. Finance 

Mlnl,ter to kindly consider this reasonable request. 

Then, Sir. Education Loans are being provided to the 

meritorious students for higher studies and also to join 

professional courses. Lakhs and lakhs of students are 

benefited by this ambitious scheme. But certain oHicers in 

the nationalized banks are still reluctant and adamant in 

oHering loans to the eligible applicants. I am happy that 

our hon. Finance Minister has once declared that If any 

student Is refused the loan from any nationalized bank. he 

may write directly to the Finance Minister. 

I appreciate the eagerness of our Finance Minister. I 

wish to add that If any officer of a particular branch is not 

willing to offer educational loan. he must write it to the 
applicant for what reason and why the loan is not 

accorded. Also. for educational loan. the rate of interest is 

nearly 12 per cent. The rate of intereFt should be reduced 
to less than six per cent for those ~ito io  students 

who complete their studies. 

There are so many educational institution. allover 

the country doing commendable jobs. If any management 

want. to avail loan from the nationalized  banks for 

constructing new blocks and  buildings. the management 

is uked by the bankers to get a No Objection Certificate 

from the State Government. Only after getting clearance 
from the concerned State Governments. the .chools have 
ltarted in 10 many places. So. there is no need to get 
clearance again from the State Government for availing 

loan to con.truct additional bulldlngl. Nece .. ary 

instructions must be given to the banks to this effect. 

(Translation) 

·Our Union Finance Minister Is to proceed on a foreign 
tour as part of his responsibility towards the Finance 

portfolio he is holding. Many of our esteemed colleagues 

have given their views and offered lome lugglltions to 

our Finance Mini,ter. A. regards to withdrawal or 

modification of tax proposal. his announcement. in his 

reply are eagerly awaited. That would make both the 

Members and the people of the Nation feel happy. I extend 

my .upport to the Finance Bill and wish the Mini.ter's 

foreign tour a succe... With this I conclude, Thank you. 

With the.e few words, I support the Finance Bill.· 

..... Engfleh tranatatlon of \hI. p.n of \he ipMCh originally dellvetecI 

In Tamil. 

{English} 

MR. CHAIRMAN: Is it enough? 

SHRI N.S. V. CHITTHAN (Dindigul): Yes. Sir. Thank you. 

SHRI K. FAANCIS GEORGE (Idukk/): Sir. I rise to 
support the Finance Bill. 2007. The objective of which is to 

give effect to the financial proposals of the Government of 

India for the year 2007-2008. 

Sir. people have been looking up to this Budget with 

a lot of expectations that this Budget will fulfil. at least, 

three-fourths of the commitment that has been made in the 

National Common Minimum Programme. Why? It is 

because the Government has just entered the fourth year 

of its existence. So. naturally the people were expecting 

that the NCMP's commitments will be fulfilled through this 

Budget. 

Of course. the Budget has paid explicit attention to 

secondary education. education for minorities. increased 

outlays for National Rural Health Mission, Mid-Day Meals 

Scheme and sectors relating to infrastructure. But I have 

to say that it did not come up to the levels promised in the 

National Common Minimum Programme. The promise of 

raising public spending to the tune of six per cent of the 

GOP in the education sector has been belied. If there is 

one sector. which can contribute in the long-term future of 

the country. the long-term development of the country, that 

is education. I do not know what is the hindrance in 

spending the promised level of public funding in this very 

vital sector of our country. 

Now. education is being financed through the cess 

which is being levied on all the taxes. In fact. it should 

have complemented the budgetary allocation for education. 

Now. it is the other way round. The Budget allocation is 

complementing to this cess pool that is being collected for 

spending on this very vital sector. People have been 

expecting more resource support for crucial economic 

sectors like agriculture. rural development and social 

sectors. I do not know what is the reason why there has 

been less and les. of allotment for these very vital are ... 

There are no strong measures to expand the tax 
revenue in the coming years. Also. there are no measures 

to recover the tax arre • .rs which are not under dispute. 
The tax arrears amount to Rs. 19.875 cro,.. 

Also, the total projection of wealth tax to he collected 
comes to only RI. 315 crore. I think when the hon. Member 

Shri Rupchand Pal spoke, he specifically mentioned about 

the wealth tax collection in thl. country. I. it that it will 

come to only As. 315 crore with so much of progre.s and 
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with 10 many of wealthy people In the country? We have 
people topping even the list of the Forbes' list of world'. 
wealthiest people. 

Another area of concem is the tran.f.r of re.ources 
to the States. There is an increase in the gross transfer 
from Centre to State.. But. at the .ame time. the 
expenditures of States are increaling much more rapidly 
than the transfer of funds from the Centre to the States. 

11.31 hra. 

(SHRI OEVENDAA PRASAD YADAV In the Chair) 

. There .... four malor fiscal transfers from the Centre. 
One Is the share of Central tax ... Second is the Central 
UI'Stance for State Plan.. Third i. the non-Plan grants 
and loans. Fourth is the Ulistance to Central Plans and 
Centrally sponsored Ichemes. The share of Central taxe. 
are predetermined by the Finance Commission. In the 
case of the .econd and third. Central ... Istance for State 
Plans and non-Plan grants. It goes directly to the Budget 
of the State •. So. the State. have 10m. kind of a leverage 
a. far as spending of this money is concerned. 

But. in the cas. of Centrally sponsored .chemes. It is 
partly funded by the Centre with ... istance from the States. 
Now the trend is that there are more allocations for 
Centrally sponsored schemes than to the other fI.cal 
tran.f.rs to the States. That means the Stat.s have very 
leiS control. very less leverage over Central allotm.nt In 
lpendlng those money. That i. exactly why. in the morning. 
during the 'Zero hour' w. rals.d this Issu. of the 
appointment of the new Commi'lion for looking into the 
C.ntre-State relation. where we had specifically mentioned 
that In the term. of ref.rance I.sue. of vital concem to the 
States should be included. 

In fact. we felt very sorry when we read the report 
that non. of these issues are gOing to be addressed by 
the Commission on Centre·State relations. So. Increal. In 
the Stat.s· .hare of Central taxes. transfer of Centrally 
.ponsored scheme. In the Stat. subject. to the State •• 
all.vlatlon of debt burden of the States. autonomy for 
State. In fixing share of Central tax.s. framing financial 
policies. taking loans and utilizing Central sch.me. - all 
the •• have to be part of the term. of reference of the new 
Commilsion which is going to look Into the C.ntre-State 
relation •. 

The Budg.t exempted crude and refined edible 0111 
from additional CVO of four per cent. There Is a specific 
mention about lunflower. On crude and refined version of 
lunflower there II an exemption of 16 per cent. I remember 

the hon. Minister of Finance. reading somewhere. ..Id 
that th.re il a demand-supply mismatch or If it il to control 
inflation etc. But the direct .ffect II on coconut 011 and then 
ultimately on the price of coconut. Again. there has been a 
cut of 10 per cent in import duty on crude and refined 
palm 011. The hon. Minister comel from a State where 
coconut Is grown in plenty. The millions of coconut farmers 
are already hara •• ed for the I .. t .everal years. They were 
not getting a fair price reall .. tion. Every year there is a 
reduction of Import duty on theH various kinds of edible 
0111 which directly affect the coconut 011 and ultimately the 
price of coconut and certainly will affect the coconut 
farmers. I would requnt the hon. MInister of Finance that 
as soon u pollible correction h .. to be done. OtherwlH. 
there is absolutely no me.nlng In .. ylng that we are 
trying to help the farmers. 

Th.r. I. one it.m which wa. m.ntioned v.ry 
promin.ntly in the first Budg.t of the hon. Minister of 
Finance but .ubsequently forgotten. That i. PURA -
Providing Urban Amenities in Rural Area •. Thi. i. a pet 
project of our hon. Presid.nt. respected Ra.htrapatlji. He 
has been advocating thI. theme to provide urban .menlties 
in rural area which I, long overdue. W. have crosled 60 
ye.rs of our Independence and .till the condItlonl In our 
rural .r.... a. far •• infra.tructur. d.velopm.nt I. 
concerned. Is very poor. So. the hon. President. In fact. 
had mooted this partlcul.r programme. I think there i. 
absolutely no mention about this In the Budget. 

I would like to mention • coupl. 0' Kerata specific 
is.ue •• and I would conclude my tpeech. In the C8H of 
service tax, 80 per cent 0' the State's GOP il derived from 
•• rvlces, but the State ge .. only As. 100 crore from tax on 
services through the Central Devolution Scheme. I would 
request the hon. Finance MInis .. to conllder giving ita 
due .har. of service tax not only to Kerata. but all the 
State., 'so that the St .... can .t leut ltand on their legs. 
Th. Stat. allO Int.nd. to charge additional exciH duty on 
textiles. tobacco and sugar. but the Government of India 
lhould not cut 1 per cent additional tax given to the Slate 
u it will lose about R •. 100 crore. 

Th.re II also • proposal mooted by the State of 
Keral. that Central Sal .. Tax II to be aboIlIhed In • 
phaad manner so that thent II he movement of goods 
throughout the country. and it wi. lead to reduction In 
prices of goods Md also Incre ... In the revenue of Sta... ' 

Befor. concluding. I would , .. to mention the Iuue 
raised here by my very good friend Shri Chltlhen. He 
referred to the Kerala Slate. .nd also speclflcaiiy Mout 
the Mullaperiyar laue. What exactly I. thll laue? , do not 



427 Finance APRIL 30, 2007 8111,2007 428 

[Shri K. Francis George] 

think that there Is any need for a clarification on this issue 

because we have raised this issue time and again in this 

HOUle, and explained the position of Kerala State 

regarding this matter. Mullaperiyar Is a 110-year old dam. 

which was made using pre-independent technology during 

the British time. Now. It Is In a very bad condition.  Kerala 

has been raising this iBsue because If the dam collapses 

due to some kind of an accident. then the entire bulk of 

water will rush into one of the Asia's biggest arch dam. 

namely, the Idukki dam. If that dam also collapses, then 

one cannot predict as to what all will happen. If something 

like this happens. then the heartland of Kerala will be 

washed away, and about five districts with nearly 40 lakh 

people will die. The lo.s of life and property will also be 
unimaginable. 

I think that we should not take chance on an issue 

that has this kind of catastrophe In store. This Is the exact 

reason that Kerala State should have a new dam In place 

of this 110-year old dam. What is wrong with this demand? 

We never said or we will never say that we will not give 

water, which is very much needed for Tamil Nadu. In fact. 

If we can get this water during the summer season, then 

we can generate electricity from Idukki through the Idukki 

Hydel Project. Thereafter, we would not have to pay money 

for Central allocation. Presently, we are paying through 

our no.e to get Central allocation during the lean periods. 

The entire water is being drawn by Tamil Nadu. Tamil 

Nadu is also generating electricity to the tune of about Rs. 

300 crore. and Kerala Is being paid only Rs. 8.5 lakh 

annually as compensation for drawing so much of water. 

This Is not the only project from which Kerala gives 

water to Tamil Nadu. We have the Paramblkulam-Aliyar 

agreement. the Siruvani agreement, etc. The entire 

Coimbatore town is being fed from the $iruvani project, 

and we are also giving water from Neyyar. We have been 

very generous over the ye ..... It Is not that Kerala 'S se"-
sufficient In the requirement for waler. We also do have 

extreme problems during Bummer season as far as drinking 

water is concerned. leave alone water for irrigation 

purpose, etc. 

Keral. II primarily dependent on hydro power. 

Therefore, even a drop of water is precious for us. We do 

understand the Importance of sharing thit precious wealth 

with our Tamil Nadu brethren. and we have no objection 

to it. Unfortunately, I do not  understand the leadership of 
Tamil Nadu. Why do they not understand our very vital 
concern regarding the life and property of the people? I 
do not know. In fact, It 'I not • problem of Keraia 1Ione, but 
it 'I a problem of the whole country. If IOmethIng happenl, 

then it is not that only the Kerala Government would be 

answerable for it, but we would all be answerable for it. 

Who h; ruling in Kerala would not be the iSlue because 

the Government of India will be answerable for it. Therefore, 

I would humbly submit that we should sit and discuss to 

find a very reasonable solution for it. What is so 

unreasonable in all that Kerala says in this matter? We 

are only asking for a new dam instead of a very old dam. 

which is in a very precarious condition. 

Recently, when the water level came down, we could 

see huge gaps in the dam. We are just shutting our eye., 

which is very unfortunate. So, I would request the han. 

leader from Tamil Nadu, who is a very relpected and 

senior leader not only of the country but also of the State, 

to take a lead in this issue, arrange a meeting of both the 

leaders of the States, come to a settlement. We have no 

problem. I can very well sayan the floor of this House on 

behalf of the State Government that the State will never 

refuse to share water with Tamil Nadu. We only seek the 

protection of our people for which I think, Tamil Nadu is 

duty o ~  to morally because of the last 110 years, we 

have been very generous, even sacrificing our needs. I 

hope, this message will go. I hope the hon. Shri 

Chldambaram will take the lead In settling the matter 

instead of quarreling between ourselves. 

lance again commend all the efforts that are being 

made by the han. Minister to steer the financial sector of 

our countrf on the right path. Of course, we do disagree 

with certain policies and programmes but of course. we 

can sit. discuss and come to a consensus on all these 

matters. 

SHRI P.S. GADHAVI (Kutch): Sir, at the outset, I would 

like to express my views on the Finance Bill. I would like 

to bring to the notice of the han. Finance Minister two or 
three points. 

The first point is about the rise in basic exemption 

limit by Ra.1 lakh to Rs.1.95 lakh which would result in a 

tax savings of Ra.2,OOO, excluding cess. But a point to 

note Is that the first rate of tax applicable to senior citizen 

is 20 per cent. They cannot make use of the 1 0 per cent 

slab on taxable Income. Further, additional education cess 

of one per cent will certainly eat into the tax benefit provided 
by  the higher exemption limit. I would like to request the 

han. Finance Minister to raise the limit for senior citizens 

up to Rs.2.50 lakh. 

Secondly, the small saving. In terms of tax will have 
to be countered with a f.1I In cash flow for several 

individual •. In terml of Invutment, .. nlor citizens wiN face 

a serious problem becauH they wfII find It tough to elClP8 
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from Tax Deduction at Source (TOS). There are three main 
debt instruments that senior citizens invest in, and TOS is 
now applicable on all of them. The first is the Senior 
Citizen Savings Scheme (SCSS), where tax is deducted at 
source, each quarter, when the payment Is made. The 
nine per cent rate, payable quarterly on these deposits, is 
stili a huge draw. Many individuals have already invested 
in SCSS. Hence, they may be unable to escape from TOS. 

The second impact will be felt on the eight per cent 
taxable Govemment of India (GOI) Bonds. There was no 
TOS on these instruments earlier. But, this has changed 
now. So, they have to pay TOS on these GOI Bonds. The 
new requirements state that tax will be deducted at source 
when the amount invested in GOI Bonds crosses Rs.1.25 
lakh. 

Thirdly, in the case of bank fixed deposits too, the 
amount of interest over which TOS will be applicabie is 
Rs.10,OOO. This means that If the internt rate Is nine per 
cent per annum, TOS will be applicable after investment of 
Rs.1.11 I.kh. But if the interest rate il 1 0 per cent per 
annum, the threlhold investment amount above which 
TOS will be applicable is Rs.1 lakh. Hence, individuals 
will not be able to elcape from TOS net if they have lome 
taxable income in their books. So, I would request the 
Minister to consider for raising of the limit for senior citizens. 

Regarding Service Tax, I would say that from three 
services in 1994, it has been Increased to 96 in 2006, and 
amendments to it are carried out almost every year. 

The definition of taxable service is also inviting more 
problems. The definition includes certain phrases such as 
'in any manner, directly or indirectly, in relation to or in 
connection with', which enlarges the scope of taxable 
services. In the ab.ence of any meaning assigned to the 
terms in the Finance Act, 1994, one needs to dredge into 
literal meanings and judicIal interpretations which bring in 
a lot of interpretational plays· and literacy art in drafting 
agreements, etc., leading to disputes at a later stage. This 
may be given a definition, otherwise, it will lead to a lot of 
litigations later. 

Similarly for service receiver, various terms have been 
used such as 'any person, pOlicyholder, subscriber, 
customer, client, exhibitor, franchisee or shipping line, etc. 
These specific terms have implications in deciding the tax 
liabilities. This type of clumsiness in interpretation will 
certainly give rise to corruption. I request the hon. Finance 
Minister to see that these specific definitions or specifiC 
guidelines are provided. 

The most controversial service brought under the 

ambit of service tax is 'renting of immovable property' for 
furtherance of business or commerce, about which our 
colleagues have said already. How can renting of property 
be considered as a service in the manner which is 
generaily understood? 

Another point I would like to bring to the notice of the 
hon. Finance Minister is regarding Income Tax exemptions. 
There was a provision of standard deduction under section 
16 of Income Tax Act for working class up to March 2005. 
The reason for this deduction was to meet the expenses 
incurred in the performances of their duties. Similarly, the 
business or professional class also makes deductions out 
of their total proceeds or income, or we can say that they 
reduce their Income by deducting the expenses incurred 
In the performance of their duties. To place the working 
class with business class at equal level is unjust and 
unre.lonable because the working class wu being given 
this benefit of standard deduction, but the Budget of 2005-
06 abolished this provision. On the face of It, It appears 
equal for ail but the fact is otherwile. It looks that there II 
equality between the working cl.al and bUllnel1 or 
profeilional class, but it il not for the realon given below. 

The bu"ine.. or professional CIUI, as we know, 
shows Its income, leaving apart the issue of undilcloled 
income af'er making deductionl of ail sorts of expenses, 
whether it la traveling expenses, to and fro fare from 
residence tl) office or out of office, the expenses incurred 
on light refreshment, but the working clus hu no such 
means. The wo(king clol was being compensated by the 
provllion of standard deduction. This provillon was 
available In the Income Tax Act since 1970. It Is therefore 
my humble request to the hon. Flnanc. Minister that he 
should conllder the old section for provision of Itandard 
deduction to be restored so that working cia.. and the 
busine .. cia .. are placed at an equal footing. 

The next thing that I would like to bring to the notice 
of the hon. Finance Minister Is regarding exemption under 
section 35 (a) (c) of the Income Tax Act. This exemption is 
given to institutions which are rendering service in the 
social or educational fields. In my districi, which is on the 
border area, which Is the remotest part of the country. we 
have an Institute which is rendering such a service; they 
have submitted an application for exemption under .ectlon 
35 (a) (c), but the Committee declined to give exemption 
saying that It ,does not fulfill the criteria or the guidelin ••. 
What are the criteria? No other reasons were given. Without' , 
any reason, they have simply rejected this. I can give you 
the name of that in"ltution also; I know it personally; It Is 
In the remote area where even the Govemment schools 
are not there, hospitals are not there, but this Institute is 
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rendering service. But when it applied for exemption, its 

application was rejected saying that It did not fulfill any 

criteria. No other I'8alons were given. I humbly request 

the hon. Minister to see that when such inltltutlon. apply 

for exemptions, they should be considered very genuinely. 

Thank you very much. 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 

Sir, I sNk your pennission to speak from here. I rise to 

support the Finance Bill 2007-08. The Budget and the 

financial proposals are contributing for extraordinary GOP 

growth which Is close to double digit. The tax collections 

were done so efficiently -by expanding and bringing 

more sectors and individual Into the tax net -that the 

public did not feel a pinch of It. As a reSUlt, the UPA 
Gov.mment Is abl. to increase the tax collection in the 

first y.ar, that is 2004-05 Dy RS.50,000 crore; in 2005-06 

by Rs.60,OOO crore and In 2006-07 by Rs.l lakh crore. 

The very important factor is that all th.se collections were 

made without causing any pain to the p li~ at large. 

Ev.n though our overall GOP growth is 9 per cent, 

our agricultural GOP Is not grOwing more than 2 per cent. 

There is a great need to inve.t in more Irrigation projects 

and convert dry land into wet land.. It Is .ssential to 

achl.ve the .econd Green Revolution which I. dreamt by 

none other than the UPA Govemment led by our Prime 

Mlnl.ter, Dr. Manmohan Singh. guided by Shrlmatl Sonia 

Gandhi and of course •• fflclently managed by our beloved 

Finance Minister Shrl P. Chldambaram. 

In 2004. when the UPA Govemment came to power, 

the collection of tax W8I R •• 3.40,OOO core •. By 2008-07, 

the UPA Government collected nearly R •. 5,60,OOO erore 

a. tax. Thl. wu achieved without Increaalng the Income 

tax and aI.o by increuing the exemption limit for women 

to R •. 1,45,OOO; for .lderly cltlzena to R •. 1.95.000 and for 

others to R •. l.10.000. I particularly compliment the 

Government and the Minister for this great help to the 

common people. I would appeal to the Minister to Increase 

the threshold limit of Incom. tax .xemptlon to the women 

by Ra.2.50,OOO •• enlor cltiz.n. by Rs.3 lakh and to others 

by Rs.2 lakh. This will be h.lpful to them in the backdrop 

of prevailing Inflation. Since women and senior citizens 

are lea. In number. it will not be a malor burden on the 

Gov.rnment to do that. If the Minl.ter minds It. definitely 

he will do it. We have that much of falth In our Minister. 

As far aa Service Tax is concerned, before the UPA 

GOvemment the total Service Tax collectlonwu,R •. 7,OOO 

crore. It is now R •• 50,OOO crore. One mu.t compliment thl. 
great achievement. In .pite of the Opposition colleagues 

rai.ing doubts and appr.hensions. this I. the reality. We 

can convince them that the Minl.try is doing all the best to 

maintain the finances In proper manner. It is also good 

that you have increased the tax exemption limit for .mall 

.ervice provider. from Rs.4 lakh to Rs.e lakh. It i. really a 

very Important factor a. far as I am concemed. 

So far a. cement and Iron are concemed, theyare 

related to the day-to-day life of the common people. It i. a 

maHer of concem that the rate. of es.entlal building 

material •• especially cement and Iron. have gone up. The 

excl.e duty on cement was Rs.400 per MT earlier, ~i  

Is now reduced to Rs.350 per MT for the cement sold at 

Rs.190 per bag. Also. for the cement which is being sold 

at more than Rs.190 per bag, the excise duty has been 

Increased to Rs.300 per MT. Still. Sir. the price has not 

come down. I think there is a need to increase Rs.SOO 

further more because our main aim is to bring down the 

prices of essential goods like the cement. When we tax 

more, the extra amount should be given to the respective 
States which can be used for buying cement for building 

houses for the weaker sections. Since housing Is the core 

area, it will be a more humane approach If we adopt it. 

Today. SEZ is the hot topic everywhere and we are 

facing a lot of problems. Of course. when we aim at 

development'. we are bound to face some challenges and 
problems. But my Government is in a position to deal with 

the situation very effectively. So, while addressing the SEZ 

problem. the purpose of the tax concessions in SEZ Is to 

promote export oriented units and its anCillary units. It 

would be beHer if all these concession. are given in non-

metro and other State capitals by fixing a radius of at least 

50 to 100 kilometres from the urban centres. I have a point 

her.. Today. we are facing employment problem and 

everything Is urban oriented and urban centered. We have 

to d.centrallze this developmental process. We can 

generate more jobs and also we can bring down the gap 

between rural India and urban India with much effect. It 

will .top misuse of tax conc.ssions for the r.al estate 
purpo •••. Many a tlm.s, they are mi.uslng It In the urban 

areas though the intention of the Gov.mment Is good. So. 

It will .top misuse of the funds for the real estate purpo •••. 

We need to ensure that the existing units are not allocated 

the second SEZ. In my view. only the new units .hould be 

given conces.ions. 

In urban areas. the prices of land have skyrocketed 

becau.e large real estate companies, multinational. with 

foreign funds are buying land banks of thousand. of acre. 

thereby creating artificial scarcity. In reality, there I. no 

.carclty but these people are preserving land to make 

profit. That Is why. we are facing this artificial .carcity of 
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land. It II becaul' of this m.nac., the common man and 
middle clals peopl. are facing hardships. Th.re il a lack 
of affordable land. It Is very difficult to get land at affordable 
prlcel. W. need to propole that any land which il 
purchased or .nter.d Into an agr •• ment Ihould be 
dev.loped within thr •• years and made available for public 
for occupation. If th.y fail, there must be a provision of 
h.avy tax on the vacant and undeveloped lands. At the 
same tim., this 11th. n.ed of the hour to protect fertile 
land from the SEZa. We have to ensure that the barren 
land la given to a.t up the SEZ. On the one aide, we can 
mak •• ffectlv. us. of the barr.n land to I.t up Indultrlel 
and on the other aide, we can protect fertile land for the 
agricultural purpoS8l. Th.s. It.pS by the Governm.nt will 
act al a det.rrent and land banks will not be maintained 
which is the cause for the lteep Incr.... In the land 
prices. 

Coming to the IT sector, of course, my coll.ague, 
Shrl Madhu Vaakhl spok. In detail. I will not get Into that 
much of details. I think IT sector cannot be giv.n perpetually 
y.ar atter y.ar tax exemptions. In my view, only new 
companies Ihould be giv.n tax conclIslons and all 
loftware companies should be taxed. 

At the same time, I would urge upon the Government 
of India to look Into the matt.r of withdrawing tax 
exemptions extended to corporate farming. While poor 
farmers are suffering due to lack of funds, the .. big sharks 
are enjoying great benefits at large from the Government. 
I would urge upon the Government to limit the benefits to 
poor farmers by cutting the exemptlone to the corporate 
farming. 

When I come to the package for the tea garden., of 
course, my Minister I. well versed with that, I would give a 
few tips to present my cue here. Coorg and Auam are 
the producers of best coffee and tea In the world. AllIIn, 
Trtpura and North Bengal have numerou. tea gardenl 
which were profitable at one point of time and employed 
lakhs of famlllel. Unfortunately, over the years due to 
various realonl like militancy and Inlurgency, the 
production hal come down. In the t.a gardenl the 
profitability h .. come down. Today, we have I .. n many 
tea gardenl becoming lick and a number of them have 
been closed down. Of cours., thll has again added a lot 
of, tenllon, unemployment problem. naxalite problem and 
inlurgency problems. So. it ia the need of the hour to 
,encourage them' anet support th.m. If thll .... nd continuII, 

. then, It will not b8 a m.re cue of revenue loa. to the . ' , 
Gomnment but it will lead to acute unemployment problem 
and dflplacemenl Of labour population. The other day. we 
were addre.llng the probI.ma of the labour population. 

17.00 hra. 

We mUlt protect thole labourl who are already In 
Job. The State Governments lhould try their belt to revive 
the lick tea gard.nl and Indultrles. Though the Central 
Gov.rnment also has taken lome It epa for th.lr revival. 
yet unfortunately. tho.. Iteps are not adequat.. That II 
why. what Iteps needl to be taken now and what the tea 
indultry now needs Is a compreh.nslve package from the 
Central Government to enlure that the tea gardenl work 
to full potential and .nhance their production and 
consequently incr .... their proflm. The coffee industry. of 
course. due to lack of proper marketing. in South India 
and In oth.r partl of the country wh.re coffee il grown 
and particularly In Chlkmagalur in Kamataka. is facing a 
problem. I am drawing the attention of the Government " 
tOWardl th.lr agony. Urg.nt Iteps should be taken by the 
Ministry of Commerce In this regard and the Ministry of 
Flnanc. should also provide all "llltance for the revival 
of the t.a as well as the coff .. Indu.try in the Eastern and 
North.rn India and in Kamataka. 

Sir, we talk a lot of thinge about empowerm.nt of 
wornen. But unlell something concrete i. done in reality. 
it remain. merely a !:'Hch. I would like to draw the 
attention of the hon. Mini.ter toWardl the Self-help Groups 
being run by women. They have brought about a Ii'-'t 
revolution In rural India In empowering women, particularly , 
poor women. But they are laCing financial problema ,In· 
regard to capital Inveltment. Without finanoll they rMlty' " 
cannot do much a"d they require the help of the c.n...at. . 
Government at thil point of time. I would like to urge upon 
the Mlniltry of Finance to allocate conllderable amount of 
money to help the Self-help GrOUPI by Inltructing the 
banks to lend them money at the rate of three per cent 
Int ..... 1. It would be a great help to them. They are 
repaying their loan amount with all honesty. Everywhere, 
In every COfMIittH we have I.." that the recovery ra. II 
98 per cent. It II really enoouraglng. I would like to 
compliment the Self-Help Groupa for their efton all over 
the country. 

Sir. I would also like to urge upon the Government to 
provide them with basic infrastructure like they do not 
have a place to .it and conduct their meetlngl. I would 
like to requIIt the Government to formulate auch a acheme 
In order that StrH Shaldl cenn. are built for them. I think, 
with an amount of RI. 3 to RI. 5 IIIkhI auch cen ..... oould 
be conltrUcted. We have buIdInga for the P8nchayall, we . 
have achooI buIIdInga. we have buildings for anganwIIdiI. 
we have V8terInary hoIpItaIa, but for women we do not 
have any such oentNI. Molt of the time they have 10 
approach either the achooI., or the Sishu VItwa or 1M 
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Anganwadls for conducting their meetings. It II high time 
to empower women and the Govemment must conlider 
gMng conllderable amounts for conltructlon of Stm 
Shaktl Centres all over the country. By doing such things 
we can .mpower women. 

Sir, my lut point I. that this Govemment, within It. 
financial conltraints, hu provided for considerable amount 
of money for the development of the Scheduled Castes, 
the Scheduled Tribes and the Minorities. But at the same 
time I am disappointed to find that only a lum of Rs. 91 
crore has been given for the development of the people 
belonging to the Other Backward Classes. This Is not 
jUltifled. Thele days everybody I. educated, everybody Is 
conicioul of their rights. I would Ilk. to appeal to the 
Central Govemment tha, II the need of the hour II to 
provide for more fundi for the development of the peopl. 
belonging to the Other Backward Clal .. s of thll country. 

Sir, with the.. WOrdl, I would Ilk. to support the 
Finance Bill for the year 2007-08. 

[T,.n •• tIonJ 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. 
Chairman, Sir, I am going to finish my apeech In ju.t two 
mlnutel becaUI. while speaking on budg.t I had discussed 
about all the things In detail. I had also spoken that what 
h.. been mentioned JUlt now. Hon'ble Finance Minister 
h .. laid that GOP I.e., Groal Dom.ltlc Product Is growing 
up 9 per cent annually. JUlt now one of hil fri.nds 
mentioned that In agriculture lector it II just 2 per c.nt. I 
would only like to say that when we talk about a farmer, 
we mUlt keep In mind .. to why wu the lituation extremely 
opposite to thll <;turing the time of Vajpayee Govemment, 
NOA Govemment? At that time 10 much of grain wal 
produced that Its Itorage became a problem. 

17.01 In. 

(SHRI ARJUN SETHI In the Chair) 

Such a problem had arilen at that time. At that time, 
we Met ltarted thinking of making extra godowns and 
provtde incentive to people In order to motivate them. We 
..... aut gMng Immediate IUpport price and we allo 
pUt tWIMd pricel. But today when we talk about the 
over-an Government we ... that a ltaternent of hon'bte 
Paw., ~ came In between at the tl"" when wheat was 
about eo arrive In the market. At that time, the ltatement 
wu .. to how much wheat we would Import. L .. t year 
allO, thlt C8UHd anomallel .. the farmer did not g.t ihe 
actual Iupper. price, which they were IUPPOled to get. We 

pay more than support price and import wheat and that 
wheat II allo of substandard quality. 

Some Irregularities have come to our notic. regarding 
pul.... The irregularlti.s have continued to occur even 
aft.r putting a ban on .xport of pulses. I had raised this 
issue in Lok Sabha that the gram which is not us.d for 
pulses and was to arrive in market, was not allowed to 
export and thus, the farm."s interests got jeopardized. As 
he hal m.ntion.d that the manufacturing growth rate has 
increa.ed, although that too has increaa.d due to private 
sector, but I feel that the development should result in 
actual incr.ase of purchasing power of the poor, then only 
It can b. called development. There are more than 25 
crore BPL people. As he has mentioned that we would 
fund maximum for education and health. A number of 
.chemes for dev.lopment are formulated but it is not 
reflected In the Implem.ntation of those schemes as to 
how many peopl. have been ben.fited and come up In 
the APL category from BPL. Hon'ble Minister for Social 
JUltic. and Empowerment is sitting here and I also happen 
to be the Chairperson of the standing committee related to 
that Ministry. All the Members .mphaslze upon thll thing 
that the Govemment gives crore. of rupe •• to the Stat.s 
for impl.m.ntatlon of sch.m.1 but do we have any 
succelSful story as to how many people have moved 
above the BPL cat.gory, how many people have become 
independ.nt and the purchasing power of how many 
peopl. has Increased? Dev.lopment means this only and 
we must keep this in mind. 

I would like to say two things to him. One thing is that 
h. has talked about poly-fiber and the custom duty on 
fiber hal be.n reduced on that as well as on raw material 
which il right. I do not have to say anything wh.th.r this 
hu been don. to ben.flt anyone but I would like to give 
two-three .uggestion. r.gardlng smali-scale Industrl.s. 
EV'ryone knows that smali-scale industri.s generate 
.mployment on a large .cale. They have not given full 
att.ntlon towards this. They have increased their excise 
limit upto RI. 1.5 crore and I thank him for that. I have one 
more .uggeltlon to give which I. that the tax audit limit II 
pre .. ntly RI. 40 lakh and for the Income above that one 
has to pres.rv. smallest of vouchers and has to face a 
number of difficulties .ven after .pending thousands. If we 
want to expand Imall-lcal. Indultrlel, then it would be 
better to Incr .... the tax audit limit up to RI .. 1 CrorB, a. 
the limit h .. be.n Increued up to R.. 1.5 orore for other 
thlngl. 

They have provided lome relief In income tax; he 
h .. given a rebate of Rs. 1 lakh 10 thou.and, for f.mate. 
It II RI. 1 lakh 45 thousand, for •• nlor citizens it is RI. 1 
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IIIkh 95 Ihoueand. Actually, thele people are taxpayers. 

They muat calculate u to how much tax is to be received 
from big Indualrlalisll. The .. amaH taxpayers made certified 
tax payment to the department and generate revenue 
therefore, if this Umlt il further increased by him, It would 
be better. 

I would like to give him a suggestion in the interest of 
senior cltizenl. When the interelt rate was low In banks, 

there wu a Icheme for them under which they could have 
fixed dePOllt for 5 years at the rate of 9 per cent. At that 
time, the normal bank rate wu 8 percent. 1 percent 

sublidy wu given by the Government of India. But today 
the rate of interelt in banks has reached up to 1 0 percent. 
Now, If he allowl the senior citlzenl to withdraw their 

money from that scheme, If they wllh 10, because now 
they .... normally getting 10 percent rate of interest from 

the banks. It win be beneflclal for the Government because 

it will .. ve the Govemment from giving lubsidy on that. It 

will alao be beneficial for the senior citizens to have 

withdrawal facUlty. 

Regarding Pan Maaala I would suggest that they are 

having a wrong Influence on our younger generation, 

whether they are tobacco free or not. Therefore, whether 

the Pan Muala is tobacco free or not, it should not be 

exempted from duty. There is no need of it. It has adverse 

effect on our children. Minor children keep pan masala 

packets In their pockets and consume it. I would once 

again like to lubmlt that the Government should reconsider 

this. 

Hon'ble SandeepJi had given a very good sugges-

tions, regarding the prelervation of environment. He 

luggeated that the Government, in consultation with the 

Stale Government., .hould make provision to impose 

heavy penalty on those Indu.trle. which pollute rivers in 
vlllaget and towns and spread chemical pollution •. In fact 

it II .... ntlal for u. to seriously ponder over it. 

Lastly, I would like to give suggeltions regarding 

women. Every time a discullion I. held regarding the 

illue related to women. The women should also be 

auoclated with research and development. Neither the 

Government nor the private companies pay attention in 

thll regard to the .xtant it should have been paid. Today 
women are contributing more and more In all the fields. 
Woman have already bean working In the agricultural 

sector. Earlier, when I was the Mlnl.ter of Women and 

Child Development, I used to hold dlscus.lons with women. 
At that time the women labourers had suggested that If 

WHdIng Inltrument (khurpa) i. dHlgned according to the 

convenience of the women, It can enhance their efficiency. 

At that time, I had pondered as to what Rand 0 can be 
done towards manufacturing women friendly tools. There 

is a need to pay attention in this direction as well. 

With these suggestions, I conclude. 

·SHRI ARUNA KUMAR VUNDAVALLI (Rajahmundry): 

Sir, I will speak in Telugu. I rise to support the Finance Bill. 

Achieving 9% growth rate in past two years, will be a 

memorable chapter in the Indian history. Today, we have 

around 200 billion dollars i.e. 20.000 erores of dollars as 

foreign exchange. At the same time, we have a consistent 

export growth of 30% every year, and we have the largest 

pool of NRI funds in the world. These are not ordinary 

achievements, and I specially congratulate the Government 

for these achievements. On one hand, we are growing 

strong In economy and are trying to assert ourselves as a 

super power, on the oth.r hand, the condition of poor 

people Is pathetic and heart wrenching. Even today, nearly 

22% of our population is below poverty line. The parameters 

fixed for determining poverty line are, an individual with 

R •. 7 per day as income in rural areas and a person with 

RI. 14 per day as income in urban areas will be treated as 

above poverty line. The parameters which were fixed long 

back are still In vogue. I think there won't be a worst 

situation than this, elsewhere in the world. 

We have burgeoning list of millionaires from India. 

Recently, a newspaper has come out with unprecedented 

list of Indian millionaires. We are having many varieties of 

cars. We are widening roads repeatedly, but our traffIC is 

beyond the capacity of these roads. There are many lUXury 

cars. Recently, 8 car worth Rs. 1 crore 8 lakhs was 

Introduced, and we have people who can afford such 

cars. On one side, we s .. people with lUXUry life stVl" , 
on other side we find people without basic amenitie., like 
housing, sanitation, education and health, who lead a 

pathetic life. I feel that time is ripe now to use our 

knowledge to bring changes in the lives of poor people. 

Because, thl. Is not the nation we envisioned. 

By 2010 or 2015, there will be three super powers, 

US, China and India. They will dominate the world and 

this is being acknowledged by all. We can witness the 

rising Income of the people. Though we could not achieve 
desired growth in agriculture and Industrial sector, we 
have witnessed glittering succes. in the fields of Information 

Technology and Service sector. Today, our country 'India' 

is i tlfl~.· as • country of taIe.nted and hard working 

people. At ~  Juncture, if we don't put efforts to change 
the live. of poor people, hl.tory will not forgive us, even, 

, •. Engli", trartllation 01 !he Ipeech originally delivered In Telugu. 

I· 
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we cannot forgive ourselves. I have few suggestions to 
wipe the tears of poor people. In rural areas, there should 

be more scope for employment. 

In order to provide more employment opportunities, 

w. should improve and expand our irrigation facilities. We 

should concentrate more on agriculture. Around 70% of 

our population depend on agriculture even today. We 

should make it a profitable profellion. We .hould work to 

revert p.ople, who have left agriculture for other 

profes.lon.. If we don't devi.e a mechani.m to revive 
agriculture, I beli.ve that ju.tlce i. not done to thl. nation. 
In the same direction, we implemented few programme. 

like Rural Employment Guarantee Scheme which I. a 

huge challenge. Govemment hu asked u many people 

to register themselves under this scheme, and innumerable 

cards are being Illued. In a country of 100 cro,.., uklng 

as many peopl. ai they can to enroll under this .cheme I. 

in itself a big chall.nge. Irr •• pective of, whether an 

individual is above poverty line or below poverty line, all 

are being cov.red under this .cheme. And to over come 

.uch challeng •• , this Gov.mment I. very much cap-....bIe. 

The Governm.nt hal proved it'. prowell, which i. not an 
ordinary achiev.ment. 

We .hould initiate .ome more programm.. to 

eradicate pov.rty. The ~ , wh.n we can .top a per80n 
migrating from rural ar.a to urban area, that moment will 

be the moment of .elf-reliance in Indian economy, which 

i., I believe is· not very far. Keeping In vi .. the growth 

rate, I bellev. we can achl.v. economic independence 
v.ry .oon. To realize .conomlc Independence there i. a 

need to arr •• t ri.ing .conomlc oHence.. There are 

numerable whit. collared oH.nce. committed In our 

country. If an afflu.nt person e.cape. from the clutche. of 
law by committing .uch crime., this will .. nd a wrong. 

signal to the people. W •• hould work to send right meauge 
to the mu.... For .xampl., I unmasked a big financial 

.cam in my .tate Andhra Prad •• h and had written a letter 

to Finance Mini.ter on 8.11.2006. Six month. have posed 
and till now no legal action I. taken agaIn.t that person 

who illegally coll.cted R •. 2800 crore. from public. If RBI, 

State Governm.nt and Central Government are helpl.1I 

in .uch .Ituation, I think it'. time to give more teeth to our 

laWi. So, to send po.ltive mellage to peopI. that -who 
.ver be the person, if he commit. a crime, he i. not above 

law and i. punishable". I requ •• t Hon. Finance Mini • .., to 

look into thl. matt.r. Regarding price rI .. , I feel all .... ntlal 

commoditie •• hould be taken out of the ambit of on-lIne 

trading. 

And on-line trading .hould be declared u an Illegal 

activity. If required change laws and .. nd the person. 
who promote black marketing through on-lIne trading, 
behind bars. I believe .uch actions can control price of 
•••• ntlal commodltle •. Though, th.re I. lnoreue In 

productivity and purchuing power, the comrnodI1IH are 
out of mark.ts. I beli.ve that on-lIne trading I. the reuon 
behind .uch lltuatlonl. AlrHdy, two commodltlel are taken 
out of on-lin. trading and I reque.t Govemment to take all 
.uenllal commodllie. out of on-iin. trading. Regarding 

my con.tltuency Rajahmundry. Aluminum trading I. 

abundant. Thou.ands of workers are dependent  on thl. 

cottag. Indu.try where old Aluminum I. melted to make 
n.. utenill.. A cu.tom. duty i. being Impoaed on thl. 

cottage indUitry, which I. not In the In ..... of theu 
workers. I already .ubmItted a repreaenlatlon In thII reg..,. 
to Hon. Finance Mln.te, and I expect him to reepond 
favourlbly on thl. ....sentation. And I requeet him to 
take .tepa to promote cottag.lndustrl •• where by, people 
dependent on cottage Indu.try may feel aecure, profitable 
and can contribute in gen.rating .mpIoyment. I believe 

that Gowmment will take .tep. In thl. direction. La.t year. 
I railed thl, illu. regarding .ub.ldy given to rich people, 
which .hould be cancelled. W. are taking .ublldy on 
domeatlc guo MP'., MLA'., Mlni.t.rs, Prealdent of India, 
. Prime Minl.te, are u.lng .ublldlzed dome.tlc gu. But W8 

don't de .. rve It. A person whose income I. above R •. 4 
Iakh per annum and all MP'. MLA'. and other con.tltutlonal 
functlonarlea .hould not be given .ub8ldy on domeatlc 

ga •. By doing '0, we will be aavlng 7.000 to 8.000 crore. 
of rupee. for our .xchequ.r. I requ •• t Hon. Finance 

Mlnl.ter to take up this illue and Implement It Immediately. 

Similarly, I .xpect him to take growth rate from 8% to 10% 
11%, 15% or may be 20% In future, and utlliz. such 

ben.fits In bringing about change. in the live. of poor 

peopl •• With th ... word. I conclude. 

[Engll.h/ 

SHRI KHAGEN DAS (Trtpura-W •• t): Sir, I thank you 
for giving me thl. opportunity to .peak on the Finance Bill. 

I rI .. to .upport the Budget for the year 2007-08. But 
I would reque.t the hon. Finance Mlnl.t.r to take 
approprlat. .t.p. on the follOwing iSlu., which are 
important. 

At the out.et. I would like to aay that today price rIM 
is the bigg •• t probl.m facing the common man. The 

Budget fall. to make any attempt for .trengthenlng and 
unlveraallaatlon of the Public DI.trlbutlon Sptem. 

Thl. I. to en.ure proper nutrition and food aecurtty 
for all the citizen., Including the people who are living In 
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remote areas. The Public Distribution System plays an 
important part in keeping the prices ... nder control, but the 
Budget is designed to weaken the Public Distribution 
Syatem and a reversal from the targeted system to the 
establishment of a universal system of public distribution 
is necessary. All three aspects of the Public Distribution 
System must be strengthened. There should be an increase 
in food production, there should be adequate procurement 
and there should be proper distribution. With the big 
increase in prices of pulses, it is essential for the 
Govemment to Include pulses within the ambit of the Public 
Distribution System. 

Sir, it is said that agriculture is the backbone of the 
nation's economy. But after 60 years of Independence, it 
has become a casualty. In the Budget, only a token anempt 
has been made for erop insurance. It should be expanded 
to cover the entire country and all crops along with creation 
of a fund for stabilization of price fluctuation in agricultural 
products, reduction of interest rate on agricultural loans to 
4 per cent simple interest, distribution of land to every 
iandless household, creation of a fund on the lines of the 
National Calamity Fund to .. sist farmers affected by crop 
loases, ban on future trading on all essential agricultural 
commodities to protect the interests of the producer and 
the consumer along with the introduction of quantitative 
restriction on the import of agricultural commodities. 
Speculative future trading in agricultural commodities has 
had disastrous results. The large mass of farmers, mainly 
the small and marginal farmers, has been pauperized and 
the number of suicides of farmers continues to rise. 

Coming to the North East Aegion, the Finance 
Minister has given a step-motherly treatment to the 
backward States of the North East Aegion. Out of the total 
estimated Plan expenditure of As. 2,05,100 crore, only As. 
14,365 crore has been allocated for the North East Aegion 
which is far less than 1 0 per cent of the total Plan 
expenditure. The backward areas deserve more Plan 
support to bring them at par with other parts of the country. 
But the outlay of less than 10 per cent of Plan expenditure 
to the North East Aegion in the Budget for 2007-08 will 
only add to the disparity and discontent among the people 
of the North East Aegion. 

Special Accelerated Road Development Programme 
for the North East (SAADPNE) was started to provide 
much needed connectivity in the region. But the programme 
has remained a non-starter. The Finance Minister, in his 
Budget Speech, mentioned that 450 km. work has been 
awarded in 2006-07, but the fact is that a substantial 
portion of the fund has remained unutilised and with the 
scheme in its present form. the people of the region will 

continue to suffer from the problems of poor connectivity 
and isolation. Given the economic and security environment 
in the region. public-private partnership is not going to 
work there. If the Govemment is interested to provide 
roads to the people of the region, the highway. need to be 
constructed with support from the Govemment. Otherwise, 
programme. like SARDPNE would remain only on paper 
and find a mention in the speeches of the Finance Minister 
without any benefits reaching the people of the region. In 
this connection, I would like to mention that on 27th. under 
the leadership of the Chief Minister of Tripura, my.elf, Shrl 
Sitram Vechury and two other MP. met the hon. Prime 
Minister. 

We raised this issue and he had categorically stated 
that the PPP would not be workable In the North-Eastem 
region. So, I would reque.t the hon. Finance Minister to 
have a ,.Iook into the maner. 

The hon. Finance Minister has mentioned that A •. 
1 ,380 erore has been provided to the Ministry of DONEA 
for the year 2007-08 without clarifying that, out of this a 
sub.tantial portion is on account of the Non-Lapsable 
Central Pool of Aesource.. which could not be effectively 
ulilised by the several Central Ministrie. for their scheme. 
in the region. 

The Finance Minister should clarify why the concer-
ned Ministries could not utilise these funds in the region, 
rather created a falae impresaion that additional resources 
are being provided for the development of the N-E region 
through the Mlniatry of DONER. 

There is an acute shortage of power In the North-
East region. In Trlpura, against the demand of 188 MW, 
the availability from the State's own relources is only 68. 
MW. The State Govemment has sought financial assistance 
from the NEC for funding a 21 MW gas baled power 
project at Baramura in Tripura. The Ministry of DONER 
and the Ministry of Power recommended the project on 
the basis of 90 per cent grant and ten per cent loan. 

The hon. Prime Minister had given a specific 
aSlurance to a delegation of Members of Parliament from 
the North-East Forum on 25th August, 2006 that the project 
would be executed on the basil of 90 per cent grant and 
ten per cent loan, that ia. 90 per cen,t grant from the 
Central Government and ten per cent loan. It may al.o be 
mentioned that the generation of power from the said 
project would be shared by Tripura. Mizoram and Manipur. 
which are facing levere power shortage at present. The 
Finance Miniatry ahould take an Immediate decision in the 
light of the assurance given by the hon. Prime Minister. 
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[Shrl Khagen oas] 

To address the problem of growing unemployment in 
(he North-East region and to make 'Right to Wori(' a reality 
for the needy sections of the society, particularly for the 
poorest of the poor of the North-Eastern Region, the 
remotest region of the country, I would request that all the 
districts of the North-East region, particularly, the North-
Tripura districts, which have so far not been covered by 
NREGA, should be included In the NREGA in this year's 
Budget. 

SHRI BIKRAM KESHARI oEO (Kalahandl): Sir, I 
stand to oppose the Finance Bill. 

Though the fiscal performance of the Central 
Government has been good, their receipts In direct and 
indirect taxes have gone up. At the same time, the inflation 
is so much that as per the RBI guidelines, It has overtaken 
the RBI principal of 5.5 and In the month of March, it 
touched about 6.4. So, this directly hits the common man, 
Aam Aadmi, the UPA Government, the huddled coalition 
whicn Ne!lre running today, is talking about. 

The hon. Finance Minister is an efficient man. I read 
a newspaper about two months back that the Budget 
Estimate kept for disinvestment was around Rs.3,800 and 
some odd crore, but they have not received any capital 
from that. It is nil. The hon. Finance Minister has made a 
statement in a newspaper that disinvestment should be 
reconsidered or re-thought of. So, this Is a grey area In 
managing the financial system in the country because this 
good work which they received in indirect taxes, the 
improvement they have made In the recovery of taxes is 
due to the legacy created by the NoA Government, the 
open"ess created by the NoA Government. 

The disinvestment. policy was there, by which they 
get a lot of capital and take up ambitious projects like 
PMGSY and other rural reconstruction programmes. 

So, I would like to know from the Finance Minister, 
whilo he replies, about the amount of money he was 
supposed to receive from the capital assets, if he had 
dis invested , that money Is to go for the social programmes 
of the country for the underprivileged, for the BPL people, 
for mitigating regional disparity. But I do not think UPA 
Government is able to do it. I would like to say that they 
have done very good in the manufacturing sector; they 
have increased a lot; but their grey area remains in the 
mining sector. Today, our State of Orissa, where an 
investment of nearly Rs. 21akh crore is coming in the form 
of steel plant. in the form of two aluminium bauxite projects 
- the Vedanta project and the Indal project • they are 

unable to go ahead because of the mining Iaw8 and 
mining reforms. If you want to utilize the natural retoUrC8I 
of the country properly, mining reforms have to be brought. 
Otherwise the performance of this sector, as projected, Is 
abysmally tow. This has to be Improved, otherwise It will 
eventually and graduaHy affect the manufacturing sector: 
it will affect the producers; and it will affect the total 
economy of the country. You must have a clear thinking on 
this. 

It has been seen at the outgo side sometimes the 
non-plan expenditure Is projected to be 4.5 per cent higher 
than the budget estimate. In this case the revenue 
expenditure exceeded the target by 4 per cent. Why did 
the revenue expenditure exceed by 4 per cent? Capital 
expenditure declined by over one per cent becaUH you 
do not have any capital to spend. Fiscal deficits ran ahead 
of . the . budget estimate by 2.4 per ·cent but yet as a 
percentage of GOP managed to come down to 3.7 per 
cent as against the budgeted 3.8 per cent on account of 
unexpected high growth In GOP. There might be a growth 
In GOP because that cornes from the manufacturing sector, 
.ervlce sector and other Hctora. But the malor conbibution 
to our economy Is from the agricultural sector, which is 
abysmally low. We are expecting a growth of minimum 4 
per cent to maintain a GOP of 10 per cent. For the Eleventh 
Finance Commission you have said that there win be 
average 9 per cent GOP growth. But the agriculture sector 
is still segregated, neglected. The credit structure is very 
poor and yields are coming down. Your wheat procurement 
target has fa"en; and this year the rice procurement target 
has fallen. So, the concept of the Green Revolution, which 
was there during the first Green Revolution, is slowly 
fading away. There is magnanimous growth of population 
which has touched more than one billion. How do you 
expect to feed them? Things have to be thought properly 
for our democracy, for our country to remain economicalfy 
strong. Consumers have been hit; producers have been 
hurt. There is also damaging of the future prospects of 
maintaining the current momentum of economic growth 
which was spearheaded by our Govemment. The NoA 
Government had opened the country for everybody, for 
NRI Investments, for Investment in backward areas and 
there was backward area regions funds. I would like to 
give the example of KBK region. I am very happy that the 
hon. Finance Minister mentioned in his Budget Speech 
about the KBK region and also backward regions grant 
was awarded for the KBK region. But, we are stili running 
with the shortfall of Rs. 130 crote. The projected economic 
developmeflt which we had decided to do Is not reachable. 
We require another Rs. 130 crore 10 that we get Rs. 500 
crore every year for the eight districts in the KBK region 
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which has been the thrust area for development since 
RallY Gandhi's time when he visited our district. Every 

Prime Minister visited our district. The hon. Prime Minister, 

Dr. Manmohan Singh tried to visit Orissa but there was 
bad weather and the helicopter could not land; he could 

not come. We had gone to receive him. But I hope that the 

Finance Minister do visit our area some time. 

Please come and see the ground realities as to how 

the people are living there. See their condition of education, 
heahh and devatopment. Compared to .the parameters of 

other regions In other States, their conditions are very 

pathetic. All these are required to be Improved. 

Therefore, Sir, I oppose .the Finance Bill. But I hope, 

the han. Finance Mlni8ter would reply on the Disinvestment 

Policy of this Government and not get influenced by the 

huddled ruling coalition by which they are ruling; and also 

not get pressurized by the trade unions and the Left Front 

because unnecessarily they are creating hurdles. 

... (Interruptions) Otherwise, where from you get the money? 

Be8ides, as you have had a robust collection of 

taxes from direct taxes, I hope, Mr. Minister, you would 
give further exemptions on Income tax and further high 
Intere8t rate8 for the senior c1tlzen8. By doing all this, 

definitely, conditions of the people would improve. 

MR. CHAIRMAN: Hon. Members, discussion on the 

Finance Bill would continue on 3rd May, 2007. 

Now, the House shall take up matters of urgent public 

Importance. 

(Tran$latlon) 

• SHRI LONAPPAN NAMBADAN (Mukundapuram): 

Sir, thou8ands of land owners who had given their lands 

for the Widening of NH-4i ~  now driven to the verge of 
suicide due to non-payment of compensation by the 

Government. Sir, the proce88 of land acquisition for the 

four-lane national highway from Ankamall to Mannuthi 

and Mannuthl to Valayar should be completed immediately 
and the land owner. should be paid compensation. 

Though the proce88 Qf land acqui8itlon for ·the national 

highway NH-17, started more than 25 years ago It has not 

yet been completed. So the land acquisition for NH-17 
8hould be completed Immediately and the highway should 

be developed In time. The land owners have not yet been 

paid the meager amount fixed by the Government many 

years ago. Therefore, they caMot buy land anywhere. 

• English .,Mllalion of the ipHCh originelly delivered In M •• v.am. 

Sir, the land price in Kerala has increased len-fold. 

The poor cannot buy land even to construct a small house. 

They are literally on the highway. Sir, considering the 

density of population of Kerala and also scarcity of land, 

the attempts to convert NH-47 into a six-lane highway 

should be immediately dropped. Sir, by constructing 8 

new fly-over on the NH-47 at the Chalakkudi i l~  

Junction, the road block on the Chalakkudl -Mala ot.t~ 

can be removed. The various difficulties that the common 

man may face due to the expansion of NH-47 and thatr 

probfems in travelling should be solved by the Centre by 

taking BPP.ropriate and timely steps. 

(English) 

SHRI P.S. GADHAVI (Kutch): Mr. Chairman, Sir, I would 
like to Invite the attention of the Govemment on one of the 

very important issues regarding inordinate delay in the 

completion of the programmes of the National Highway. 

All these programmes of the National Highway were 

envisaged by the NDA Government including the Golden 
Quadrilateral, East-West and South-North Corridor and 
Port Connectivity Projects. It has appeared many times· in 

the newspapers also. 

As per the news appeared In The Sunday Express of 
22nd April, 2007 published from Chennal, it Is reported 

that on an average all the 28 projects of the National 

Highway Authority of India are running behind the 

scheduled time, say by over 28 months. 

As per NHAI's 8th April, 2007, Status Report, (a) one 

Port Connectivity Project in Andhra Pradesh and (b) two 

GQ Projects in West Bengal and Maharashtra are still not 

complete. 

The National Highway Authority has shifted the 

goalpost saying 16 projects are now expected to be 

completed in next three months, but this period of three 

months is being repeated over and over since past some 

years. 

To put matters In a proper perspective, most of the 

28 projects of National Highway Authority of India were 

started either in 2001-2002, and one project was started 

as early as in 1999. On an average, all these projects 

were to be completed by the end of October last year, but 

they were running behind the scheduled time by over 28 

months. 

Golden Quadrilateral, East-West and South-Nortt. 

Corridor and POl1 Connectivity Projects envisaged by the 

NDA Govemment are the national programmes, which are 

to be carried out by the National Highway Authority of 
India but the same are languishing with Inordinate delay, 

and that is causing unbearable burden on the natfon. 
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I, therefore, urge upon the UPA Govemment to see 
that this national programme of building of GO and other 

national highways be completed a8 per the scheduled 

time fixed for its completion. Thank you very much. 

[TransIBtion} 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Chairman. Sir, the sub-post office located at Kaunch Nagar 

of Jalaun district In Uttar Pradesh is a very old post office 

and Ita building Is In a dilapidated condition. The building 

is so dilapidated that it may collapse at any time. 

Thousands of people of this area visit this post office 

to purchase postage stamps and POlt cards The employees 
of the post office remain under perpetual terror that the 

building may collapse at any time. I had raised this Issue 

on ear1ler occasions as well. I would like to demand from 
ttle Central Govemment that a new building should be 
constructed for the sub post office located at Kaunch ~  

at the ear1lest to protect the people of my area from such 

untoward Incidents. 

[English} 

MR. CHAIRMAN: The House standi adjourned to 
meet on Thul'lday, the 3rd May, 2007 at 11.00 a.m. 

17.471ua. 

The Lole SabM then adjourned til Eleven 01 the Clock 

on Thurlday, *y 3. 20071V81a1cha 13. '.~. 
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everyday the Lok Sabha sits, till th4f adjournment 01 the House. 
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Printed copies of lok Sabha Debates of English and Hindi Versions and other Parfiamentary publications are 
available lor sale at the Sales Counter, Parfiament House, New Delhi-110001 
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